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LOK SABHA DEBATES 

LOK SABHA 

Monday, March 6, 1961/Phalguna 
15, 1882 (Saka). 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Wonder Paddy 'T1pakhia' 

*562. Shri D. C. Sharma: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether it is a fact that Basti 
District in U.P. has grown a 'wonder' 
paddy called 'Tipakhia' which matures 
in 60 to 65 days and the field can 
again be replanted with medium or 
late variety Of paddy, thus giving two 
crops of paddy in one s~ason  

(b) whether there is any proposal to 
introdUCe this methOd in other areas 
of the country; and 

(c) if so, the details thereof? 

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) 'Tipakhia' is not a 
newly toVolved variety. It is already 
known to the cultivators of the eastern 
districts of U.P. It is sown in the first 
week of April in fields essentially 
depending on Canal irrigation and is 
harvested in the third week Of June. 
It is only the technique of growing 
'Tipakhia' paddy in sununer which is 
being developed by the State Depart-
ment of Agriculture so that two crops 
of paddy can be raised on the same 
tleld in one seeson. 
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(b) The practice of growing two 
crops of paddy in one season is not a 
new one. It is actually in vogue in 
many areas in the Soul1hern paris of 
the country. In certain other parts of 
the country, espcdally Assam and 
Bengal, short duration early varieties 
of paddy, called 'boro' or spring pad-
dy, arc known and ,the practice of tak. 
ing two crops ot paddy in one season 
is advocaled wherever irrigation 
facilities arc available. 

( c ) The prac lice of grOWing two 
('rops of paddy in one season in sult-
ab:e areas Is being popularised in 
the rice-growing States by their res-
pective Departments of Agriculture 
through the Extension agencies. 

Shrl D. C. Sharma: May I know if 
the technique of growing this paddy 
has been studied scientifically by any 
Government Department and if 10, 
what are the results of the investi. 
gation? 

Dr. P. S. DesJunukh: Increased at-
tention is being paid to this and the 
Uttar Pradesh Depat1ment of Agri-
culture is studying the de1ails and 
their popularisation. 

Shrl D. C. Sharma: The hon. Minis-
ter said 1hat this has been there tor 
such a long time and it is very strange 
that while we are studying better 
methods of cultivating rice .  .  . 

Mr. Speaker: What is the questlc:m? 

Shri D. C. Sharma: May I know 
why no a~tention has been paid to 
this method of growing paddy all 
t.he5e years by the Central Govern-
ment when it is 110 fruitful? 

Dr. P. S. Dellhmakh: I do not think 
there has been much lack of attention. 
Of coune, lIOfne thing. come to notice 
late and their propagtion geu a little 
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delayed.. There might have been 
sUght delay in this case also. This is 
not a method. It i5 a kind of crop 
grown with a particular varit.>ty of 
seed, in a particular season. with 
particular requirements, such as ;rri-
ption. 

8bri BaDpbI Thakur: May I know 
what is the amount ot production per 
acre and what is the cost of produc· 
tlon per acre? 

Dr. P. S. Deshmukh: Cost I have 
not got; production is stated to be 15 
mnunds per acre. 

Shri Sadhan Gupta: Since West 
Bengal is one of the most important 
paddy-growing areas, may I know 
what has oc-en done to extend the 
growing of three crops of paddy In 
W£"!It Bengal? 

Dr. P. S. Deshmukh: I have learnt 
that West Bengal Is having more <!nd 
more acreage under two crops. but I 
do not know the extent to which this 
hall been done. This crop depend~ 
UPOn the a\'ailability of irrigation h~d 
it can be populariqro or takl'll up 
only where irrigation facilitiNl are 
available. 
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Sbrl Tya(l: Have Gover/Ul¥!nt 
ensured that fair compensation is 
given in advance to the peasants 
whose lands and houses are being ac-
quirt>d? 

Sbrl Hathl: A!!. I said it is the policy 
of Government to give fair compen-
sation to the people' who,c lanc ~ are 
lIubmerged, 

Shrl Ty&&i: Is it given In advance 
before the land is aequired? 

Mr. Speaker: Is the hon, Member 
more interested in the proj('ct or in 
compensation and other details. Hon. 
ll.embers will elicit information re-
prding the project. The further 
8'tePB to be taken when lands are 
acquired is a normal proce'ls. Other-
wise. we will spend away all our time 
on this. We are not able to cover 
more than ten questions per day. 
Unless somebody has come and 
orepresented to the hon. Member that 
land i~ taken away without payment 
of compensation. there is no meanln, 
In spending time on the'le 

Sbri T)'qt: May I submit that thiJ 
project is in my constituency? A case 
bas just come to notice where a 
peasant's land baa been acquired and 
be has been thrown out without pay-
...... nt of compensation I want to 

know what the policy of Government 
is? 

Mr. Speaker: Why does not the 
hon. Member give up the projeeU 
These are all incidental. 

Shrl S. M. Banerjee: In r.eply to 
a previous question the hon Minister 
stated that the project report of the 
second phase had so far not been 
received for clearance by the Plan-
ning Commission. I want to know 
whether the report has now been 
received. 

Sbrl Hathl: The project report fa 
prepared by the State Government. 
It has not been received by the Plan-
ning Commission. 

Inlaad Water Traaspon 

+ 
-564 . .r Sbri R.amesbwar 1'aatla: 
L Sbri Ram Krlabaa Gupta: 

Will the Minister at Trauport aad 
CommunJeatloaa be ple&sed to refer 
to the reply given to Starred Ques_ 
tion No. 52 on the 15th November 
1960 and state: ' 

ea) whether Government have now 
finalised the schemes tor the develop-
ment of Inland Water Trallllport dur-
ing the Third Five Veer Plan period; 
and 

(b) if 80. the detaila ot the IChItmeI 
ftnally approved? 

The MIDiIIter of state ID die IIIIIIa-
try of ~ aad Com.aD .... , ... 
(Sbrl 8aJ llalla4ar): (a) Yea, Sir. 

(b) A lltatement I. laid on the Tabl. 
ot the HOUle. [See Appendix n. an-
nexure No. 38J. 

Slut ........... TudIa: May I 
know whether It I. • tact that WIlt« 
transport from WeIrt Ben,.1 to Aaam 
11 reduced COI\.'Iiderably and whether 
it fa on ~count at IetIer number' 01 
carto -..men from Pakbtan! 

iliad 8aJ ...... r: I am not awa ... 
of any IarIe ltal. redueticm. There 



Ora! Answer. MARCH 6, 1961 Oral AmtDeTs 

milht be fluctuations, seaaonal or 
otherwise, here and there. 

8hri Jlamesbwar Tantia: Previously 
Iota of eooda were going by steamer 
from West &neal to Assam. Now-
adays it goes by air. May I know 
the reason for it? 

Shri RaJ Bahadur: It is estimated 
that about 60 per cent. of the total 
traffic of exports and imports going to 
and coming from Assam is carried by 
water transport. 

Shrl Ramanathan ChettJar: May 1 
know the position in regard to the 
Buckingham Canal Scheme-at what 
stage it is? 

Shri Raj Bahadur: The hon. Mem_ 
ber might have notK:ed that in the 
State s{.'(.1;or a provision has been mllde 
tor a sum of Rs. 10 lakhs for improv-
ing road connections to the 
Buckingham Canal, and improvements 
to the canal and tow paths. 

Sbrl B.am KrlsbaD Gupta: Lt is said 
that a loan of Rs. 2 crores was riven 
to the Joint Steamer Companies. l:tay 
I know the number of companies to 
which the loan was given? 

Sbri RaJ Babadur: This loan was 
.peciflcally given to those companies 
which carry the bulk Of the trade 
between A"!I8m and the I"e5t of the 
country. That is with a view to en-
able them to renew or replace the old 
fleet. 

8hrl AC']au: The Golthale Committee 
had reported in favour of a canal 
from Kundapur to Manplore. May 
I know whether it is under con3ider-
aUon, and whet.hE'r it would be taken 
up in the Third Plan? 

Sbrl aa,J BabMIu.r: The details have 
.,. gi ~n in the statement State-

wi". 

SIbi 1IulraJ!' o..ta: In the eouneo 
or the reply «iven on the 115'" Novem-
ber, I lItO to Starred Question No. 52, 
It was stated that the provt.Ional ...u-
mate or loans &r h ,oint 1tMn*' 

companies would be Ra. 150 lalths and 
for dredging purposes Rs. 75 lakba. 
Now, I find in this statement that the 
loan to the joint steamer companies 
has been increased by Rs. 50 lakhs. 
and the provision for dredging has 
been cut down from Rs. 75 to Rs. 25 
lakhs. May I know on what consider-
/ltions these changes have been made? 

Sbrl Raj Bahadur: These proposals 
have been examined thoroughly in 
consultation with the Planning Com-
mission, and the changes have bel'n 
effected on their advice, keeping In 
view the financial resources available, 
and also the priorities involved among 
the various items of development. 

~~~ ~ 
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( ... ) l~ ~n:r ~ H 'i, ~ -'i, J it 
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~I': 1p: <{T t I 

Sbrl M. L. DwivedJ: I want 10 know 
whether the Minister knows that 
thousands of mauncls of II'&in arE' dea. 
troyed every year by rain at this reil-
way atation because of lack of • to-
down. and that though provision wu 
made in the nnt and Second Plana. 
the godown baa not yet been consU'Uet. 
eel. though in much amaller statiODS 
pdowDa have been eoutnx1ed! 
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Shri S. V. Bamuw&mJ: I refute the 
lUiIestion. No case of inward or 011t_ 
ward traftic has been da.Jnaged by 
rains or rain water. It has not been 
reported so far, or brought to my 
notice. As a matter of fact, due pre-
dlutions are taken by the station staff 
to give a covering of tarpaulins, and 
no damage !has yet been reported. 

8hri M. L. Dwinell: I am a personal 
witness. 

Shri S. V. Bamuwamy: As to the 
programme. there is a provision of 
Rs 15,000 for providing a shed in 
1960-61, but we ftnd that a bigger shed 
will be necessary, and in 1961-62 we 
propose to have a bigger shed at a 
cost of Rs. 1 lakh and odd. 

AU_tl_ 01 Power Generation" to 
Stat. 

-sa. Sbri Bariah CbaDdra Mathur: 
Will the Minister of Irrtratiou and 
Power be pleased to state: 

(a) to what exte.nt the allocution 
for power generations made for var-
Ious States for Third Five Year Plan 
will level up the backward States :lnd 
area comparatively with other States; 

(b) whether it is not a fact 1.'1at gap 
will be widened; 

(c) if 90, what Il.re the justifications 
lor such al]ocations; and 

Cd) will a statement be laid indieal· 
ing how mucb installed power was 
sanctioned for eech State during the 
Second Five Year Plan and sanctioned 
now tor the Third Five Year Plan? 

Tbe Deput,. Mlnillter 01 Irrl,alion 
_d P_er (Sbri RaCobIl: ( a ) The 
requirements of additional gE'lleratinR 
capacitv Of each State and allocalion 
of funds therefor. were rerommended 
by the Working Group on Irription 
and Power on Ulc basis of detaJl.d 
loed !Nl"Vey ftffUl't'lI. "ntis pn)ITIImme 
would improve the power poejtion in 
aU Stat-. The qU4!1ltion ot levpllin, 
up power weneratlon in various Stat" 
does not ariac, as the IUpply of power 

is linked with the demand which var-
ies from State to State. 

(Ib) and (c). Do not ariBe. 

(d) A statement is laid on the table 
of the House. [See Appendix 11, an-
nexure No. 39]. 

Sbri IIarish Chandra Mathur: Do 
I understand that our future pro-
gramme of power generation is such 
that we will be able to outstrip the 
demand? Accordin, to the ·,tate-
ment made by the hon. Minister we 
are going to meet the full demand, 
and according to the load survey. 
The present position is that the 
demand always outstrips the supply. 
May I know, therefore, whether they 
are reversing the position in the 
Third Plan'! 

Shrl RaW: I never ,qaid. nor Is it 
implied by the r,eply, that genera-
tion will outstrip demand. We shall 
be short, we might to able to be Just 
self-sutllcient, but we will not out-
strip the demand at all. 

!lhn IIarIsIl Chandra Mathur: Will 
you kindly permit me three or tour 
Que~tjonll in sequence? 

Mr. Speaker: What ill the bargain 
about? 

Sbri Harish Chandra MaCobar: At·-
cording to thE' ~tat('ment, even at thf' 
end of the second plan, the instaJlcd 
capacity ot power In Rajasthan i. 
end of the Second Plan. the in!ltallcd 
cl'pt.eaparlty of power In RajuUlan 1. 
the lowest all compared to any other 
State except Jammu and Ka.hmir. 
May I know how the Government 
j\l~titl('!1 moking 1I11()('ation. jUlt. half 
that of Punj"', Mahara!lhtra. Gujarat 
or M ~ore. l"\,l'n in thf' Third Plan 
tor Rajuthan? 

8br1 lIa .. tI: We mu~t take into 
con"lderation the ('xhHng IJchcm~ 

that are In operation or undlrr execu· 
tion in 1M variOUI Stat..., For 
f'Xample. Rhak,.. III «oin. on. You 
Ilmlnot ,top the wholt' project and 
"art • nf"W on~. &!condly we havt' 
alttn to look to th.. hyd,.,..lf'ctri(' 
po1l'f'r ",.,t .. n.1111 Koyna In Matta-
ralhtra ill ,oln, on. Ynu c:annot 
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stop that and allocate the money to 
some other project. We have to 
think of the various States accord-
cording to the re.:;ources available, 
according to their load demand, and 
have regard to the fact that certain 
projects are already under construc-
tion which have to be completed in 
time. 

Shrl Harish Chandra Mathur: May 
I know if it is not a fact that the 
Rajasthan Government's original 
demand for allocation was Rs. 50 
crores, whiCh has been cut down to 
Rs. 32 cror,es? How dot', the Gov-
ernment ju:;tify the cutting down of 
this allocation from Rs. 50 to Rs. 32 
crores in view ot the fact that 
Rajasthan, which was the lowest at 
the (~nd of the First Plan, continues 
to be lowest in the Third Plan, and 
its backwardn('Ss will increase? 

Shrt Hathl: The Rajasthan Gov-
ernment had proposed Us. 45 crores 
for power. That has now been ten-
tatively reduced to Rs. 35 crores. 
Th('J"(' has b.een a cut of Rs. 10 crores. 
There has been an over-all cut in all 
the Statl':;. as We have to do it within 
the rcsourc('s available. 

Shrl Chlntamonl Panl,rahl: Recent-
ly the Prime Minister suggested that 
in respect of the production of power, 
India had not done well. So. may I 
know whether the Planning Commis-
sion or the Ministry has demanded 
more money for allocation in the 
Third Plan for power production? 

Shrl IlaW: In fact, the Ministry 
and th(' Government of India are 
very ca~er to see that mor~ power is 
icnerated. We had thouiht of having 
15 million K.W. We are not satisfied 
with the present power development, 
but w(' have to do it within the limits 
of whatever rMources are available. 

~ "0 ,"0 '"~ : -m 1f11'f.f\'1J 
If'!ft !fiT ~ lIT'1lf t flf ~ t~

~ ~ 3r ... r if--1fI<: fdtlf ~~ll 
Ifr.off if 'I t-~ '1: 1Ff ~ "thf 
t fir;' ~ f( ~!1Iil it ~r ~ 

1 ~ ift \iWf, ~ it ~ ~ t fit; 
~, ~~ ~ri il if 1ft ~lt o~ IFZ 
rorr 1fllT t, f;im ~ fif i~ 
~~i mN~~~~ ~~ 

m'Ifi <tilf mTq ~ Of{f ron-'fin 
t ? 

'" ~ : ~~ ~ ~ ron-1f1fr 
~1~~01'~~1 

Some HOD. Members rose-

Mr. Speaker: My difficulty is this. 
The whole Plan is not before us. I 
allow.ed hon. Members every oppor-
tunity to discuss the various items in 
the Plan when I constituted the four 
Parliamentary Plan Committee. They 
say the over-alI picture of the re-
sources has been taken into account 
and an over-all cut has been imposed. 
Shall I go into the details here? 

Shri M. L. Dwlvedl: One small 
important question, Sir. 

lflm!r:rr zfr;;y·rr ~t~ ~r'ir. if 
.nr~r it. Rq. il'o ~ Ift ~r, ~ 
il' ~. r '~C t 1 r r.i~1 it q''n: Of 

~lJ r I. ~ r it ~· itil ~ it ft;rllT 
'l'iTT I q ~ ;;rl;r-rl 'l' 1~ ~ A; itm 
Iflfi' il'~  pr q'\7, ~ ' ."~ a1f {\' 

;;r11f'l'f I 

Sbrl HaW: I can reply to that. 

~ ~ : ~ i I' it W 
~ Itft ~t 'iiI"'Ti ~ I -m ~~ ? 

8hr1 M. L. Dwlved.i: He was pre-
pa~ to reply. 

Mr. Speaker: If he is prepared. 
very well. 

Bbli 1I&tbI: I was prepared to 
reply only if the Chair wanted me 
to reply. not otherwbe. 
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Mr Speaker: That is all 
Has he got the information? 
he can reply. 

right. 
If so, 

Sbri HaW: Yes. The Mata Tila 
project was not included in the core 
of the Plan during the Second Plan. 
Therefore it was left behind. But 
looking to the need of the area, the 
Ministry persuaded the Planning 
Commission to put it just next below 
the core, and now the foreign ex-
change requirements have been sanc-
tioned, and the work will go ahead. 

Shri Harish Chandra Mathur: In 
view of the Government's announced 
and reiterated policy that backward 
areas wil! be given special considera-
tion, may I know what spedal consi-
deration has been given to the back-
ward areas, and particularly Rajas-
than, in pow('r allocation'? 

Shri Hathl: If we look at the 
figures of power generation in Rajas-
than at the beginning of the Firet 
Plan and the power that will be 
available at the end of th,e Third 
Plan. we will find that it will be 
nearly five times. 

Shri Harish Chandra Mathur: 1s it 
a justification? How dOes it justify 
the allocation? He says that power 
production by the end of the Third 
Plan will have become five times 
that at the beginning of the Second 
Pian. But 1 x5 is 5, Ox5 is 0, how 
does it justify? My question ill whe-
ther we are making up the leeway. 
In view of your policy of the level-
ling up of the backward area" my 
questiOn is what special consideration 
has been given to Rajuthan in the 
mattE"r of the Third Plan allocations, 
when it is the lowl'st again in the 
Third Plan allocations? 

Art RaW TOI/I!-

Mr. S ...... :  I am not ,oing to 
allow the answer. 

81u1 ... KriIIbaa Go",,: Thr.re 
are other backward areu In o!her 
States .. 

Shri Barish Chandra Mathur: It Is • 
question Of policy. 

Mr. Speaker: I am not going to 
allow. Next question. 

Sbri BarUb CbaDdra Mathur: It is 
a very wrong impression which baa 
been created by the hon. Minister, be_ 
cause he has said that it would be 
ftve times, but it Is just the other 
way round. 

Dr. SushU. Nayar: May I know .... 

Mr. Speaker: I am not going to 
allow the other hon. Mr.>mber 10 t1~  

any supplementalY question. 

As soon as a question is taken up, 
give opportunities to those hon. Yem-
bers who stand in thl"ir !leAts, and I 
try to exhaust them first. But after 
ali the supplementary questions have 
been answered, when I am trying to 
go to the neoc:t question, if an hon. 
Member gets up flo ask supplementar-
ies I find It difficult. I am not pre-
pa;ed to allow hon. Membertl who 
rise in their seal'! afterwards, be-
cause It will then become endless. 

So far as Shri Harish Chandra 
Mathur i~ concerned, I have allowed 
him sufficient time. Each State has 
got it~ own under-dt"velopcd areas. 
Shall I allow ue~tion8 here with 
respect to the dc-tails of thl' policy. 
programme etc.? He can discuss these 
thinp on the floor of the House durin, 
the various debates from time to time. 

Dr. SashUa NaJar: Sometimes, a 
qUeRtion arillC8 out of the aruwer to • 
supplt"mentary question. and one h .. 
to uk questions. 

Mr. 8peaker: He or she bas to hold 
hb or her IIOUI In patleonce. Hext 
quf'llltton. 

IIIart IIariIb CIaa.DUa MaUl ... : l! 'S 
the.e thin,. which liVe rile to re· 
Jionaliml. We are.11 the ~ aplMt 
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regionali.ml, and yet these are the 
things which are happening ..... . 

Mr. Speaker: Order, order. The 
hon. Member cannot go on speaking, 
when I have called the next question. 

.hrl Barlab Clwulra Mathur: I am 
not asking any qUelillion. When )"OU 
have said ...... . 

Mr. Speaker: I have allowed him a 
sufficient number of questions. Let 
him not get angry now. Now, next 
queltion. 

Formation of Zonal Scheme for 
Punjab 

+ 

~ 
Shrt Ram Krl"han Gupta: 

-58'7 Shrl S. 1'1. Banerjee: 
. SIui Rachunatb Slnrh: 
l Hhrl Blbhutl Mlahra: 

Will the Miniitcr of FoOd and 
A.-riculutr. be pleased to refer to the 
reply giv£'n to Starred Question No. 
44 on the 15th No em t~r. 1960 and 
stat£' at what stage is the proposal 
for formation of a modified Zonal 
scheme for Punjab? 

The Deputy Mlnl!lt~r of Foocl and 
Arrlculture (Shrl A. M. Thomas): 
No d('('i~ion has yet been taken to 
modify the zonal scheme for Punjab. 

Sbrl Ram Kriahaa Gupta: May I 
know whether any spedfic pro-
gramm(~ ha.~ hef'n receivE'd from the 
Punjab Government ir; this regard? 

Shri A M. Thomas: No s~il  

propO!lR I has (Oi th('r b('('n ca lI('d for or 
rccch·ed. 

Shl'l S M. Banerjee: May 1 know 
wht'thC'r th£' SUlJ(C has bl'!'n reached 
whC!Tl all 7:onal I'('strktions ~tween 

Punjnb. Dl'lhi and UP art' to ~ 
relax£'d or removed. and if so. whe-
ther GO\,t'rnment have tUl'n any 
final d('ci ,ion to this etTt'ct ~ 

Ttl.. Mlnlc;ter of FIKId anel Arrtt'vl-
tartl (&'1,,1 S. K. Patll): G(w£'rnment 
are consid("ring the situation, and 

very soon, after the' results of the 
current season's crops are known, 
possibly, there would be no zones. iQ 
far as wheat is concerned. I have 
answered this question more than 
once on the floor of the House. I am 
merely waiting for the results of the 
present crops. 

Sardar IQbal Si.,b: May I know 
whether Government are also consi-
dering the present position of the 
surplus wheat in Punjab, so that 
there may not be an unnecessary 
decline of wheat prices in the next 
crop? 

Sa.rl S. K. Patll: Yes. The question 
of surplus is there everywhere, and 
not only in Punjab; the only remedy 
for it is to have one zone, SO that it 
just naturally travels like air or 
light or anything of that kind. 

Shrl Ram Krislum Gllpta: May 
kn()w whether it is a fact that the 
Punjab Government is still selling 
wheat by itself. and if so, what steps 
Government propose to take to 
abolish State trading in that Slatt'? 

Shri S. K. PaUl: No, tht, point i, 
that both the Punjab and Madhya 
Pradesh Governments had some 
stock which had to be di!\posed of. 
But th(' wheat ('annot last for more 
than a y.ear; it gets deteriorated, and 
that is why sometimcs there is a 
little difficulty both in Punjab and 
in Madhya Pradesh, but we are try. 
ing to iron it out. ~o that  that wheat 
would be sold. 

Shri Bam Itrlahaa Gupta: My in-
formation is that the Punjab Govern-
ment are still procurin,. 

Sbrl S. M. Baaerjee: ThP hon. 
Minister has stall.>d that a ~dsion is 
likely to be takE-no I want to know 
when the ftnal decision i.'! going to ~ 
taken, whether it will be taken in 
one month or two months or three 
months? Lt-t us have some idea 
about it. 

Sbri 8. K. PaUl: J said after the 
arrival of the crops; that means now 
very few week3. 
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Shri Braj Raj SinJ'h: From the 
answer of the hon. Minister it 
appears that this is a question of 
extracting the surplus wheat all over 
the country. May I know what has 
happened to the proposal ot the 
Ministry with regard to th~ appoint-
ment of the agricultural price fixa-
tion board sO that the farmers could 
be saved from the faIling down of 
prices? 

Shrl S. K. Patll: That does not 
necessarily arise out of the main 
qu(';tion, except in a very distant 
way. 

Shrl D. C. Sharma: May 1 know 
what facilities the Central Govern· 
ment are offering to the Punjab Gov-
ernment SO that they can dispos{' of 
the surplus wheat at economic 
prices? 

Shrl S. K. PaCIJ: We are giving 
them all manner or facilities wherever 
th{·y want to sell their wheat. Apart 
from the removal of zonal restrictions 
etc. we are allowing them to sell it 
wherever they want to. Then, there 
are slightly higher prices in Punjab, 
in order that these "tocks of wheat 
that are with them could be sold. 
We are allowing that. More than 
that, nothing could be done. 

Nav"atlon Facilities in aajastban 
Canal 

+ 
~ Sirl Ram Kr .... u QaJlta: 

SIIrl ll. C. MaJhl: 
Shrl Sabaclh Hulda: -581, 

l Shrl AJit 81J11'h Sarlwll: 
Will the Minister of IrriptlOll ... 

Po,,'er be pleased to refer to the 
rt'ply ,iven to Unstarred Question 
No. 356 on tht' 18th November, 1980 
and state: 

(a) whether Govemmf'nt have 
finally colUidered thl! navigation 
facihtie. scheme in Rajasthan Canal; 
and 

(b) it 'JO. wbat ia the decUlon of 
Government 7 

The Deputy Minister of lniptiOD 
and PQwer (Shrl Oathi): (a) and 
(b). The matter is still under 
-=onsideration. 

Sardar Iqbal SloP: In view of 
the single lining or the canal at 
present, may I know whether tbele 
facilities also will be provided right 
now along with the construction of 
the canal, so that it a decision is 
taken to make it navigable after-
wards, there will no necessary delay 
and unnecess8l'y expenditure? 

Shrl Oath!: Actually, that matter 
i. beinr conlidered now, from the 
point of view of whether we should 
make arrangements now itself aD 
that it in future it is decided that it 
should be a navigable ('.anal, we 
should have /10 designed it that un-
necQiiary delaYIi may not occur or 
subsequent changes may not have to 
be made. 

Sardar Iqbal SIDa'h: May I know 
whether it is a tact that in regard to 
the navigability of that canal, the 
experts have Itatl"ii in their report 
that it should have double coating? 
Since tht, canal ill now being con-
structed with only a flingle coatin" 
may I know how It is poslOib1e to 
mak(' it navigable afterwards with 
this .sin,le coatin,? 

Shrl Hathl: Actually. 10<''11(' are 
th.e points which ar. belna con.ider. 
cd. As for the report 01 the eXJX'rta, 
the han. Member'H informlltJon 111 
correct. l'hc~(' are the matterl 
which are bein, con IIi dered , 8" to 
whether it IIhouJd Ix- a !lingJ,; Iln illJ' 
or doublt> lining, up to what limit it 
should b«'ro and so on. Thf'nEo are 
thp matt(·r. which a~ actualJ)' brin, 
(·onsidered. 

SUt aam Kr1sbIUI GtqIIa: M.y I 
know whether GOVf!rnment are al .. 
considering the- questlon of providin, 
navigation facilitiM trom Kandla or 
some other place also" 

8Iuf 1htIIt: AI J Mid Utat ~ lUI 
1_ only. We have not' ,'I't inVMU-
,.ted further into th.t ~tter. 
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Sbrl Barish ChaDdra Mathur: Do 
1 understand that the designing of 
the Rajasthan Canal has not been 
finalised? If we are gaing to have 
navigation, then, what is, the capacity 
and what is the span and so on? What 
is the broad nature of the plan? 

Shrl lIathl: The question is not 
one of designing the canal. The 
question is how it should be lined. 
The capacity will remain the same. 
Whethl'r th(~ lining will be e;ingle or 
double. what the span oC the bridge 
should be and sO on-these arc the 
details which arc being considered. 

1""+1('4 ~ ~ ~ Ih ~ 
"" l~'" f,4 I 
(1ft ,.""",,,,1 ( ~ : 

•  J 1ft 'Jfit1A •  : 
~II . I 1ft ~o ~o...-..l: 

'"~~: 
rn ~ #lft l ~ ;;r;n{ ,f.t ~:n 
m fit;': 

(If.) l!.~ ~ ~~! .m ~ 

m~ >(.T ~I rt "'''fA otT lin;OfT 
'1ft 1 o'r 1 ~ ~ it qor (f<f. l;fR 

~r ~ tr ~t t' ; 

(1!f) ~ ;:ycfrl1 '~ ~ Pl 1f1:;r;{r 

it ~ !f.Vi T1 i!T ~ ~ ; 

('1') W ;:niT rT'lfP\T ~ ~ r m: 

flRr-fr nrlf ~"tln ; 

( "  ) lflfT ii i~1.Il ~ ma- q<: ~ 

~1 .  ~'l ~ i\:Tm ; .ttt 

(1=) ~. ~, ~ flRTfifT ? 

~ ~ (~ ii'ft .. ,. lit) 
( 'fi ) ~ (1= ) t:t!f. if1fA ~ rro;t ~ 

~ f.fln '1'lfT t I 

~ 

('II') ~3.''j'''''~' llli( mwr 
~ ~~ "' " "~ 

HXc; ~ ~ SI"'I" jiel- ltj(il~ ~ 

'I'~ 'fr"f.,4H-tftziT ~  ~ ~ 

~ ~ ~~~ ' 
- l·I "t~('  "~\lIM i(1~ 

~) ~ lfiTlf \iITU ~ I 

( 1!f ) ;;f'r ~, 'fit"i ~ ~ 'fi'{r 

~  -~ «j"q' 'liT ~ If.1: I 

( IT) ~ lf1;;r;rr ~ ~ ~
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lm:ff IR ~ q''If ~ ~ 

it ~ 11ft {t1tlif,4i ~ (t ~, 
~ m1I (t ~ ~ fu'\II'T t fit; "m 
~ (l ~ ~-I"11Rr ~ ~ 
~ lfit" I tAT '4' ~ ~ I f1I; 
~~~ iRr~~~~iiI ~ 
t ., 

~ lIiI~"I" wt: l~ l~ ~ 

~t~~~~'I't I 

~ S4if1II1IC\( IIm"ft ~ 

'~ ~i 1!~~ 

it; i!"'T'If ~ ~ ~ ~ ~ 

'i4'\1{ (t iiI ~ , <ft l~ if ~ ~ ~ 
~ ~)I t  

eft 'i1~""I. '" ~ ~ 
~'  anWrt ~ {11ft, q ~ ~ tt 
~tl 

eft ii .. ",.,' ( '"""': 1l" GfT;m 
~ ~ fit; ~ l~ lJi"t oq;prr;r 
~l liP 1  ~ 'P'~ ~ If1n t ? 

.n i"@""'. '" 
l'f4T'I1rr 'f1rr t, ~ 
irt'm ~~1 

Shrl SadbaD Gupta: May I !mow 
when the section betwt'en Burdwan 
and Asansol will be electrified, and 
by what time the trains will start 
running direct trom Howrah to 
Dhanbad? 

Shrl 8halmawu KhaD: For the 
time being, the section from Burdwan 
to Durppur is not being electrified. 

Shrl Mahant)': May I know to what 
extl'nt the electrification in this 
route has been able to remove 
bottle-necks in transport in Ws 
St'Ctor? 

IIu1 8 ......... Kbaa: I canDOt lAY 
that we have complett'ly removed 
all the boUle-necks. But where .. 

were previously running 47 traina.. 
we are now able to run 78 trains. 

ShI'! MahaDtJ: I wish to make a 
very humble submission. One of the 
justifications giv:en fGr electrification 
is to remove bottle-necks in W, 
very important sector bet\\'ePn 
Howrah and Mughalsarai. The 
House wants to know what the 
evaluation of the removal of tb.t> 
bottle-necks is. The hon. Minister 
say.:; that he has no information. 

Mr. Speaker: also understood 
the hon. Minister to say that 31 
bottle-necks hav.e hI'en removed. ., 
trains were running previously, and 
now 78 trains are running. That 18 
the manner in which he has assessed.. 
What more is necessary? 

Shrl Mahanty: That gives only the 
number of trains. What about the 
bottle-necks? 

Mr. Speaker: What el!le is required 
~ ('ept that? 

Shrl IndraJlt Gupta: May I know 
whether there is a proposal for 
electrification of the chord lin. 
between Howrah and Burdwan? So 
far, only the main line hu bee • 
t'lectrifi.ed. 

8hrl ShahDawu Kban: For the 
time being, that has been postponed. 

Shri TrkUb a~ ~harl: 

Apart from the Howrah-Moghalsarai 
5ection. what other lines tor electri-
fication have Government in view, 
and whether any .urvt'ya are in pro-
grelll 8 t preseT! t? 

Mr. Speaker: I am not ,oin, let· 
allow it. He is IOing trom one line 
to another. 

Sltri S. M. Baaerjeoe: It i8 mention-
ed in the natement that ttIP I8 in~ 

in time in the Up trains il 27 and 7J 
minutes and that in the Down traJm 
22 and IH minutes. I want to know 
wh), ttw _vin, Is Jeu in the no.. 
muM. 
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Hr. Speaker: These are technical 
matten. I do not know if We are 
going to understand it. The Up 
train6 may be slower than the Down 
trains. 

Sbri S. M. Baurjee: It is, of course, 
,'a technical matter. 

Mr. Speaker: It is more easy to 
move down than to move up. Next 
-question. 

Complaint Box In Runnln, Trains 

·5'71. Shrl R:"hunath Sinrh: Will 
'tlu! Minister of Railways be pleased 
to state: 

(a) whether the sy,stem of com-
plaint box is being introduced in 
running trains; and 

(b) If SO, the details of the scheme? 

The Deputy Minister of RaUways 
(Shrl 8. V. Ramaswamy): (a) Yes 
Sir. 

(b) Tamper-proof box('s d('signated 
8s "Suggestion & Complaint Boxes" 
are being provided in guard's com-
partment.s of all passenger train.~ 
The letters dropped in the boxes ar(' 
to be noted down in a re,wter at 
t.h.e station where the train termi-
nates and sent to th(' headquarters 

'or DlvisionallDi!ltrkt offict'''' whert' 
the complaints art' d~'tIlt with and 
suitable action taken. 

8brt itarbulUlth Slnrh: May I 
know how tht' ~ystem is functioning 
at pfMent and what is th(' number 
of complaints ft"ceivl'd dUring the 
last six monlbs' 

Shrl S. V. ItamL'Iwamy: So far 197 
letters have been rt'l'eiv{·d. and we 
find that no ll"ttel' has been I'cceiV'l'<i 
at thr box providPd in ttl{' guard'c; 
compartmenb, and also no useful 
$uggc!:ttion has so tllr bccn ,'C'ceived. 

SanSllI' Iqbal SlnIb: May 1 know 
whp.lbt'r the attentioll of Government 
haa been drawn to the fact lbAt !lome-
'times copies of the complainb are 
torn and thrown away? 

81ari S. V. lIaaIasw .. y: It the hon. 
Member brings it to our notice, we 
shall take action. 

Sbri Prabbat Kar: May I know 
how much time is taken by the rail-
way authorities from the date ot a 
complaint and the action taken on 
the complaint? 

Shri S. V. Ramaswamy: It depends 
upon the nature of the complaint and 
the action that has to be taken. 

Shrl Ramanathan Cbettiar: May I 
know whether the travelling public 
is made aware of the existence of 
the complaint box in the train? 

Shrt 8. V. Ramaswamy: The com-
plaint box has been there for some 
time in the guard's compartments. 

Mr. Speaker: I do not think even 
first-class passengers ever know it. 
At Il'ast one first-class paMenger did 
not know about it. 

Sbrt S. V. B.a.maawam),: At least 
now it will receiVe publicity, 

Shipp"" of Imported Goods 

+ 
.5'7' (Slui Morarka: 

. '\. Sbrl Nath",anl: 

Will thc' Minister of Transport and 
ComllUlllications be pleased to state: 

(a) wh('ther good!\ imported for 
Government projec~ and public 
und('rtakings are bought On the basis 
of 'C.I.F.' or 'F,O,B.' basis; 

( b) w~ther we hav£' any say in 
th£' matter of shipping these goods; 
and 

( c) how m Uc-h of this carl! 'J is re-
sl'fv('d for Indian !!hips? 

TIlfo MIDlster of S&ate .. tIae 1IIJaIa-
try of TraDsport and Conunalea&l-' 
(Slui Raj Babadar): (a) Every effort 
Is being made t.D "buy FOB and .. 11 
CIF" and though Government De-
partments and Undertakings are 
fully co-operaUng there are eseep-
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tions and it is not possible to adhere 
to the above principle in all cases. 

(b) We are having an increasing 
say in the matter of shipping, but it 
is never our intention to monopolise 
our entire trade to Indian shipping 
as that would be flag discriminatory. 

(c) There is no reservation as such 
of cargo to be carried by Indian ships 
but we aim at carrying 40 per cent. 
which is less than what several mari-
time nations aspire to carry. 

Shrl Morarka: Is it not a fact that 
in spite of the decision that all pur-
chases must be made on FOB basis, 
many Ministries arc still purchasing 
most at the goods only on elF basis? 

Shri Baj Bahaclar: The purchases 
have to be on FOB basis so that our 
ships may have an opportunity to 
carry them. Purchase on elF basis 
would be wrong. 

Shri Morarka: They are buying 
mostly on elF as~5 in spite ot the 
decision that all purchases should be 
on FOB basis. 

Sbri Raj Bahadur: Purchases on 
FOB basis would be more favourable 
to our shipping so that our shipping 
might have the benefit. 

Shri Morarlul: What I say is that 
there is a Government decision that 
aU these purchases must be made on 
free on board basis so that the ship-
ping may be controlled by us. But 
in spite of this decision, all the pur-
cha~in any case, most ot the pur-
chases--are mad!' on CIF basis 10 

that the shipping is controlled by tN-
fOreign suppliers 

8hr1 Raj Bahadar: Our policy is 
that purcha!18S should be on FOB 
basi., and any sales that ""e have to 
effect should be on CIF basis. We 
are tryiq to do that. State Gcrrem-
men15 have been informed. and aU 
the State undertakinca &l'e tryin, to 
tollow It. But it 11 not. sx-ible to 
adhere to this princlple in all ~ 
firstly tor _It of adequate IhJppiq 
.ce, eecoadJ,. for laeIr of the No 

quired ship bein, placed on a parti-
cular port, and thirdly, tor variol1'1 
other factors, e. fl. the economics fac-
tor, freight rate factor etc. We on 
our part are trying to do whatever 
is possible. 

8hrl Morarka: Apart from the ques-
tion whether we carry the cargo in 
our ships or not, if the shipping is 
controlled by us there are definite 
and distinct advantages. May I know 
what are the difficulties in the way 
of purchases being made on FOB 
basis rather than elF basis? 

Shrl Raj Bahadur: As I have said, 
we have appointed a Committee 
known as the Co-ordinatin, Com-
mittee which is headed by the Trans-
port SeCIOCtary and has got arlou~ 

Ministries concerned represented on 
its personnel. They are trying to do 
it. Apart from that, we have a 
Chartering Committee also for charte-
ring ships wherever Indian shipping 
companies can place ships at our dlR-
posal. 

There is no difference of opinion so 
far as the principle is concerned. The 
question is how far we can impl«!f11enl 
it. 

Dr. 8uabUa Na,.ar: The hon. MlnUJ-
tel' says that there ill no difficulty 
with regard to the policy. .~ also 
said that State Governmenld have 
been given irutructions and so on. 
Here in the Government of India 
il.8elt. thE' simer Minilrtries are not 
foHowin, that policy. What is the 
UIIe 01 having these committee. when 
their deciJrions are not implemented 
eV!'n at t~ Government of India 
level" What i~ thE' Transport Minis-
try doln, about it to IIf.'e that the 
dtocilllorlli and t.!w policy lU'e actually 
put into practice? 

8hrt "I ......... : J would retpeCt· 
tully submit and repeat that theft Is 
no difference betw"ln the Ministrle. 
conCffned as regard, the quellJtlon or 
policy. But as I .. ld. we haw certain 
handicapt aboul the &vaJlablUty of 
Indian shi.. u.eaa.Jvea. IlLipt of the 
proper Ii&e at the profef port aad 10 
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on. The public undertakings and the 
Central sector are very conscious of 
It, and more and more we are trying 
to adhere to this principle and follow 
the policy I have just OUtUne4. 

Dr. Sushila Nayar: The hon. Minis-
ter h missing the point. If the pur-
chases are not made on free on board 
'basil, then it may not be po~si le for 
Us to have our ships. They may ~ 

releast'd from that agreemer;t to use 
any ships that th.ey can. But here 
even at the time of making contracts 
we are not doing this. We have not 
put into practice the decision we have 
taken that the purchases will be on 
FOB basis. What is the reason for 
;that? 

Shrt Raj Bahadur: That is not tru~ 
for all public undertakings. In faot, 
all public undertakings arp conscious 
of the need to patronise Indian ship-
ping as far as possible. I would say 
that we have a proposal under consl-
d£>ration whereby we shall make these 
public undertakings in the Central 
sector conform to the policy and fol-
lnw it more effectively. 

Shrl Morarka: May I know whe-
thl'r the hon. Minister has data as to 
how much of these imports are on 
CIF a~is and how much on FOB 
basis, particularly after this decislo 
of Government? 

Sllrl Raj Bah.dur: have got 
flgures about the quantity of cargo 
carri.t.'<i inward and outward and also 
between non-Indian port.q during the 
last three years. I cannot divide 
them into CIF and FOB basis. I have 
not Rot thosr flgurt's. In case. he 
requires it, I can place them on the 
. Table. 

Smoke from Diesel .... 

+ 

{
Shrl BqhllJaath SiD,.: 

-:;'7'. Shrlmatl Da Paldaoadb1lrl: 
~hrI P. K. Dee: 

WllI the Minister of Health be plea-
sed 10 state: 

(a) whether Government of India', 
'1rttention has been drawn to a report 

published in the 'Statesman' dated 
January 21, 1961 that smoke emitted 
by diesel buses is not harmful to 
health; 

(b) whether the Government of 
Jndia haVe caUSf'd any enquiries to 
I·e made in connection therewith; and 

(c) if so, the details, thereofr 

The Minister of Health (8br1 Kar-
markar): (a) Yes, Sir. 

(b) and (c). The Government of 
I11dia have appointed an Expert Com-
:nittee for studying public health en-
~ineering practices and procedures ir 
foreign countries and for preparing :: 
draft manual for thp guidance of 
public health engineers in India. This 
Committee has been asked to ma ~· 

bn intensive study of the pollution 0' 
atmosphere by smoke-emitting buseJ 
in big citil..,. 

The Committee is expected to sub-
mit its report to the Government dur 
mg this year. 

-n~~: .. ~pl~~ 
~ ~ f'f. ~  ~ 't: ~  If.''' i!t ~ 
~~~~ i , ~~ ~ 

~ ~  

Shri N. V. Special Engineer, Chairman 
Modalt Bombay Corporation 

Shri S. Assn. D.G. (Public Member 
Rajaopalan Health Engineer- S«rewy 

ina), Dtc. G.H.S. 

Shri P. C. 
Bote 

Shri Punei 
Sinah 

Shri N. 
Majumdar 

0Uc! Engineer. 
West Bensal 

Member 

Enaincer-in-Charre, 
Bbilai Project 

ProC_ of Saniwy 
Bllainccrina, AU 
India Institute at 
H)'Jicne A Public 
Hcalth, Calcuna. 

-do-
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~ ili ~ q)"fi ~ ~ -~ ~ 

~"" "\l ('1 if; m it ftrqjrfur ~, 
~~l ~ ~it~om~ 

..n flRT ~ I 

BeriODal Director of Food, Calcatta 

-577. 8hri Tridlb Kumar Cbawlharl: 
Will the Minister of Food and Arrt 
cultare be plea!'ed to state: 

(a) wheUter it IS a fact that Uw 
Regional Director of Food, Calcutta 
had invited tenders from intending 
purchases asking for quotations upto 
BUt February, 1961 for more than 
:':5,000 gunny-bags of decayed food· 
grains meant for use as cattl"-feeJ, 
poultry-feed, ot for the manufacture 
of industrial starch or such other in-
dustrial manufactures or as fertilizers 
on the basis of the principles 'as-is 
where-is'; 

(b) what is Ute total qualltity or 
decayed foodgrain': offered for sale i:' 
this lot, the kind of foodgrain invol-
ved, the procurement cost of thr sam! 
and total loss involved; 

(C) what are the rca.~on' ~r th!' 
t'e<;ay of this lot tor sale; and 

(d) the total qaantity of decaye t 
foodgrains sold 0" oUterwise dJ~poseJ 
of out of the Central Food Reserve. 
in dift'erent region~ in Ute year~ 195' 
eo and 1960-61? 

The Deput, Milliliter 01 Food an 1 
ArrteaJtare (8JJri A, M. Thoma.): (al 
~(' (c). Yes, tenders were invited tt.: 
aaJe of 27,074 bags of imported whea' 
which was damllJe' in "~y8g( 
~aline water, The qu .... ti~y in volve : 
is about 2,300 merit tonnes and its 
{rigina! rOll't it. , timated ',' aboo.l'. 
RI. 7:5 laklu, Claims have been 
lodged against ship-ownen, The ftnaI 
:OS5 cannot bP Ct,;nputfd o.Inlll t t~ 

claim.s haw ~n ~ettled anrl UtI' 
damaged wheat hu been disposed 01. 

Cd) A statef1l: .• t Ito pJac,g 'II lb. 
Table of the HOUR. 

(Figures shaNn in metric tons) 

Name of Region 

Eastern Re,ion 

Southern RClion 

Western Re,ion 

Northern Regon 

J959-60 1 9(j,(H) 1 
(Upro 
December 

249 

2.6']8 

166 

8hrl Tridlb Kum:.r CbaacUturi: Here 
in the statement Ute quantity of 
damaged foodgrains unfit fOI" human 
consumption, sold or otherwise dia-
posed of durin, the two y"ars has 
been given. May I enquire whether 
any proper survey has been made 
of Ute quantity of foodgrains which 
have been dama,ed in godownl and 
also whether all ot them have been 
disposed of one way or the other or 
whether there are still other quantities 
ciaslIed as damaged but not yet dispos-
ed of? 

8hrl A. M, 1'boma: WIUt r{',ard to 
damage in the ship, on arrival of the 
steamers an &9seslment is bein, made 
by international marine .urvryors. 
With re,ard to dama"e3 in the 
iodown.~ it has been quite negligible, 
Speaking from memory, it is 0,02 per 
cent or something lik.e Utat of the 
total quantity handl(·d. 

Locust lavuloa 

+ 
r Shrt IAdraJIt Gupta: 
I Shrl ArJan 81DP llbadaarla: 
, Shri P. G. De': 

_  J Sbrl P. C. &orooah: 
5'711.1' Shrl lAder J. Malhotra: 

1 Sbrt .,.hadar SIqh: 8hr1 N_ .... N .... : 
Dr. Vljay. ADaDda: 

Will the MiniJItf!r 01 ........ AIri· 
alItan be plflbed to .tate: 

(.) whether Utt"n! is a new threet 
01 1t:K'1.Mt InvAllon in Indian SIAl.; 
and 

(b) If .0. the .tepa taken by GoY-
emment to avoid the ~! 
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The M1D1ater of Agriculture (Dr. 
P. 8. Deshmukh): (a) and (b). A 
statement is placed on the Table of 
the Sabha. 

STATEMENT 

According to the recent information 
received from Anti-locust Research 
Centre, London and the Food and 
gricultur~ Organisation Techitical 
Advisory Committee on Desert Locust 
Control, locu~t invasion this year is 
mo,;t likely. 

Infiltration of locust swarms in 
India is mainly through the Rajasthan 
desert totalling about 82,000 sq. miles 
where locusts mostly breed. In order 
to take effective anti-locust measures 
for the destruction ot locusts, all the 
41 outposts, set up over the desert 
area under the Central Locust Warn-
ing Organisation, have already been 
adequately strengthened and equipped 
with modern t'quipment, pesticides and 
other deadly poisons. Wireless sets, 
whkh have aheady been installed at 
the various strategic points, are being 
used tor locullt inte11lgence and for 
maintaining a dos!' liaison for control 
measures. 

In order to take effective anti-
locust aerial operationll, the existing 
Al"rial Unit. which at pr!>Sent com-
prises ot 2 aeroplanes, is being 
slrengthE'nl'd by importing 2 addition-
al aeroplanes, 

Lot'ust invasions in India are the 
result or locUr~t breeding and ineffee-
tiv(' or inadequate locust control in 
the original breeding areas in Arabian 
Peninsula and elsewhere where they 
breed and fonn into !lwarm!!. With a 
view to minimising their intensity, 
Government of India has been pam-
dJleting for the 7th year in succes-
sion durinl 1961, in an international 
anti-locust campai,n, orpnised by 
tht' Food and A,!riculture Organisa-
tion of the United Nations. in the 
Arabian Peninsula. 

With a view to improvinr the em· 
cleney of locuat control orpzUsaUons 

and methods, a training course of • 
days duration for the officers of the 
State Governments is proposed to be 
held in April, 1961 in Bikaner. The 
States which are vulnerable to locust 
invasion have already been alerted to 
make adequate preparations for the 
locust control during the summer and 
autumn. 

8hrl IndraJlt Gupta: May I know 
whether, in addition to the other mea-
sures which are detailed here in the 
statement, there is any proposal to 
supply at the cost of Government 
insecticides, Or ,pesticides as they are 
called directly to the farmers in the 
area,s which are likely to be affected? 

Dr. P. S. Deshmukh: That would 
be hardly pos5ible becaUSe we do not 
know where exactly these locusts 
would settle down; and it would be a 
sort of widespread distribution which 
would not be very purposeful. 

Utilization of FoOd Wastage 

+ 
r 8hM Indrajit Gupta: 

-579. ~ 8hrimatl Renu 
l Chakravartty: 

Will the Minister of Food and Agri-
('uUure be pleased to state: 

(a) whether Government's atten-
tion has b('('n drawn to the sugges-
tions of Dr. Arthur Stahl of F.A.O. 
for utilisation of food now wasted in 
India; and 

(b) whether, in view of these sug-
gestions, any plan has been prepared 
for modernising the fruil and vege-
table proceSlSin, industry? 

The Minister of AcrIealtare (Dr. P. 
S. DflIIbmakh): (a) and (b). I have 
seen a presa report of a statement 
said to have been made by Dr. Stahl, 
an F.A.O. Food Pre~er ation Expert, 
who was assigned to MIS Nagpur 
Orange Growers' Co-operative Asso-
ciation Proc.essinl Factory, Nagpur. 
No report has. however, been received 
from him by the Govemment 04 
India. H and when he submits a re-
port, It will 'bI! duly considered. 
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Shri Indrajit Gupta: Is it not possi-
ble for Government to find out direct-
ly from this Nagpur Orange Growers' 
Co-operative Association about the 
experiment conducted there particu-
larly with regard to the possibilities 
of extracting pectin from oranges, 
orange waste and SQueezed oranges so 
that we need not import pectin at 
considerable cost from abroad-a thing 
which is very necessary for the 
manufacture of jams, jellies, pharma-
ceuticals and so on? 

Dr. P. S. Deshmukh: The idea is 
well-known to us. The difficulty is 
the collpction and making it economic 
because we have not got the various 
industrial establishments and so on. 
Certainly, we will pay more attention 
as a result of Dr. Stahl's report ;Jnd 
the Press report. In fact, the C~'RI, 
Mysore is alrpady engaged in this. 

Shrimati Renu Chakravartty: What 
is thl' total amount of pectin which 
is now importen into the country Hnd 
what w(luld be the total foreign ex· 
change saving, if w(' cun msnllfllctUl'<' 
this In our country? 

Dr. P. S. Deshmukh: I do not know; 
I will have to ('nquin' from the Com· 
merce and Industry Mini5try. 

Settlement of Claims of Retired Per· 
SODS on Ranways 

·580. Raja Mahendra Pratap: Will 
the Minister of Railways be pleased 
to state: 

(a) wht'lhpr Government are aware 
that a large number of claims of re· 
tired pt'r~ons on Northern Railway 
(Lueknow Division) arc pending 101' 
aettll'nwnl for the llls~ several y :~ars  

and 

(b) if ~ . what is the number of 
weh ('as!':! and what stt:ops Govern-
ment propose to take to ('xpedite di!l-
PQSaI of such cases! 

Tbe DeJMlt1 MlDIIter 01 RaJ' .. a,. 
(Sbrt Sbahaa .... ItbaD): Ca) and 
( ~ On Lucknow Division 9 ProvI-
dent Fund caset and 58 Pension cueI 

2089 (Ai) LS.-2 

are pending for over a year. In all 
the Pension cases anticipatory pension 
has been sanctioned. Final settlement 
of all the cases is engaging the atten-
tion of the Administration and these 
win be settled as early as possible. 

Raja Mahendra Pratap: Can there 
be a plan to enquire to all complaints 
so that there will be no complaint at 
all? 

Shri Shahnawas Khan: Wc havc an 
organisation to look into all the com-
plaints; and all the complaints made 
are dealt with very promptly, But, 
in the meantime, more complaint 
come. 

Shrl T. B. VAttal Rao: Some antici-
patory pension is being sanctioned, 
What is the pt'I'Centage or this anti· 
ripatory pension to the total pell1!ion? 

Shri Shahnawas Khan: I am not 
ablp to slIy very definitl'ly; but it 
val'ies with various ca~('s  but, ~pne
rally, the proport.ion is about 90 per 
c£'nt. 

Shrl T. B. Vitlal a.-lO: What. are the 
gruunds for this dt'lay of mor!' lhan 
a yeur in thl' settJeml'nt of tlwlle pen-
sion cas(·,." 

Shri Shahnawaz Khan: In Rome 
cast's, ecrtuin Tl'cords an' not C'om-
plett'; In somt.' caSt'S thl'!'c Dr(~ ~ome 

disputes about gradl'!~ fOte. All the"e 
havl' to b(' looked into and dl'cision 
taken. 

Theft 01 Iron Articles near Ambia 
Kalna Station, E. Rallwa1 

-1-

.512 r 8hrl Muhammf'd Elias: 
. l 8brl 8uWman GhotM!: 

Will thl' Mini~ter ot Rallways be 
pleul'd to ~tDl ... : 

(a, whl'ther there wa!1 a thdt of 
iron articl~ wed b)' Railway near 
Ambika Kalna Station. ~tcrn Rail-
way, on or about the 28th Janullr)". 
1961; 

(b) il 10, "'hl'ther there wa. any 
l"Tlcount.e-r wltb th(' thieve.; 
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(c) if so, how many persons were 
killed and injured in the encounter; 

(d) the names of those killed and 
injured; 

(e) how many persons were appre-
hended; 

(f) whether there had been 1uch 
thefts before near that Station; and 

(,) the 1035 incurred by the Ruil-
way as a result thereof? 

The Deputy MinJster 01 Railways 
(Sbri S. V. Ramaswamy): (a) and 
(b). Yes Sir. The incident occul'red 
on the night bl'tween January 28 and 
29, 1961. 

(c) and (d). Only one accused per-
.on by the name of Sarban Singh re-
aident of Salkia, Howrah was kllled 
at the spot. None was injured. 

(e) " persons have so far been 
arrested. 

(f) Yea Sir. 

(I> Approximately R$. 92/-in the 
lou of tie-bars. 

8hrt Mubanuned Ellas: I" it a fact 
that very often in the Eastern and 
SouLh Eastern Railway. rrom Khnrg-
pur to Howrah and Asansol to Howrah. 
in very broad dayli,ht gan,s of 
thieves break open the wagons and 
unload the wagons and no H'lion is 
bem, taken to prevent this~ 

8hrl 8. V. Ramasw.m~: Wl' are 
taking every pl'l'Caution. W.· ,up 
havin, the trains esC'orted b\' the 
Armed Railway Protection Forc;'. As 
a mat~r of fact. we lot the informa-
tion in January that this tht'ft is 
JOing on and we posted arml.>d guards 
to protect the ehowkidars. About 30 
of these dacoits lIet'm to have come to 
attack the chowkidars. When ~ en 

aftN due warning tht~ daroits did not 
rt'tn-at. fir!' was op«>ned and one man 
was shot dead. 

8hrl Mu'*-ed EUu: May 
know whether the man who was 
killeu during the encounu.-r was an 
outsider or whether he belonlll to that 

gang which has committed the theft 
in this station? 

8hri S. V. Ramaswamy: Obviously, 
he belongs to the gang. and, probably. 
hE.' was a very prominent member of 
the gang. There were certain identity 
papers, tht' idl'ntity card of the Em-
ployees' State Insurance Corporation 
which gave the name of Sarban Singh 
son of Ranka Singh. 53 Grand Tmnk 
Road, Salkia, Howrah. 

Shrl Mubamme4 Elias: May 1 know 
whethpl' any aetion is being taken to 
arrest the wholE.' gang which is operat-
ing from Howrah to aU thE.'!l(' p1.aces 
in a vl'ry plannt-d mannE.'r? 

Shrl S. V. Ramaswam,.: We r.re 
vpry vigorously pursing the matter. 1 
hopt· Wl' will bring thl" daroit menace 
under chE.'(·k. 

Shortal'C of Doctors In the Laccadln 
Ministry and Amlndlvi Istanda 

·583. Shrl Nallaltoya: Will the Min-
ister of Health be pleased to state: 

(a) whether Government are aware 
01 th(' shortage of doctors in the 
various displ'nsaries located in the 
LaCl."adive, Minicoy and Amindivi 
Group of Islands; and 

(bi if so. whether it is possible for 
Governml'nt to sene! qualified doctors 
from Central Health Service for 
duty in the Islands? 

The Minb:er of Healtb (Shrt Kar-
maner): (a) Yes. Sir. 

(b) As the Central Health Service 
cadre has no! yet bet-n constituted, it 
is not pollsible to ~end dO<'tors from 
the cadI'€' to thE.' Laccadive. Minicoy 
and Amindivi Islands. The U.P.S.C. 
have been requested to recruit suit-
able doctors for thes!' Islands expedi-
tiousl)'. 

Sbri Nallako,.a: Will the ;on. Min-
ister consid('r the qeustion ·)f pving 
up recruitment on contract asi~ as 
this system creates new problems by 
resignation etc.'! 
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Sbri Karmarkar: Will the bon. 
Member please speak loud? I have 
oot heard the question. 

Mr. Speaker: Will the hon. Member 
repeat his question? 

Shri Nallakoya: Will the han. Min-
ister consider the question of giving 
up recruitment on contract ba3is as 
this system creates new problems by 
resignation etc.? 

Shrl Kannarkar: But it solves 
many old problems. 

Dr. SushUa Nayar: As the Central 
Health Service is in existence, what 
prevents the Government from making 
a few extra recruitments so that such 
people can be sent to out of the way 
places. It is only people in perma-
nent service who will stick to these 
places for tear of losing their jobs. 
A new man can refuse or r.an go 
away. What prevents Government 
from making a few extra recruitments 
in the Central Health Service tor 
such posts? 

Shri Kannarkar: Nothing : re ent~ 

the Govt-'mment. 

Mr. Speaker: The hon. Minister 
ought not to be satisfied with .iUch 
an answer. 

Shrt Karmarkar: Perhaps you did 
not hear my original reply. I have 
said in the main reply that the 
U.P.S.c. havc Ix'en requested to re-
cruit suitable doctol"!l for these POllts 
expeditiow;ly. Alter that answer, thill 
question is put. What am I to do, 
Sir? 

Mr. Speaker: Instead of bringin, 
in new people who may resign and 
at"t away, old people who have lot 
lIOrrte experience and have lOt lome 
service also to their credit may be 
postl'd there so that they cannot 
euily chuck off. 

Sllri 1tarnIarkar: That was not the 
question. The quesUon was: what 
prevents the Government from makinl 

recruitment? I replied: nothing pre-
vents the Government. 

Mr. Speaker: Dr. Nayar ;lut a 
different question. 

Sbri Karmarkar: Did she? I am 
sorry. 

Dr. Saaldla NaJar: As the Central 
Health Service people have some stake 
and they are not likely to resi,n 
quickly, why does not the Govern-
ment have a few people extra in that 
Service so that some of these perma-
nent Government servants can be 
posted in these out of the way places? 

Mr. Speaker: Thoae who have ,ot 
some stake may be poated there In-
stead of raw recruits who do not have 
any stakes and who COIN' away next 
day. 

Shrl Kanaarkar: So that thOle who 
have some Itakes may reconlicWr lh. 
matter and may resi,n from there' 

Mr. Speaker: I am really lurpri1e4. 
Is there no difterencc between a raw 
recruit and a man who hu .ome 
stak!'. If a man who has .ome stake 
resigns, what preventa the others who 
have no stakes trom comln, away1 

Sbrl KarmarkAr: I am afraid, Sir, 
I cannot take the lame liberty with 
the hon. Speaker as with the other 
hon. Members. J would like to explain 
th(' position. 

Mr. Speaker: The hon. MJnllter 
should also ,lve a realOnable aMYIer 
to the quelUon in the Rowe. Dr, 
SUllhila Nayar Juue.tl that new re-
cruitl' may h ~ taken here and older 
people may be asked to ,0. The bon. 
JIlnllter saYII that even they rdi,n. 
If even they relien, there iJ no help. 
As between the ...,. the older ".opJe 
hav.. a lItake. So, what II the diM· 
culty! 

BUt Kualarkar: I will explain It 
10 that there may not bIP an, doubt 
I .. tt. Unle .. we baYe ~ provl.tlon 
for acndin' dorton awa, from one 
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place to another, we cannot do that 
and there is no such provision. The 
Central Health Swvice cadre has not 
yet been formed and therefore, we 
cannot transfer anyone from, say, 
Delhi to Amindivi islands. The only 
alternative left for us is to recruit 
and we have asked the UPSC to re-
cruit doctors. What further action 
should be taken, I am unable to say. 
Unless some useful sugr,estion is 
mad!', I am not able to St·c my way 
at all. 

Mr. Speaker: As it is, there is no 
All India Sf'rvin'? 

Shrl Karmarkar: It is not yet 
constituted. That i~ what I said in 
my original n'ply: "As the Central 
Health Service cadre has not yet been 
constituted, it is not possible to send 
doctors from the cadre to the Laeea-
divt', ete." 

Dr. SushlJa Nayar: Then, may I 
ask: 'how the posts for tht' Central 
Hedlth Service have bl,t'n advertised 
from time to tirnl'? A numlX'r of 
people have been recruited in that 
servkt'. I would like to be enlighten-
ed no to what that '('I'Virl' i,~ 

Shrl Karmukar: Aj:!uin we are not 
n'("I'ilitin~ any persons for thl' Central 
Heillth Sl'rvict" We are recruiting 
p1.·opl(· f('r ('ertain posl~ which are 
advrrtised It thl'n' is a post of a 
Sl'lllOr sllrg"oll at Willingdon hos-
pital, \\"1' ad (~rtise that post: we do 
not udn'rlige (or thl:' Central lIralth 
ServiN'. Unle!>~ something is consti-
tUII'''. I am unable to apprf'ciate how 
we ran recruit people. 

Shrl V. Eaeba .... : Is any special 
allowance given .the doctors who 
are posted there ~that they may be 
attracted to '0 .m.i serve there? 
Sbrl Ila .... rllar: I should like to 
have notice. But so tar as my notes 
mow. tht'~ is no such allowance. I 
mall look into the matter. 

BhOJdol Brlclge at Jorbat 

-SM. ShrimaU MaIda Ahmed: Will 
the Minister of Transport 8114 Com-
munlcaUoDS be pleased to refer to the 
reply given to starred question No. 
1466 on the 13th April, 1960 and state 
whether any final decision has been 
taken with consultation of the State 
Goverrrment of Assam for expansion 
of the Bhogdoi Bridge at Jorhat and 
to widen the existing National High-
way to cope with the traffic? 

The Minister of State in the Minis-
try of Transport and CommuDlcaUons 
(Shri Raj Bahadurl: Yes, The State 
Govrrnment have agreed to the cons-
truction of a new bridge on thr pro-
po~ed bye-pass of National Highway 
No, 37, downstream of the existing 
bridge at Jorhat, In view of this the 
uc~tion of £'xpansion of the existing 
Bhogdoi Bridgp and widening of the 
existing National Highway d()('s not 
aris£', 

Shrimati Maflda Ahmed: May I 
know wlwther it will be done in the 
course of the Third Plan period? 

Shrl Raj Bahadur: Yes, Sir that i. 
the intention. 

Import of Luxury Cars 

-585, Dr. Vljaya Ananda: Will the 
Minish'r or Transpol"t and CommuDl-
utions be pleased to state: 

(a) whethl.'r 200 luxury cars were 
importe<i into India for tourism; 

(b) if so. what i" their allotment to 
different States; and 

(e) the proce.iur(· of allotment? 

The Minister of State ID the Ml ..... 
try of Transport abd COIDIDIIDlcatioM 
(Shrt Raj Babadur): (a) to (c) A 
statement is laid on the Table of the 
Sabha, 

STATEMENT 

(a) 60 cars were imported for the 
Wle of tourists in 1959 and not 200. 

(b) The allotment of the 80 ean • 
tM varioUs Staus was al foUOW':-
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Jammu & Kashmir 

Madras. 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Uttar Pradesh 

Wcst Bengal 

Air-I nd ia International 

TOTAL 

10 

4 

3 

3 

7 

58 

60 

(e) A total of 27 cars out of ~he 

batch of 60 cars were distributed to 
State Government operators with a 
view to providing better transport 
facilities at popular tourist centres 
which lacked ~uch amenities. Of 
the rest, two cars were alktted to 
Air-India Inlt'lllalJonal for trans-
porting their V.l.P. guests such as 
foreign trayel agents ete while the 
remaining :11 ('ars were allotted to 
private operators in Delhi, Bombay, 
Calcutta, Madras and Madurai on the 
basis of the strt'ngth of their exist-
lIlg fln'l, financial status and the 
importance ot the place from the 
touri~t t!"affic angle. 

Dr. \/ijaya AnaDda: May I know 
whether we had any protest from any 
of the States. particularly DeIhl? 

Shrl Raj Ba.hUur: I am not aware 
of any protest, from the State Gov-
ernments. 

Shri Mabanty: What is the total 
foreign exchange spent for Importin, 
th~ 200 Iwrury cars? 

Shri RaJ Bahadar: The number ot 
can stated in the statement is 80 and 
not 200 and pennisslon was taken tor 
importing them to meet the ~ulre
ments of the forelfTI tourists. For 
lOme years, there has been a ban on 
the import ot bl, cars. 

Shri Mahanty: That is not my ques-

tion. What was the total amount of 
foreign exchange spent in importing 
these luxury cars? Could we not 
have done without these at a time 
when our foreign ('xl'hange position 

is not 50 good? 

Shri Raj Bahadur: I was replying 
to the first part of the question which 
was based on some sort of a wrong 
impression. The number was not 200; 
it was 60. I was ('xplaining that we 
had to import them to meet the re-
quirements at the tourist tramc, The 
value of these cars ranges from 
R5. 23,000 to 25,000 each and they 
have be('n imported in a knocked 
down condition. I think that Is the 
value, broadly speaking, in terms of 
foreign exchange, 

Mr. Speaker: He was asking why 
even thes(' cars were imported? 

Shrl Raj Bahadur: BocaU8e we do 
not manufacture large size cars and 
there has b('('n a ban on the import of 
lal'g<,-oiz(' ('ars. They arc DLZ carll 
uSl'd by t.ht' tordgn tourists. 

Shrl MahaDty: How have these 
luxury car~ bl'cn put to use at the 
momenl~ Can WI.' get the break-up? 

Shrl Raj Bahadur: Th(' entire 
break-up is glVt'll In t.ht' Ktatcmcnt. 
They are exclusively used for the 
purpo,;<' of the tourist!l--llil DLZ tuxiell 
in Delhi and other plac!'! lik" Bom-
bay, Calcutta, Madra.~, etc Some carB 
have IW('n al;ottt'd to Staw Govern-
m£lnts to ml'et the requiremc'nll at 
State visitors, visiting diltJ1itarif'it, etc. 

Mr. Speaker: Next question. 

Shrl Raj Babadur: I may clarify 
that the cars wh.have bet:n ,Iven 
are also meant .tourlst purpo! C.·~. 

r ~·t 

." CaU.lntlon 01 Supreaoe In 
MAharubtra 

-•. SbrI 00n1: 
ter ot Pood ... 
pleased to ltate: 

Will the Minl8-
ACTfetdtlUe be 
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(a) whether Government are aware 
of the fact that some of the sugar-
cane factories in Maharashtra have 
discontinued planting sugarcane dur-
in, this season, the reason given 
being that under the provision of the 
Land Ceiling Bill introduced in the 
Stale Legislature of Maharashtra, the 
agricultural lands in their possession 
are likely to be taken away by Gov-
ernment; and 

(b) what steps Government propose 
to take in order to maintain the culti-
vation of sugarcane and the produc-
tion of su,ar al the pre.ent level? 

Tbe Deputy Minister of FoOd a. 
",malta" (Sbrl A. M. Thomu): (a) 
Accorciin, to the information received 
from the State Govenment, planting 
of sugarcane has not been disconti-
nued by any sugar factory in Mahara-
shtra due to State Land Ceilings Bill. 

(b) Does not arise. 

Sbrt Goray: Did the sugar manu-
facturers in Maharashtra lead a depu-
tation to the Minister-in-charge of 
this portfolio? 

&lui A. M. Thomas: Yes. Sir; a 
deputation waited on the Minister. 

Slut IIlslnraaath Roy: May I kn/\w 
whether tbe surplus land in these 
farms will be allotted to the farmers 
who may ,ive an assurance that they 
will continue lugarcane ('uitivauC'n in 
thelle lands! 

Slui A. M. Tho ..... : In fact. after 
a ,!'Ht deal of discussion In regard to 
thit matter. it wlI!! settled that the 
Inteerated nature of the farm should 
be kept up. That Is to say. these 
farms wlll not be brokp.n In!e pieces 
10 that production may not suffer. 

81ui Gony: What steps ar;, bein, 
taken to sec that the prest'nt produc-
tion is maintain. 

TIl. lIlaJster IIJ:t04 u4 -'«rie1Il-
tve (Slui S. It. Patll): We have been 
aSlured by the Government of Maha-
raahtra-lhat was .Jur "eslre toe>-that 
tbey ""ould do their best so th;lt the 
.upr prodUction dn~ not come down. 
Beyonet that assurance. we are not 
eom~tent to eto anyt l~ better. 

Shrt Gony: Willi t be in the form 
of State farm or joint farm! What 
will be the nature of these farms 
after the lands are taken away fram 
the factories! 

Sbrl A. M. Tho ..... : It has been 
suggested that the land available as a 
result of the appli~ation of ceilinp 
could be maintained as a Slate farm 
or the ownership abares may be livea 
to a group of farmen on a co-opera-
tive basis. 'nIe Idea is that the inte-
grity of the farm should be maintain-
ed and it should remain 83 one pbysi-
cal unit. 

Efe BaDb 

*m. Shri B. N. Mllkerjee: Will the 
MinisteT of a .. tIl be pleased to etMe: 
(a) what steps, if atl,J. have 80 far' 

been taken In tettinI up Eye Bub, 
and in which States; and 

(b) whPthM" the 5e1"Vices of the 
nu~C'al profe 'sicm hlWc ~n !IOught 
to be requisitioned in order to ensure 
public response to \he need of suct1 
bankr'! 

fte JI,,[Her ., IIeaItJa (II1II 
KanurIlar): Ca> Seven Eye Banks are 
fWlctianin, at the following b..opi-
ta~:-

1. S.C.B. Kedieal Collell' Hospi.&al. 
Cuttack. 0rUsa. 

2. Govt>.mmeot Ophthalmic Hospi-
tal, Kadna. 

3. GoVet'l'lmMt Era ln~ Hospital, 
Madurai, Madra. 

4. Oovernmf'nt Stanley Ht'spit.al, 
Madnll. 

6. P.B.II. ~. HoIpital Bilr.aDer, 
Raj_ethan 

6. Assam Medical College ~

tal. Oibruaarh. A$s.am. 

'1. Gandhi ~ Hospital, Aliprh. 

Proposals for the establishment of 
Ey~ Banks in the Stales of Bihar. 
llaharasbtn and Punj.ab arc ~ 
the COMideralion of reapediV\" State 
Governments. 
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( b) Publicity work is being organis-
ed by most of the States to educate 
the public to donate eyes tor grafting 
after death. The State Governments 
in such matters seek the cooperation 
of the medical profession. 

SHORT NOTICE QUESTIONS 

U.N. Special Repre8eDtative ID COIII"o 

+ 
S.N.Q. r Shri ladnJit GDpta: 
No. •. L Sbrl .. ,hDDAth SLqb: 

Will the Prime MlDIster be pleased 
to lltate: 

(a) whether it is a fact that Shri 
Rajeshwar Dayal is to be replaced as 
U.N. Special Representative in the 
Congo by a nominee of the WestMn 
Powers; 

(b) whether the Indian GovernmeDt 
have been consulted in the matterj 
and 

(e) the reasons given by the U.N. 
authorities tor rcplaclni Shri Doyal? 

TIle Prime Nip ... aDd IIlDIster 01 
EztenaaJ Main CSIIrI Jawaharlal 
NeIlna): (a) to (c). It Is not true that 
SOri Rajeshwar Dayal it heln, 
repl&Cf"Cl as U.N. Special Repre.enta-
live in the ConRO by eomeone else. In 
fact, the U.N. Secreta:-y-Glnf'ral hu 
asked the o e~t of India to 
agree to Shri Rajeshwar Dayal COD-
tinuing in his p~t ILUlgnmf'J1t for 
aome monthJ more. The Government 
of India bav.-apoeed to thi.s. 

8br1 IndraJit GapU: "\fJly J know 
~ 'thpr r"~ ly tht!rt' 11:.tS bet'n any 
~:I"':' by M~ a~.wut,·J }.Iol)utu 
and", 0-; IIJ)On the United N3tiona tl) 
remov .. Mr. Dayal a 1·1 "'h~ 'r lhe 
Ind.ia (;Ol'r roment kIl';:-'" a'ly:.bing 
a~t that? 

Bbri lliwalaulal Nelll'a: ·."'~~e hwl' 
been rumours In t.he p·.lbJir .,rc1lt. thf,t 
Mr. J(""."l'-ubu in the M·t ~ .... ("(""T' . 

plaJ"Nf .• .. ·"'t Shri :1.8.'«:-.." .. :" • 'II -":.1. -
that he dId not approYf' .:I: tum: But 

every time the United Nations' Secre-
tary-General has rejL"Cted Mr. 
Kasavubu's complaints. 

Sbri Joacblm Alva: Has it come to 
the notice of t'he Government of India 
that respectable papers in the West 
have stated that the British Embassy 
in Congo presided over by a tormer 
ICS officer is made the centre of a 
whispering campaign against Mr'. 
Rajeshwar Dayal? 

Shri Jawaharlal Nehra: I can hardly 
discuss whispers here. 

8bri IIqlnmatb S"''': May I know 
whether the services of Sbri Rajeeb-
war Deyal have been appreciated by 
the UNO and the India Govemment 
alllO! 

8hri BraJ Raj Slar": May I know 
whether the attentkln of Government 
has been drawn to Ule new. item say-
in, that two a_latant special repre-
sentatives to Mr. Dayal are heine 
appointed by the Secretary·General 
aod, it so, trom which countrle, are 
they being drawn! 

Sbri JawAurial Nehru: No, Sir. My 
attention baa not been drawn to it. 
Thi!l Ia the ftrst time that. I bear of It. 

1l1li Hem 1Iaraa: May I know 
whether tI.'e attention of the Govern-
ment baa been drawn to the tact that 
~ Peking People'. l)ailll hal made 
a vitriolic attack a,.inat Mr. Raj •• h-
war Dayal sayln, that he 1£ I'f'lIPOn-
sible for threatenln, the Jt'llllimate 
CongolHe Government of Ofunp. 
and may I know how far this char,. 
11 correct? 

1Ir. Sltt: ... ~r. How dOH it ar1Je 
here! It dO'!, not ari;;r. 

llarl Be. Pat": It do'!l arise, Sir. 
May I ,ubm.t ..... . 

.... , Ci .... e .. :  I ):'Vl' h,.ard It. The 
ptliut j1) wh,!ther t:,f;re Ia • "lropoNl 
to /, U""lt~ Raj ... bwar na,al b)' 
1I(,n'(: oth«;· ;,e:1lO!t at the lr.:,UUlc~ of 
tile \II: J'.f'1Tl r ',.· .. n Th(' hon. M.c!m. 
ber'. l4uest;,n I •• ~cth,.r tbcofe .N 
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some attacks against Mr. Rajeshwar 
Dayal by some other persons. It may 
or may not be flO. We are not going 
into the reasons. 

Shrl lIem Barua: It does arise out 
of this question. That is my point. 

Mr. Speaker: Everything will arise 
out of every question! The questions 
are so inter-related that the whole 
of the univ('rsc can be brought into a 
question! 

Shrl Hem Barua: We are all inter-
ested in protecting Mr. Dayal against 
such attacks. 

Mr. Speaker: Order, order. There 
is no such proposal as the hon. Mem-
ber mentioned. 

Shri IndraJlt Gupta: In view of 
certain questionable interpretations 
which Mr. ammar~ joeld put in the 
past on the Security Council's deci-
lIion~, may I know whether, within 
the framework of the latest Security 
Council's decision, the Government 
has given any advice or guidance to 
Mr. Rajeshwar Dayal as to how he 
should Interpret this decision? 

Mr. Speaker: lIow does all this 
ari:;e? 

Shr. Jawilharial Nehru: TIl(> Gov-
ernm('nt has not Iotiven any advice to 
Mr. Raje~hwar Dayal ever since we 
lent his services to the United 
Nations. lie is functioning there on 
be'half of tilt, Unitl'd Nations. He 
does not report to us nOr do we ad-
vis!.' him from ht're. If we have to 
flay anything. we say it to the Secre-
tary-Genera 1. 

Some lion. Membel'!l rosl'-

Mr. Speaker: Order, order. 

Baja MabeDdra Pntap: Is it not 
better or more honourable to reUre 
from a place ""he-reo we are not want-
f'd! 

Shri Itqhauth SI .... h: Who saYS 
that we are not wanted! The whole 
world wants us. (lnl«TT\lption). -. 

Shri H. N. MukerJee: If, when any 
of our officers works under the aegis 
of the United Nations, he consistently 
with his responsibilities to the United 
Nations, reports or does not report at 
all to Government, how are we to find 
out that his actions under the direc-
tions of the United Nations do not go 
against the policy of our Government 
itself? 

Shr. Jawaharla) Nehru: Any wide-
awake officers of ours is surely ac-
quainted with our policies. If he does 
something against those basic poli-
cies, then the question arises for us 
to withdraw him or for him to with-
draw himself. 

Shrlmati Renu Chakravartty: Aris-
ing from what the Prime Minister 
has said, what exactly is our inter-
pretation on the rejf'ction of Mr. 
Rajeshwar Dayal's report? Mr. 
Rajeshwar Dayal's report was not 
even considered. So at least we can 
say that it was put in cold storage. 
In view of that, could we not interpret 
that that was really something that 
was really in keeping with our policy 
and that it was rejected. 

Shrl Jawabarlal Nebru: Well, one 
has to go into the history of it. It 
was not rl'j('ctl'd. It is true that it 
was not fully considered because soon 
after this r('port came the United 
Nations decided almost unanimously 
that the Congo matter should not be 
considered till that committee, Con-
ciliation Committee or whatever it is. 
went there and reported. Therefore, 
the consideration of this report also 
was postponed. After that, other things 
began to happen and did happen and 
the situation changed. It would not 
be ('orre<'t to say that the report we. 
rejected Or not considered. It was 
postponed on that occasion and then 
apparently nO other occasion arose to 
bring it forward. 

Sbri Rem Bana: On a pint 01 per-
sonal explanation. I PUl a question 
to draw the attention of the bon. 
Prime Minister to an article in the 
Pflkiftg PfiOJ>lfi'. DoUII, Or_an of the 
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Chinese Communist Party making a 
vitriolic attack on Mr. Rajeshwar 
Dayal and then saying that this man 
is responsible for openly trying to run 
down the legitimate Congolese Gov-
ernment of Gizenga. I just wanted to 
point oUt and draw the attention of 
the Prime Minister to the fact that it 
is not only some Western powers but 
powers of the other camp that are 
also levelling the charge «gainst Mr. 
Dayal there. Therefore, I wanted to 
known how far these are correct? It is 
for the Prime Minister to enlighten us 
on this matter. 

Mr. Speaker: The hon. Member 
wants to know whether it is not only 
the Western powers but some Eastern 
powers also are interested in it. 

Shrl Hem Barua: We want to be 
enlightened by the Prime Minister. 

Shrl Jawabarlal Nehru: I am rather 
surprised at any han. Member want-
ing me to comment on some article in 
a Pekini newspaper. It is well-
known that in regard to many matters 
the views of the Peking new!lpapers 
Or the Peking Gov('rnment ar(' not 
the same as ours, much more sO in 
regard to this matt('r; obviously they 
are not. And I would add that vil'ws 
may differ. a, thl'Y do; but h('rl', even 
the Cactual appreciation is very differ-
ent. I imagine that the Chinese news-
paper does not know much about 
what is happening in the Congo. 

8pyinr In India 

+ 
SNQ N 5 { Shri Hem Banaa: 
u., 0, . Sbri aarhunatb SlDrb: 

Will the Prime MIDlRer be pleased 
to state: 

(a) whether the attf'ntiolt of Gov-
ernment has bt-en drawn to a news-
Item appearing in Tht' ~etm n, 

New Delhi, dated the lst MaTch, 1881 
tD the eJJcct that ''N('wnr~  map-
z.i.ne reported on Monday that Mr. 
Khruabchev had .polo,ized to Mr. 
Nehru for Soviet spyi~ in India", aDd 
turther. "three Scwiet Embuq em· 

ployees who were caught spying for 
China and expelled from India in 
January were fired trom the Soviet 
Foreign Service and Mr. Khrushchev 
sent 8 personal note of apology to 
Mr. Nehru"; and 

(b) if so, whether this report is a 
record of tact? 

The Prime Minister and Mln1s&er of 
External Aftaln (SUI J.wallarl .. 
Nehru): (a) and (b). The Govern-
ment's attention has been drawn to 
the news item referred to. The re-
port in this magazine is wholly incor-
rect. Mr. Khrushchf'v had nothing to 
do with this matter, Bnd the reports 
relating to him in this news item are 
without foundation. 

In the recent cases ot some junlor 
employees of the External A1rairs 
Ministry having disclosed some conft· 
dential papers. action was taken 
against them and regret was expres-
sed by the Head of one of the Misslonl 
concerned. None of these was caught 
spying tor or on behalf of China. 

Shri lIem Barua: WI: Bre still in the 
ciuk. 

Mr. Speaker: The hon. Prime Mini.8-
ler suid thl' oi.hl'T day t.hllt in public 
intl'r<'8t, he is not pn'panod to give the 
IlIUn('R of those countrit'fI from where 
tilL'S(' honourable p€'TlIOns who wanted 
'0 spy had come. 

8bn AIJoka Mebta: On a point of 
order. Sir. The newspaper. f(lported 
t~at thl' Prime Mlni.wr aid that the 
apology had not been given by Mr. 
Khrushchev. but by the Sovie·t Ambaa-
saciOT her!". What he l18id to the Preu 
olOlIIide INJ'ely he mUll tell UJ here. 
Either that report is falae, be ahould 
.ay 110, or be Ihould take WI into confl· 
dence to the aame extent u the 
general Pr~ oulllide. 

8 ..... S."abarlaI HeIanI: r do not 
know to wh.lch MWIJ)8pel' t.ho bon.. 
Member I. refenine. 
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Shrl Asob Mehta: You were sup-
posed to have been asked this question 
~t the airport when you had gone 
there to see either the Queen or M.t-. 
Kosygin off and the newspapers lhave 
reported it. 

Shrl Jawaharlal Nehru: What I said 
was exactly what I have said here. It 
il quite wrong to say that Mr. 
Khrushchev has apologised. '!bat is 
what I Aid. 

Mr. Speaker: He .. uta to know if 
lhe Emba&sy hall apologised. 

Shri Jawalaarlal HebrII: Not at all. 
I said exacUy what I have said here. It 
was not an interview. Tbe hon. Mem-
-ber referred to my loing to the air-
port; when I wa. walk.i.nl. they picked 
uP some words ot mine. I have said 
exactly what I said here. 

Shrl Hem Banu.: On a point of 
;order. On two sUCC6Uive ~. the 
1-lou.~e '1:as intereJted in knowing the 
'c:ountri"s involved in thl. espionage 
work (or certRin coun\dea in N_ 
Delhi and On two lOuccessive occasions 
we were tolll th2.~ it is no·..., of our 
busineslI. There wa, a stark 'no' to 
·our question and to blle demand 01 the 
House to know it. Wht-re&8 we an! 
left in complete darkneas, the World 
Pres'! hilS de~patC'hed \he news ... 

Shri ..... lluDr.Ul 81nch: What Ie your 
point "r order! 

8hrl lIem Barua: I am conUnlt' to it. 

SLrl fwap .. 'aL'l Su.,b: You &I.~ not 
'C:OJnll.c to it. 

Shra lIem 8I&nJa: On successive 
(X.ca!ions wht~n Sh.ri Goray drew the 
r.ttrndon of ,h~ Prim~ Ali.Ustt.."r to 
p '('s.~ reports .  .  . 

Shri Muhlultmed ElIas: H.. ri.se-s an 
a point of order ahd a point 01 pel'llO-
na1 f'XJllanation nnd at the end 01 bia 
~p('('( .. h. it ill found that there 1" noth-
ing. You nhv.lYs a110w him to make> it. 
(lftterrup' i01'l.$) • 

~h.1 Rtom BanIa: 11le Prime "'inia-
IN' re.us.d to ~i u1ae the new .. Here 

Ih'-! World Press has menti~ a 
country particularly and even when 
we draw the attention of the Prime 
Minister, we are left completely in the 
dark. That is my point of order, 
whether, when the World Press knaws 
it. the Primo? Minister can refuse to 
divulge it to the House., 

~Ir. Speaker: The hon. Member has 
got a knack of stating many 1hinp 
wi lhout stati:Jg really what the point 
of order is. Evidently he wants to 
know. in this matter where a kind of 
publicity is being given to something 
trOll' or false, whether it is not in pub-
lic int.ert"st to disclose it, so that the 
c.)untt")' as a whole may guard itself, 
odvisir.l' people not to have anythinr 
to do wit'h such embassies like this 
and to play into the hands of thole 
officers. That is a reasonable appre-
hension. But the Chair, however 
reasonable it DLay appear to bl', aJwaya 
locks to the diseretion of the hon. 
Minister and entrusts it to him to 
decide whether. in view of what has 
~en said and what has appeared ill 
the newspapers, the time has come for 
him to disclOM it. But I undel'lltand 
th(. pomt of order to be that in public 
Intl!rt'st. it may b{' disclosed. It is a 
lucreltlon. 

&1u1 ' •• ahArIa! Nehru: I am quite 
unable to understand where any point 
.. f order oomClS in. The hon, Membe!-
!s rruch eRrcised about the World 
Preu. I could not hear what he 
saia ... 

8brl Hem Bana: The Speakezo baa 
understood it all riaht. 

Sh(1 Ja.ah.vlal Nebna: I heerd 
"Wu-ld Pres~,· repeatle(f about IeYen or 
eight times. I 'have said that what 
tne-World Pres.'! has said is absolutely 
incorrect It is a clear denial, not a 
h3.lt~ hf'artw. cknial. 

Sbn 1IeJa Barna: What part of it is 
inconet t ,",en 8ft' two parts. 

Slarl Jawallar'a.! NeIana: I will sub-
mit that tht."I'.... IS no kfo·.-pinr in the 
diU k in anythmg. Ther. are ~ 
cor. en~:ons whkil have to be foUow-
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eo in internat'o"al aJfairs and I hope 
in this Roust In this partieular 
matkr, tht'P.e .::uuntries were concern-
ed, not on~. And, if I 10 a litUe fur-
:her beyond this--it is not this matter, 
but ilthers-I could bring in six or 
Se"Vl'tl other countries which are con 
lC"nfd. I d(l !\~t t'hi,nk it would be 
,ight t:Jr me on the one hand to give 
a Jjq of c;:x N seven countries which 
frum t imf' to time have indulged in 
thiS, haa'lSf' ccuntries have a habit 
-()f doir.a tli .. ··-big and small; and, if I .0 abo·.I· n,en~ioninl not the whole list, 
but or\(' rr two. that too is unfair. If 
the math'!" is 01 II real serious conse-
quence, I wC'uld naturally take the 
Heusl' int.) my confidence about this. 
The matter was relatively speaking 
not of much consequence, about a 
minor file dealinl with unimportant 
paper~. Othrwise, naturally we would 
have ta ~n certain additional steps. 
Sornl' .ltePs arc b.in,taken. 

Atbarya Krtpa1aDl: In view of the 
fac.-t that mar. \" associations art' being 
formed in IT.dia-the Soviet and Indian 
Friendship A.3suciation, Chinese, etc. 
is it not reasonable for the Indian 
~ple to knnw with Whom to UIO-
cia1le and with whom not to UIOclate? 

Siul Lblatamoni PaDlcnbI: USA 
and West r.pnnany. 

Shrl Jawabulal NebrD: If a policy 
of e.bIolute care and .ecurity UI to be 
followed 1 would advia them not to 
associate themselves with any .-ada-
tions. 

SIIrl Rem Baru: In spite of thl' tact 
that UH:rc ;A.·as danger to the security 
of our :·Ool:,.:)' bccaUR of this espion-
age w!")rk, we have extended cert&iD 
courtesy to certair. countries. 

'Ir. Speaktr: What i.~ hiJl question" 

8hri Ma,,'_O" Elw: HIs question 
cannot be '101v(d Ur.:l.n an. until he 
i. nl:.C.e the neme Minister'. 

Rhri Rem .... :  I do not have ..., 
dlmn c!l ~. May r klnw ... ·hetber 
tboee six or aeveD c:ountriM which the 

PTime Minister has mentioned now 
would have extended the S8IN! 
. Courtesy to us if some of the IndialUl 
were accidentally involved in espion-
are work in their country? 

Mr. Speaker: It is hypothetical; it 
need not be answered. 

WRITTEN 1\ NSWERS TO QUES-
'lIONS 

F.A.O. Expert's Report OD 110m., 
Siaariater B .... 

-569 { Sbrl Assar: 
. 8Jarl Vajpayee: 

Will the Minister of FOOd &lid AarI-
e1l\t1lre be pleased to state: 

(a) whether Food and Apiculture 
Orjfanisation export Mr. N.E. Wem-
ber. haa submitted any report retard-
illl Bombay Slaughter House; 

(b) if so, main recommendation. 
and reertion 01 the Govemmcmtl and 

(C) whether Government will lay • 
copy of the report on the TIlble? 

The De .. , MIn ...... of Acrlealt .... 
(Sbri M. V. Krislmappa): (a) Yes. 

(b) A lltatement U pla.eed on the 
Sabha. 

STAftMEIfT 

The main recornmcmdaUona of the 
J:xper1 ",late to (i) dolinr down at 
the exiltm. alaUlhter hOWle at Bandra 
and con:structioo of a new and model'll 
.laug'htcT hou"e at a .ui:.abJe ·Jte away 
trom inhabited Ireu, (iI) pJ'Ovbion of 
J'e1Iting ,round for livestock and an~ 
rnort<'m inspecUon ot aU animala 
intended tor shlur.htcr, (iii) provu.:on 
of cold lI'ora.P. and chit' roonu tor 
Pf'e5eJ'Vin, mNlt, (tv) fuller uUliaUon 
of animal by-prt".duct, and (v) provi-
.tion of a tives!oek m:lrkf't. 

h~ Muni":;jXll Can);,.at!cn of Bom-
bay have 1I.:~ptcd the r~Pnda
tlon .. a:-d h 'l\ul<llJ'C! :: dw~m( Tbt\o 
Govt. ot M:; ~II,,-.,!\t:'. p:"O'J'M<: to y1"" 
loan 1 11J' n~ '.0 u.. r..orponat!oD tor 
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this purpose. The Government of 
India have also provisionally accepted 
t'he scheme and have advised the State 
Government to include it in their 
Third Five Year Plan and to adjust 
the expenditure within the Plan ceil-
in,. 

(c) Only a limited member of copies 
ot Mr. Wernberg's report have been 
receiVed from the F.A.O. Five copies 
ot the Report have, therefore, been 
plac£'d in the Parliament Library. 

Thermal Power Plant in Korba, 
Bhopal 

-572.f Shrt P. C. Borooah: 
\. Shrl Vldya Charan Shukla: 

Will the Minister 01 JrrI,atioD and 
Power be pleased to state: 

(a) whether the Central Water and 
Power Commission has received a 
report trom the team of Russian 
experts which visited Korba in Bhopal 
for the proposed thermal power sta-
tion there; 

(b) if so, whether Vhey have selected 
the exact site for the station; 

(C) it so, where; and 

(d) what is the capacity of the pro-
posed plant? 

The Deputy MJnlster 01 Irri,atlon 
and Power (Sbrt Batbl): (8) and (b). 
Yes, Sir. 

(cl The site selected is on the 
northern bank of Dhen,ur Nala, near 
the existing power station at Korba. 

(d) 200 M.W. 

Pochampad Project 

r Shri Pa ..... rkar: 
-,,.. ~ Shri Ram KrbbaD Gupta: 
L Shri Rami Reddy: 

Will the Minister ot IrrIp&Ioo aM 
Power be pleased to reler to the reply 
liven to Starred Question No. 817 on 
the 1st December, lSl80 and mte: 

(a) whether any further discussions 
between the representatives of t'he 
Andhra Pradesh and Maharashtra 
Governments have since been held 
regarding Pochampad project; 

(b) if so, the conclusions thereof; 
and 

( c) the action taken by Government 
in the matter? 

The Deputy Minister of irrigation 
and Power (Sbrl Bathl): (a) Discus-
sions have been held with some of the 
States concerned in respect of the 
Krishna-Godavari waters and the 
proposed projects on the;;e rivers, 
including the Pochampad. 

(b) and (c). No conclusions have yet 
been reached, but the matter is under 
caretul examination in consultation 
with the States concerned. 

Vamsadhara Project 

{ 
Shri RamI Reddy: 

·575. Shrt Sanpnna: 
Shrt Venkatasubbalah: 

Will the Minister of irrigation aDi 
Power be pleased to refer to the re-
ply given to Unstarred Question 
No. 898 on the 28th November, 1960 
and state: 

(a) whether the proposals lor 
Gotta Re~er oir on Vamsadhara have 
since been finalised; 

(b) whether the project has since 
been sanctioned; 

(c) when the execution of the pro-
ject is expected to commence and 
when the same is likely to be com-
pleted; 

(d) what is the revised cost of the 
project; and 

(e) what is the area that would be 
beneflted? 

'l'Iae J)epgty MbliIter .. IrrIptIoa 
&IICl Power <Slut Ba&b1): (a) The 
re ~ Project report and estimates 
in respect ot the Gotta reeervoir are 
still awalted from the State Govern-
!Dent. 
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(b) No, Sir. 

(c) to (e). Do not arise in view 
of (a) above. 

State Tradlnr In Food(ra.IDs 

-581. Shri Inder J. Malhotra: Will 
the Minister of Food and A«r1eulture 
be pleased to state: 

(a) whether the Central Govern-
ment have made any suggestions to 
the State Governments to adopt a 
uniform policy in regard to State 
trading in foodgrains; and 

(b) if so, whether the State Govern-
ment have agreed to stick to the 
policy of State trading in foodgrains? 

The Deputy Minister of FOOd and 
Agriculture (Shrl A. M. Thomas): (a) 
Except for the circular letter issued 
in May, 1959, commending to the State 
Governments the state trading scheme 
as approved by the Government of 
India, no further instructions have 
been issued. 

(b) Does not arise. 

.~~~. ~ ~Io ,.0 ~: IfIlT WAr 
~ trfc i ~ Ii~ i ' ~ ~r 'fIT ~i  ff, : 

( r.) <f1lT ~ q''f ~ f.f; Tal'1T (~
l ~~) ~ 'lir;:fr 'r. forT ..... r" it ·..ffl1,.;r it' 
~ ~(r ~ t ~ ~ it r.'f'lT"f 'f.'T 7/lft ~ 

~ : ~r :Ji1'R ~ 'l'Tf;;pr. ' ~r ~ --l'~  ~ 

~.n it if'lfr IIP:r~it' it ' ~7 1 ."~ 

~~ ; 

( !If) 'flIT ~ 1ft q''f ~ fif.' ;1fr;fr 
it. 1f>TT1!fA-~ IfTf """ ~ A q an ~ ~ 
'31"lTm q. ~ ~ ro If:''T 'TtiII'1 ~ flf' • 

rnn ~ :a-.<ft if; 'IT'Jf _;fiT; 'f')7 

( iT) 'f.T'T1IfA-if; 1 ~ if; 'fWT 

l! ~ it .~  ~ if; ~ ~. r it 
'it ~~ r. 'l'j ~ ... tt 'fi'IPf ~ ~ 

(t l:~ ~ it; ~ ~ If7l'T m~ 
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'"" "'" IfN nq,n ("" "0 q 0 
~) : (if,) ~ ('1'). ~ ~ it; 

~ ~ ~ fTlf1 i I 

(if.') ~ '' ~I >  q ~ 'C  ~ it; 

~ RTT ~  fJf(lf it; IIlflflfff if 
~~ ~, ~t~~ lfi) ~ ~ 

~, ~ l i~ ffR' if.'T mllfiT ~ 
~ ' -m:mr ;r ~ ~) 'I'~ I 

( Rf) ,f;r. ~ ~ : if ~ it; 
~ i . ~ if, ~ 'I'm &1''1 ~ 

cr.<: ~ ~ ~ - ~ f'Pft fm ~l  ~ 

'I":OfT 'Pm if.' -am ' . ~r  lfi't WAr 'TWT 

~ 1  lo -~. ~ ~~ ,~ 1. ~ e ~ ~ 

flf'<:fl if7.IT ~ "N'rMjo%' ~'lI'i I ~ fit; ~ 

"fTi ;:iT 'WAT if'lfT Rfi'!'q-rfnn 1fol " 
~lii~ lJ:;r ;;rmQ' I 

( '1') Tf"J11 q'T'f.TT it. ~~  it; 

~'l "-'IT''T ~"  ~  lTi' ~ ~ 
flf"Ti' it' ~ q.r.rr ~7n  If.T ~ t. I 
Purch.ue 01 B.O. aDd M.O. DieMl 

LocomoUvei 

S Shrl BraJ Raj 8ln .... : -589 Sbri Ram r~han Oupta: 

1 ~hrt Panprkar: Sbrl Indu LaJ Yajlllk: 

Will th(, Minish'r of IlaU ... ,. be 
plc8s('d to I'tat(': 

(8) whether global tendm-s were 
called for 40 broad gauge dieael loco-
motives and 110 mE'tre iauge diesel 
locomotives to be purchaaed out of 
the DLF loan sanctioned last year to 
RallwaYIl; 

(b) which were the Ilrl11l who 1Ub-
milted tenders; 
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(c) whether it is a fact that with 
respect to broad gauge locomotives 
the tender of the International Gene-
ral Electric was the lowest one and 
it was lower by 10,000 Dollars from 
the quotation of the General Motors 
Over-seas Operations and 13,000 
Dollars lower than the American 
locomotive (ALCO); 

(d) whether it is a fact that the 
tender of the General Motors has 
been accepted by the Railways and, it 
la, what are the reasons for accepting 
the higher tender; 

(e) whether it is also a fa·ct that 
IGE W8!l prepared to supply the loco-
motives three months earlier than the 
General Motors; 

(0 whether it is a ~o a fact that the 
IGE is the latest and the most experi-
enced firm supplying locomotives in 
America; and 

(g) whether any decision has been 
taken with regard to the metre gauge 
locomotives? 

fte Deputy Millister of RaIlways 
(Shirl 8bahnawu Khan): (a) Global 
tenders were called for purchase of 
40 Broad Gauge Diesel locomotives and 
limited tenders from suppliers in 
US.A. for 60 Metre Gauge Diesel loco-
motives. 

(b) A statement showing the names 
ot firms who submitted tenders is 
placed on the table of the House. [See 
Appendix II annexure No. 40]. 

(c) As the purchase of the loco-
motives is being financed from D.L.F. 
Loan consideration ot the tenders was 
limited to those submitted by manu-
facturers from U.S.A. Among three 
tl'nders received from manufacturers 
in U.S.A. thl' pri<'l' quoted by Inter-
national General Electric Co. for the 
locomotive offt'red by them was ini-
tially lower by 9968 Dollars than that 
of General Motors and by 13537 Dol-
lars than that of Overseas Diesel Cor-
poration (ALCO). But after the eva-
luation of the prices, taking into 
account the extra equipment required 
\0 make the locomotive offered  con-

form to requirements as specified, and 
also taking into account the reduction 
in prices offered by the tenderers on 
their own initiative, the price of Inter-
national General Electric Co. was 
lower than the other two firms only 
by a small amount. 

(d) The tender of General Motors 
for Broad Gauge Locomotives was 
accepted as it was the lowest techni-
cally and commercially acceptable 
offer taking into account the initial 
cost and the recurring costs ot main-
tenance and operation. 

(e) The commencement of delivery 
offered by International General Elec-
tric Co. was three months earlier but 
the completion of delivery offered 
was later than that ot General 
Motors. 

(f) All the three tenderers from 
U.S.A. are reputed Diesel Locomotive 
builders. General Motors is the lar-
gest ot the three. 

(g) Yes, orders for import of Metre 
Gauge Diesel locomotives have been 
placed in U.S.A. 

'"i~i.''' ~iw ~ ~ 

• Uo. ~ ~ '"" : IflfT ~ 
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~i'I" -n ; .ttT 
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('I) m~, m am ~ ~ q-m 
~ f(:fllT 'flI'T ~ ? 

~~ (.n~o~o'(~): 

(l1i) ~ (llf). ~  ~ I ~ ,-~-  

lit ~ ~ mn ~ g'~, ~) -~ 

~ f<r. ~~l\ rr m ~ ~~ 

~r" '  Offl"f n ~ ~ t R~ It>1' ml ~ 

~ ~,  ~~ ~cr ~  

it t' ~ ~ \ Travcllina Ca~h Safe) f> 

Suspension of Nl,ht TraiDs between 
Lumdin, and Mariani 

(Shrl L. Achaw SlnKh: 
·591. ~ Shri Ra,hunath Slnrh: 

L Shrl P. C. Borooah: 
Will the Minister ()f Railways be 

plea~ed to state 

(a) whether it is a fact that all 
night trains between Lumding and 
Mariani junctions on Pandu Tinsukia 
region of NEF Railway have been 
su.'IpE'nded with effect from the 17th 
February, 1961, due to the activities 
of hostile Nagas; 

(b) whether the suspension of trains 
is due to 1he injury received by two 
soldiers while on night patrol duty; 

(c) if so. whether the f'tfective steps 
have been taken to check the hostile 
aetion on this section of the Railway; 
and 

(d) when the running of night 
trains on this section is likely to be 
resumed? 

'!'be Deputy Minister of RaUwa,.. 
(SIlrt Sbabaawall: KhaD): (a) Run-
ning of only One Up and one Down 
Pa.'15enger trains during night was 
suspended Irom 17th February to 28th 
February 1961. 

(b) These pa.uenger trains wen' 
lu!\ptmded to avoid anticipated hostile 
aetivitiPl{. 

(c) Yes, Sir. 

(d) Normal train service hu already> 
been resumed from 1st March liMn. 

brnaluO Dam 

( Shri Ram KrtsIwI Gupta:· 
-592. ~ Shri Bameshwar Tutia: 
L Shill BanphI Tbakar: 

Will the Minister of lrrlpUoa aDd· 
Power be pleased to refer to the reply 
given to Starred Question No. 74 on' 
the 15th November, 1960 and state: 

(a) whether the area likely to be 
submerged under Karnafull Dam hu 
bc<>n ascertained; and 

(b) if so, the detai ~ thereof? 

The Deputy Minister 01 lrrlcaUoa . 
and POwer (Sbrl HaW): (a) Not 
yet as the area likely to be submerced· 
can only be estimatt'd altt'r the sur· 
veys in hand have bc£'n completed. 

(b) Does not arise. 

FOOd Zoo. 

r Sbrl HarlAb Chandra 
I Matbur: 

·591. ~ Shrl PallPrkar: 

l Shrl Osmaa All 1OIaa: Rhrl Blbhutl Mblhra: 

Will the Minister of Food aad AIri-
culture be pl(·ased to statl': 

(a) whether existing Food Zones 
have recently been expanded; 

(b) it BO, what t'hanllf'1 have oc<en 
brought about; 

(c) with what ('trect; and 

(d) whether It is an ad-hoc arrange. 
mt'nt Or a part of phasc.'Ci Pl'Olramme7 

The Depal, Mln1ster 01 Food ami 
~D1ture <Shrl A, M. Tboaaaa,: 
Ca) nnd (b). With effect from 

24th November. lHO. a modi-ned zonal 
arrangement was introduc("(! un&>r 
whkh wheat. wht'tlt-product. and rice 
can b4' t'xpo,'ted from Madhya-
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Pradesh to the States of Maharashtra 
and Gujarat by licensed traders. 

(c) Th;s modified zonal arrangement 
has helped in bringing down the 
prices of rice and wheat in Maha-
rashtra and Gujarat States and has 
also enabled the cultivators of 
Madhya Pradesh to obtain better prices 
for their produce. 

(d) The Government of India conti-
Tlue to review the zonal arrangements 
1rom time to time and make such ad-
justments as are considered neces-
sary. the object being to widen the 
Zonl's wherever possible. This modi-
fied zonal arrangement has been made 
in pursuance of the same policy. 

~..".~~~ 
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~ 1:<Tr I 

Pennisslon to Railway Employee to 
contest ElectiOn 

$595. Shri Tridib Kumar Chaudhurl: 
Will the Minister of Railways be 
pleased to state: 

(a) whether it is a fact that an 
Assistant Weigh Clerk, Kusunda, 
Eastern Railway. contcstt'd election to 
Dhanbad Municipalitv in November, 
1960 and was elected as a Commis-
sioner; 

(b) whether this is permissible un-
der the Railway Servi('e Conduct 
Rules; 

(c) whether he had obtained spe-
cial permission to contest the elec-
tion: and 

(d) thl:' arlion proposed to be taken 
in the matter? 

The Deputy Minister of Railwa,.. 
(Shrl S. V. Ramaswamy): (a) Yes, 
Sir. 

(b) No. Sir. 

(c) No. Sir. 

(d) His incremen t has been wi tb-
held for two years with cumulative 
effect and he has been asked to J't"silD 
from ~ Municipal Commisaionenhip 
at on~. 
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IDter-State Bus Service between DtllIU FraUd In file om~ of Rea-ionaJ 
aDd U .P. Director of Foed 

.5M. f S l'~ P. C. Borooab: 
l Shrl D. C. Shanna~ 

Will the Minister of Transport aDd 
CommuDJeations be pleased to state: 

(a) whether there has been a dis-
pute between the Delhi Transport Un-
dertaking and the U.P. Government 
regardIng introductiOn of Inter-State 
btL'! service; 

(b) if so, what was the dispute; and 

(c) whether the dispute has since 
been settlC'd? 

The MiDlster of State in the Minis-
try 01 TraDsport Ill'ld COIbmUDicatiolUl 
(Shri Raj Bahadul'): (a) t'O (e). A 
jtatement giving the requisite infor-
mation is laid on the Table of th!' 
Sabha. 

STA TP;MENT 

The Government of Uttar Pradesh 
and th(' Delhi Administration entered 
into a reciprocal agreement in 1949 
according to which the proportion of 
vehicles for operation on Delhi· U.P. 
routes wa~ to be 2 for U.P. and I fm-
DelhI. It wa~ alro providf'd in thl' 
agreement thllt the U.P. Gdvemm('f}t 
would have the  monopo'y of bus o~ 
ration on th~e routes till the Dtolhi 
Administration U~ in A po~ltion to 
run it!! !lM'Vices 

The Dt-lhi Trensport Undertaking 
are now in a position to run their 
buses on <'l"I1aln mutes connecting 
DeoIhi and Uttar PnIcIe!m atairu;t the 
above quota Th£" U.P. TJ1lnsport 
AuthorlU. a~ cd the vi('W t a~ thf' 
bwes of tm-~hi Tr1ln1lpO'M. Undcr-
taklnr cannot be eJef'trred to be bu.'.eII 
of the n.ttrl -"dmmllJt,"*, ion. No 
agreflI1ent hall _ "r bPoPft rt>ached 
hut 4!l'forts are beine mad(, to r('\O()l\,1' 
the dispu~. 

2089 (Ai I ~3, 

*597. Shri A.sIIar: Will the Minis-
tet of Food and A,rioulture be plea!!-
C'd to state: 

(a) whether it is a tact that a fraud 
of ffiI. 17,000 was reported to the Spe-
eial POlice Establishment in Bombay 
by the Office ot the R('gional Director 
of Food, Government Of India, last 
year; 

(b) whether it is a flU."t that two 
cashiers were suspended in thi3 con-
nection; 

(e) whether it is a fad that some 
"f the offieertl were alsn dtt'ectly t'On-
llN"ted in thi~ mud; 

(d) whether Govemml"f'lt are awaN' 
that Police inquiry was dropped at 
thl" instance of the I.G.P., SP.E .. 
Dplhi; and 

(e) if so, the rea..ons ther('o~ 

The Deputy Minister of FOOd aDd 
Aviculture (Shri A. M. Thomas): (a) 
to (c). A physica1-~an1lnation of the 
('ash balanc('8 in the Office of the RP-
gional Dir('('tor (Food), Bombay, di~

closed a di~ 'l"epancy betWl'E'1I thl' 
accounts nnd the actunl b.'llann' in 
hand. After a dptlliled >('rutiny of thl" 
nC'C'ounlG the shortall!" hQ5 been found 
to be Rs. 13.075'-. Dtopartme·lIt.a1 
action was institutl'd Illlsinllt thl" ~ 
.~ons ('oncern(>d nnd tht' Spf'Cial Polkl" 
Establishment also ~tartPd An invell-
!illAtion Thrl'l' ca hier~ ~ /lUII-

p!'nded, of whttm two have befon dis-
mi~sed Dppnrtmrntal prO<"(>edin/ll'l 

a~alntrt '"-'rw-rviltOry Ralt 8"" In ""'"" 
I!TI"U 

(d) ThT' Spt><·ial Polk(> ha~ not 
riropPf'l'f th" enquirv but ill aWBitinK 
th(' completion of thl' cll"parimental 

i nVP.!'Iti"ation. 

(r) I)I)e!I nm ari,. 

New ShJpplnr Rar...,.e Raj .. 

-S •. 8trrt ...".1UItII "'tn"': WHI 
thl' Minjetl!T o( Tr.II • ....,. aNI CoIIi-
mankationll Iw plt>.afled to RUllI'· 

(a) wh .. thf'r it I~ B fad that New 
aIP~ Rutf'!l ate cM"iltfne' hardihtp 
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to seamen servrn, on foreign going 
shipe; 

(b) whether Seamen's Welfare 
Board has protested to the Director 
General of Shipping; and 

(c) if '0, with what result? 

The Minister of State In the Minis· 
tr,. of Transport and CommanlcatiODs 
(Sbrl Raj Bahadlll'): (a) and (b). 
No, Sir. 

(c). Does not arise. 

Locust invasion In Calcutta 

r Sbrl D. C. Sharma: 
·599. ~ Sbrl AllI'oblndo Ghosal: 

L ShrI Muhammed Ellu: 

Will the Minister of Food .. d 
Apiculture be pleased to state: 

(a) whether it is a fact that locusts 
invaded some parts of Calcutta to· 
wards the end of the month of Janu-
ary, 1981; 

(b) If 10, the cwtimated loss to 
crops thereby; 

(c) whether it is also a fact that 
no warnin, was given to farmerl of 
the locust invasion as there is no 
arrangement to detect locust Iwarma 
in that area; and 

(d) if 10, the steps proposed to be 
taken In future in this direction? 

The MlDIster of Apiculture (Dr. 
P. S. Desbmukh): Ca) Yes, Sir. 

(b) Infonnatlon not available yet. 

(c) This is the ftrst time that locust 
swarms came over to West Bengal 
from East Pakistan during winter 
season. Due to unpredictable move-
ment of the locust swarms and short 
duration of their fti.ht, It wu not 
poalble to iasue any prior warnilll· 

(d) A statement ahowin. the 
&rraJllf!lllent made In this dlrectiOD is 
lald on the Tabl. of the Sabba. 

STAftMDft' 

1. To U'Chanp the loeuat 'infor-
matica tbrouah the fortnltbUy locust 

situation bulletins of India and Pakis-
tan. 

2. To exchange brief weekly locust 
situation report for immediate infor-
mation and action on the pan of the 
other country. 

3. To exchange the locust informa-
tion telegraphically in respect of the 
border areas of both the countries. 

4. To hold a meeting of the repre-
sentatives of India and Pakistan perio-
dically to review the locust situation 
in the neighbouring countries and to 
make an assessment of the incursions 
into India and Pakistan so as to make 
preparations acrordingly. 

Rural Lite insuranCe 

~ 
Shrt Barish Chandra 

Matbur: 
·600. Shrl Osman AU Khan: 

Shrl KodlYaD: 
L Shrt A!lsar: 

Will the Minister Of Comm1UdtJ 
Development and Cooperation be 
pleased to state: 
~ 

(a) whether Government have any 
plan for Rural Life Insurance through 
the agency of Panchayats; and 

(b) what is the reaction of State 
Governments to the scheme? 

The ))epaty MlDblter of CommODity 
De'Velopmeat aDd Cooperation (Sbri 
B. 8. Marthy): (a) and (b). The tranl-
fer of the question has been accepted 
by the Ministry of Finance, who are 
dealing with the subject and it would 
be answered by the Minister of 
Finance on a subsequent date. 

JIaDalaetare of DIesel Loces 

r Sbrt Ram Krhlbaa Gupta: 
Sbrl Vldya CbaraIl Shukla: 

I Shrt A. M. Tartq: 
·.,L 1 Sbrl T. B. Vlttal a..: 

8brt D. C. SbanBa: 
Slni ... " Da Pa1cboadlnut: 

I Drt •. M. 1Iaaerjee: 
LD" P. c . ........ : 

Wlll the Mlnlst.r of ...... n be 
pleued to refer to the rep17 IiftD to 
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Starred Question No. 368 on the 23rd 
November, 1960 and state the nature 
ot progress made so far in setting up 
a plant to manufacture Diesel L0co-
motives in India in the P~ lic Sec· 
tor? 

The Deputy Mlnlster of RaUways 
(Sbrl Shahnawal Khan): Following 
the decision of the Government to 
produce diesel locomotives in the 
Public Sector, a Committee ot Ex-
perts was set up to prepare broad de-
tails of the project. The Committee 
has submitted its report, which Is un-
der consideration of the Ministry of 
Railways. 

(1ft ~ m  ; 
·,o~. -<.n .. 1ri41" ; 

l~~: 

ro ...... ~  ~~~, ttf,o 

if; ~ ~ 5l~ ~~~  ~ ~ ~ it; ~ 

i i~ ~~~!i rm ~ 

~~ ~ ~ t ('1~ l'lj"I" it 

'"""~ ~ M'~'! .I( mll'ftr ooflffl 
~ It>T 'JfT ~ fif'lIT Iflfr 'fT, ~ 
~~m~ ~it~('1'1  ro 
~~~~  

~ '"'" ( tft iii (.4(111( ) 
~1Jro'I'~t " '~r> l., t  , 

T.8. 

-III. Shri TrIdI. J(IIIIIU' CllaIlCllha1: 
Will the MinUter of BealUl be 
pleued to state: 

(a) what wu the total amount of 
money allocated for PUI'])Olel of pre-
vention of Tuberallosl. and other 
measures for combatlne the dlseue 
durin, the Fint and Second Flv. 
Year PJUII: 

(b) whethet It is • tact that out of 
the amount allocated durin& the 
Second Plan period not more than 
Rs. 6 crores could be spent uptill 
nOWj 

(e) In what proportion this money 
was allocated to (I) the Central Gov-
ernment, (il) the various State Gov-
ernments and (iii) the different T.B. 
Associations in the various Statesj 
and' 

(d) the reasons tor the shortfall in 
expenditure? 

The MInister of Bealtll (Shrt 
Karmal'kar): (a) The total amount 
allocated for T.B. Schemes during the 
First and Second Five Year Plans Is 
RI. 462'99 lakhs and RI. 150'7 02 lakhs 
respectively. 

(b) The Information rerardinc the 
amount spent by the States on T.B. 
Schemes Is not available. HO'Vever, 
from a general evaluation of the 
physical ae<hlevement of targets dur-
Ing the Second Plan, It Is estimated 
that there Is a shortfall In the utili· 
sation ot the tunds allocated for T.B. 
Schemes. 

(c) Th" allocation tor T.B. Schemel 
beotween the Centre and the State. 
durinA' the Fint and Second Five 
Year Plans wOTks out to 17,1"" 
82:1% and 21.,\% and 78.7" reIJ)eC-

tively. No allocations aft made to 
State T.B, Associations, 

Cd) The Ihortfall II mainly due to: 

(I) Ilow Implementation ot the 
.chern .. by the State Gov-
wnmenta: 

(U) dlfftculty In procurin, X-Ray 
and other equipment; and 

CUI) JaOD-aftllabllJty of tralMd 
peI'IOftMl 



Iaee'" ....... tar Bal'" with 
.... art ..... OD RaIlw .. 

"04. Ibri D. C. lbaraa.: Will the 
Minister of Railways be pleased to 
refer to the reply given to Starred 
Question No. 805 on the 9th December, 
1.960 and state.: 

(a) the progresa made SO far in 
the setting up of special squads of 
Trav:elling Ticket Examiners and 
'Rakshaks' of the Railway Protection 
Force on each Zonal Railway tor the 
purpose of dealing with beggars and 
unlicensed hawkers and vendors; 

(b) the total number ot persons put 
on this job and the money spent dur-
ing 11160-61 so far; IUld 

(c) how tar they have been suc-
cessful? 

The Deputy Minister of Rallways 
<$hd S. V. Rl!,maswamy): (a) As ad-
villed in reply to Starred Question 
No. 505 on 9th December 1960, Spe-
cial Squad! haY,e been set up on Cen-
tr.a1, Eqstern, Southern IUld Western 
Railways only. On other Railways 
this work i~ done by general Ticket 
Checking Squads in addition to other 
duties. The question of any progress 
for s('tting up such squadK, theretorr, 
dQeli. not arille. 

(b) 276 persons w.ere OKclusiv.oly 
put on this job and the u:pendit\U'e 
on this account during 1960-61 (upto 
January, 1961) was approximately 
R&. lU lalaht. 

(c) The Squads have been Uldul in 
d"lina with the evil. 

Water Supply tor RanI ArNe 01 
1)eIJal. 

97" Shrl D. C. Sharma: Will the 
¥QUater. of IlllUUl, be pleASed to lay 
on the table a ItaM Q~. ~owin&: 

(a) ~ number of villa,es in Delhi 
where water supply schemes have 
been introduced dU~ 19D7 to 1960; 
aod 

(b) the total expenditure incurred 
so far? 

The Minister ot Health (8hrl ltar-
markar): (a) and (b). A statement 
containing the required in!ormation is 
laid on the Table. 

(a) No, ot villages in 
Delhi where water 
supply schemes have 
been introduced dur-
ing 1957 to 1960. 61 

(b) Total expenditure in-
cUlTecI so far. Rs. 4:2 lakhs. 

Allotment of Chemical "ertllliers 
to Statell 

975. Shrl D. C. Sharma: Will the 
Minister of FOOd and Arrloulture be 
pleased to state: 

(a) the basis for allocation of che-
mical fertilizers to the d~ent States 
in th.e country; 

(b) what Is the amount of a111oca-
tion to Punjab during the last three 
years; and 

(c) which is the agency tor distri-
bution? 

The MInister 01 Acrlculture (Dr. P. 
S. Deslunukh): (a) Nitrogenous ferti-
lizers are allotted generally pro-rata 
baeed on, the demand, from the diffe-
rent. States and the available supply. 
Slight adjustment~ are, however-, made 
due to special reasons such as the 
prevalence of drought conditions or 
excessive rain, cODJeqJlenti"l lou ot 
~tandln, crops, the capacity of the 
farmers to use fertiUzen etc. 

(b) Tba foUowina qlWatiUe. ot 
fertilizers were allocate4;--
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(NlIItu"" in IMBk tOna) 

1957-58 . 

1958-'9 . 

1959-60 '. 

_hate 
of 

Ammonia 

7,Zoo 

(c) The Punjab State Co-operative 
Supply and Marketing Federation is 
the sole agent of the State Govern-
Ment for distt"ibution Gf fertilizen in 
the State. 

PuroiulBe .1 II.... Ia 8ellal 

976. Shrt D. C. Sharma: Will the 
Minister of Health be pleued tG state 
the cost of medicines purchased for 
the Government hospitals in the Union 
territory of Delhi every year cturiDg 
the last three year" 
'!'he Minlster of Health (9101 Kar-
JDal'kar): The coat of mecticincs pur-
cbased for \he Go\"ernment hospital> 
in Delhi during the last three years 
is indicated b,elow:-

IPS7-,8 . 

IP.sa..'9 . 

1959-60 . 

lb. 17,08,1198'94 N.P. 

RI. 23,03>489'80 N.P. 

RI. 2',40,276'91 N.P. 

BuraJ. EleetrlIeaUOD In PuaJab 

9'77. SIo1 D. C. Sbarma: Will the 
Minister of InIptIea .. d Pow... be 
pl"aed to refer to tb. reply given to 
Unstarred Question No. 1856 on the 
31st Au,ust, leBO, anc! state: 

(a) whether' the Punjab Govern-
ment baa sent AD7 proposal lor Cen-
tral assistance for rural electrifica-
tion programme durin, the year 1980-
II; &Del 

(b) it 10, the action taken ~t 

'!'be ~ Wlehter" infptlee 
&lid Power (Sbri Buill): (a) No pr0.-
POsal has sO far been received from 
tb,e Oovei mnem CJt Panjab. 

(b) Doe. not arlIe. 

Una Ammonium Calcium Towill 
Sulphate Ammonium terms of 
Nitrate  Nitrate S~ ate 

Ammonia. 

r • ."n .. 

ao,ooo r "9>420 
J,.SOO r n,~ 

p~ (an~tri) ~~ 

va ...... 4 

lite. "" ~ "'" : ~ t.N 
1j1ft ~ ~ ~ FIT 1J.~it fit; : 

(If:) "'" ( ~~ ~ • ~ 
l'~ 1f'?: ~ ~ ltIiiI'1I(:fQ ~ 

~r ~ rrf t  ; ' ~ 

(Ilf) ~ ~ ~. "'t lfiJT ~ 
~ ' ~ i ~ilr l  lirn ~ ~ 

,,~ ~ f Gf'iTT ~ ? 

m ~ (en "'~""I. "') 
I "') q-'h:' ( ~ ). R <R 'f\ 'tlf: ~0 1  

~, r~ ID ~l1 q-j, ~mt {Tot) ~ 

t 1fT3f'l ~  ~ «I q ~r 
tNM ij'~ ~ t I 

tltt. ~ IIIWW'r m  : IfJn' W 
1jr;ft ZIt ~ ~ t'qf If>iii fiJ : 

(Jfi) IfZrT ~ " t flfi ~ m 
t '1 '''~(''' ~ ... en' ~~ 
~11  rm {tift t  ; 

( 'If ) IfZrT III 'aft " t fAr. ~ 
~ 1ft '11"1('1(1111 1fhr;r ~ ~ 

m~w~t ~ 

(If) .rr q ~ "' t fttJ '" .... -
~ rr "'1I,.,...q rm M writ • 
i~I (t~  



3143 MARCH 6. 1961 Written AMWeTl 

W......,. (." "'f''''. lilt) : 
(.) ~II( " ( ~ ~w-r ~ m it ... t 
m qt ~-'  lfir ~r'lr ~r 

t 

( ,,) « ~ ~~'  l il~ 1f>'t m 
i ~ .q: ~ty ~I \' ~ I 

(IT) ~ ~ I ~N t ~ ~ 

~ t \ 0 ~ ~ ~"t .q: mflf'f ~-IJi"I..,  

q ~ . 'flf 'lim if; m if m ~ m 
~~"'t 11"131""14 ~ fri ITif 'JI'm ~ 
.tT .q ~ ~ mrft 'fT, ~ ~l 

if ;JJ) "'tfclfT ~  ITtft 'fT,;rri ~ ~ 
if; ~ ~~ i > t~ ~ ITtft t I 

BalIwa,. Quarten In Secandenbad 
Division, C. RI,. 

980. Shri P~ar ar: Will the 
Minister of BalIwa,.. be pleased to 
atate: 

(a) the number 01. quarters propo-
sed to be con,tructed in the Secunde-
rabad division of Central Railway for 
employees durin, 1960-61; and 

(b) the number of quarters cons-
tructed durin, 1959-601 

TIle Depat,. Minister of RaIlway. 
(Shrl 8bahDa", .. 1Dwa): (a) about 
88. 

(b) 125. 

Over-brlqe at Janpon (AJuthra 
Pndesh) 

Ill. 8brl Puprkar: Will the Min-
later of RallwaJII be pleased to 
.tate: 

(a) ~ up-to-date proaress made so 
tar In reprd to the construction of 
an over-brid,e at Jan,aon In Andhra 
Pradeah; and 

(b) when It i. likely to be comple-
ted, 

The n.p.t,. M........ 01 aauwa,. 
(1Iart .. V • ..........,.): (a) and (b). 
The sc:heme for conatructlon of an 
overbrldp In replacement of the ex1a-
tint .ve1 eroalnt nev Janpao Sta-

tion hu been ropped by the Govern-
ment of Andhra Pradesh who have, 
however. a proposal. still under exa-
mination, for provision of a foot over-
brid,e for the use of pedestrains. 

Rall",ay Schools on Western Rallwa, 

982 r Shrl Puprkar: 
-"\. Sbri ODkar La!: 

Will the Minister of Rail",ay. be 
pleased to state: 

(a) the number 01. schoob run by 
the Western Railway at pr.esent; 

(b) the total number of children 
being educated therein; and 

(c) the number of teachers em-
ployed in these schools? 

The Deputy Minister of Rail",a,.. 
(Shri SbahDaw .. )[hu): 

(a) Traditional type Ichooh . 30 
Single-teacher Primary Ichools 90 

T<YrAL: IlO 

(b) Traditional type schooll 6.747 
SIn&le-teacher Primary schools 3,681 

TOTAL: I , ~8 

(c) Traditional type Ichools. 237 
Sinale-teacher Primary Ichools 90 

TOTAL: 327 

Tamperinr ",Ith Rallwa,. Traclul 

BU. Shrl Paoprkar: Will the MIn-
ister of BalI",a,.. be pleased to state: 

(a) the number of cases ot tamper-
in, with rail tracks detected durin, 
the second half of the year 1960; and 

(b) the action taken or proposed to 
be taken in this re,ard' 

TIle Depat,. MbaIster of IlalIwaJII 
(Sbrl Shabuw .. 1DaaD): (a) 158, 
wltich includes 43 cases wherein obs-
tructioD! were found placed on the 
Railway track. 

(b) The tollowin, preventive mea-
-urea bave bee adopted: 
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(1) State Govts. have been re-
quested to conduct educative 
propaganda in the village. ad-
jacent to the Rly. track to 
impress upon the residents 
the seriow consequences of 
.uch acts SO that they desist 
from indulging in themj 

(ii) effective security patrolling 
has been introduced by the 
State police authoritiesj 

(iii) special attention is paid by 
the State C.I.D. to the offen-
ce. of tampering with the 
Rly. track; 

(Iv) steps have been taken to en-
sure that no loose Rly. mate-
rial or tools which may faci-
litate tampering with track, 
are left lying near the track; 

(v) surveillance is kept over 
black-smiths and others in 
the neighbouring villages who 
are sUspected at being enga-
ged in the trade of Rly. mate-
rials and also over the cow-
herd boys loitering near the 
track; 

(vi) armed RPF personnel and 
Permanent Way gangmen are 
detailed for patrolling by foot 
as well as by trolleys in the 
vulnerable areasj 

(vii) deterrent punishment, are 
awarded to Rly. staff found 
involved in such activities; 

(viii) lui table rewards have been 
announced for those living 
information to the police or 
the Rly. authorities in this re-
IUd; and 

(lx) clOSe co-ordination and Uabon 
is maintained with the State 
pollee authorities to keep pro-
per c:ontrol. 

_  , .... ~ .. ,(ttiii 

t-y ........ m: ~ ... 

""" .. 1t1ft' q ~ rtt tm "'ff 
~: 

(1Ir) ~'""~it~~ 
or{ 1{f1f ~ qlnr ~t Iff lro m 
~~rr t  

(w) l~ ~ ~ ~ '1fIf 
~~~~m~~ 

~ 1  m ",,4ft 1m fif'f ~ ...,.. 'Ii 
m 
( IT ) ~ IJTIIf .orr(. 'Ii ~ir -,:fif 

~ ~ ~ "" ~mr if; ~ it ~ 
,~ rt ? 

Pt thft (WTO 1#0 "'0 w,w) 
(~) ~ t~ ~ Jl ~ i  ~ 

m ~ 1  ~~ I ~ if; ~~ 

~ r t=fINIT t c; . '( ~ ~ 1J.flf &l'f 
it m ~ '  I ;rt 1{fJf1it if; ~ Ii 
~~ortltl 

( w) 1J.flf ~~ if. ~ qT1m 

~~ lrott~tl~ 

~ ' ~m q'p: m ~) 1m ~ 
~ rrf 1{f1r if; ~ if ~ ~ 
~ t I 

(IT) ;rt 1fflflf) if ~ ~J1: ~ ~rclJ 
rlm~ WT1I ~. ~ c;. If'f 

flfl'l' ~ ~t.t ~ ~ t I 

DeW Milk suppl,. Be .... 

{ 
IIllrt ......... : 

115. 81u1 B. N. KuneI: 

Will the MiniAer ot hod ... Apt. 
eaJ&an be pleased to ltate: 

(a) the total number ot mUle depoU 
opened by the Delhi Supply Scheme 
till the end of February, I1Ml1; 

(b) whtber tunct10nlnC of the 
Scheme has been reYlewe4 Jince It 
ltarted functioaJna: 
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(c) it 110. whether ~ soheme is 
functioning satisfactorily and without 
any financial lou; and 

(d) if not, the amount of lOIS upto 
February, IOO1? 

'Qae Deputy M1nIaer of ~uJtare 
<Shrl M. V. KrJahnappa): (a) 355 milk 
depots have been opened in different 
parts of the city by the Delhi Milk 
Scheme, till the end of February, 1961. 

(b) The functioning of the Scheme 
is being reviewed regularly. 

(c) and (d). The Scheme is func-
t.io~ aatiatactorily. The proftt or 
loIS on account of the scheme to Gov-
ernment has not yet been estimated, 
as the Scheme hal been in operation 
for jWlt oyer a year and the expendi-
ture on overheads i.e. interest on capi-
tal and depreciation on plant, 
machinery and buildingl etc. has not 
been worked out, because the accounts 
for the buildings have not yet been 
eompleted and only a part ot the total 
equipment ill actually in use. 

986. Sbrl ODkar Lal: Will the Minis-
ter ot FOOd aDd A,rIcuUure be pleued 
to state: 

(a) the total amount alloUed for 
soil conservation in Rajaslhan during 
the Second Five Year Plan period: 

(b) the amount utilised so tar by the 
State Govt.: and 

(c) the natUl"ll! at pZ'D,ramll1es under-
taken in ~U1han under soil conser-
vation schemes? 

'lilt ...... r of ... ......,. (Dr. 
P. S. D .... t .. >: (a) RI. &1'l6 lakbs. 
(b) B.s. 38'52 lakhs upto the end of 
Second Pian Paiod. 

(c) Io~ of marainal laRds, 
re,eneration of de,raded loretta; con-
,-,ur buUiDc. teuaciq aDd IUllY 
('ClmtnI ill apic:ultunl \and, IUIWY 
and IOU COI\8ervaUon U'alDiDI. 

1m. &Iari Kalllll 8ln1htl: Will the 
Wnieter of FOOd and AKrtealture be 
pleBied ·to sta~: 

(~) whether there is a pzoposal tor 
the cOIl£!.ruction of a building at 
Bikaner for field station tor invesU-
~tions on locusts; and 

(b) it so when this work is likely 
to be ta e~ in hand? 

Tbe Depaty MtD.Isier f1I urleultare 
(Shrt M. V. Krw.ua.PN): (a) Yes, 
Sir. 

(b) The work is likely to s~ by 
April, 1961. 

Poltomce BIdldiD(!> in Or ... 

988. Shrl Kumbhar: Will the Minis-
ter of Transport aDd ComDJIJDlcatlon.'1 
be pleased to state: 

( a) lihe amount allotted during the 
Second Five Year Pla~ period, year-
wi~, so t~, tor ()()netrutltion of Post 
Office Builciinas in Ori&'I& Circle; and 

(b) the number ot the Post Office 
buildings, Polital Division-wise cons-
tructed and Wlder COflstNction so tar 
from th,e above aHotment" 

The MiDJster of Transport aDd Com-
IDUnlca&kNu (Dr. P. 8~~): (a) 

(b) 

RI. 
1004.800 
1,41,300 
1,21,800 
2,49.000 
2,48,000 

CcmIIructed Under 
CDDItnlClion. 

~ .. ptil{CN) 3 
a.:It. . 3 .. 

Pur' 1 
Sambalpur 

TOTAL 8 .. 
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s.c. 4£; S.T . .lD P. " '1'. 

eS9 {Shri Kumbhar: 
Shri Sarju Pandey: 

Will the Mi.n.iater of r~ &lUI 
CommurucaUoD$ .be pleased to state: 

(a) whether the reserved quota in 
services, grade-wise, tor Scheduled 
Cast.es and Scheduled Tribes has been 
fiHed up so far in various postal circles 
of the Posts and Telegraphs depart-
ment of the country; and 

( b) if not, the reasons therefor? 

The Mlnister of '.rransport aDd 
Communications (Dr. P. Subbarayan): 
(a) and (b). The information is being 
collected and wiJI be laid On t11£ Table 
ot the Sabha 

Sambalpur-TUUaprh Rail ...... 

998. Sbrl Kumbhar: Wil: the Minister 
of Railways be pleased to stat~: 

(a) what is the progress made SO 
far item-wise on the con:ilruction work 
of Sambalpur-Titilagarh rail line in 
S.E. Railway; 

(b) what kind of measures are 
being taken to expedite the work; 

(~) whether the work relatinc to 
land acquisition is pr ~n'SliR' well; 
and 

(d) it Rot, the reuons t~or  

ne Be"*, 1IlI*ter., aau .... 
(Shrl S. V. Ramaswamy): (a) The 
progress on major items IS as fol-
lows:-

Earthwork-20% 

Bridges--lO% 

St&Jf ua~'\ 

The overall PfOlnlll 8Chi...cl ., 
far is 10%. 

(b) Due to the ur,encoy and thA! 
teehnical complexity of the wit 
involved, a separate AdmirmlratJon 

under the charge of 8 ~ral 

Manager has been set up. 

(e) Yes. 
(el) Does not arise, 

Minor Irriptlon Projects lD Orissa 

9$1. Sbrl Kwnbbar: Will the Minis-
ter of Food and Apiculture be pleased 
to state: 

(a) the financial and technical help 
given to Orissa State under the Minor 
Irrigation Scheme dut'.i.n, the Second 
Five Year Plan period (y.ear-wise) 10 
tar; 

(b) t:hc names of the Minor IrrIga-
tIOn Projects (district-wise) executed 
so far with that help; 

(e) if not, the reasons theretor; 

(d) the anticipated rcvi»ed atl-
mates in each project, if any; and 

(c) what more allotment is being 
made for compk>tion of those projects. 
It any. except the new allotment for 
the Third Five Yeer Plan period tor 
that State? 

The Deputy Minister 01 A,rlclllt.e 
(Sbrl M. V, Krlsbnappa): (a) During 
the first two years of the Second i ~ 

Year Plan, the following tlunclaJ 
assistance waa anctionad to ttle Stete 
o ~mmcnt:-

Y_r 
AmOWlI 
(Rt. 
in 1alrhI) 

31'lO 

Under the ReviSl'd Procedure intro-
duced trom 1958·59 tlnandJlJ a .. ~tanc. 
adnU .. ible-\0 various St.tcs lK .. nc-
tioned irI bulk ,..,. • rroup at IChnne. 
IIJUkor the Heed "Agr!euJturel ~
JopmC'nt" and not Sf'I)Ilr8tl'ly tor indl· 
vidual schemes. Howevt:r the ft,UrH 
01 aJloe.tlon of fundi to Orill.. State 
durinl the remainln, three yean of 
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the Second Plan for Minor Irri8ation 
are as given below:-

1958-59 

1959-60 

1961>61 

Year 
Amount 
of alloca-
tionj 
(R.I. 
in lakh.) 

A. regards technical ohelp. the Explora-
tory Tubewells Organisation of the 
Government of ndia undertook experi-
mental drilling! in the State with a 
view to exploring promising areas in 
the State to determine their suitability 
for construction of standard size irri-
gation tubewells. Technical advice 
was also rendered by the experts of 
the Government of India with regard 
to better planning of Minor Irrigation 
Works, their assured maintenance and 
improved utilisation of irrigation faci-
lities. 

(b) to (d) The infonnation is being 
collected from the State Government 
and will be placed on the 1'able of the 
Sabha when received. 

(e) An allotment of Rs. 1M 40 Iakhs 
is proposed to be made. 

RIlnI ElectrUlcatioo In Or'" 

992. Shri Kombur: Will the Minis-
ter of IrrIpUoo aad Power be pleased 
to state: 

<a> the financial and technical help 
clven to Orissa State under the Rural 
Eleot.riflcation Scheme durln, the 
Second Five Year Plan period year-
wile 110 far; 

(b) the names of the placet cliatrict-
wbe elec:trUled so far or to be electri-
fied with that help acc:ordlft' to tarpt 
bed; 

(c) if DOt, the reuona tbetilfor; and 

(d) what allotment is bein, made 
for the Third Five Year Plan period 
for that State? 

The Deputy MinIster of lrrI&'aUon 
aod Power (Shrl HaW): (a) The plan-
ning and execution of rural electritl.ca-
tion schemes is the responsibility of 
the State Government. As regards 
financial assistance, the following 
loans were sanctioned to the State 
Government during the Second Five 
Year Plan under the programme of 
expansion of power facilities for 
increasing employment opportuniUes: 

1956-57 . 

1957-58 . 

1958-60 . 

TO'UL 

(lU. 
in lakhs) 

38'00 

Nil: 

42'00 

The question of grant of Central assis-
tance for rural electrification during 
1960-61 is under examination. 

(b) and (c) The requisite informa-
tion is awaited from the Government 
of Orissa. 

(d) The ollowi~ provision of funds 
is under consideration for rural electri-
fication schemes in the Thin! Plan of 
Orissa: 

(i) Continum, ICbaDet 

(10 New IChemes 

TOTAl. . 

(Ra. 
in CIOftI) 
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Porte ... at KaatabbaDjl aDd Tltllaprh 
8&a&101111 

993. Shrt Kambhar: Will the Min-
ister ot Rallwall be pleased to state: 

(a) the nwnber of porters regis-
tered at Kantabhanji and Titila,arh 
Stations in South Eastern Railway 80 
far; 

(b) the details of representations re-
ceived from them during the last 
three years; and 

(C) the action taken thereon? 

The Deputy MlnJster of 1la1lwa,.1 
(Shrl Shahnawu Khan): (a) 16 at 
each of the two stations. 

(b) Nil. 

(c) Does not arisc. 

Health and Faml1,. P1anDlDr Centres 
on South Eastern IlalIwa,. 

1M. 8hrl Kambbar: Will the Min-
ister of IlaUwaya be pleased to state: 

(a) the number and the places of 
Health and Family Plannin, Centre. 
opened on the South Eastern Railway 
during the Second Five Year Plan 
period .0 far; 

( b) the financial and technical ... i,. 
tanee given for the centre. durin, the 
above period year-wiae 10 tar; 

(e) the achievemeott made therein; 

(d) whether more centres are bein, 
opened durin, the ThIrd J'tve Year 
Plan; and 

(e) it 80, ~ aJDOUDt allotted 
tbenlar' 

The Deputy MlDlster 01 RalIWQII 
(Shrl 8hahDawu KhaD): 

(a) 
-------_._-----

No. & places where 
Health Unit! were 

opened 

Ranchi 1 

Mechada J 

Naupada J 

Tatans,sr J 

Sshdol J 

Khargpur 2 

Khurda Road J 

-Places where Family 
Planning work i. 

undertaken 

Garden Reach 

(Calcutta) 

Khargpur, 

Ad,.., 

Tatanaaar, 

Chakradharpur , 

Bilupur, 

Nainpur, 

Naapur, 

Waltair, 

Khurda Road. 

-No separate Family Plannina Centrel were 
opened. 

(b) A sum of RI. 17,47,000 wu 
spent on construction and equipment 
of health Unih opened durin, the 
Second Fh'e Year Plan. A .um of 
Rs. 3,379 was spent on .upply of con-
traceptives in connection with family 
planning work durin, the years 1858-
59 and 1959-60 and a .um of RI. a,ooo 
i. expected to be .pent durinl the 
year 1960-81. 

A, regarda technical Utlstanee, ad-
ditional Doctors, Nurses, Compounde,. 
and other auxiliary trained ~ were 
posted to the newly opened Health 
unitt. Three Assistant Surpon. were 
.pedall,. trained for Family PlaDDID6 
work. 

(c) 124 tteriliaation operaUODI ..... 
doDe clurIq 1 .... " aDd In cIurIq 



'Written AnBWeT. MARCH 6, 1961 Written AnNeTt 

1959-60. The Railway population as 
a whole has been  made family plann-
inl concioUi. 

(d) and (e). The proposal for open-
inl mor~ Health Units and the amQunt 
to be allotted therefor Gw"inl the 
Third-Five Year Plan is under consi-
deration. 

Natloual Rtrbway. and Brldps tD 
Orlua 

995. 8brt Kumbhar: Will the MiD-
ister of Transport and Communtea-
tiOlLl be pleased to state: 

(a) the amount allotted during the 
Second Five Year Plan period year-
wise so far for construction of Na-
tional Highways and Bridges in Orissa 
Stat,e; 

(b) the namel of National Hilhways 
and Bridges completed 80 far or under 
construction at present from the allot-
ment of the above amount; 

(c) by what time the r.est of the 
work would be completed; aDd 

(d) how much is beiD, allotted for 
tb. purpose during the Third nve 
Year Plan period? 

The Mlnlster of State III the MIDIs-
try of Transport and C01llJlumlea-
UOQl (Sbrl .... Babadar): (a) and 
\b). Two .tatem811U livina the re-
qu.ired informaUon are laid on the 
Table. [S.. Appendix n. annexure 
No. 41]. 

(e) Durin, the Thlrd Plan period. 

(d) the 'I'b1rd n.,. Y ... Pl ..... 
not yet been ftnal1Jec:l. 

t.·u. 1ft' Qo .0 ...n :;m ~ 
'lin ~ zti'r ~ iMFit .t ~ ~ 
fiF 

(If) Cff{ ~o-  it ~gr J/'~ 
<iT ~~  if ~ ~R iF ft;rli fire;rr 
'-A 'I ~p: ~1i  trzrr 'IT '11\ ~ 'lfq.f l i~- t 

~ rr  ;Jfrq-lf; 

(11f) Cf4 ~o-  it I ~- t 

r i~ if: ~I! i  .Of .,~ ~ rn Iti~~~ 
i('ii" :t ~ Q' t: t )'~ 

(IT) ffWl' lJ~ if. o~ 1\  ~~r~.n 

it 'lion-'f.QT srfoi.ft if; o:r<r.,-Ofil:T ~ ~ 7I~~ 
OM'rit iF fu' ~ rn l: ~ir if<rll: ~ trt t ? 

~~~~-'~ 
'"ft (~mr~) : (It') oq'f (~). 
.~~.~oo ~ I 

,'~ 'tI"1lt ~ml'l c ... ~  l ~ 

~ --

:(. iitoru 
~ 

~. ;Jf -ffl,! ( 

1 f.:r'iivr ~11  If-;ii1f 
~ i\' i r~ 

jim Jm'nI' f1Rr ;;fr 
~~ 

'I ~tr (t ;;ff '\(t t I 

(IT) ~~ ~ ~P1 -'m  ~ ~ 

~m t t I [.:,q ~ ~ . ..,... 
.mr ~  , ~ ~ ~ oft'ftr t flf 
.'~It I'~~lJ1 R 
~" ~~ it; 111A\ ~ it 
~6 tt'il'l1  ,~(tt u~ 

~ ~ ~ 1i~1 '11i  it ~ 
~ tr-ililt if:' ~~1it I1flqlful; 1II'f it 
~~ ~ ~ ;rtf it ~ 1rr I 
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DrIllS Coatrol Act 

997. Shrt D. C. Sharma: Will the 
Minister of IIealth be pleased to atat.e: 

(a) the number ot C' ~ of contra-
vention of Drug Control' Act deteetecf 
ill Delhi in 196.0-&; 

(b) th,e number ot prosecutiOM 
launched during the year; 

(C) the number 0If aas_ decided 10 
far; 

(d) the number of cases pending; 
and 

(~) the action taken to eJl.1)edite 
the pending cases? 

The Mtnlster of Healtb (Shrt KIII'-
markar): (a) 200 cases. 

(b) 20 prosecutioni. 

(G). 6 cases. 

(d) 14 cases. 

(e) Most of the pending calles 1m! 
in the defence stage and are Iihl)' 
to be decided sOOn. 

~rs lor Rallwar Doe&en 011 E. 
Rly. 

.... SIb1 D. C. 8hanna1 Will the 
Minister of RaUwa,. be pleased' to 
state: 

(a) how many Railway Doetbra 
(lls5i.stant SUrgeon., on the Dstem 
Rallwq lwIe beml provided with 
qJ1&rterJI aa. SDBcified by the Railway 
Board; and 

(b) the steps being taken to pro-
Yid&· the rest of' t.bam wttb qua.rtem? 

U. ~ 1IIBD.II&er: of 1IaII..,. 
( .............. &11_" (a) Out, at 
_ A81istant 8arp!ODS. 1st bave beeD 
pmvichd' with quart«s. IafonnatiOll 
reprding the ~ 01 q\Ull'Dn al1at.>-
ted to them in the dilrerent Divblonl 
t.. bImr ODIleetid and' wtl1 W' ~d on 
t'-'nIIb1e at' u.. Hou.l 

(~, ~ at~· for 
Auistant Suruonl la bein, done on a 
pI'OIJ"UIlJDed buIa. 

Termbla&lon of ServtGe. 01 Railway 
Employees 

999. Sui D. C. Sharma: Will the 
Minister of Ballwale be pleased. to 
state: 

(a) the tcmtl number at employees 
whose services have been terminated 
or who have been given notice under 
Hule 148 of the Ibilway EsbbHsh-
ment Code between the ht November. 
1980 and 1st March, 1981; 

(b) the number of cases considered 
on gppoeai durin,. the mid perlod; 
and 

(c) the number <Jt employees re-
instated' as a result of such considera-
tion 

'I'll" Deputy Minister of Rall.a,.. 
(Sbrt Sbahnawas Khan): (a) to (c). 
The information i, bein, collected 
trom the Railway AdmInistrations an" 
will ~ laid on the Table at the SabhL 

Construction of WaJtlq aoo.._ 
l!lortbena JI.aIJIrQ 

1000. Shn D. C. Sharma: Will tba 
Iftnisteor of Ball..,.. be pleued' to 
state: 

(a) the names of Sta.t.iona 011 

Northern Railway where waitin, 
l'OIIft'a have been oonlltnJeted. durtn, 
the year lHQ;..(J1 sa far; mil 

( ~ the nJIIIll!8 01 stations ... re 
waiting rooms ant" PIVI ud U. be 
COMtructed during 1961-62 and the 
f'Stimatl!lJ th~ r  

The Depat, MbdI&er 01 aau..,. 
(Illbi ............... ): (a) No new 
waiting mom luis been eonsU'Uet4Mi 
dUrin« 198041 on !forth...,.. nilway. 

(b) It. waiting room at aa' .tmaaW 
cost of R.s. a.ooo 11 propoeed to be con· 
ftrut't.e>d at' BhttIrI'f!tpnj' cftJriq 8'1-82. 
It. new "'tlnc tt.'Il la .. PlOp .oId 
at Vanna! tlat thP ptlrur... not 
ftiJallM. 
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NatlOlULl Blrhway. In PaDJab 

1001. 8hrI D. C. Sharma: Will the 
MlniJter of TraDsport aDd CODIDUml· 
eatIoDa be pleased to state: 

<a> whether he is aware of the de-
teriorat"ng conditions of the National 
Highways In Punjab particularly in 
Ambala Division; and 

(b) if so, the action taken in thE 
matter? 

The MInister Of state In tbe Minis-
try 01 Transport and ComDlunlcationa 
(Shrt Raj Babadur): (a) and (b). 
Some damage was caused to the De'hi. 
Gurgaon-Jaipur Road (National High-
way No.8) and Delhi-His.c;ar_Sule. 
mankl Road (National Highway No. 
10) by the ftoods of 1960. Special 
repairs estimates for these roads have 
been approved and the work is in 
progress. No damage has, howe'Ver, 
been reported in respect of National 
HI«hways In Ambala Division. No 
other reports of detf'Tloration in the 
condition of National Highways in 
Punjab haVe been received. 

'P.ck.... Prorramme' In Rajasthan 

teet. 8hrt Onkar Lal: Will thl' Min· 
ister of JI'ood aDd Alriealta.re be 
pleased to state: 

Ca) the outline of the Package Pro-
rramme Introduced in Rajasthan for 
increasing the food production; 

Cbl the amount to be spent every 
yeer for this purpoae; 

(c) the nmnbar of new employeet 
for this purpose and the annual ex. 
pendlture to be Incurred on them; and 

(d) the annual production of food· 
cralns In Rajasthan during the year 
1080 and the extent of the Increa .. 
estimated after the compleUon of thl. 
J)I"OIr'aJnme' 

n. Mba ..... 01 Aplealt1llre CDr. P. 
S ......... kIIIl: Ca) to Cd). A note 
dontalnin, 11141 required informanon 
I. laid on the Table. rSH ~al  

n. annexure No. 41). 

ProdacUon ar~et of GoocIrrata for 
RaJutbaD 

1003. 8hrt Ouar Lal: Will the Min-
ister of Food and AarlcalUu'e be 
pleased to state: 

(a) whether the Planning Commis-
sion has fixed the target of foodgraim 
production and the necessary allo. 
cation under the Third Five Year Plan 
for Rajasthan; and 

(b) if so, the details thereof? 

The Deputv Minister 01 ~ca1tare 

(Sbrl M. V. Krtshnappa): (a) The tar-
get of foodgrains production as well 
a~ the outlay for the State under the 
Third Five Year Plan have yet to be 
finalised. 

(b) Does not arise. 

Poultry Development In Rajastllu 

1004. Sbri Onkar Lal: Will the Min-
ister of Food and ~culture be 
pleased to state: 

(a) whethes any amount was allot-
ted to Raja.~lhan Government for 
poultry dev!'lopment in the Second 
Five Year Plan; 

(b) if so, what i!'l the actual 
amount; 

(c) whethl'r the Rajasthan Govern_ 
ment has submitted any scheme for 
poultry development in the State; and 

(d) the nature and the progress 
achieved so far In Rajasthan In thiI 
respect district-wise? 

'!'be De1IatY MlDlllter of ~Itare 
(Shrl M. V. Krishna.,..): Ca) and 
Cb). A Rum of Rs. 8.84 lakhs was al-
lotted to the Government of RajasthaD 
for the Ali-India Poultry Develop. 
ment Scheme sponsored onder the 
Serond l"i"" Year Plan. 

Cel The tarpts under the lChemes 
and the provls.lon n'qulred for &chi"-
Inll them we~ worked out In eon-
mltation with the State Goftomment. 

(d) Eleven Poultry ~"on-cwm-
Drvelopment Blocks have been .. -
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tablished in Rajasthan against a tar-
get of 12 upto October, 1960: In these 
blocks 33199 eggs were produced out 
Of which 7636 were utilised for breed-
ing, 9244 birds were distributed 9~ 
persons were trained in modern 
methods of Poultry keeping and 81 
farmers were given a subsidy of Rs. 50 
each for purchase of wire-netting for 
their poultry houses in the State. 
DIstrict-wise break up is not available, 
as the progress of Plan Schemes Is 
maintained for the State as a whole. 

FertIlisers for Rajasthan 

1005. Shri O1lkar Lal: Will the 
Minister of FOOd aDd Arrtcalture be 
Tlleased to state: 

(a) the quantities of ammonium 
sulphate and other fertilisers allottt'd 
to Rajasthan for 1960-61 period; and 

(b) the total quantity of fertllhlers 
detlpatched to Rajasthan in 1960-81 
period up to date? 

The Mtnt!lter of Arrtealture (Dr. P. 
8. Deshmakh): (a) and (b). The re-
quired information Is given below:-

(All flgurel In metric toni) 

Kind of feniliacr 

SuJpharc of Ammonia 

Calcium Ammonium 
Nitrate 

Ammnnlum Sulphate 
Nltnte 

Qutntlty 
allotted 
during 
J960-61 

10,110 

~ 

'100 

Quantity 
IUPJ'lied 

till 
18-1-61 

. 1i.711: 

4S0 

2¢ 

1 .... 8Iu1 0Uu LaI: WlIl the 
MinUter of Peo4 ... AcrinItIII'e be 
pleesed to .tate: 

Ca) the amount allotted to Rajasthan 
State during Ibe Seeond P'tve Year 

Plan period 80 far towards the de-
velopment of fisheries; and 

(b) the schemes on which it hu 
been spent? 

The Deputy Minister of Arrtculture 
(Shri M. V. KrIaIulappa): (a) and (b). 
The Original allocation for Fisherlea 
Schemes of Rajasthan was Rs. 9 lakhs. 
Actually, a sum of Rs. B lakhs is like-
ly to be spent on the following fisher-
Ies schemes:-

(i) the establlshment Of 10 flab 
farms and 20 fish seed farms, (li) aid 
to fishermens' co-operative socletlea 
etc., (iii) e!ltablishment of two Ice 
plants: and (tv) construction of one 
flsh market. 

Post OfIlces In ReDted BuUcIJDp 

1007. Shrl O1lkar Lal: WlII the Mln-
ioner of Transport and 00aun1lDl-
catloDs be p)eued to state: 

(a) the number of POIIt Offtcea In 
Kotah division. that III. In Kotal\, 
Bund) and Jhalawar districts of Raj-
asthan functioning In rented bulldlnp 
at present; and 

(b) the amount of rent paId by the 
Government on their account durin, 
1959_80? 

The Mlailder of Tn ......... ad CoIa-
Dtanleatlcnlll (Dr. P. la • .....,..): Ca) 
Twenty two. 

(b) RI. 10,437.72 nP. 

water Coo ..... at ....... - w . ..uw.,. 
1 ........ o.br LaI: WllI the JIbl. 

l.tar ot 1taIhra,.. be pJeued to .tat.: 

(a) the numbw at _tiona on 
Western Ralhnty ... .,.. water eotJen 
have been lndatJed duriDK 1 ..... 1: 
and 



3163 Written Answers MARCH 6, 1961 Written AMtDeTI 316.4 

(b) the number of Stations where (a) the number of tourists who 
water oooler& will be-inataUecl du.rin« vieited Kulu Valley during 18591-60 anti 
1961-621 1900-61; and 

The Deputy Minister of DIIhrIIJIt 
(Slut Shahoawu Khan): (a) and (b). 
Nil. 

1009. 8hrl Onkar Lal: Will the Min-
Ister of BaDwa,.. be pleued to ltate: 

(a.) how many Haalth lJIti.t& haYe 
been opened on the Western Railway 
during the Second Five Year Plan 
period as per directive of the Railway 
Board (year-w1se)~ 

(b.) the· amount allotted for the 
scheme; and.. 

(e) the total amount spent 80' tar? 

'JIbe Deputr MiDIata'" 01 1Iail,..". 
<Shrt Shahnawu KhaDt: (at 

(I) Year 

(b) RI. B,14,00Q, 

(e). Ra. 'l.28.'OQ. 

No. 

Mil. 

N~. 

Itll.; IIiIt DaQI&!IIIIP; WID t. ~ 

1I1JdIIta" at' 'l'n.&&pw' ... ' Gil ' 
......,tie"~ tD' ...... 

(b) the number of ne'Or' ttmrist 
h~ provided the!'e 80 ftlt'? 

The Mlnlster of State III tile MIn ... 
try of Transport and Comman1caUou' 
(Shrl ItaJ Bahadar): <a) The numbeIry 
of Indian or foreign tourists visiting 
specific tourist centres in India an 
not maintained. Hence the statistics 
ot tourists visiting the Kula Valley 
are not available. However the num-
bers of Indian and foreign visitors that 
stayed in the rest houses and gUest 
hous~ in the Kulu Valley during tM 
periods April 1959-March 1960 and 
April 196O--January 1961 as furnished 
by the Stat!' Government are as 
under: 

April I 959-March 60 April 6o-Jln,' 61 

IndIans 
Foreigners 

(b) Two Low Income Group Rest 
~ at Kulu and Mana11 lit a COlt 

of Rs. 2101 lakh and &. 1:00 latch res-
pectively I1ave been conlJtructed &y 
the Punjab Government with subsidy 
from the Central Government cover-
ing 50 per cent. of the cost. The State 
Government have also provided tent-
ed a~modation for the tourista in 
the Kulu Valley at a cost of Rs. 35,000 
with 50 per cent. subsidy from the 
Central Government. 

The State Government have &lao ac-
quired a building known as Snow 
Vie-w Hall at Manali for conversion 
into a hotel containln, 8~. JOr 
Government Rest Houses in the )tulu 
Valley have been thrown open to the 
touristL 

u..,. Cle,u. IIest Hou.tI are bema. 
comtruC'ted by th~ C~tral Govern-
ment at Kulu and Manali at a east of 
am ........... J.a. JWl*tiftlty . 



316$ Written An.noers PHALGUNA 15. 1882 (SAKA) Written ARlUler8 3166 

Urbau Water Supply 8cbemes In 
PllDjab 

1011. Shri Daljlt Singh: Will the 
Minister of Health be pleased to state: 

(a) the assistance given by the 
Centre to the Punjab Government for 
urban water supply schemes in the 
State during the Second Five Year 
Plan period; and 

(b) the names of the schemes sub-
mitted by the Punjab Government 
which are under consideration? 

The Ml.n.Ister of Health (Shrl Kar-
markar>: (a) The loan assistance 
given by the Centre to the Punjab 
Government tor urban water supply 
schemes in tJ.~e State under the Na-
tional Water Supply & Sanitation 
Programme (Urban) during the first 
four years of the Second Five Year 
Plan period is Rs. 92.646 lakhs. 

(b) There is no scheme at present 
under consideration. All the schemes 
submitted by t'he Punjab Government 
have been approved. 
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PrIsM for Increased Food Output 

1013. Shrlmatl I1a Palehoudhurl: 
Will the Minister of FOOd and AaTI-
culture be pleased to state: 

(a) whetlher it is a fact that Gov-
ernment of India have awarded 
prizes to certain districts in .certain 
States for recording increase of more 
than 15 per cent in their food yields 
during 1958-59 Rabi campaign over 
the average of previous tm-ee years; 
and 

(b) if sO. details of the prizes 
awarded together with the names of 
dilltricts and States to which they 
were awarded? 

The Minister of Al1'lcaltUl'e (Dr. 
P. S. Deshmukh): (a) and (b). Astate-
ment giving the information is laid on 
the Table. [See Appendix I, nanexure 
No. 44]. 

Tleketless Tnlvel 

101 •. 8hrl Ram ItrIaban Gupta: Will 
the Minister of RaIlways be pleased 
to state: 

(a) whether it is a fact that a large 
number of pas8e'ngen Including Gov-
ernment employees travel without 
tickets on Saturday by BDB passen,er 
train which starts from Delhi at 13.15 
houn; 

(b) wether it is also a fact that 
thi. tlcketless travellln, is at its high-
est between Delhi and Gurgaon; and 

(e) if so. the nature of steps taken 
or proposed to be taken to check it~ 

Tbe Depaty MInister 01 Itallways 
(Slui S ......... 1DIaD): Ca) No. 

(b) No. 

( c) Does not arise. 

Passengers Thrown out of Train 

1015. Shrl Ram KrlBhan Gupta: Will 
the Minister of Railways be pleased 
to refer to the reply given to Starred 
Question No. 47 on the 15th Novem-
ber, 1960 and state: 

(a> whether the police have investi-
gated into the cases of passengers 
thrown out from the moving train on 
the 18th September, 1960 between 
Ferozabad and Makhanpur Stations; 
and 

(b) If so, the result thereof? 

The Deputy Minlster of RaIlways 
(Shrl Shahnawaz Khan): (a> and (b). 
The case is still under police investi-
gation. 

Crop Insurance 

( Sbri Ram Krishan Gupta: 

1 Shrl Rameshwar TantL1: 1018. Shrl AJlt Sinrh Sarbadl: 
Shrl Damanl: 

Will the Minister of FOOd and A(rl-
culture be pleased to refer to the 
reply given to Unstarred Question No. 
100 on the 15th November, 1960 and 
state: 

(a) whether Government Mve con-
sidered the scheme for Crop Insurance 
received from Punjab Government; 
and 

Cb) if so, the result thereof? 

The MiIlIster of AaTicaltare (Dr. 
P. S. Deshmuth): (a) Yes. 

(b). The scheme involving an ex-
penditure of RI. 50 lakhs has been 
included in the Third Five Year Plan 
of the state Government. Detalb re-
garding covera,e, cost etc. are bein, 
finalised by the Punjab Government in 
consultation with the Government of 
India. 
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Purchase of Stores by Calcutta Port 
ColDJDlllsioners 

( Shri Ram KrlshaD Gupta: 
J Shri Paoprkar: 

181'7., Shri A. K. GopalaD: 
L Shri Auroblndo Ghosal: 

Will the Minister of Transport and 
Communications be pleased to refer to 
the reply given to Starred Question 
No. 365 On the 23rd November, 1960 
and state: 

(a) whether Calcutta Port Commis-
sioners have considered the report of 
inquiry regarding irregula·r purchase 
of stores; and 

(b) if so, the action taken thereon? 

The Minister of State in the MinIs-
try Of Transport aDd Communications 
(Shrl Raj Babadur): (a) and (b). Not 
yet. The report is still under the con-
sideration of the Commissioners in 
consultation with the Central GOvet"tl-
ment. 

Damace to ~tns by Insec:!& 

1 18 (Shri R. C. MaJhi: 
8  . L Shri Subodb Hansela: 
Will the Minister of Faod aDd Api-
culture be pleased to state: 

(a) whether Government are utilis-
ing a process developed by an Indian 
scientist by which jute oa,s used for 
storing foodgrains could be made in-
sect-proof; 

(b) what is the total tonna,e of 
food,rains ruined by insect. each year; 
and 

( c) whether by this UE'W method 

this kind of damage could be prevent-
ed? 

11ae Depat,. MlDlsler of hod aDd 
Ap1eaJtare (Slarl A. M. TIl ..... ): (a) 
The proposal is under examination. 

(b) No accurate estimate of the 
lluantity ruined by insecta l~ available. 

(c) With the use of chelTJcally im-
pregnated ba,. freshly harvefted 

grain, or grain that is initially insect 
free is protected against insect attack 
from ou·lside. 

All India IDstltute of MedlC'al Selene. 

1819. Shri V. P. Nayar: Will the 
Minister of Health be pleased to state: 

(a) whether it is a fact that the 
All India Institute of Medical Sciences, 
New Delohihas not rot adequate sup-
plies of paper for recording the graphs 
made out by the Electro('ardiolram 
and the Encephalogram; and 

(b) if so, the reason~ theretor? 

The Minister 01 Healtb (Sbrl Ear-
markar): (a) Adequate graph papel' 
for the electrocardiogram is availa-
ble; sufficient graph pllt>f'r for the 
electro-encephalogram is available tor 
researt"h purposes; but not for clinJ-
cal investigations on P'Atit-nts. 

(b) (i) The requisite quantity of 
paper for the electro-encephalograph 
for clinical purposes IS not readily 
available in India and has to be im-
ported which involves foreign ex-
change. 

(ii) Adequate quantW"s will be 
made available when R Nl!urologllt '-
appointed. 
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Oentral AsIdstance for A,ricaltaral 
Development In Kenla 

10Zl. {Shrl Kodlyan: 
Shri Warlor: 

Will the Minister of Food and Arri-
culture be pleased to state: 

(a) the nature and extent of ftancial 
auistanee 80Utht by the Kerala Gov-
ernment from the Centre fur develop-
ment of agriculture in the State dur-
ing the Second Five Year Plan; and 

(b) the nature and extent of finan-
cial assistance given to the State upto 
the 31st December, 1900? 

Tbe Deputy M1nJster of Al1'leultare 
(Shri M. V. B'.rIaImappa): (a> Under 
the current procedure, outlay for An-
nual Plan of a State Is first approved 
and on that basis allocations of Cen-
tral financial assistance for various 
heads of development are made. No 
aeparate requests for Central aaist-
anee are generally receiwd from the 
States for A,ricultura I Procrammes 
under this procedure. 

(b) The Central Financial assistance 
liven to the Kenta Government for 
development of a,riculture (inc:ludina 
Mlnw IrrIpUon and L&Dd Develop-

ment) since the beginning of the Se-
cond Five Year Plan is as undCl': 

1956-57 
1957-58 
19:8-59 
19'9-60 
(Provisional) 

Loanl 
(RI. in laltha) 

Grants Total 

16·5 29·9 
15·2 46.6 
23·7 64·2 

The payment sanctions for Central 
financial assistance for 1960-61 are yet 
to issue. 

Medlcal Stipends for Post Graduate 
Medical Course 

11122. Shrl Kodlyan: Will the Minis-
ter of Health be pleased to state: 

(a) whether it is :l fact that the 
students studying for post-graduate 
medical course under the Central Gov-
ernment Scholarship scheme in Bom-
bay and Madras are given a monthly 
stipend of Rs. 25{) per mensem; 

(b) whether it is also a fact that 
students studying in Delhi under the 
same scheme are given cnly Ra. 150 
per mensem; 

(c) if 90, the reaSOns for the dispa-
rity in the stipends; and 

(d) whether Government intend to 
remove the disparity ane increase the 
stipend of Delhi studt!nts to Rs. 250 
per mensem? 

The Minister of Health (Sbrl Ear-
markar): (a) and (b). The post-rra-
duate training in medicine under the 
Central Scholarship scheme is given in 
the following institutions in India: 

1. Institute of Obstetrics &: Gynae-
cololY, Government Hoepital 
tor ~ and Children, 
Madras. 

2. Institute ot VenereololY, Gov-
ernment General Ho.pltal. 
Madras. 

3. Institute of Anatomy, Stane17 
Medical Collere, MIodru. 

4. Barnard Institute of RadioloQ. 
Government General Hospital, 
lIadras. 
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5. Upgraded Department of Paedi-
atrics, Madras M.edical Col-
lege, Madras. 

6. Upgraded Depat'tment of Patho-
logy, Andhra Medical College, 
Visakhapatnam. 

7. Department of Pl~tic Surgery, 
Medical College, IlialPur. 

8. All India Institute of Mental 
Health, Bangalore. 

9. Indian Cancer Rrse81'ch Centre, 
Bombay. 

10. Thoracic Surgery Unit Christian 
Medical College, Vellore. 

11 Upgraded Department of His-
tory of Medicine, Osmania 
Medical College. Hyderabad. 

12. Sir C. E. M. Dental College, 
Bombay, 

13. Nair Hospital DenUiI College, 
Bombay. 

14. Neuro-Surgery Unit, Christian 
Medical College, Vellore; and 

15. Upgraded Department of D.T.D., 
Vallabhbhai Patel Chest Insti-
tute, Delhi. 

Under this SC'heme stipends are given 
at Rs. 150 per month or at Rs. 250 
per month according to the basic 
qualifications of a candidate. Stipend 
at the enhanced rate of at Rs. 250 per 
month is given to the followiIll cate-
gories of candidates: 

(i) Teachers including Demonatra-
tors employed in medical 
colleges. 

(ii) Those who &lready poaeu 
post-graduate qualifications 
like M.D., M.S., M.Sc., Ph.D., 
etc, 

(iii) Those who are admitted to 
Upgraded Departments in-

(a) clinical la1xn'atory aubjeta, 
and 

(b) 'non-clinical subJect. such as 
Physiology, Aru.tomy '" 
PbarmacolOO . 

(iv) Candidates, who prior to their 
.dmlssioa to D.P.M. and 
D.M.P. counee ., t2Ie All-

India Institute (If Mental 
Health, Banga!ore had worked 
as Superintendents, Deputy 
Superintendents and Assistant 
Surgeon in State Mental HOI-
pitalJ. 

The post-graduate teaching in Deihl 
hospitals is given In the following in-
stitutions: 

1. Lady Hardinre MedlcaJ College 
and Hospital, New Deihl. 

2. Safdarjanc Hospital, New Deihl. 

3. Willingdon Hospital, New Delhi. 

4. Irwin Hospital, New DeIhl; and 

5. All-India Institute C'f Medical 
Sciences, New Deihl. 

Stipend at the uniform rate of 
Rs. 150 per month to each student ia 
being paid. 

(c) and (d). The queatlon of ~ in. 

stipends to all candidates at a uniform 
rate is under examination. 

P. aDd T. BUlldlgp ID Kenla 

10Z3 {Shri 1t000yu: 
. Shrl WarIor: 

Will the Minister of TraMport .... 
COIDIlIlIDJeatl.. be pleued to state: 

(a) whether there ia any propoaaJ 
for constructin, omce bulldinga for 
the Posta and TeJe,raphB Department 
in Kerala; 

(b) if 10, the number of buUdinp 
to be coratructed; and 

(c) what is the total amount of rent 
now being paid by ~ department 
every month for its omc:es in *be 
State? 

Tbe IlIDJs&er of TraMpon aDd 
CoIIuDIlllleIt'.. <Dr. P. a ......... y .. >: 
Ca) and (b). The followin, buUdinI 
proposals have a1read7 been 1IIftC-

Uoned: 

1. Adur:-A.cl.tition and Altentioa 
to p. o. bui1din&. 



3175 Written Answers MARCH 6, 1961 Written Answers 

2. Alleppy:-Construction of Tele. 
Exchange building. 

3. Cannanore:-Extension to P.O. 
building. 

4. Ernakulam:-Construction of 
Auto Exchange building. 

I. Kozikode:-Construction of 

H.P.O. building. 

6. Kadakkavur:--Construction of 
P.O. & S.P.M. quarter, 

7. Kanhangad:--Construction ot 
P.O. building. 

B. Mayyanad: --Constructi on of 

P. O. building. 

9. Ponkunnarn:--Construction of 
telephone exchange building. 

10\ Pathanapuram:-Construction 
of P.O. building. 

11. Trivandrum:--Construction of 
P. & T. building. 

12. Tiruvattar:-Reconstruction of 
P.O. bUilding. 

13. Wellington Island:--Construc-
tion of P.O., RMS and Air 
sorting office. 

14. Wellington Island (Cochin):-
Construction of Telephone 
Exchange building. 

(c) Rs. 23,824-28nP. 
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Production aDd CODSumption of 1\111k 
and MIlk Products 

1027. Sbri V. P. NaJar: Will the 
Minister of Food an. Ap-1ca1&u.re be 
pleased to state: 

(a) whether Government have any 
plans to increase the production and 
per capita consumption of milk and 
milk producta in States which at pre-
sent are ha ~ only a very low con-
sumption at these, as in Kerala and 
Madras; and 

(b) when do the Government ot 
India expect to make the consumption 
in IUch States catch up with all India 
avenpa? 

The Depat, MlDIRer of ApIeaI ..... 
CSbrt M. V. KrIIbnappa): (a) Pre-
lervation, protection and improvement 
of liveatoclt is the responsibility ot 
the State Governments. The Govern-
ment of India have on their part, 
sponsored various Animal HuabandrJ 
and dairy development schemes on an 
all-India basil. ccord~ to avail-
able statistics the production and per 
capU4 consumption ot milk in Kadru 
and K.erala State. incrMIed to the 

following extent in 1958. There b.u 
been no subsequent lurvey_ 

Production of p". "'IIi'" 
milk (thousand CODaumpd<ll1 
mds.) of milt 

(ounc:ea) 

1951 1956 1951 1956 

Madras 19,643 22,226 2·40 2·71 

Kerala 4,408 5,428 1.18 1·46 

Another positive step taken by the 
Government of India relates to the 
allotment of (i) Stray Hanana cattle 
rounded up in Delhi, Punjab etc. and 
(il) surplus superior calves available 
from Milk Colonies to the Southern 
States. 

(b) Since cattle development u a 
slow proceilS, no time limit can be 
fixed for this purpose. 

Rural Water Suppl, ~ ID 0 ..... 

Sbri ChlatamODi PuqrabI: 
Shri Itumbbar: 

10Zl. 

Will the Minister of Bealth be 
pleased to state: 

(a) whether the Central Govern-
ment have liven any help to 0r1ua 
for implemen~ rural water lupply 
schemes in the State durin. the 2nd 
Five Year Plan; 

(b) it '0, the nature and the amou.at 
ot aid ,iven tor this purpoee 7e&r-
wile; and 

(c) the nature ot schemes imp. 
men ted to provide drinJcJnc water 
facilities in the rural areas in Oriae 
in the 2nd Five Year Plan? 

'I'be IIlaIIaer 01 IIeaUIa (DIt 
Kanaark.ar): (a) V ... 

(b) Grant-in-aid U paid OIl the buia 
of 50 per cent at the colt of the water 
supply and aanitaUon schem .. appl'OY-
ed under the NaUonal Water Suppq 
and SenitatiOD ProIramme (Rural). 
Tbe amount 01 a!d ~ 41arbIa 1M 
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firat four -yean of tbe 2nd Five Year 
Plan is as follows: 

Year Grant-in-
aid paid 

-----
Ra. in Lakhs 

1956-57 10' 50 

19S7-S8 12.'955 

1958-S9 . 18'99680 

J959-60 . 3'90 

TUTAL 46'35180 

(c) The schemes consist of-

(1) Conlltruction and repair of 
wells; 

(2) Sinking of Tube-wells; and 

(3) Construction and repair of 
tanks. 

AIAIt.aDoe to Jute Grower In Orl.asa 

1019. 8hrt ChlDtamoui Pauip'abI: 
Will the Minister of FOOd and Api-
culture be pleased to state: 

(a) whether the Union Government 
has made any financial provision to 
onlsa State in 1958-59, 1959-60 and 
1960-61 for helpin, the jute rrowers 
in Orissa; 

(b) if '0. what amount; and 
(c) whether jute production in 

Ori.sa has increased durin, these 
years'! 

(b) 1958-59 

1959-60 

1960-61 

Ill. in laths. 

I' 39 

I'~ 

2.· .. 6 

\c) The production of jute in re-
c('nt yean il as under:-

lath baln 

2,·08 

1958-59 

1959-60 

1960-61 

GramdaD Work 

lakh bales 

1'77 

1030. Shrt ChlntamoDi PaDlrrah1: 
Will the Minister of CommlUllt)' DeYe-
lopment and Co-operation be pleased 
to state: 

(a) what further progress has been 
achieved in co-ordinating rramdan 
work with Cammunity Development 
Work; and 

(b) which of the decisions have 
been implemented by now? 

The Deputy Mlnlster 01 CommUDit7 
Development and Co-operation (Shri 
B. S. Murthy): (a) and (b). Akhll 
Bharat Sarva Seva Sangh was to sug-
gest opening a few Pilot Projects in 
areas with large concentration of 
Gramdan villages and to prepare 
detailed development schemes for the 
,;arne. Only two such proposals, the 
first for oipari~da in Orissa and the 
2nd for Akalkuwa in Maharubtra 
wpre received. The first is about to 
be finalised by the Orissa State Gov-
ernment in consultation with the 
Ministry of Home Affairs. The Second 
proposal is under consideration of the 
Maharashtra Government. The deci-
sion was that such Pilot Projects 
should be worked out by the Akhil 
Bharat Sarva Seva Sanlh after 
details are discussed with and lI1'eed 
to between them and the State Gov-
ernment concerned. 

2. Gramdan as a subject baa been 
included in the syllabus of the Orien-
tation and Study Centres of the Kin-
istry and Gramdan workers are bern. 
reeularly invited a, guest speaken to 
deliver lectures in these institutioru. 
in every eourse of train1~. 

3. The proposal to start co-operative 
tannin, pilot projects in Gramdan 
areas has been discussed with repre-
sentatives of Akhll Bharat Sam 
SanP. The poa1bWty of locatina OIW 
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pilot project in every State in Gram-
dan areas is under consideration. 

4. Gramdan literature in relional 
languages costinl Rs. 3,24,181 have so 
far been supplied to the Blocks. 

5. Reports from States indicate 
following action: 

Gujarat State has included a local 
Gramdan worker (representative ot 
Sarvodaya Seva Sangh) if there is one 
in the area, in the Block Development 
Committee as a member. Uttar Pra-
desh is considerinl such a step. In 
Bihar State preference is liven to 
development of Gramdan villales in 
C.D. Blocks. 

In Madhya Pradesh priority is given 
to areas with Gramdan villages while 
selecting new Pre-extension Blocks. 
In this State Sarvodaya Shivirs were 
also organised by Sarva Seva Sanlh 
at Divisional level to acquaint officials 
of the Block with the philosophy of 
Gramdan movement. 

In Madras credit facilities have 
been extended through 10 Co-opera-
tive societies formed to cover 11 
Gramdan villages. To step up Agri-
cultural production the State Govern-
ment have arranged to supply electri-
ctiy to 11 Gramdan villages and have 
in some cases subsidised the cost. 

Teak CllltJvatIoa ID 0 .... 

lOSl. 8hrl Cbl ... 'DOII.l PaaIcrahl: 
Will the Minister of F.... ad ApI-
clllhire be pleased to state: 

(a) whether there was a proposal 
to bring 8105 acres under teak culti-
vation in Orissa in the Second Five 
Year Plan; 

(b) if so, how much of this land 
has been brought under teak cultiva-
tion in Orissa by now; and 

(c) what is the total amol.lDt of loan 
or auista nee eiven to Oriaa ID the 
enUre Secood FiTe Year PlaD tor tb1s 
purpoee? 

TIle .......... ., AptedIIre CDr. 
P. S. D .'-,.11): (a) Y-. au. 

(b) An area of 8503.81 acres baa 
been covered with teak plantatiOlll 
against the above tarlet. 

(c) The State Government expect 
to incur a total expenditure of 
Rs. 5,24,000 on this scheme by the end 
of the Second Plan period and the 
entire amount is permissible to them 
as loan from the Centre. 

rld~ea ID Orilaa 

1032. 8hrl Chlntamonl Panipoahl: 
Will the Minister of TraDsport and 
CommunleatJoaa be pleased to state: 

(a) the total amount of money 
given to Orissa for conatruction 01 
bridges over rivers durina' the Second 
Five Year Plan periOd so far; and 

(b) the names of the river. over 
which the proposed bridges have been 
completed by now? 

The MJ.nJater of Slate In tile MbaJa-
try 01 TralLlpol1 ad CommUDJeaUoa. 
(Shrl Raj BahadW'): (a) A lI'ant 
aggregating &. 27.38 lakhs hal been 
approved by the Government of India 
(rom the Central Road Fund 
(Ordinary) Reserve. and a sum of 
Rs. 91-60 l~ hs has been Jiven to 
Orissa for bridges aeroll the rivera on 
National Highways during the Second 
Five Year Plan period. 

(b) A statement, living the reqw-
slte information is laid on the Table. 
r See Appendix II, annexure No. 46]. 

EJeetrlc Traettoa on E. aaoW&7 

IOU. 8hrl S........ 0 .... : Will 
the Minister of &aU ... ,. be pleued 
to state: 

(a) how many milet of Ballwa7 
line in Eastern Railway are propoHd 
to be covered under electric traction 
during the Second Five Year Plan 
period; 

( b) how many mllet of JUch line 
haa already been covered up to date; 
and 

( c) the leneth of line covered b7 
A.C. and the I8qth 01 liM 00ftI'ed 
by D.C.~  
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The Deputy M1DJster of Railway. 
(Sbrl S. V. Bamuwamy): 

(I) Approximately 
Route Miles Track Milcs 

177 
(b) D.C. 88 
(c) A.C. 67 

Urhthouaes 

11M {Shrl P. C. Borooah: 
. Sbrl NaJlakoya: 

575 
2.75 
197 

Will the Minister of Transport aDd 
CommuDlcatlons be pleased to state: 

(a) what recommendations were 
made by the Central Advisory Com-
mittee for Lighthouses for the deve-
lopment of Lighthouses and other aids 
to navigation, at their recent meeting 
hl'ld in New Delhi; 

(b) whether any priority has been 
given to the projects already started 
during the Second Five Year Plan; 
and 

(cl how the allocation has been 
proposed to be distributed among 
different items? 

The Minister of State In the MiDIs-
try of Transport aDd CommuDications 
CBhrl Raj Bahadur): (a) and (c). A 
statement is laid on the Table. [See 
Appendix II, annexure No. 47]. 

(bl Yes. 

Quota 01 Surar lor Tripura 

1035. 8hrl BaDphi Thakur: Will 
the M!nister of FOOd and Arricaltare 
be pleased to state: 

(a) whether it is a fact that the 
production of supr in the year 1960-
61 has increased by 53.000 tons in 
comparison to that of 1959-60; 

(b) whether the quota of supr for 
Trlpura has been increased; and 

(c) whether it is a fact that due to 
Inadequacy of controlled quantity of 
supr supplied to the people 01 Tri-
pura the price 01 supr has gone up? 

'I'Ile Deputy MbdIter 01 JPoocI ... 
Al'Naltare (SUI A ........... ): 

(a) The production of sugar in 1960-
61 session upto 7th February, 1961 has 
increased by 1.61 lakh tons in com-
parison to that of 1959-60 season upto 
the same date. 

(b) The monthly quota of sugar for 
Tripura was fixed at 150 tons and the 
same was increased to 200 tons from 
February 1960 and to 250 tons from 
June, 1960. 

(cl The present monthly quota of 
250 tons is considered to be adequate 
and the position of supplies and prices 
has been satisfactory. However in 
January, 1961 due to delay in arrival 
of stocks owing to transport difficul-
ties the prices showed a tendency to 
rise and steps were immediately taken 
for distribution ot sugar from selected 
shops to bona fide consumers. 

Deforestation 
1036. Shri Blbhutl MlaJuoa: Will 

the Minister of FOOd and Arrlcaltare 
be pleased to state: 

(a) whether it is a fact that forests 
and trees in other than forest areas 
are yearly being cut down; and 

(b) if so, whether Government have 
given any directions to various State 
Governments to take steps to check 
deforestation and cutting down 01 
trees? 

The M1Dlster 01 Arrlcalta.re (Dr. 
P. S. Desbmakh): (a) Trees are cut 
down in the nonnal course. It ia, 
however, the endeavour of State Gov-
ernment to prevent wanton destruc-
tion to the extent pouible. 

(b) The management of foreata it 
a State subject. The Central Board 
of Forestry, composed of the Mln.Ia-
ters-in-char,e of Forests in the Staw 
and presided over by the Central 
Minister 01 Food and Agriculture, 
periodically reviews the position iD 
the light of the national forest polley 
of 1952 (which, mte-r 4lia. deals with 
the question of protection 01 foresb 
and trees) and makea appropriate 
recommendatloaa. 
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, Train Derailment 

103'7. Shrl M. B. Thakore: Will the 
Minister of Railways be pleased to 
refer to the reply given to Starred 
Question No, 1077 on the 22nd Decem-
ber, 1960 regarding Train Derail-
ment near Pipalia Station and state: 

(a) whether the derailment was 
due to defective newly aid track; 

(b) if so, whether Government have 
taken any steps to punish thosE' res-
pons~ le for such track; 

(c) whether there was any damage 
to Railway property; and 

(d) if so, the loss incurred thereby? 

The Deputy Minister of Railways 
(8hri S. V. Ramaswamy): (a) No, 

(b) Does not arise. 

(c) and (d). Rupees One thousand 
eight hundred approximately. 

New RaUway Lines In OaJarat 

1038. Shrl M. 8. Thakore: Will the 
Minister of KaJJways be pleased to 
state: 

(a) whether it is a fact that the 
Minister had received a number of 
representations to the effect that no 
new Railway link or line has been 
constructed in Gujarat since Inde-
pendence while he was touring the 
said area in the first week of Janu-
ary, 1961; and 

(b) if so, the details thereon 

The Deputy MlnlstPl' of IlaUwa:r1 
(Sbrl S. V. BamuwaJD:r): (a) No. 
Actually a number of new lines have 
been constructed since Independence 
in the area comprising 1be GuJarat 
State. 

(b) Does not arise. 

8enJce Seeletles 

lilt. 8brI Bem Raj: Will the Minis-
ter of CoauIlllllJt:r DeYeIopmeat ... 
Ce-opera&Iog be pleased to ltate: 

(a) the number of ~peratl e 

Societies .. hich have been cbaaled 

into Service Co-operatives during the 
year 1960; 

(b) how many of them are actively 
fUn<:tioning and how many of them 
are at a standstill; and 

(c) the special concession given to 
such Service Co-operatives by the 
Government? 

The Deputy Minister of l)ommanlt:r 
Development and Co-operation (Bbrl 
B. S. Murthy): (a) According to the 
fi·gures reported by State Govern-
ments 33190 societies have been re-
organised as service co-operatives dur-
ing the period ,1-7-1959 to 31-10-1960. 
Separate figures for the c:llendar year 
1960 are not available, 

(b) Reorganisation as service co-
operatives implies activisation of the 
societies. It is, therefore, expected 
that 81\ these reorganised societies are 
fUn<:tioning actively, 

(c) Service co-operatives are beinl 
given a management subsidy upto 
Rs. 900 per SOCiety spread over a 
period of 3 to 5 yeal's. They are 
also being used for channelizing seeds 
and fertilizers. 

Kot Kapun-F.IUka B.O. I.tne 

1040 J Shrl Ram IUUbaD Oapta: 
" l Sardar Iqbal 81"",,: 

Will the Minister of BaIl".:r. be 
pleased to state: 

(a) wh~her Government have con-
sidered the proposal for conversion 
of metre gauge Railway line between 
Kot Kapura-P'llilka of Northern 
Railway into broad ,au,e; and 

Cb) if 50, the result thereof? 

Tbe Depat:r II1aJater of 1laUwa:ra 
(Slut 8. V ............ :r): (al Yel. 

(b) The proposal was not found 
ftJww:iaUy justlftetf. 
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Okbla Wder Woriu fa DeIId 

1111. 8brl P. C. Bonoab: WIll the 
Minister of Be&Ith be pleued to nate: 

(a) whether it is a fact that water 
from the Okhla Water Worb i. con· 
taminated; and 

(b) if 10, wbetber GoYenameat have 
considered the feuibillty of a&oppiDc 
this IOIU'Ce and malti.q lOMe altema-

tive arT1ll1iements for making good 
the deficiency in water 'Jupply caus-
ed as a result? 

The MlDIster of Bealth (Shrt 
Karmarkar): (a) Though it is not true 
that the water available from the 
Okhla Water Works is contaminaLLJ, 
yet in view of the fact that the Okhla 
Water Works intake is situated down 
stream of Delhi, sametimes storm and 
sullage water drains falling into tht' 
River upstream of the intake point 
cause a certain amount of contamina-
tion. The Barapulla Na!lah whIch 
is only about 300 feet upstream of 
the intake point dischargel storm and 
sullage water into the river Jamuna 
during the monsoon season. The water 
is, therefore, pre-chlorinated and 
post-chlorinated before and after the 
fllteration treatment. A syphon hu 
also been provided at the intake, so 
that the sullage water may ,0 through 
it and not  towards the treatment 
plant. 

(b) Efforts Rre being made to pro-
cure water from the Hindon River 
throulh a pipe line 10 that the water 
from the Hindon River may be sub-
stituted at the Okhla Walf'r Works. 

Keebopar Beware Treat ...... Put ID 
Delhi 

INa. 8brl P. C. Borooab: WUl the 
Minister of B-.1Ua be plea led to .tate: 

(a) whether the Ke.hopur Sewa,e 
treatment plant in DeIhl hat been 
lyil1l idle for the last two year.; 

(b) if 10, why; and 

(c) at what cost wu it installed? 

The Mma.ter of IIaaltIa C8Iu1 
KanDarkar): Ca) V". 

Cb) 'nle Trunk leWer, teeclin, the 
Sewa,e Treatment Plant, wa. not 
complete. nu. hal been completed 
now; but the tlnal connection for 
bril1lin, the sewale from TUat Nalar 
which iI bein, done by the C.P.W.D. 
iI not yet complete. AI lOOn a. thls 
b completed., the p1an~ will be put 
into operaUon. 

( c) Jls, 73 JaIrha. 
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Freedom from Bunrer Campairn of 
FA.O. 

1 { Shrl p. C. Borooah: 
MO. Shrl D. C. Sharma: 

Will the Minister of FOOd and Api-
culture be pleased to state: 

(a) whether India has joined the 
Freedom from Hunger Campaign of 
the F.A.O.; 

(b) if so, what food products India 
is in a position to spare at present to 
contribute its share in the campaign; 

(c) which countries have joined the 
campaign; and 

(d) what measures, if any, were 
recommended at a recent symposium 
of the campaign in New Delhi for 
diversification of food habits? 

The Deputy Minister of Agriculture 
(Shrl M. V. Krtshnappa): (a) Yes, Sir. 
India has joined this Campaign and 
it was inaugurated in this country on 
lst July. 1960. 

(b) Participation in the Campaign 
does not necessarily imply contribu-
tion of food products. The Campaign 
aims at achieving bettt'r understand-
ing of the problem of providing ade-
quate food for the present and future 
world population, the methods to meet 
the gap between available and opti-
mum food supplies and stimulating 
countries to takt' action aimed at 
bridging the gap. In India, the Cam-
paign will largely imply re-inforce-
ment and intensification of elforts 
under some of the selected program-
mes included in our Five Year Plans. 

(c) At the lOth F A.O. Conference 
held in November, 1959 at Rome, all 
the Member Nations of the F.A.O. 
(numbering about 80) supported the 
Campaign. It is presumed that prac-
tically all these countries would be 
participating in the Campaign though 
F.A.O. haa not specifically notified 
the names of such countries. 

(d) While inaugurating the Sympo-
sium on the Freedom from Bunger 
Campaign on 10th January, 1961, It 
was .tressed by the Minister of Food 
and Arrlculture that along with the 

elforts to increase product;on of food-
grains, it was necessary to change the 
food habits of the people, particular-
ly through greater production and 
utilisation of vegetables, fruits, milk, 
poultry etc. No specific measures or 
programmes as such were recom-
mended at the SympOSium. 

Railway Bridge at Kaldarrbat near 
.Tezpur 

1047. Sbrl P. C. Borooab: Will the 
Minister of Railways be pleased to 
state: 

(a) whether a Railway bridge has 
been constructed at Kaldarghat on the 
river Jia Bharati, near Tezpur; and 

(b) if so, at what cost? 

The Deputy Minister of RaIl'IVI.YI 
(Sbrl S. V. Ramaswamy): (a) Yes. 

(b) Rs. 1 crore approximately. 

Ma.ch1nery for Blrakud Project 

1048. Shrl CblntamonJ PaDip'ab1: 
Will the Minister of lrriJ'ation and 
Power be pleased to state: 

(a) the total amount spent towards 
the purchase of war disposal machi-
neries for Hirakud Dam Project; 

(b) what sum of money has been 
debited to write off the sterling 
balance due to India on that account 
to United Kingdom; 

(c) what is the amount spent for 
purchase of machinery parts, tyres. 
tubes and the establishment COlt dur-
ing the construction period for run-
ning those machineries; 

(d) what is the cost of the values 
of work done through these machi-
neries; 

Ce) whether the machineries which 
were kept ilfle and unserviceable 
since their arrival have been charted 
against the project estimate; 

(f) whether Government propose to 
"'rite olf such amount against the 
loan now levied upon Orissa; and 

(g) if not, the reason. therefor? 
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fte Depaty MlaIster Of IrrtptIon 
&DcI Power (Shri Ratbi): (a) Accor-
ding to the information furnished by 
the Hirakud Dam Project authorities, 
the total value of the war disposal 
machinery purchased for the Project 
comes to about Rs. 54'23 lakhs. 

(b) As the military stores and ins-
tallations in various parts of the 
country w.ere paid for in bulk, out of 
the accumulated sterling balances, it is 
not possible to say how much there-
of represented the value of the dis-
posal machinery acquired far the 
Hirakud Dam Project. 

(c) Expenditure figures in respect 
of these items are not readily availa-
ble. 

(d) The accounts of the project do 
not exhibit the value of the work done 
separately by these machineries. 

(e) Yes. 

Wand (g). A procedure has 
been prescribed for the disposal of 
machinery and spare parts surplus to 
the requirements of .projects. A;.., 

and when disposal is effected credit 
of the amounts realised is a o~ded to 
the project estimate. 

Delbl DaIry Farm 

1049. Sbrt RamI Reddy: Will the 
Minister of Food and Apieultare be 
pleased to ltate: 

(a) whether any benefits have 
accrued to the rural people as a 

Pu~ milk (cow or bWfalo) 
Toned milk 

(iii) Table Butter-bulk price 

(S Itilograma or mo~ ) 

(iv) Table Butter . 100 gram. pltu. 

(v) Table Butter %50 gram. pltu. 
(vi) Gbee I Kilo tin. 

(vii) Ghee % Kilo tin. 
(viii) Gbee 4 Kilo tin. 

(ill) Flavoured Milk . 
(x) Sterilised la ou~ Milk 

(xi) Ice Cream IZS a: cup 

result of locating milk collectin& 
centres round about Delhi for collect-
ing milk for the Delhi Milk Scheme 
and if 10, what are they; 

(b) what are the items that 
manufactured in the Delhi 
Farm; 

are 
Dairy 

(c) at what prices are they sold; 
and 

(d) how do these prices compare 
with the prices preniling in the 
market? 

The Deputy Mlntster of Arrtculture 
(Sbrt M. V. Krlsbnappa): (8) Delhi 
Milk Scheme has provided a regular 
market for milk to milk producers 
who live near about the Milk Col-
lection and Chilling Centres set up 
by the Scheme in rural areas of 
Delhi, U.P. and Punjab. The Scheme 
is buying all the surplus milk that 
producers have to sell. This has 
given a fillip to milk production and 
has led to greater production ot milk. 
Besides providing a regular market 
for milk the Scheme has also resulted 
in the milk producel'l! getting a hiiher 
price, about two to three rupees per 
maund ot milk more, for their 
produce. 

(b) and (c). The Delhi Milk 

Scheme is seiling the following pro-
ducts at the rates noted against each:-

6% n.p.} I' 
41 n.P. per lire: 

RI. 6· 7S pn ItHo 

RI. 0'7S each 

R.. J' fir .. 

R •. 7' So .. 

R •. 14' 50 .. 
RI. %8, So .. 

RI. o· r6} ...... .l !itt 
R.. o· zo ,..-.. e: 

R •. 0'40 each 

-------------------------------------'--.""'--.... 

The Scheme II alao manufacturinl 
.kim milk powder. This II bein, sold 
at RI. 3'51 per Kilogram. 

( d) The price ot each product sold 
under the Scheme I, ,enerally lower 
than the price at which the product is 
sold by tbe trade. 
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Flood Control Schemes In 0 .... 

1051. Shrl Surendranath Dwlvedy: 
Will the Minister of Irriration and 
Power be pleased to state: 

(a) whether the Government of 
India had any discussion with the 
State Government of Orissa regard-
ing speciflc projects for flood protec-
tion In the State; and 

(b) whether any plans have been 
sanctioned by the Planning Commis-
sion and which are the plans that are 
likely to be completed in the Third 
Five Year Plan and the total amount 
estimated for the purpose? 

The Deputy Minister of ImpUon 
and Power (Shrl Bathl): (a) and (b). 
The flood control proposals of Orissa 
for the 3rd Plan were discussed in 
November, 1960 by the officials of the 
Planning Commission and the Minis-
try of Irrigation & Power with the 
officials of the Government of Orissa. 
The proposals which were estimated 
to cost Rs. 374' 44 lakhs contemplated 
the raising and strengthening of 
embankments, resettling of villages 
within the flood embankments, raising 
of village sites, providing high level 
escapes in embankments, drainage 
improvement, cuts to sea and diver-
!lion channels. No specific schemes 
have been received from the State 
Government for approval. 
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~ f;fTif ~ '~~  ~ '~- .r~~ 
~ ,. 

if:T ~~ ~  ~  ~ "3;w, f;;rn; 
;:II.fRm "ln ~ ~~ ~  '-n ";3'o1if;Y 

:;rr7.T ~ ~ I 

Boycott of Goa-Bound Sbips at 
Sclndia Steam Navi&'atlon Company 

l05Z f Shri RaJendra Singh: 
. l Shrl Rameshwar Tantia: 

Will the Minister of TraD5POrt and 
Communications be pleased to state: 

(a) whether it is a fact that the 
All India Port & Dock Workers' 
Federation had declared to boycott 
the ships belonging to the Scindia 
Steam Navigation Company which 
were carrying goods to Goa: 

(b) what are the names of the ships 
that were carrying goods to Goa; and 

(c) what cargo these ships were 
('arrying for the Scindia Steam Navi-
I(ation Company from India to Goa? 

The Minister of State In tbe MinIs-
try of Transport and Communications 
(Shrl Raj Bahadur): (a) and (b). Yes 
Sir. The All India Port & Dock 
Workers' Federation threatened to 
boycott the ships of the Scindia Steam 
Navigation Company as they were 
given to understand that two 01 their 
vessels had traded with Goa in July 
1960. The vessels in question are 
'Dunkery Beacon' and 'Crowborourh 
Beacon' which were on charter with 
the company. In view, however, ot 
t'xplanations furnished to the Federa-
tion by the Scindia Company, the boy-
('ott has been calIed off for the present. 

(c) According to the explanations 
furnished by thp Scindia Steam Navi-
gation Company, the vesselll in ques-
tion had traded with Goa when they 
were not under charter with the com-
pany. The question ot these vessels 
carrying cargo to Goa for the Scindias, 
then-tore. does not arise. 

Raral Univendty .. Or .. 

185S. Sbri IL C. Jeaa: Will the 
Minister of Food aDd " ..... ealtare be 
plea!led to state: 

(a) whether the Governm(,nt ot 
Ori"-.<.8 have-approachPd th<- Ct'ntral 

2089 (Ai I LS--5. 

Government for sanction of establish-
ing a rural university in that State; 
and 

(b) if so. when and at what stage 
the matter stands? 

The MInister Of AlTlculture (Dr. 
P. S. Deshmllkb): (a) and (b). The 
Government of Orissa have approach-
ed the Government of India for grant 
of financial assistance for the estab-
lishment of an Agricultural University 
in that State during the Third Five 
Year Plan. The question of estab-
lishment of Agricultural Universities 
in the country during the Third 
Five Year Plan periOd is still under 
consideration of the Central Govern-
ment in ('onsultation with the Plan-
ning Commission. Alter a decision is 
reached the request c.f the Govern-
ment of Orissa for the establishment 
of an Agril'ultural University in the 
Statt' will bl' ('onsidered along with 
other such requests re('elved from 
othe-r States. 

Passenrer Bait at RaJl'bat. South 
Eastern Railway 

1054. Shri K. C. Jena: Will the 
Minister of Railway. be pleased to 
state: 

(a) whether Government have de-
cided to accede to the repeated re-
quests made by the public tor openinr 
a Halt at Rajghat on the South .. -
tern Railway line between Jaleswar 
and Amarda Road Railway StationB in 
the District of Balasore (Orissa) for 
all passenger trains; 

(b) if so, what steps have 110 far 
been taken to implement the decillion; 

(C) whether it is a {act that only 
passenger trains reaching there .t 
inconvenient hours are allowed to 
stop there; and 

(d) whether i t i~ also a fact tha t the 
person appointed for selling the tickets 
to the p8llsengers on experimenwl 
buis hardly rem.in~ at Raj,hat to 
perform hi~ duty'! 

Tbe Deputy MIAJIler 01 &aJJwaT' 
(Sbr1 S. V ......... IDT): (a) to (e). 
A contractor operated Train Halt hu 
~n opened with f!'f'Ie-ct from 
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1-10-1960. One of the two sets of pas-
lenler trains are now stopping at .this 
Halt and the question of stopping 
the ot'her pair of train" is under con-
sideration. 

(d) A complaint fl'ceived in this 
connection is under investigation by 
the South Eastern Railway. 

Amenities tor Tourists at Satna Rall-
'Way Station 

1055 {Sbrl D. C. Sharma: 
. Sbrl Khushwaqt Ral: 

Will the Minister of Railways be 
pleased to state: 

(a) whether it is a tact that the 
tourists have to stay at Siatna on way 
to Khajuraho' overnight while going 
and coming back and there are no 
proper arrangements for retiring 
rooms or waiting rooms for the con-
venience of passengers; and 

(b) if so, the steps proposed to be 
taken in the direction? 

The Deputy Minister' of Railways 
(Sbrl Shahnawaz Khan): (a) and (b). 
It is fact that the tourists have to 
~ta  at Satna on their way to 
Kh'ajuraho and back. Two Upper 
class waiting rooms, one for Gents 
and thf' other for Ladies, and a III 
Class waiting hall already exist at 
this station. The above facilities are 
considered adequate for the present. 

.. - . __ .. --... --.---_ . 

ISS Per maund ISS 
Grade nP. Grade 

Prices of Supr of Different Grades 

1056. Shri KaUka SiD&'h: Will the 
Minister of Food and A(Ticulture be 
pleased to state: 

(a) the ex-factory prices for Indian 
sugar of different grades produced 
during 1960-61 season by all vacuum 
pan :;ugar factories situated in U.P., 
North Bihar, South Bihar, and Punjab 
fixed by the Central Government 
under th£' F,ssential Commodities Act, 
]955; 

(b) whether the prices are likely to 
be revised in accordance with market 
conditions; 

(c) whether the prices are on the 
high side: 

(d) whether protests have been 
received from the factory owners and 
consumers; and 

(e) if so, whether they are being 
considered? 

Tbe Deputy MIniSter of FoOd and 
ArrlCDlture (Sbrl A. M. Thomas): (a) 
Rs. 37'85 per maund for ISS D-29 
grade for factories situated in U.P. 
and North Bihar, and Rs. 38'35 per 
maund for factories situated ~.in 

PI1njab and South Bihar with 'he 
following price difft'rentials for diffe-
rent grades: 

Per maund ISS Per maund 
nP. Grade nP. 

-------_. 

A-29 (+ ) I7~ A-211 (+) 137 A-27 (+ ) 100 

B-29 (+) l1l B-lll (+) 7S B-27 (+ ) 37 

C-2Q (+ ) 37 C-28 C-27 (-) 2S 

D-29 D-211 . (-) )1 D-n (-) S~ 

R-lQ (-) 19 E-l8 (-) 50 E-n (-) 75 
--. -. _ .. __ ."._"'-' ---------.---- ._---------------. 

(b) to (e). No representation 
appears to have been rec~i ed from 
tht' con!lumer~ about price!!, but some 

representations have been received 
from the sugar industJ7 which 
art' under consideration. 
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Bridce oyer BallwaJ LiDe aear 
Market LaDe, New Deihl 

115'7. SUi Blbhutl MHbra: Will the 
Minister of Health be pleased to state: 

(a) whether it is a fact that 
C.P.W.D. has decided to construct a 
bridge over the Railway line near 
Market Lane to provide another link 
between Old Delhi and Nl"W Delhi; 

(J.) if so, when will the work start 
and when will it be completed; and 

(C) what will bt' the expenditure on 
it? 

The Minister of Health (Sui Kar-
markar): (a) No. At present there 
is no proposal to construct 8 bridge 
over the Railway line n£Oar Market 
Lane. 

(b) and (e). Do not arise. 

Model Plan for Development of Towns 
and Villaces In West Benral 

1058. Sbri Muhammad Ellas: Will 
the Minist£'r of Health b£O pleased to 
state: 

(a) whether th£O 'model plan' pr£'-
par<'d by Government 01 India for 
cH'v",]oping vil!agt's alld lowns ha~ 
been implemented by Gov£'rnmcnl ot 
West Bengal; and 

(b) it Iwl. what is the ff!aSOIl there-
tor? 

The Miniater of Health (Sbri Kar-
marltar): (a) No such 'model plan', 
which may be applicable to all parts 
of the country has been prepared by 
the Governmt'nt of India. However, 
certain model plans are being pre-
pared tor towns and villages of speci-
ftc areas, but no model plan hu been 
prepared in so far as the State of 
West Bengal is concerned. 

(b) Does not ariee. 

RaJI .. ay Aec .... t at ....... pgk.r 
8ta ... 

I... Slart M ... ··..... BU .. : Will 
the Miniater of IlaUwa,. be :>Ieued 
to state: 

(a) whether it is a fact that a Sainik 
of R.P.F. wa5 run ovt'r by a ,oodI 

train on the 20th January, 1961 and 
died while he was on duty at Padma-
pukur Station near Shalimar on 
South-Eastern Railway; and 

(b) if so, what was the reason for 
this aC'Cident? 

The Deputy MInister of Railway. 
(Sbri S. V. RamaswaDlJ): (a) Ye5. On 
20-1-1961 one Rakshak of Railway 
Protection Force Anned Wing Branch 
of Shalimar was run over by a light 
(,!Igint~ at Padmapukur station near 
Shalimar. 

( b) Acciden till 

Approach Road" and Over-brl". at 
AsanlOl 

]060. Shrl Muhammed Elias: Will 
th£O Minister of Railways be pleased 
to ~tate: 

(a) whether the Government of 
West Bengal has agreed to construct 
the approach roads provided (}overn-
ment build the o er- ridgl'~ at Asall-
sol: and 

(b) if so. what adion has bl'en taken 
by Govl'rnment to build then· over-
bridges? 

The Deput, MbUMer 01 Railwa". 
(Shri S. V. Rama!nWamy): (a) No. Sir. 
The provilllion of a rOad overbrid,e in 
replacement uf the (:xisting level 
cro~ing Oll Natwnal Hlghway No. 2 
at .~ansol hlt~, however. been includ-
ed by the State Govl!rnml'.rlt in their 
Third Plan proposab. They have not 
howevl'r indicated when they would 
be able to provide nect'5lIIlry funds to 
ml.'ct theIr IIhare ot Ih·· (,OIt of the 
,('heme. 

(b) Dol'S not ari"C. 

ray_t of "rrean 01 Lot-.al Taxe. 

1 .. 1. Slarl SaapllDa: Will the Minis-
ter of RaJI ... ,. be pleaaed to reter to 
the reply given to Unltarred QuesUon 
No. 237" on the tth September. IIMJO 
in respect of arrean of local taxes 
df!manded by the Notifted Area 
Council at Raya,hada and .taw the 
lale!ft pollilion in rt'prd thert'to! 
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The Deputy Minister 01 Railways 
(Shri S. V. Ramaswamy): As already 
explained in reply to Unstarred Ques-
tion No. 2379 on 8-9-1960 the Railway 
Administration has been addressed to 
examine the reasonableness of the 
quantum of the tax demanded by the 
Notified Area Council. The actual 
amount to be paid has to be settled by 
the Railway Administration with the 
Notified Area Council. As this is 
likely to take time, instructions have 
been issul'd to the S.E. Railway Ad-
ministration to make 'on account' pro-
visional payment of an equivalent sum 
that was being paid as house tax 
prior to 1-10-1957 pendinf final 
settlement. 

Power Project! in Orbsa 

10&2. Shrl Sanranna: Will the Minis-
kr or Irrt,ation and Power be pleased 
to refer to thp reply given to Unstar-
red Question No. 877 on the 28th 
November, 1960 in resperl of power 
projf'Cts in Orissa and slate: 

(a) wh('thPr any final d(,l'i~ion has 
since be!'n arr)ved at; and 

(b) it so, with what results? 

The Deputy Minister of IrrlpUOD 
and Power (Shri HaW): (a) 'ind (b). 
The Talcher Thermal Power Station 
Project has been approved by the 
AdvillOry Committee on lrriaation, 
Flood Control and Power Prc.jel'ts and 
also by the Planning Commission. 

Al' rt'gards Bhimkund Project, the 
power portion was not included in 
tht· proposals oC the Government of 
Orissa for the Third PIlla. 

The Balimela Project Report is still 
under ('xamination. 

Armark Ghre 

1063. Slui Auroblndo Ghosal' Will 
t hI' Mlnistl'r of Food and Arrlculture 
Ix-plellsed to ~tatc: 

'I) whether It I~ II fllct that 
'A,mark' ghl'(> of thc G':JVcrl'ment of 
India hall ht.'ell bund to be adultera.ed 
by Ca'ruttll Corporation; and 

( b) if so. wlh'thl'r any cllse has 
b.'en \ ~titut('d~ 

The Minister of Apiculture (Dr. 
P. S, DeshmDkh): (a) No, Sir. The 
Calcutta Corp;)1'ation have found 
samples taken from two dealers ot 
Agmark ghee, packed in Saurashtra, 
not conforming to the standards of 
ghee prescribd for West Bengal 
State, though these confonned to the 
standards prescT!bed for the ghee pro-
dured in Saurashtra. 

(b) Yes. Sir. 

~ ~ ~ ~ ~ 

to~'t . .n ~: ~.mr 
~ p -qiT ~ ~ r if>T ~ 

~ flf, : 

( ~) lfi'f m ~t it flf,i'f f.t;;:r 
J~  it ir~ <it q;Jfn'f ;rot ir~~ ~ 
iTIfi'f 2't: oq-p-

II'il ) "3'~ ifii' l'i~ ~ " ~ ifll'T 

I ,~ '3'~r~ lTl.l' ~ rr '3'~rit :;;rr 

,~ ~ 
? 

~ ~1. lo qo mo ...,.,.) : \ If,) 

~ 'I 'i ~) it ~ if; irri ~ it 
~ oq-)?: . ~') , 'i~, ~ 

li~, ~ . '3'ff'T 5I'1t~, ~, ~n m, 

~, .tyR, ~i' , ~ n~, 

~~. ~~. ~nl li1t~, n~ 

~1  Jl~ it ~ lift ~ ~ 
1'PlTi'f Q~ ~  ~)i ~ ift I ~ 

1f!OfT1{ mq ~ TJ'il{ .w ~ li ~ 

'!i~ f'!iii wi. I 

( (!f) iT{IfT ~m ~) t~~ ~ 

~~ q. ~ ' ~r f'lJ!ITi'lAi Il{AIT 

t ~1  ~ N1 ' i ~ if; fmt .1 ~ i 

~ ~ I 'I ~ ,:f'l '"'1"1 .... ,'1 
~, or{ ~ ~ ~~ ~i ~ 

l'fli cnn~'t ~ ~~ 'nn~, If''lf 

lit~ ~ '~., i ~I  ~ '~~  

~ f1t;nfr If.T '3'~ f1f;1fT ~ ~ 

~ i > it ~ ~~ ~t I 



Written Answers PHALGUNA 15, 1882 (SAKA) Written Answers 3206 

iTl i ~ r frnt'lfGT;tft ~ ~ 

~ if; ~ Ifr ~~i l ~ 

it ~ r ~ itt ~ ~~ ... ~ 
m~~~ 

Dum Dam Airport 

r Sbri Muhammed ElIas: 
1065. ~ Shri Aurobbulo Ghoul: 

L Sbri Assar: 
Will the Minister of Transport and 
Commuuications be pleased to state: 

(a) how far the work of moderni-
sation of Dum  Dum Airport including 
the establishment of up-to-date Radar 
system has progressed; 

(b) whether it is a fact that the 
work of modernisation has been stop-
ped; and 

(r) if so. the reasons therefor? 

Tbe Deputy MiDister 01 Civil Avia-
tion (Sbri MObhuIdID) : (a) A 
scheme for the improvement of Dum 
Dum Airport in order to make it fit 
for operations by jet aircraft has 
been approvE'd and varioul develop-
ment works are in prorress. It has 
also been pro"'ided with Instrument 
Landing System, Aerodrome Control 
Radar and Very High Frequency 
t.mni-diredional Radio Range by way 
:Jf modern navigation and approach 
aids. The airport is inter-linked with 
Bangkok. Ran,oon, Karachi and 
Bombay by radio-teletype circulta, and 
with DeIhl by a Landline tele-type 
circuit. 

(b) No, Sir. Modernisation is a 
contlnuoU5 prace .. and adequate pro-
vision is beinc made for the develop-
ment of the Dum Dum airport dunn. 
the Third Plan Period. 

(e) Does not arlle. 

N_-AvalJaldUt,. or w..-'or 
TnIIIIIIert or ..... 

11". Slut TrIcUIJ K...,. Cllalullaart: 
Will the Minister ot ~ be 
pleuecl to state: 

(a) whether his attention "-bern 
drawn to the complaint. of wbOleM1e 

dealers of rice like the Ramkrishan-
pur Rice DL'alers' Association at Ram-
krishanpur, Howrah about the non-
availability of wogons for thl.' trans-
POrt of ricl.' from the adjacent surplus 
district of Midnapur since the last 
week of Derember. 1960; and 

(b) what steps. if any. havl.' b<.'Cn 
taken by Government to remove such 
bottle-necks of transport of rice and 
other foodgrains by privatE' trade? 

The Deputy MiDi8ler of RaUwa,.s 
(Shrl S.  V Ramaswamy): (a) No 
specific complaints have been received 
but an article appeared in the 'Ananda 
Bazar Patrika' dated 2nd FE'bruary, 
]961. 

(b) Every effort is mad!' to meet 
the demands of the trade satisfacto-
rily after giving due consideration to 
other traffic enjoying hither priority. 
From December '60 to lOth February 
'61 a total of 497 wagons were loaded 
with rice and paddy from statiOM on 
Midnapur district to Ram Krillhnapur 
leaving an outstandin, of only 13 
wagons as on 10.2.61. 

Disparity In tbe Bate of Eleclrldt,. 
Supplied froID D. V. C. 

1067. Shrl Trldlb Kumar Chaudhurl: 
Will the Minister or Irrl&'atlon and 
I'ower be pleased to state: 

(a) whether the attention of Gov-
ernment bal been drawn to the dis-
parity in the rates at which electri-
city i. sold to conSUnlen In West 
Benpl aDel Bihar by the &tIIt.~
tricity Boards of the respective Stites 
althoulh both obtain power from tbe 
Damodar .U~ Corporation; and 

(b) whether there is any eorrespon-
diq disparity in the Rtea of electrl-
cit,.. .old to either at.te by thC' 
Dunodar Valley Corporation? 

TIle .".." IIJIIIIIW., ~ 
... rower (Sbrt ........ 1): (a) Govem-
mftlt .... aware at ~ .tt rl!1'~ee In 
~ rates 01 supply of eJeetrldty by 
t~ C!ll' .Beopl and BIbar Sf.tr. 
E.ectridb' .. ~. 

(1)) 'nlfo n!S>ty is In Lhl!' nepHve. 
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Brida'ee on NatlODal BlI'bway No. %9 

1868. Rbrl Kalika Sin,,,: Will the 
Minister of TraJlSPOrt and Commalll-
cations be pleased to refer to the 
reply given to Starred Question 
No. 1696 on the 26th April, 1960 re-
garding bridges on National High-
way No. 29 Varanasi-Gorakhpur Road 
and.s1,Jte the stages at which the con-
struction of bridges or implementa-
tion of schemes for construction have 
reached in each case separately? 

TIle Minister of State In the MInis-
try 01 Transport aDd CommanlcatloDS 
(Shrl Raj Babadur): (i) Bridge OVeT' 
River Gomti at MoMn4{1hat.-For the 
present a ferry service will be pro-
vided. Estimates for the bridge pro-
per and also for ferry service are 
under examination but the work for 
the bridge may have to be postponed 
to 4th Fiv(' Year Plan. 

(iI) Bridge over RiveT' Tons at 
Mau.-The overall physical progresa 
upto the end of January 1961 is 35 per 
cent. The work is likely to be com-
pleted by the ('nd of the year 1962. 

(iii) Bridge otIeT' RiveT' Ghogra at 
Dohrighat.-The estimate for the 
pontoon bridge has been returned to 
the State Chief Engineer for modift-
cation. Two alternative proposals for 
the mai~ bridge project al'c also 
under examination, but it may not be 
possible to include the work in the 
projt.'cts for 3rd Five Year Plan due 
to paucity of funds. 

Commonwealth Supr Arreement 

1069. Sbrt Xallita SlnA'h: Will the 
Ministl"r of Food and Apiculture be 
pll'Bsed to state: 

(a) what is meant by Negotiated 
Price Quotas in the Commonwealth 
Sucar Agrt'ement and what are the 
particular Price Quotas of the export-
in, territories for the year U60; and 

(b) the reasons for India not being 
a party to this Aareement!, 

TIlle Depaty IIbIIMer 01 Foot1 ... 
Arrtealtare (Sbrl A. M. ftoIDu): (il) 
AI. deftned in the Commonwealth 

Sugar Agreement, Negotiated Price 
Quota means the quantity ot sugar 
~reed by each Exporting Territory 
as the maximum annual quantity of 
exports from the said Exporting 
Territory to which the negotiated. 
price applies. The Basic Negotiated 
Price quotas, for 1960, as publishe4 
in the Sugar Year Book 1959, issued 
by the International Sugar Council, 
were as under: 

Australia 3,16,500 

South Africa 

British West Indies (including 
British Guina) . 6,76,308 

British Honduras 18,990 

Mauritiu~ 

Fiji 1,26,600 

East Africa 

(b) The Commonwealth Sugar 
Agreement is based on general under-
standings reached during discussions 
in 1949 and 1950 between U.K. Gov-
ernment and the exporting interesta 
only in some of the Commonwealth 
Countries like the Queensland Sugar 
Board, the South African Sugar Asso-
ciation, the British West Indies Sugar 
Association (Inc.), the Mauritius 
Sug'ar Syndicate, the Colonial Sugar 
Refining Co. Ltd.., Fiji, on behalt of 
the sugar industries and exporters in 
those countries. India was not an ex-
porter of sugar at the time and was 
not associated with these d.lscussioaa. 
The agreement has no clause enabling 
the other Commonwealth Countries 
to join the same. 

ProteID from Leaves 

11'7'. Shri P. K. Deo: Will the 
Minister of Food and A.crlealturf' be 
pleased to s ta te: 

(a) whether Dr. N. W. Pirie, a 
bio-chemist from Britain who visited 
India rerently, hall developed a pro-
~s of extracting edible protein from 
leaves; and 

(b) if 80, what is that process and 
whether similar attempt is beiDI 
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made in this country to extract pro-
tein from leaves? .•. _-

-;. 

The Deputy Mbt.I,ster of Food and 
Al'ricultare (Shri A. . M. Thomas) : 
(a) Yes. 

(b) Dr. N. W. Pirie's process is 

briefly as follows: 

Fresh green leaves are pulped, and 
the juice is pressed out and stralm·d 
to remove residual fibre; the material 
is then he: .. ted to HO·C and the coagu-
lated protein if filtered off, resus-
pended in water, and filtered off again. 
This washing process can be repeated 
jf the original leaf was strongly 
flavoured. The final product is a 
dark green cake with little or no 
smell or taste. It contains 60 per 
cent. of water-i.e. it has the consist-
ency of cheese or yeast-and keep at 
room temperature for a week or so, 
but then slowly grows mould. It 
keeps indefinitely in deep-freeze ann 
can be canned. Direct drying in an 
oven or air stream generally gives a 
rather hard granular product; this 
hardening can be avoided by drying 
in the presence of Hour or some othel 
materials or by freer:e-drying. 

Work was undertaken in IndIa for 
the recovery of protein from leaves 
as early as 1943 by Dr. B.  C. Guha 
and his co-workers. A simple domes-
tic method of extraction of protejn 
rrom green leaves has been develop-
ed by them at the Department of Ap-
plied Chemistry, Calcutta University. 
This consists of macerating green 
leaves with 2 per cent. sodium car-
bonate solution, .training the material 
through cloth, slightly acidi yi~ the 
extract with lemon or tamarind juice, 
and warming, when the protein mate-
rial is precipitated. This protein 
pret:ipitate when filtered through 
cloth gives a ,reen material with 
leafy ftavour, which could be decolo-
riaed, if necessary, by extraction with 
alcohol. 

In order to study the process of 
extraction of protein from ereen 
~etation as well as to undertake 
eXJlE'rimental pilot projects in thil 
cllrectlon Dr. N. W. Pirie w.. invited 
to IncUa tor a period of 5lx weeks, 

and he is now in the country. It is 
proposed to explore this line of deve-
lopment during the Third Five Year 
Plan period. 
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(tT) ' ~ f<f7Tr-.r" ~ f(:fq. 
('{o:fllr ci~ ti ~ it:, 'I. ' o"~ 

m lifT t ~~ O7.P-l7I!TT 'fo"T l'ft ~ 

P. " T. Employees 

10'7%. Shrl S. M. Banerjee: Will the 
Minister of Tranaport and Communi-
eatlolUl be pleased to state: 

(a) the number of P. & T. em-
ployees whose increments have been 
stopped as a result of disciplinary 
action for participation in the strike; 

(b) the num\)('r of those down-
graded; 

(c) whethpr it is a fact that somf' 
of the employees have suf'lered about 
Rs. 25 to Rs. 80 p.m. financia I\y: and 

(d) if so, whether Government pro-
pose to review such cases? 

The Minister 01 Transport and 
CommUDlcatioDS (Dr. P. BabberaYIIl): 
According to the information receiv-
ed so far: 

(a) 4012. 

(b) (i) Reduced to lower stalle in 
tim£' scale-l 396. 

(ii) Reduced to lower post-13l. 

(c) May be. 

(d) Such cnses are being reviewt'd 
on completion of disciplinary pro-
ct"edings. 

New RaUway StaUOD at Rasaul 

117'. 8hr:l P. C· Borooab: Will the 
Minister of Rallway. bt> pleued to 
atate: 

(a) whether a new railway station 
haa been built at Raxaul on the North 
Eastern Railway; 

(b) if 110, at what co.t; 

(c) whether it hu been modelled 
on the architectural desiJn of Puhu-
patinath temple at Kathmandu; and 

(d) if so. the sianiAcance behind 
thi~ desi'n of the station build in,? 

The Deputy MinIster of Railway. 
(Shrl Shahnawaz Khan): (a) and (b). 
No new building has been construct-
ed at Raxalll station, but the existing 
building at this station has been re-
modelled. The estimated cost of re-
modelling amounts to Rs. 1.62 lakhs. 

(e) and (d). The facade of the 
main entranee to the concourse of the 
station ha:; been modelled after the 
architectural features of Pashupati-
nath temple. This has been done in 
view of the importance of Raxaul sta-
tion as the meeting place of all pil-
grims who visit this temple in Nepal 
especially at the time of the festival 
held evpry year during ShE"oratri. 

Kundah Hydro-Electric Project 

lOH. f Shri P. C. Borooah: 
L Sardar Iqbal Siqh: 

WJlI the Minister of Irrlption and 
Power be pleased to refer to the reply 
given to Unstarred Question No. 2272 
on th., 22nd Decpmb('r, 1960 and state: 

(a) whether a final agreement has 
since been reached with the Govern-
ment of Canada for collaboration in 
the third and thp final stale of the 
Kundah Hydro-plectric Project; 

(b) if so, how much of assistance 
IS pxpeclt'd from Canada; and 

(e) in what form? 

The Depa&y MiDlII&er of lrrIcaUoa 
and Power (Slui BathI): (a) 'n\p 
reply is in the afllrrnaUve. 

(b) Dollars 22.2 million on account 
of foreign exchange component. In 
addition, assistance to the equivalent 
of dollars 25 million weuld be made 
available from the sale of Canadian 
commodities previously provided to 
India, to meet the major portion of 
the rupee expenditure on the pro-
ject. 

(c} The complete plant and equip-
ment etc., required to be imported. 
will be supplied by Canada. 
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Kundah Power Bouse 

1075. Sbri P. C. Borooah: Will the 
Minister of IrriptiOll aDd Power be 
pleased tu state: 

(a) whether the Kundah Power 
House No. 2 has been completed and 
inaugurated; 

(b) if so. what is the production 
capacity of this power house; 

(el at what cost has it beE'n com-
pleted; and 

(d) how were the costs shared bet-
we('n India and Canada? 

Tbe Deputy Minister 01 Irril'ation 
and Power (Sbri Bathl): (a) and (b). 
Kundah Power House No. 2 has been 
commissioned and inaugurated, with 
two generating set" of 35 MW each 
The third set of 35 MW is expected 
to be commissioned shortly and tht' 
fourth unit of 35 MW in 1961-62. 

( c ) The I'S lima ted cost of the Pro-
ject covering Stage I (Power House 
No. 1--4{)MW) and Staie II (Power 
House No. 2-140MWJ is Rs. 35.44 
crores. 

(d) The foreign exchange compon-
ent of Rs. 12.5 crores for the two 
stages, is being met by Canadian Aid. 

W.H.O. ProrrlUlUDeS 

1076. Sbri P. C. Borooala: Will the 
Minister of Iha!UI be pleased to 
state: 

(a) to what extent India contribut-
ed to the World Health Orpniation', 
pl'O,rammes, durmc 1958, 1_ and 
lHO and in what fonn; 

(b) what help was received by 

lDdia from the Orpn1.ation in the 
form of (i) equipment, (Ii) medicines 
and (iii) tundt, If any Clurinc It80; 

(C) what aid is propoeed to be 
liven and received throu,h the 
W.B.O. in 1961; and 

(d) eradication 01 what ciilealn WU 
in particular envinpd under the 
Schemes relelT'ed to in part. (b) and 
(c) above? 

The Minister 01 Health (Sbri 
KanDarkar): (a) The World Health 
Organisation is not running any 
health programmes of their own. 
They assist the natTonal programmes 
by providing fellowships for Indian 
medical and ancillary personnel, ex-
pert technical advisers, field workers 
to give training and gu:dance. and 
also a small amount of equipment and 
supplies connected with the projects 
which they assist. The expenses of 
the W.H.O. are apportioned among 
member-countries in accordance with 
a scale fixed by the World Health 
Assembly. The contribution at the 
Government of India to the RefUlar 
budget 01 the World Health Organisa-
tion during thl" l"!lr~ 1958, 1 ~g and 
1960 is as follows: 

YC'1r U.S., R5. 
Apprux. 

----_. 

1958 401,860 19.18.190 

19W 407,910 19.42,,476 

1960 382,210 lIi,20,047 

TOTAl. 1,192,990 56.80.713 

(b) The total value of the aid liven 
by the World Health Or,anisation to 
India during lHO under different 
funds is as under: 

Fundi Amount in Amount in 
U.S., RI. 

Approx. 

Rqular 

Technical Alliuancc 5390496 25.69,0211 

Maa.ria E~tion 

Special Account. 3150434 15,02.066 

'I'he break-up of the expenditure 
under the headl (i) equipment, (il) 
medicines, and (iii) fund, i. not 
available. 
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(c) Total aid proposed by the 
World Health Organisation during 
1961 under different funds is as 
follows: 

Funds Amount in Amount in 
U.S.S RI. 

Approx. 

-----
Regular. 458,912 21,85;295 

Tehnical ssistanc~ " 452,252 21,53,580 

Malaria Eradication 
Special Account " 260,922 12,42,485 

TOTAL 1,172,086 55,81,360 

(d) u en:ulo~i" Malaria and Lep-
rosy. 

Mattawan ac.4aD, PaDJU 

10'7'7. Sbrl Aaar: Will the Minister 
of FOOd and AaTlculture be pleased to 
state: 

(a) whether it is a fact that nearly 
200 or more cows died last week in 
Mattewara Gosadan in Punjab; 

(b) it so, whether Government 
have made any inquiry about the 
reasons ot this Incid.l>nt; and 

(C) if so, the details thereof and 
the action taken against th08e res-
ponsible? 

The Deputy MJDla&er of AaTfculture 
(Shri M. V. KrlsbDappa): <a) to (c). 
The Gosadan ~ under the control of 
the State Government who deputed 
their Director of Animal Husbandry, 
to investigate into the matter. Ac-
cording to his report, 82 heada of 
catU.e died in the IOUdan due to 
Wlusual heavy rains and cold spell 
in January, ISHII. As the mortality 
was due to natural calamity. DO 

departmental official could be held 
responsible. 

Water Works Scheme, Hoepet 

{Shri Aradi: 10'78." Shrt Woc1eyar: 

Will the Mini~er of Health be 
pleased to state: 

(a) whether loan or aid has been 
sanelion<.>d for the Water Workll 
Scheme of Haspet, Bellary District, 
Mysore State; and 

(b) if so, what Is the amount sanc-
tioned and when? 

The Minister of Health .(Shri 
Karmarkar): (a) and (b). The Water 
Works Scheme of Hospet, Bellary Db-
trict, MYtSore State, has been approv-
ed under the National Water Supt>ly 
and Sanitation Programme at an 
estimated cost of Rs. 27.03 lakhs on 
the 21st January, 1961. The Govern-
ment of Mvsore hav" been paid loan 
assistance to the extent of Rs. 267.228 
lakhs during the 1st four years of 
the Second Five Year Plan for their 
Water Supply and Sanitation Schemes 
approved under the above programme. 
The State Government is free tQ 
utill<!e the amolmt on any of the 
approved schemes. The State Gov-
ernment have not yet released any 
loan for the Water Works Scheme of 
Hospet. 

Central Arid Zone Research institute, 
Jodhpur 

{ 
SbrI inlier J. MaIbotra: 

10'7'. Shri Bahadur Slap: 
Sbrl Neit Ram Nect: 

Will the Minister of Food. aIUI 
Apteultare be pleased to refer to the 
reply given to Starred Question No. 
418 on the 18th August, 1980 and 
state: 

(a) what further proereu baa been 
made in planning the researcb pro-
jecta to be undertaken at the Central 
Arid Zone Research Institute. Jodh-
pur; and 

(b) whether any of. the projecta baa 
already been undertaken! 

'l'be IIIaIIter of ~tIIre (Dr. 
p. 8. Dee'nM1rh): (a) and (b). The 
Central ArId Zone ResMrch Institute, 
Jodhpur. has been planned to include 
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the following five divisions with the 
objectives indicated against each:-

Division 1 (for Basic Resources 
Studies) : 

To obtain a comprehensive know-
ledge and understanding of d.i1!erent 
land systems in arid and semi-arid 
regions in specific technical aspects 
concerning G.eology, Geomorphology, 
Plant Ecology, Pedology, Climatology 
and Hydrology. 

Divi.'lion II (for Resources UtiliBa-
t ian Studies): 

To undertake rt!search on problems 
concerning reclamation, utilization, 
management and maintenance a.ld 
improvement of resources in varIous 
fields such as pasture research, ~.rop 

agronomy and silvicul·ture. 

Division 111 (for external liaison in 
in fields of Physical and Chemical En-
.gineering) : 

To efTt>Ct liaiSOn with other national 

laboratories/institutes in the field of 
physical and chemical engineer:ng 
relating to utilization of wind power, 
solar energy, the desalination of 
brackish water and the production of 
ga~ from fermented dung. 

Division IV (for Human Factor 
.Studies) : 

To collect data concerning social 
and economic aspects such as domes· 
tic economy, sources of income and 
habits of people with particular 
reference to settlement of nomads 
and raising standards of livin, of 
.settled fanners by introduction of im-
proved techniques. 

DivUion V (for Special Animal 
S&udieB) : 

To study problems of wlld animals, 
insects and rodents which destroy ve-
getation and of animal nutrition, ani-
mal nutrition, animal ecology, physio-
logy. zoology. entomoloo in the arid 
and eemi-arid areas. 

Besides thia, there will be five sub-
stations in semi-arid retiOl1l in vari-
ous parta of the country_two to be _ 
up in lIHU-62, two in 1962-63 and ODe 
1963-64. 

2. The projectl have already beeD 
undertaken in DiviaiODl I, II and IV. 

Division I is partly stafled and 
Divisions II & IV are fully stafled.. 
The work in Division III has alao 
started. Division V is expected to 
start as soon as the officers are 
appointed for which steps have 
already been taken. Recruitment of 
the staff to the divisions I.s made ac-
cording to a phased programme. 

~'"' 
'octo. '" A,..,,-'( ~: lttfr 

"''i4.r4,. fiIIImf ~ ~ li"Jfr 
lfg ~ 11ft !i~ rn Ai: 

(~) em ~ ~ ~ fit; ~ 

~~ ~~m it '!~ m ~ ~ 

~~ ~ q-r ~ ~ 1Flf ~~'  ~ 

~ ~  W10fT J~ ~~ ~ f'flrr 
~ ~ 'fro it fq iiIf.t ~ qoJfj if; 
~It  ";3"or.r.r ~ ~ 1ft itilfT 
~ 

({!f) l ~ irt. ~ \Vr ~ ..n 
~ it ~ 'It"!"~ ml or.n it, m1f 
"3';pf.T ~ ~ if it~ ~ 'ro 

'f.TT1JT ~  qR 

(If)' .. ~ 'i rl~~(  ~ ~ fri ~lI  

l il i ~ !fiT ~ "((r ~ Ai 'I~~ 

~ it.~~ I il~ 

ir 'WA" flf'lIT ~ ; 

"''i4,N'' mrrw "'" ~ 
~ ( '" .0 wo 'lfi' ): (ifi) ~ 
~ I (if ~t it. "1~ ~ ~ 
~ if ~..n wr-ft' ~ 1Jm 
~ ~ ~ T-i ri;it it ftN Ill:! ~ 
tr.it t ~ , l ~ ~ (t, m ~ it. 
~~ 1 t~~1 

(w)ri~ tr.it t~ ~ ir~~ 

it; "'" ~1  ~ ~ if(t t I 
('I") fit .. it ~ ~ crrt~ 

~ ~"'-"- ,o (~em  s'fnr 
~ ,~-~-\o it ~) if 
~ ~ II'f! ~ in .. f¥ .. ~· 
~, lit 'fCAT ~ ~ t,", 



219 Written A1tl'Wers MARCH 6, 1961 Written Answers 3220 

'f1flf ~ ~. ! . ~~ ~ ~ 

i~ <fit ~~  if.T ~tim ~-n ~ I 

t • c; t· .-ft 54.,_,," ( ~r : rn 
~tM ~ ~.~","  zrg 

~ If.T 'J.:tn m fif. : 

( if;) ~ ~' 7 ~ I  ~ m 1Jl 

~, <tmT if fRT if ~ ~P  ~  it. f;:riJ 
~t ~  wt;'IfTlT rcit;;f.t If.T l~  ~  

if1lT ~ rcfrq ~ iT7.fT ~  ~'\  

( (!!f) I ~ 'Ill. ~t ;z-;r# itT Ntlf.t it. 
rn if.T-nJf t. 'I 

w,,!,,fc4. ~ ~ ~ mIJft 
( .. r •• '!,o "w): (if.) ~ «f7 

~r ~ ~ ~al1J  ~, ~l  it WIlT 
~  ~"l i  'qfntf ~ flfolfT l'J1fT t I 

( ~) ~ -R ~ !'3; ~ m 1J tri  

Jro mT it ~ ~ Of ~ ~ if; 

1fiT-nJf ~ 'CA'IfTlT 'qfTnl rn IfiT flRTT . , 
~  I IJl ~ l: ~ ~~ if ~ m 1ll 'lli  

it ~ it; l ~ it ~ .t if; f<w, (~ 

~ ~  ott 1«': ~! , ~i  ~  ~ 

Of ltfT ~ ~r I MiT 'lfi ~'  \'flIT ~ 

~l:  ~  ,~  ~ l ~.:l l  it ~  m ~ 
ttlf.' ~ '!f;T ~ ~,-n-~ O,.t it 
fm ~  it Ifil: ~ tr{ t I ~ ~R 
~m l' 1 t 'q'J'llf it. '110 mif.".fi ~ m.: 
If ~ ~ it; m"J-m"J ~ it ~ 

~"itrntl 

~ "  m """ "" ... 
t.c ~. 11ft .. ,,,.i,, ~: ~ 

~,""~~ ~wn 

tm~ l : 

(If;) ~ lJ ~it~ 

it"'" ~~~t~ t ~ 

it" ., ~it ~~~~t 

-.) ri~ it~"  m it; ~ t; 

( ~) Iff ~ ~, liT ~~ lflfT <f;T-nJf 
~: qh-

I iT) ' "~ ~ <iT fT ~ it. f"fir 
ffi flfilfT ,..,. <m ~ ;. 

~ """ ~ ~ " 1:lW 
~ (.-ft UiII' ~): (if.) ~r f,[ I 

( 1") "I4"T (iT) '.l~ ~  Ofi, ~~ I 

P at T. Quarten in Gole Market 
area in New Delhi 

1083. Shrl Manay: Will the Minister 
of Transport and Communications be 
pleased to state: 

(a) whether it is a fact that the 
P. &: T. quarters in the Gole Market 
area, New Delhi are in bad condition 
requiring prompt attention by the 
Central Public Works Dl'partment; 
and 

(b) if so, what stePs Government 
propose to take to improve the condi-
tion of these quarters? 

The Minister of Transport Ill. 
Comm1Ul1catlons (Dr. P. Subbarayaa): 
(a) Yes. 

(b) These quarters are old and are 
reported to have outlived their life. 
Many of the quarters require re-floor-
ing of the rooms and verandahs and 
re-plastering of the wall'J. Special 
repairs to the minimum neceuary 
extent are being taken up, pending 
demolition of these quarter. end 
construction of multi-storeyed 
quarten at the sites, which haa been 
decided upon in November, 1NG. 
Day-to-day attention to complaints is 
also being paid. 

1 ... Slut ..... 7: Will the Minilter 
of ~ ... c----a ...... be 
pleued to state: 

(a) whether it is a fact that certain 
inaured covers aec:epted from certain 
bank." in New Delhi in 1 NO and book-
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ed a t the Raisina Road Post Office 
were found to contain greater value 
of currency notes than the value 
delia.-ed Ui the bank authorities; 

(b) whether 
levied "Illy on 
which was leSs 
and 

insurance fee was 
the declared value 
than the real value; 

(c) if so, what is the action taken 
or proposed to be taken in the 
matter? 

The Minister of Transport aDd 
CommunicatiolUl (Dr. P. Subbarayaa): 
(a) Yes, Sir. 

(b) The anSWf'r is in the affirma-

tive. 

(c) Under the existing Rules no 
action can be takE>n. The question ot 
amending the Rules had been consi-
dered in the past and is again under 
consideration. 

Telephone Connections 

1015. Shri Manay: Will the Minister 
of Transport aDd CommunlcatlO1Ul be 
pleased to state: 

(a) the number of telephones still 
bemg maintained in the nam('s ot 
defunct organizations in Delhi; and 

(b) the steps Government propose 
to take to withdraw the telephones 
standing in the names ot defunct or-
ganizations in Delhi and to allot the 
same to live organisation.c;? 

The MiDJster of Traasport aad 
CommanJeatioDs (Dr. P. 8ub""',aa): 
(a) The Telephone Department does 
not maintain this information nor is 
this necessary. 

(b) If it comes to the notice of the 
cJ.partment necessary action will be 

taken. 
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FJac 8tatlon.t It.I'an .... 

1m. 8bn B. N. Kureel: Will tbe 
Minister ot Rail",.,. be pleased to 
state: 

(a) whether Government have 
decided to open a Flat Station .t 
Kalyanpur in between Lachbmanpur 
.nd Unch.har Railw.y StatiOM in 
dil'tnct Rae Bareh (V.P.); .nd 

(b) if 10, the pro,reSB made .0 far 
in the mat~r! 

The Deput, MJakter of aau •• ,. 
(811r1 8. V ......... aay): Cal Yea. 

(b) Estima\.et; tor the work have 
been sanctioned and acquisition of 
land required ilJ in pr~.p. 
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D.V.C. Canal 

1.... Sbri 8ablman m.o.e: Will the 
Minister of lrrIa'atlon and Power be 
pleased to state: 

(a) what kinds of boats will ply 
in D.V.C. canal when it will come 
into operation; 

(b) what is the breadth 
canal near each lockgate 
which the boats will pass; 

of the 
through 

(c) whether the breadth is uniform 
near ('very lockgate; and 

(d) how many lock gates are there 
in the navigable canal from Durgapur 
to end of it? 

Tbe Deputy Minister of Irription 
and Power (Sbri Batbi): (a) Boats up 
to a size of 100'xI7' with a draught 
up to six feet can ply. 

(b) and (cl. Th,e locks have been 
so designed as to permit two 2001250 
ton capacity barges being taken from 
upstream to the down stream and 
vice versa in one operation. The clear 
inside dimension of the lock chamber 
is 286' in length by 20' in width. 

(d) 22. 

Wireless In I,aendive Islands 

1019. Shri Nallakoya: Will the 
Minister of Transport and Communi· 
rations be pleased to state: 

(a) whether Government are aware 
that considerable diffteulty is beinl 
experienced for want of wireless in 
some of the Laccadive, Amlndivi 
Group of Islands: and 

(b) if so, what steps have been 
taken to install wireless in the Islands 
expeditiously? 

The MlDIster of TnDspert aad 
C_ualeatloas (Dr. P. S.ltllan,aa): 
(a) Yes. 

(b) Wirelrss Stations have 
opened in Minicoy Amindivi. 

been 
And-

roth and Kavarthy islands, and 
equipments are being obtained tor 
opening the wireless stations in 
Kalpeni. Agathy, Kiltan and Chetlat 
islands. 

Telephone Operators on Northem 
Ranway at Delhi 

{ 
Sbri Babadar 8lqh: 

1090. Shri A. M. Tariq: 
Shri Inder J. Malhotra: 

WiiI the Minister of Railways be 
pleased to refer to the reply given to 
Unstarred Question No. 2271 on the 
22nd D('cember, 1960 and state: 

(a I what i, the total number of 
Telephone Operators on Northern 
Railway at Delhi only; 

(b) how many of them have been 
given the benefit of upgarding scheme 
announced in February, 1957; 

((') how many Telephone Operators 
are due for promotion in higher grade 
in clerical cadre as a re£ult of the 
upgrading in terms of para 12 of the 
~cheme  

(d) how many Te' ~phone Operators 
have actually been promoted in 
higher grades up till now: 

(e) whether it is a fact that lien 
of all Telephone Operators in Delhi 
has been fixed in the clerical cadre; 
and 

(f) jf ~o, from which dates they 
are due for promotion in higher scales 
as a result of upgrading scheme? 

The Deputy Minister 01 Rallwa':' 
(Sbrl ShahDawu Kbaa): (a) 16. 

(b) They have all been given the 
special pay applicable to Clerks 
working in telephone exchanges. 

(e) 9. 

(d) Nil. • 

(r) Yes. 

(I) From the dates they take actual 
('harge of the hieber posts. 
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Water Supply in KibanlPar-
Neimpara Railway Settlement 

1891. Shrimati Renu Chakravartty: 
Will the Minister of RaUway. be 
pleased to state: 

(a) what steps are being taken to 
alleviate the acute scarcity of water 
at K'>.araePur-Neimpura Railway 
Settlement; and 

(b) whether any part of the funds 
allocated under the Second Five Year 
Plan for augmentation of water 
supply in Railway colonies has been 
used fo' Neimpura Railway Settle-
ment? 

T;le Deputy Minister 01 Railways 
(Shri Silabnawas Khan): (a) and 
(b). A sum of Rs. 13.45.385 has been 
allocated for water supply scheme at 
Kharagpur for rnilway settlement 
including Neimpura railway colony 
during the Second Five Year Plan 
Period. Major part of the work has 
been completed and the rest is ex-
pected to be completed by June 1961. 

P."T. Office at BhavDa,ar 

1892. Shri YaJDik: Will t/'le Minis-
ter of Transport aDd CommUDicathJns 
b(> pleast'1'! to state: 

(a) the amount of money paid by 
tb.!: Government to the Congress 
authorities at Bhavnagar as rent for 
the plot of land secured bv them for 
setting up their office near the Con-
gres~ Pandal; and 

(b) the amount of profit or 1055 

sustained by Government due to the 
setting up of thf' office? 

The MlDiBter of Truuport ... 
COllUll1Ul1eatldllll (Dr. P. Saltbara,u): 
(a) R.~. 13SO for rent of land and 
structures. 

(b) All the three servicell, Postal. 
Telegraph and Telephone provided 
from the Qew otRce set up n!'.ar the 
Conlress Pandal have resulted in 
preftts. It is not practicable to work 
OUt exact ftlW'e5. but the profits are 
estimated to be more than RI. 3,010. 

Sp{'('lal R:lllway Otllee at Bbavaqar 

Ins. Shrl YaJDik: Will the Minis-
ter of Railwa,. be pleased to state: 

(a) the amount of money paid by 
the Railways for securin~ a plot of 
land from the Congress authorities 
for settinll up their office near the 
Congress Pandal at Bhavnagar; 

( L) the uther cxpen8eli incu1'l'ed by 
Government for setting up the office; 
and 
(e) th., profit 01' loss incurred by 

Government due to t.he settina: up ot 
~pccial offic(' for the benefit of the 
visitors? 

The Deputy MiDJ8ter of· Ran.a,. 
(Shrt Shahnawas Khan): (a) Rs. 750. 

(b) Rs. 1300 approximatt':lyfor pro-
viding temporary .. enquiry, bookin, 
and reservation offices near the Con-
grc~s camp at Sardamagar. 

(e) As the provision of facilities at 
Sardarnagar Congress camp forms a 
part of the facilities that were pro-
vide<! in connec.Uon with the addi-
tional traffic for the Con,rcag!l ses-
sion. it i~ not pos!lihlf' to allse.~s sepa-
rately profit Or loss in this case. 

Water Supply Schemes froll' Major 
MuDicipal Corpcft'atlons 

1094. Sardar Iqbal Sln,h: Will th!' 
Mini.~t 'r or lIealth bl' plNlsed to 
state: 

(a) whether the schemes for water 
supply and sanitation at the COlt of 
rupf.'eS filteen Cl'Ol'8!I were received 
from major Municipal CorporRtion~ or 
the country; 

(b) if SO, the detailH ot the.e 
~chemes  and 

(c) whether Government have con-
sidered thOle schemes? 

The MlaWer 01 Health (Sbrt Kar-
1IIUku): (a) and (bl. A lltatement 
containin, the required intomlation i~ 
laid on the Table. r See Appenclli: n, 
annexure No. 48). The! total ettlmat-
ed COlt of the water supply and unl-
181ion schemes proposed by the 
various corpontionl during the 
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Second Five Year Plan was about 
Rs. 13:78 crores. 

(c) Yes. 

V.M, Hospital. A,artala 

1095. Shri Banphi Thakur: Will the 
Minister of Health be pleast"d to 
state: 

(a) whether the approval of the 
Chief Architect, Govt. Government of 
India, has been asked and gt't for a 
new building which is under con-
struction just in front and within the 
>compound of the V.M. Hospital, 
Agartaln, Tripura; and 

(b) if not, how the construction 
work is going on? 

The Minister of Health (Sbrl Kar-
markar): (a) and (b). A building for 
the Chest Clinic in front of the exist-
ing V.M. Hospital, Agartala. is under 
construction. The plans and location 
of the building were finalised by the 
Senior Architect in the Directorate 
General of Health . ,Services in con-
sultation with the "')ocal Engineering 
Officer and the Adviser in Tuber-
('ulosis in the Directorat!' Gf"ncral of 
Health Service!. 

Tlcketless Travel on Northern Rail-
way 

lt1N1. Shrl D. C. Sharma: WilJ the 
Minister of Railways he pleased to 
state: 

\a) the number of people detected 
travelling without tickets on the 
Northern Railway during 1960-61 sO 

far: 

(b) the action taken alainsl them; 
nnd 

«(') lh!' lotal amount of money 
rt·alist>d from them as fines? 

The Deputy Minister 01 Railway. 
(Shri Shahnawa. KhaD): (a) 15,02,504 
QurinlI the periOd from lst April 1960 
to 31~t January 1961. 

(b) 18,152 were prosecuted 8!' they 
could not pay the tana and excess 
rharge on demand or wI're found 

travelling with intent to defraud the 
Railways. 

(C) Rs. 1,34,342. 

Flag Station betweeo Bupur aDd 
Gularbhoj Stations 

1097. Ch. Ranblr Sia"h: Will the 
Minister of Railways be pleased to 
state: 

(a) whether there is a proposal to 
open a Flag Station between Bazpur 
ar.d Gularbhoj Stations on Morada-
bad-Lalkuan Section of the North-
East.ern Zone; and 

(b) If so. when it is likely to be 
opened? 

The Deputy Minister of Railway. 
(Shri S. V. Ramaswamy): (a) and 
(h l. J\ proposal to open a Railway 
station between Bazpur and Gularbhoj 
stations is under the examination of 
North-Eastern Railway. 

Flail' Station between Rohtak aDd 
Makraull Stations 

1098. Ch. Ranblr Sln"h: Will the 
Minister of RaJlways be pleased to 
state: 

(a) whether there is a proposal to 
open a Flag Station between Rohtak 
and Makrauli stations on Rohtak-
Gohana branch line ot Northern Rail-
way: 

(b) whether it is also a tact that a 
temporary stop was opened at the 
proposed site during the September, 
1960 floods; and 

(c) if so. when the Flag Station is 
likely to be sanctioned as a perma-
nent !ltop~ 

Tbe Depaty Minister of Rallwafs 
(Shrl S. V. Ramaswamy): (a) No. 

(b) Yes. 

Ie) The need {or permanent reten-
tion of Halt opt"ned during the ftoods 
wa5 examined by the Northern Rail-
way but was not accepted as it lack-
ed adt"Quate justiflcation. 
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...... StatiOIl e~ween Sa8dcm and 
Budba Khera StattoDS 

1099. Ch. Kanbir Singh: Will the 
Minister of Railways be pleased to 
ltate: 

(a) whether there is a propolial to 
open a Flag Station between Safldon 
and Budha Khera stations on the 
branch line of Jind-Panipat of 
Northern Zone; and 

(b) if so, when it is likely to start 
functioning? 

The Deputy Minister 01 Railways 
(Sbrl S. V. Ramaswamy): (a) and 
(b). It is proposed to open a con-
tractor-operated Train Halt between 
&fidon and Budha Khera stations. 
As the requisite land acquisition pro-
ceedings are in progress, it is not 
possible at this stage to say when the 
Halt will start functioning. 

New Bridges in U.P. 

U". Sbri Radba Mohan Singh: Will 
the Minister of RaIlway. be pleased 
to state: 

(a) whether any Railway bridge is 
going to be constructed in Uttar Pra-
desh during the Third Five Year 
Plan; and 

(b) it so, where and at what cost? 

The Deputy Minillter of RaUway! 
(8br1 S. V. Ramaswamy): (a) It is 
presumed that the Honourable Mem-
ber is referring to a brid,e across 
the Ganga. Within the allotment ot 
funds for the Railways' Third Five 
Year Plan, it is not possible to pro-
vide for any new brid,e across the 
Gan,a. 

(b) Does not arise. 

DreqiDJ of IUftr PacIad.Ia ... 
BralImapatra 

nil. 8bri Rem Baraa: Will the 
Minister of TraDtIport aDd ~ 
alcaUeua be pleased to state: 

Ca) whether the Government 01 
~ have asked for technical help 
from the Centre re.annn. dred~ 
2089 (Ai) IB-I 

of river Paglaclia in Kamrup as aJ.o 
the Brahmaputra at lome placea. 
and 

(b) if so, whether any help is liven 
as asked for? 

The MInister of State in the M .... 
try of Transport aDd Commanlcatl_ 
(Shrl RaJ Bahadar): (a) No. 

(b) Does not arise. 

Co-operative Prin~ P..-

1182. {Sbri Osman All Kba.D: 
Shrl BamJ Reddy: 

Will the Minister of Comm1lllltJ' 
Development and Co.operattoa be 
pleased to state: 

(a) whether Government have cir-
culated to State Governments a 
~('h('me tor the development ot co-
operative printing preeses in the 
country; 

(b) if so, whether Gilvernment 
have received the States' reactioDB to 
the scheme; and 

(C) whether a decision has been 
taken thereon? 

The Deputy Mlabter of Comm1lllltJ' 
Development aad Co-operatl .. 
(Shri B. S. Murthy): (a) Yes, Sir. 

(b) So tar replies have been receiv-
ed from three State Governments and 
four Union Administrations. Repllel 
trom state governments are of an 
interim nature except in thf' case of 
one state which considerft the scheme 
practical and workable. The repJiel 
from union administrations Indjaat. 
that there is little scope for the im-
plementation ot the IchftTle in thOM 
territories. 

(e) No, Sir. 

8oeio-EeeaomJe DeYelopmeat ." 
aader-PrlYllepcl ...... 

1111. 8hri 1tauIl ....... : Wlll the :Mtn»-
lei' of C. n .. altJ' DeY"""", ... 
CoepentIoa be pleued to refer to ..... 
diKuuion held on 21st ~m er. 
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1960 at New Delhi between the Mem-
bers of Parliament and Ministry of 
Community Development and C0-
operation for the socia-economic deve-
lopment of the underprivileged pe0-
ple of the country under the Com-
munity Development Schemes, and 
.tate: 

(a) the nature of the schemes pre-
pared by the Ministry on the sugges-
tions made by the Members of Parlia-
ment; and 

(b) if not, the reasons thereof? 

The Depoty Minbter of Community 
Development and Co-operation (Shrl 
II. S. Murthy): (a) The suggestions 
made by M.Ps have been referred 10 
the Study Group on the welfare of 
the weaker sections of the commu-
nity under the Chairmanship of Shrl 
J. P. Narain for detailed considera-
tion. 

(b) The report of the Study Group 
I. awaited. 

FlOOd Control In lammu and Kashmir 

1104. Shaikh Mohammad Akbar: 
Will the Minister of Irrlration an4 
Power be pleased to state the total 
amount of loan and ~ant askPd by 
the Government ot Jammu & Kashmir 
for ftood control schemes during 1961-
821 

The Depaty MInIster of Irrlration 
aDd Power (Shri BalbI): Accordinl 
to the Third Plan proposals of Jammu 
and Kashmir, the State Government 
had asked tor a central loan assistance 
to the extent of Rs. 204'3lS luhs tor 
400d control schemes durinl 1961-82. 

CeDtral Aalstanoe to States for Food 
ProctactiOD 

11M. Shaikh Mobam lD84l Ak1tar: 
Will the Minister of FOOd &ad Apt-
ealtare be pleased to state: 

(a) whether rules loverninl the 
IROt of Central assistance to State. 
tor Food production schemes have 
been amended and made liberal 10 
that the demancb of State duriDC 

the Third Five Year Plan are met .. 
liberally as possible; and 

(b) if so, the details thereot? 

The Depaty MlDister of Apicalture 
(Shri M. V. KrishDappa): (a) and (b). 
The rules tor the crant of financial 
assistance to States in the Third Five 
Year Plan have not yet been finalised. 
It is, therefore, not possible at this 
naee either to furnish the details or 
to say whether Central assistance in 
the Third Plan will be more liberal 
or not. 

Arrears orr Pay and IDcrements In New 
Pay Scales 

1116. Shri Kumbbar: Will the 
Minister of Railway. be pleaSed to 
state: 

(a) whether it is a fact that most 
of the employees of the South Eastern 
Railway have not received their ar-
rean and increments in new pay 
scales according to the recommenda-
tions of the Pay Commission accepted 
by the Central Government for the 
Indian Railways employees; 

(b) if so, the number of such un-
paid employees and their percentap 
to the total; 

(c) the reasons for the delay in pay-
ment; and 

(d) the steps taken for prompt 
payment? 

The Deputy MInister of Rallwa,.. 
(Shri Sbahnawu Khan): (a) and (b). 
Upto 28-2-1961, out of the staff who 
had opted for the Authorized ScalM, 
81 per cent had been paid their 
monthly salary in the authorized 
ICales and 38 per cent had been paid 
the arrears for July 1959 onwards; the 
remainder have yet to be paid. 

(c) Delay In payment is mainly 
due to delay in the exercile of optiOrq 
by staff. 

(d) Railway has been authorlzecl to 
appoint additional IItafr In order to 
eomplete payments at an early date.. 
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PAPERS LAID ON THE TABLE 

AtaroAL REPORT ON WORKING OF 

COMPAlmlS ACT 

fte MIaIIIter of Health (Shri 
Karmarkar) : On behalf of Shri 
Kanu,\go, I beg to lay on the Table a 
IOpy of the Annual Report on the 
world'll and administration of the 
Companies Act, 1956 for the year 
ended the 31st March, 1960, under 
Section 638 of the said Act. [Placed 
fn UbraTII, See No. LT-27041611. 

NonnCATIONS ISSUED UNDER AGRICUL-

7URAL PRODUCE (DEVELOPMENT AN!) 

WAREHOUSING) CORPORATIONS ACT 

ne Depaty M1n1ster of Community 
Dnelopment and Co-operation (Shrl 
B. 8. Marth,.): On behall of Shri S. K. 
Dey, I beg to lay on the Table: 

(i) A copy of the Argicultural 
Produce (Development and 
Warehousing) Amendment 
Rules, 1961 published In Noti-
fication No. G.S.R. 222 dated 
the 25th February, 1961, under 
sub-section (3) of Section 52 
of the Agricultural Produce 
(Development and Warehous-
ing) Corporations Act, 195fl. 
[Placed in Libra",. See No. 
LT-2705!611. 

(ii) A copy of each of the tollow-
in, Notiftcationa iasued under 
the Agricultural Produce 
(Development and WarebotD-
iog) Corporations Act, 1956: 

(a) G.8.R. No. 221 dated the 25th 
February, 1961. 

(b) G.B.R. No. 224 dated the 25th 
February, 1"1. [Placed 1ft 
UbrG1'1l, See No. LT-2706181). 

D·tl hn. 
[MIt '. DEPUTY-SPEAlDCR in the CWr] 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCB 

INDIAN TRooPs roB CONGO 
The PrIme MiDlster and Mlnl5ter ., 
External Mairl (Shri Jawahar1a1 
Nehru): About a month a,o, the 
Secretary-General of the United 
Nations asked Us to send Indian arm-
ed forces to the Congo. We informed 
him in reply that we had not approv-
ed of the way in which the United 
Nations had been functioning in the 
Congo. We had no desire, therefore, 
to send our armed force. to the Congo 
unless the policy of the United Na-
Nations was changed and brought 
more in line with our views On that 
subject. With the passage of the re-
cent resolution of the Security Coun-
cil, which was sponsored by the 
United Arab ~pu lic, Ceylon and 
Nigeria, the position has changed 
to some extent and it appears to us 
that a more correct and more effective 
policy would now be pursued. This 
resolution was drafted in consultation 
with many Afro-Asian powers and we 
were also consulted. A certain res-
ponsibility, therefore, was cut upon 
us. 
The situation in the Congo has been 
a changing and confusing one and we 
were reluctant, .. we always are, to 
send our armed forces outside India. 
We gave careful thought to these 
matters and communicated our views 
about the policy to be pursued in the 
Congo to the United Nations 8ecreta17 
General. When bis reply was received 
it was considered ,enerally .. u.tac-
tory. After giving very careful 
thought to all allJ)eCts of the question. 
we decided to place an army brl,ade 
at the diaposal of the United NatlOlll 
for aervice In the Con,o. In dolng 10, 
however, we informed the Secrtary-
General that we did not want our 
force to come into conflict with the 
forces ot any member country of the 
United Nations, apart from Congolese 
and Belgian and other mercenarl. 
eneaged In the Conao and further that 
the brigade mould function .. a un" 
b,-itRif and not to be attached to 
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[Bhri Jawaharlal Nehru] 
other units. We laid stress on the very 
early withdrawal of the Belgians who 
are serving in the Congo as this ap-
peared to be the crux of the problem 
there. We made it clear also that our 
troops must not be used in any man-
ner against popular movements in the 
Congo. The transport arrangements 
will have to be made by the United 
Nations. 

8br1 Rem Baraa (Gauhati): On a 
point of order. This motion was in 
my name. It was put in the agenda in 
my name. May I know whether the 
Prime Minister made a statement of 
his own or in response to the Calling 
Attention Notice. 

Mr. Deputy-Speaker: He can take it 
lUI if it has been made in response to 
his notice. But as the Prime Minister 
had to go away, he wanted that to bta 
taken earlier. Therefore, there was 
no harm. 

Sbrl lIem Barna: May I put a ques-
tiOn on the Calling Attention Notice? 

Mr. Deputy-Speaker: No questions 
are allowed on statements. 

Sbri Item Baraa: Then it is a clari-
8cation. 

Mr. Deputy-Speaker: Then it would 
not be in t'he form of a question. 

Sbri Hem Baraa: Because of the 
recent report in the press about what 
baa happened to the Sudanese t1'oops 
there--they have been made vulner-
able to the threat of Congolese 
brigands-may I know whether Gov-
ernment have considered this aspect 
of things about the safety of our 
troops from those brigands? May I 
know when at this particular junc-
ture our frontier itself is threatened 
wbat was the meanini in sendini a 
brlpde of 3,000 people there? 

Mr. Deputy-Speaker: That is exactl7 
what bas been explained just now-
_hat was the purpose and why it .. 
being sent. 

Urgent PubZic ImportAnce 

Shri Asoka Mehta «Muzaffarpur,: 
While I appreciate and applaud the 
action taken by the Government. I am 
not sure of the constitutional position 
and whether we can send our troops 
outside our country without parlia-
mentary sanction or Parliamem". 
approval. 

Mr. Deputy-Speaker: if he is not 
sure himself Why should he raise it? 

Shri Asoka Mehta: I would like to 
know whether you will give me any 
guidance on that. This is the first time 
we are sending combatant troops. 1 
want to know whether that Should be 
done without Parliament's approvaL 
As I said, I appreciate and applaud the 
action taken. 

Mr. Deputy-Speaker: The Govern-
ment has thought it advisable to do 
1Ihat. Now unless some point is raised 
before me on which I should dedde, 
how can I give my opinion on that? 

Shri II. N. Mukerjee (Calcutta-
Central): I quite appreciate that in 
spite of tec'hnical and, perhaps, also 
constitutional difficulties the Prime 
Minister has agreed to send his brigade 
to the Congo. But I wish only-
because the Prime Minister is goini 
away for a fortnight-to ask aome-
thing from him to make sure that in 
view of what has happened earlier, the 
egregious failure of the United Nations 
agency to do its job of restoring the 
legitimate Government of the Conl[O 
and punishing the colonialist. and 
their benchmen, in view ot that 
record, has he made 8ure that the 
assuranCE'S which the Secretary-Gen-
eral now propose to give in answer to 
the JettE!!' of our representative, S'hrt 
C. S. Jha, can really be taken at their 
face value and that we can put !lOme 
trust on them? I uk this because of 
the recent events which have taken 
place, 

Mr. DepatJ-8pealter: If the Govern-
ment have taken a decision tboM 
things must have been considered 
ftrat. I do not think any commenta 
are called tor jost 'at this moment. 
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(Orissa) 
Shri Tyacl (Dehra Dun): May I 

know whether the contingent is to be 
kept together or it is to be broken? 
Has the Government taken any assur-
ance to that effect? lam asking this 
question because fighting is gomg on 
at Matadi. I would like to know also 
whether in the matter of emoluments 
etc. these anned forces will be treated 
as on field service or not. Will they 
,et their overseas allowance? 

ShrI lawahulal Nehru: I cannot 
answer this question of field service. I 
have to enquire about it as I do not 
know these details. But I have already 
said they will be treated as a unit 
under their own commander. Natural-
ly, they will be under the overall 
command or control of the United 
Nations Command. Otherwise, they 
will be under their own command. 

8hr1 Tya"': I want to know whether 
the contingent will be kept together or 
it will be divided into parts. What la 
required is that they should be kept 
to,ether. 

8hr1 lawaharlal Nehru: I cannot 
answer that question. 

Mr. Depat,"-8peaker: It they are 
under the United Nations command, 
that commander will decide it. 

a..Ja Ibbeadra Pratap (Mathura): 
Sir, I only want to express my admira-
tion for the decl8ion of the Prime 
Minlater about lending troopa ... 

111'. Deputy-Speaker: Order, order. 
'11rlI item iii over. We will take up 
the next item. 

U~1In. 

SUPPLI:IlENTARY DEMANDS FOR 
GRANTS (ORISSA), 1960-81 

'l1le MIn ..... of 1KeY __ ... Ctd 
Itx: I ..... (Dr. II. o.,aJa .... ,: I 
bee to preeent a statement sbowinI" 
SupplemeutuJ' DemUlda tar Gram. ID 
respeet of the State of art.a fIDr lHO-
'1. 

HI, 1882 (SAKA) 

12.24i hrs. 
MESSAGE FROM RAJYA SABRA 
Secretary: Sir, I have to report 

the following message received from 
the Secretary of Rajya Sabha:-

"In accordance with the provi-
sions of rule 125 of the Rules of 
ProcedUf"e and Conduct of Busi-
ness in the Rajya Sabha, I am 
directed to inform. the Lok Sabha 
that the Hajya Sabha, at its sittiDI 
held on the 2nd March, 11N11, 
agreed without any amendment to 
the Two-Member Constituencies 
(Abolition) Bill, I1N11, which wu 
passed by the Lok Saliba at ita 
sitting held on the 20th February, 
1961." 

12·15 lin. 
ELECTION TO COMMITl"JlZ 

ADVISORY COUNCIL or TKJ: DELJU DIwlI-
LOPMENT AUTBOIIft'Y 

The Mlm.ier of Health (Shri Kar· 
IllU'Ur): I be, to move: 

"That in pursuance of clause (h) 
of 8ub-eection (2) of Section 5 of 
the Delhi Development Act, 1 .. ', 
the member. ot Lok Sabha do 
proceed to elect, in such manner 
as the Speaker may direct, one 
member trom amongst themselvell 
to serve AI a member of tU 
AdvUory Council ot the Delhi 
Development Authority vice Shri-
mati Suc.'heta Kripalanl resJJnecl 
trom Lok Sabha." 
Mr. J)epaty-Speaker: The quanion 

Is: 
"That in purauance of cl.UN (h) 

of lub .. ection (2) of Section I of 
the DeIhl Development Act, III', 
the members of Lok Sabba do 
Proceed to elect, in such manner 
as the &peeker may direct, ODe 
member from amonpt th~lw. 
to NI'W .. a member of the 
Ad"..,. Council 01 the Deihl 
Developmeat Authority vice Slut-
ID8ti Sudaeta Krlp&Jud NIItDecI 
from Lok tIabba ... 

TM moetoa t.OGI /IdopeIId. 
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11.11 hrB. 

RAlLWA Y BUDGET-GENl!:RAL 
DISCUSSION-<Ofttd. 

Mr. Deputy-Speaker: The HOUN 
will now take up general di9CUssion 
of the Railway Budget. We han rot 
2 hour. and 10 minutes. How lon, 
will the hon. Minister take'? 

The Minister of Railway! (SlIri 
Jarjlva.n Ram): One hour and fifteen 
minutes. 

Mr. Depa~Spea er: Shri Prakash 
Vir Sha.tri. 
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Mr. »epatJ -Speaker: Sbrimatl Da 
Palcboudhuri. Shri Sm\Inl 

Aa Boa. ....... : ShrimaU Da 
Palchoudhuri la here. 

Mr. DepatJ-8peaker: She doea DOl 
stand up. 

8hri 80maDi r06e-

Mr. DepuiJ-8peaker: If he i8 
r.eluctant to begin, I shall call another 
hon. Member. 

Shrl Somani (Dausa): No, no 

Mr. Deputy-Speaker: Why doe. be 
not begin? 

Shri Somani: Mr. Deputy-Speaker, 
the Railways are our greatest 
national undertaking. Their record 
of achievement durini{ the one decade 
ot our planned programme 01 
economic development has been quite 
impressive and remarkable. I would 
also like to associate myself with the 
tributes that have been paid to the 
achievements ot the Railway Minia-
try. In this connection, I would only 
like to draw the attention of the 
Railway Minister to the reference 
made by the hon. Finance Minist.r 
to the dynamiogm in our national 
economy. I hope the Railways will 
take note of the magnitude of the 
task with which they are faced in 
view of the dynamic growth in the 
various sectors of our economy. 

Without in any way under-ratin, 
the achievements to the credit of the 
Railway Administration, I should lik. 
to draw the attention of the Railway 
Minister 10 certain diaquieting fea-
tures, especially to the bottle-neck 
in regard to the transport of coal to 
the varioUs sectors of our industries. 
Shortage of coal is being felt tor 
quite a considerable period now. It 
is ~gretta le that there leenu to be a 
lot of lack ot coordinaUon betweeD 
the Ministry of Steel, Mines and Fuel 
which controls the production and 
diatribution of coal and the K1niJtlT 
of Railways which controls the mo~ 
ment. 

'lbe hoa.. RailW&7 IIInister RD4 .. 
0Wrman of. th. Railway Board h ... 
IfveD eertaiIlltatemctll that., tar • 
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the Rail .... y. are concerned, th87 ha .... 
fuI:ftlled the targets of movement of 
eoal wbieh were allotted to them under 
the Second Five Year Plan. 

11 bra.. 

In thiJt connection, attention may be 
drawn to the over-all shortage of 
about 8 million tons, which the Rail-
way Minister himself haa admitted, in 
the fulfilment of the physical targets 
assigned to the railways under the 
Second Plan. The Railway Minister 
!las given certain rea.ons for this over-
aU shortage. Of course, one can un-
deetand the reasons of the strike and 
the floods, which could not have pos-
sibly been forseen by the railways, but 
the Minister has also referred to the 
ahift in the pattern of the movement 
of traffic. As late as last year, the 
Railway Minister had promised the 
fulfilment of the over-all targets of the 
Second Plan, and I do not think there 
has been any sudden shift in the pat-
tern of movement. The shift hal been 
there during the period of the Second 
Pl.n, and naturally when the Minister 
,live a definite assurance last year 
that the over-all targets would be ful-
&led, I hope he had that change and 
&hitt in the movemen t of trafftc fully 
in mind. 

Moreover, there are also certain 
other figures which clearly show th.t 
the railways have not been able to 
tulftl even the targets which wen 
accepted by them. For Instance, the 
railwaYl had agreed to mOVe 5,030 
wagons every day from the co.l ftelcW 
ot West Bengal and Bihar, which pro-
.uce about 80 per cent of the country'. 
~l, but their actual performance even 
in JanU81')' last ... only of the order 
of about 4,700 wa,ons every clay, 
which shows a short-faU of 300 wqona 
every day, even compared to their own 
prombe. Of coune, the requ1rementa, 
110 tar as the coal Gelds are coacemed. 
are much tarter. 

The Railway :HinlIteT h.. mted In 
Ida IPeeCh in the Rajya Sabha that 10 
lang u coal is a eontrolled eommodity, 
IIbortaCe is bound to be felt ill OM 

State or the other, or in one industry 
or the other. I do not think it will 
be correct on the Part of the Railway 
Minister to take that plea Inumuck 
as there is • threat of curtailment ill 
coal production limply because of the 
fact that the railways are not in a 
position to move the accumulation at 
the various collieries. Therefore, th. 
question of shortage of coal, or the 
regulation of the movement or distri-
bution of coal by the Ministry of Com-
merce and Industry, does not at all 
come in the way of the railways In 
catering fully to the needs ot the 
various industries. The Commerce 
and Industry Ministry have clearly told 
all the industries that they are pre-
pared to give full and adequate allot-
ment of the requirements of each and 
every industry, and that it is the bot-
tle-neck in railway traruport that w 
coming in the way. I do not, there-
fore, think that limply because coal fa 
a controlled commodity, there is anT 
justification to come to the conclUllon. 
that so long as It is controlled,. . • 

Shrt 18I'JIvan Ram: Will the hon. 
Member read the entire sentence and 
not only a portion of the aentence ill 
my speech? 

Sbri 8omaDJ: The Railway Miniater 
says, so long as It is controlled. 

Anyway, I would ~aUy like to 
draw the attention of the hon. Mlnl.-
ter to the need for co-ordination amon, 
the various Ministries. He has hlmaelt 
stated the other day in hil reply, the 
various proposals which are under con-
sideration. There is scope to increue 
the transport of coal by coutal 1hJp-
pin,. There is also ICope to divert 
lOme of the power housN or lndlUtrial 
units to the Wle ot furnace 011 inI~ 
of coal. There Is also 1C0pe to do • 
little more transport of coal by ro.4. 
All these measures are not of a charac-
ter that they could not have beeQ 
taken all these month. when we have 
been faced wlth shortage at eoeL 
Urwent .tepa could have been taken 
le'Veral months aJ'O when the coal 
mortqe due to traMport dJJIlcuJtj' ..... 
am reau.ed, when our .teel projeet. 
were faced with &eute ,bortace .. 
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coal. 1 do not see the slightest justI-
fication for delay in implementing 
these intentions. These measures can 
be taken and implemented quite ex-
peditiously if only there is proper eo-
ordination between the Railway 
Ministry and the Ministries of Steel, 
Fuel and Oil and Commerce and 
Industry. Alter all, so far as the re-
placement of coal by fuel oil or the 
transport of coal by other means of 
transport is concerned, the question of 
increase in the fuel charges arises, and 
to that extent the Ministry of Corn-
merce and Industry has to look to the 
question Of commodities whose prices 
are controlled by certain formulas. 
But I do not think this is a problem 
which cannot be solved. With proper 
appreciation of all the factors involv-
ed, it should be possible for a co-ordi-
nating committee to take all these 
measures so far the elimination of 
this bottle-neck is concerned. I feel 
that this is a national problem. Many 
industries in various sectors are suf-
ferin«. Production has been adverse-
ly aftected. If a proper assessment is 
made of the loss that the national eCO-
nomy has already suftered, I have no 
doubt that it will be quite terrific. 
Therefore, the solution of this prob-
lem does not brook any delay, and it 
is high time that the various Ministriel 
concerned in the distribution of coal 
and its movement took urgent mea-
.ures to ensure that our programme of 
industrial development is not in any 
way adversely affected by these bottle-
necks. 

The measures Teferred to are only 
short-term ones. Alter all, the n~ed 
to expand our railway transport faci-
lities to an extent which will keep pace 
with the dynamic growth of other see-
ton Of the economy cannot be too 
atrongly emphasized. I am glad the 
Railway Ministry is already takin, up 
the question with the Plannin, Com-
mission SO that the allotment to the 
railways during the Third Plan are 
auitably increased and readjusted, so 
.. to ensure that thea.: bottle-neets are 
DOt allowed to recur. After all, the 

developments in the other sectors are 
of no use if the railways are net able 
to cope with the rise in the trafIlc 
which such developments are bound to 
generate. 

Then, 1 would like to refer to the 
operational efficiency of our Tailways. 
It appears that the railways have not 
been able to take the necessary mea-
sures to improve efficiency and pro-
ductivity at least to neutralise the in-
crease of incidence in the cost arising 
out of the implementation of the re-
commendations of the Pay Commission 
or other factors. The proportion of 
working expenses to gross revenue 
traffic receipts is as high as 81' 89 per 
cent. The ordinary working expenses 
have registered an increase of 36' 2 per 
cent during 1959-60 over 1956-57. AJJ 
against this, the increase in gross tra-
ffic receipts during the same period is 
only 33.5 per cent. My submission is 
that according to commercial standards, 
it should always be the endeavour of 
any big commercial undertakings to 
continue to explore the need for in-
creased efficiency and improved pro-
ductivity techniques in order to ensure 
that at least a part of the increase in 
the incidence arising out of the vari-
ous factors is neutralised I think the 
Railway administration has not been 
able to keep the increase in working 
expenses under control by the adop-
tion of these better efficiency and im-
proved productivity methods. Thia 
matter assumes UTgent importance 1D 
the light Of the hon. Minister's refer-
ence to the freight structure. 

It is all right to give ligures to show 
that the increase in railway freight 
here has not been as much as in lOMe 
other countries, but. after' all, we 
should not forget that our railWll)'B 
aTe not a commercial undertakin, ill 
the sense that priority has to be liVeD 
only to the earning. of the railway-. 
Alter all, they are makin, a vital eon-
tribution to our naUonal econcml7. 
and they are meant to serve the broad 
naUonal inteTeSts. to promote ec0no-
mic development both ill die ~ 
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tural and industrial fields. Therefore, 
I see no justification far any approach 
which will take only the cost of trans-
port into consideration. The greatest 
consideration before the railways 
should be to see that the railways 
assist the growth of development in 
our industrial and agricultural sectors. 

So far as coal and many other com-
modities are concerned, dUTing the 
Second Five Year Plan, there have 
been increases in the railway freight 
structure as many as four times, and 
I think that. if anything there is every 
justification to review the freight 
structure in a downward direction .0 
fur as the export commodities are con-
cerned. There are instances where 
evC'T\-though cl'rtain reductions have 
been recommended by the Ministry of 
Commerce and Industry. the Railwa) 
Board has turned down these recom-
mendations and have not come for-
ward to imp): ment the recommenda-
tions which would have meant the 
promotion nf the e port.~ of many of 
OUT ('ommoditj('~. 

So. my submission is that the over-
all consideration of the freight struc-
ture policy of the railways should be 
to serve the interests of our nalionDl 
economy, and especially, so far as the 
promotion of our export!' is concern-
ed, the railways should always be 
prompt and expeditious in di~inl 
of an;'o' representations that arc made 
to them from time to time in regard 
to the movement of certain commo-
dities which are of vital interest to 
our export trade. I do hope and trust 
that the railways will follow a very 
progressive poli~. a policy of deve-
lopment of the national interest. 10 
far as their freight structure u con-
cprned. 

•  r ..... lfi .. ~ (~) :~
~ ~, ~ t.cft ~ ~ 
~~i ~~tt~..-r 

~tl~~m~rm 

~ ~ ~ I!fTWr ~ tt '"' IJTOl it; 
~i\'l t~~P t~ 

2089(Aj) LS-7. 

~~~~m~~~l ~ 

~ 1 tnf ~ rn ~ ~ 'aft ;sr) ~
lilf;ffl 'ITtr ~ ~ q 1(1 1 q H'I ~ ~ ITt 
-ft ~ ;pf ~ if t 1 rm-~ 
lfroIT ~ ~ rnrr 1fT fit; ~ 
~ ;sr) q;q' ~ ... ~ m srftor IRm ~ 
l roI m~ m~ t I~~ 

~rnm~~m~~ 

t~~prtl~tl~ 

~ ~ ~ 'aft t flf; t<:f ~ ~ ~ ~ 
~ ~ J~ it~~l i ~t 

~~r~~ntttl~ ~ 

~~tt~I~" ~~~~ 

~ if; ~i5""'lh ~ ~ ~ 'IfflTfm 
~ mtt> 'fT I ~ ~ 1fh;r nml(ff 
If;r ~~ ~ 'aft ;pf ~ rn ~o fl(ffT 
if r~ '( 0  0 Ift;;r ..r ~ ~l  ~ 

~ I tri ~  ;r q;;;r) ~ ~I  

~~ it. fri zf ~ fOflflf ~ ~ ~ 
f'li ~~ fri lWfTlfrn Itft ~  1ft J1Tl{ I 
;.nlf,Of ..,.. 'aft ~ ~ qt tt ~~ ~ 
~ I ~ tr Imf ~ ~ «\Ifzf I ~tiI  ~ 

if; ~r ~rr ~ ~ ,qlff m 
mm 'liT ~ ~ I i!rfif;;r a'i'I' it; llTlIf ~ 
~ if ~ f.mq-lrio;nf t I ~ m 
~ (m ~ I m ~ If.T If)q Itt 
1fT ... ~) 1fT lj ~t it. ..rllittUOf lfft tt I' '-
~ ~).-~ lR ~I  ~ '"" ~ 
it m ~' t R ~ qT Ifr 
mcf1'1r ~ "'""" ~ ~ " ~ 0 ~ ~nrr ~ 
~ ~ri~it~~~~ 

1ff\' ;;ftf1tr ..r t~1J If;T ~  t ~ 
~ 'liT"T ~ I "~ ~ ~ l t' i~ 
15'!Rft t. ,'fir. ~ ~ ~ ~ I 
q fitif Ji'r .-ra-t. qf"1fOl ~Il ~ !fit 
~  ~oo if (f.J it. If;TTGf 3/) it~ ~I 
~~ (t ~ t >Jlf If.T ~ '3~ f'Rl t I 

~..m~~~"~ 
~ml l\'~~~ tMil 

q ~ ~ -ror tor ~ """ ~ 



..,. 
~
 
t
f
)
 

~
t
l
t
d

-
1
i
l
'
~
1
~
 

'
i
-
i
(
~
'
i
l
~
 

,
r~ 

;
;
 

I~ ~ 
I:? t 

~ ~
 ~ i~' 

t 
S 

~ g 
.~ 
fi 
net £ 

.~ 
~
 

~ .~ 
~ .~ ~

 1; i 
~ i~ 
.
[
 If: 

~ .; 
tiS 

fi 
~ 

~
~
~
~

1
Y
~
 

.ga 
~
 c1iCt ~ 

~
~
 
~ 
Ii-~

~
,
 
~ 

~ 
~ i 

.It :t ~ ~
 ~ 

t;-~ 
If ~ ~ 

..... 
~
 

0
> 

<
D-

l
!
:
~
~
~
 

~
~
i
-
t
i
l
i
r
~
 

i
i
:
~
h
!
~
:
l
l
~
 

t
i
~
l
~
~
~
l
l
~
!
l
i
l
'
~
I
I
!
!
'
!
i
 

~i~II~E~~li·~~!II~~~'~'~~ 
'I: a

~ '"'!""': ~'I: 1< 1i t ~!~ 1 
'1< ~ t.; t:i tl 

~ ~
u
 ~
 Ilf; ~ 1:' ~ -

! ~ i 
If Ili.~ 

-
~ f 
if ~ 

\7 f 
~ r; .~ «lIb! .g ~ ~ ~

 ~.~ J! 
~ 1; i 

~'1
 
\7 ~ Jg. 

Ii ~ ~ '1i elf 
It!'I~ 

1~1,
r~~ 

~
~
r
l
t
~
t
t
i
 
!
l
 

~ :~ 1C 
-~ t 

£J ~ e· ~ ~ i~ ~ ~ 1: 
*' ~ ~ ~ if: 

-
i E ! ~

 
~'

i 
Ii 

~~~J!~.tr1i-:! ~
~
~
 ~ 

~ -
~

>' 
~tcti 

~ ~,~.~ ~ J! IE -i 
g 
,
& t ~ i
t
t
 ~ 1", ; ;, ~ i' r /If t: 

:Il 
u ~ ~ 

~
t
r
~
i
t
t
i
~
t
~
~
E
1
E
~
~
l
t
l
!
~
~
l
i
l
~
I
~
l
~
~
I
~
.
t
r
~
 

1~
lll~JI.

·II
i
·~'l

:t:t
i~~JJi!.~E~~~t, 

"  E '"' I '"" J 
fi;ji; ~ 1 ~ ~ 'If: ,. ~ jlc i ~,~ ," ,. 'fi: Ii' ~ ~ ~ '\; 

If '" '"' ~ ~ ~ I: ~ 'fi: <l< ~ 
~ ~

 ~
 ,fr 

ri ~
 ~ 

!; ~
 .Ii: d! 

~ ~
 ~
 I  E ~

 i 
t
r ~ 

~ ~
 
I
b" If: ~ t· cJt: 

~ ~ 
f ·If ,Ir" Ii ! 

~ 
F'I:' 

'if ~ ~ ~ -i 
It: 

.
e ~ ~ I ~ ~ ~ ~ i

Sr

I ~ ! I ~ ~ ~ .f; I: .~! ~.
 ~'~ 1i .~ 

e. I~ ~ ~ 1!' 1 
;3 

~ 
-
.
 

jv
C; 
! 

ir-
-tr 

~ i 
't;. fG ~

 , 
IW .~ 

I
Q-

~
 
It: 

_  
-
ift ~

 ~. 
~ ~

 
i 

J
Ut; ~ 

~ 
~ 
a
i
 i I t .. J t ! ,I; j .. 

i;' "" 
"  
{ 
J
e. 
,
-
$ ~ ~ f ~ [ t ~ 1 ; 

1c ~ !: J1 :, .~ ~ 
l7 ~ f  : 

l 
~
 
. 

I~'~ 
J::: ~

 
l7 ~

 ~
 
;-

~ 
1J" 'i ~ ~

 
<I
&' ~
 
Jr 
it 

£J 
_ 

~ '~ ~ 
I;" 
Ir 

it;, f:; • .t:: ~
 ~
 

~
 ~! I J!: -i 

". "" ~ i '" '" t 
'i il: ~ t t ' '"" i;' 1 

'E'" ~' :; 10 ~ r; 'g.£ ~:t '1< .t 
i 

~! 
Etil

~.I~~~'
i:~t~i

"E'-i1
i~!t!

~,.!!~l~ 
C'f"I 



, 
Jlt~i!'·li~

!iE~tl~ii~~~ 
~ 
'~~~~·~

~EI'~~~ii 
'~~i~~ 

5
~
·
~
~
i
9
~
.
 
~
~
~
~
~
~
~
~
 
l
i
~
~
~
r
 

~.o 
~
 
If 

~
 
~
 
br 
4I
D' 
'...... 
f 
Ie 

-tic' 
Dr 
li:. 

. i 
.... 

'i 
ll~:· 

~
I
~
I
I
!
!
~
~
!
.
I
 
t!.t~, 

] ~ *'!i. 
~ ~ ~ ~ :; 

Ii 
'
W f ~ : I'!'~ ~ 

t ~ 
It" ~ ~ 

~ 
! ~ ~ !. ow: • ow: ~ • t i 

h 
~ ~ ~ l .. ~ ~ i '~ . 

~ 
!
.
l
e
~
I
~
I
·
l
t
.
i
i
l
-
I
'
.
J
~
~
c
~
 

; 
~,t

 ~:~ ~ 
.., j ~

:
 'Ii' 
• 

M
~
 ... :E! ~ 

E ~ 
~ 
~
'
i
~
~
~
~
I
~
~
~
~
~
l
i
l
~
~
~
~
.
~
t
~
~
 

co 

-on -

e· -
~
 i 
ii ctf 

~
 
ii .~ 

"'" ii ~
 
·If oF 

~
 

.. 
!  
. I
r 
![. 
~
 
I 

.
~
~
 
~
 
Ii 

~. 
/r' 

It" 
!. 

~
 'if 

I;'l ~
~
.
~
.
 

~
 
_ 
r;: 

b 
~
 

If f 
II' 

Ii 
Ii= 

Itl 
Ii '..,. 

j;-
'ti; '~. 

Ir 
~
 
... 

It' 
• 
r 
1i 

~
 

If 

~ 
i
'
~
 

It: ~. 'W: Z 
.-f 

~ 
~
 

.. 
1i= 

I:r 
It' 

it" 
Ii 

~
 
Ir f S 

~ ~ [ 
I:r '~ 

E
~'. 'i :! 

.11' 
r:. 

~ 
~ ~

 <! 
~  ~ 

~
 _ 
-.: I 

' 
'J!r 
'I;" c;; .. to.. 

-
.
:
 ;r 'ii' ~' ~ . .-.:'~ ~ 

-
.
Il
"
 
t;: 

~
.
 E. 

Ii' 
. 

'g ~ I ir
S t"'" 

't(: 't :t '! ,
W. l i . ..; 

I,.. 
tv 

-Ii 
.t. 

!
~
~
I
l
!
~
 

,II' 
It" 

-
l:J ! 

b 
,
_
 

•
.
 

If' 
If' 

-
If' 
,  

. 
~ .... i ~

 ' ............. t., 
-i 

i
1
V' ~ 1: _ 

< D 
r
l
~
I
~
'
~
~
'
I

:
I
 

~
~
t
-
~
5
1
1
1
~
"
~
1
 

~ 
~

!
t
!

!
!
~
t
~
~
 

~~!lt~
:

:I:~ll~ 
p.. 
*' Ire r;: 

fi: <! ~ 1i ~
 tit: 'It t ~ 

i 
~ 

~ 'i ~ ! 
~ 'fie, ~ 

'S' -
:

.
ilii~i! 

!!1
Oil ~i!i ~.~ 1 

!! i~!~ ~i!t ~·~i~'
.! 

~ 
~ 
t'; i · 

,~ 
ill' of\CI:i ! t ! 

.~ 
~ ~ ~ j ~ t ~ ~ 'r ~ ~ 'f: EJ ~ 

~  
~ Ih! 

IE t : ~ ~ ~ ~ 1P 'R: ~ 
~ ~ .f ~ 

dr 
Jr .! 

1 ~ ~ ~~ 
-
'i : ~ .; ~

 
~ 

~
 ~ 

&-
~
 ofi" I ~

 ! 
Ii-

~ l 
-

~ ~
 

~
 ~ 'i 

:~ £ 
~ 

f
A' 'i
 

~ .t; lll= 
d
O 

~ 
~ ~

.
I
 t 

t ~ ~ 11 
~ ~:"' ~ i ~ I ~.m ~ 1 

~  ~ Iii!!! m'il 
h 

t~ 
~I

I~.h.t~.~ow:ow: 
m 

.! 
I;: <1r,1< 

r  
, :; ~l 

r;e u 
t1;·i! .. ~ 

:.
.~ 

~~ n! 
~ 

~,~ ! \; 
'
~
~
 
~
 r 

tJ: 
-

~
I

-
~.""~, 

,~ *' 
.. t: 

• 
~
~
~
~
 

-~ I
t
·
~
t
 

l~ r
'
~
l
~
:
i
t
l
~
 



li
e 

~-~j 
i J 
~
 

8 <
D-

::t: 
(
) 

~ ;:II 
t:I 

~
 

~ t--

1 

~
 ~ ~

 ! o~ '
W i9 t i 

p 
t \;:!t .;tl!' 

i 
~~~!'t

1
: ~ 

~ ~i~~o
 rt

~ 
F. 

-
4;: 

r
:
~
~
 

t:: 
• 
It-
~
 i
n -

~
 ". 

o
~
 If 

c
liY 

t
:
I
'
~

t
-
~
1
r
 

"
'

!
~
i
'

 
!
~
!
 

~
.

,rr
 

id!~r
 

o~ t'ii; 
lji9 t 

~ 
.tI
C! ~
 ~
 

~
 
~
 

~ 
~
 
I;;: 

01lC<: S' 
~
 

~ 
~ t: 

1r 
~
 
It" 
1:: 

~
 
it
T 

~
 
~
 

18" 
'b: 

o~ 
'~IE

 
0l\cl 

~
 
~ 
ct 

j;-
1
V'1i; 

.... 
I:J" 

p'-~ 
~
 

-II
C-
d:: 

"". 
I'i 
-
w 
t!' 

~
 

It-
r.-
-

.tI
C'.;
w 
1!!: 
If 

t
y 
~
 
f!t
C. 
t;r 

~
 
-
'tJ-

t;J 
,~. 
it:: 

'Ir. 
~o 
~
 
~
 
~
 

-

'1:
0 ~ ~:: 

fi= ~
 ~ 

<lie. 

~
 
Itr 

~
 
Ii 

,
~
~
 

~
l
 ~
~
 ~

iCt~0
 ~ 

,
~
1
1
i
~
t
r

 
~
 
o~ 

~
  ~

 
-

~
 

kr 
~
 ~
 
If-
~
 d! 

<lie 
l
W 

Ii= 
~
 
~
 
~
 
~

i
 'F. ~

 of. ! 
;Ir 

~ ;f. 
t;: 
-

rf 
4t-

~
~
~
~
~

'
t
r
i
'
~
~
r
t
:
~
1
 

~
 

.
~
 

It 
"" 

r ,~ <fi 
~
 ~
 ;g. ~ ! ii 

~  
~ o~ fro; ~

 
~
 ~ i

~. ~
 -

01 [ 
,g 'ii c.t.:. 

-.~ ~ 
~ 

c.t.:. 
-.If 

~ ~
 1if 

nc 
J!: 

.t
= d! 

'lid 
IIr 

I;-

~
 
~
 
oII
C' 
~
 
It" 

0 
I
t
"
.
t
 

0  
" 

~ ~:t ~ ~o ~ ~ ~. ! i ~ i.i:~
 

't
r ~

 ~
 ~
 ~
 
~
 
it
T "'.tr t: 

f; i 'So 
Ii-

~ 

~ ~.I
 ~ t 

~ ~ ~ ~ 
,tr. 

-
~ ~ ~ 

lie
< <t;. 

'1iC; c; 
o~, ~

 ~ :t~, t 
~
 

IIr 
~
 
t;: 
§ 

~
.
,
 

Ii: 
J..' 

1;.. 
t:I' 

~
 

It" 
d:: 

b
=.", 
Ir 

W 1;:; 
~~ ~ t ~ If:t . Ar 

: ~ 

-
'
E

~
 

"'
C 

~I ~
 

<if 
If" 'g ~

 

'" ctr 
'If ~

 
~
 

,kI' 1r 

f 
~

,
 

'
i
'
i
i
~
~
 

~
I
r
~
r
 

"'
-
i
f
f
"
,
 

~c.t.:.!'i 

~t~'i 

of. ~ 
~
 ~
 ~ i i 

~ ~
 i o~ 1 ~

 ~
 I 
d! 
~
 ~
 j t -i 

~ f if 
i 

4;i 
f· 

"'" 
'If 
1 

! 
~ 
i 

f; ~1l!  ~,:
 
-

'
U
~
 
.""':~ 

II' 
~. 

'!< 
~ 
-
'i'i
 
P 

~
 

~ i, 'tf: 
~ 1; 

~
 
,t. 

;
-
.tI
C' ~
 

t
W 
~  ~ 

_ 
it
T 
-
"" 
-

~
o
.
 

~ 
~
 dt 

1
r 

~ 
It 

~
"
"
 

0 
II
C' 
lflr 

~
 

'
6' 

.
w 

~ 
... 

'
F""" .. -

~ &'~:' .. ! 
'Ii' 'if t ~ "'-

Ii' r
~
 
-
E""I;"'·· 

~ i' 
.. 

'" ~!..., !
! t: .. 'Ii' Z 

't 
~ 
""
n 

'Ii' ... 
!l: Ii 'if 

... H I 
I 
t  -

i 
e 

_ 
<tr 
"" ,t !  

-
,t. 1:. ~ ~ , 

~. ,~ if ,.o~ 
bf 

. 
.t 

f;: ~ 
~ 
\;: 

~ 
~ 

~. 
_ 

i f I ~ ~ J! I "'" '" ~ U 
h 

~ ~ ~ ''~ 1i~ i 
t It! 
i ~ I n 

I i' i' j 
M/ 

D" 
c.t.:.. 

~
 
~
 
tr 

~ 
..Ii-

tI
L 
~ 

" 
.~ 

0 
~ 
<tr 
'ii 

. 
.if 

1; 
t 

~ 
01lC<: 

~
 

~
 ~ ~ 

~ 
f 
~
 

~ 
~
 
<tr ~

 
!; 

~ 
~ ~ 

i: ~ 
~
~
 
ii 
i 

~ ... 
,
t
l
"
J
~
.
d
1
"
'
-
i
"
'
"
'
!
 

~ 
'
L 
'lij;;, 

1; 
'Ii
":
",, 
'Ii 

! -; ~
 
t ~ ~  ~ ~ ! f 

~ .~ ! ~ o~, ~o ! ~ ~ i 
g 

~ if _ 
,~ 
t ~ 

i ~ 



PHALGUNA 15, 1882 (SAKA) Budl1et-General 3270 
Dilcufton 

~~ ~ m~ ~.,.~~ 1ft 
,"~"' i t 

~ if 1l. m ~r~ ;it ~ 
~C i",~ui) if; ~ ti ~i '  W j I 
~ f<n1T1T ~rt ~ ~~C! ~e~ Ifil ~r 

i ~ ~~  ~..: \~  f: (R if ~ tiT ~m 
~('I  ~ I 

Sbrt Joachim Alva (Kanara): I am 
very grateful to you, Sir, for ,lviD, 
me a chance this year also. I want to 
speak about a rail link for Karwar. 
It has rather become a hardy annual. 
As long as there are districts in India 
which are not covered up by railway, 
we shall certainly voice our demands 
on behalf of our people. 

The west coast railway link plan 
has bC'cn completely neglected. It hRI 
I'ntercd the mind of neither the Rail-
way Board, nor the Railway Minister 
nor the Planning Commi3sion. 
Nothing is being done about the west 
coast railway. The east coast of India 
is fairly sufficiently covered by ·rail-
way in the sense that from Calcutta 
to Madras and from Madras to 
Tirunelveli one can /l0 accross through 
railway as near the coast as possible. 
But here is a richer part of the coast 
of India right from Cochin to Bombay 
which has not been covered up by 
railway. In this respect, we are in the 
18th century mind and 18th Ce:llury 
planning. The planning of the reiJ-
ways has not yet gone forward at all, 
always on the ostensible plea that 
there is no money. But I am BUrl! the 
railway officials have not taken care 
to travel along this route to ftnd out 
the worries of the people there. 

As regards Karwar, as I told you 
on the last occasion, we have got the 
wealth of the Jog Falls, the second 
biggest waterfalls of the globe. Then 
we have timber in profwlion, ot the 
highest quality, which we supply to 
the Western India Match Factory. We 
have got manganese. We have Jot 
terro-mang.n~ factory in Dandell, 

a Town which is going to turn out 
into a vest industrial town of the 
land. Lalbhai Patels, manganese fac-
tory is one of the largest in India. 
Then We haVe the West Coast Paper 
Mill, with which my esteemed frteDd, 
Shri Somani, is connected. That \s 
also one of the largest and most up-
to-date factories of Asia. Then there 
is Vissanjis India Plywood Manufac-
turing Factory, the largest unit of 
South India. All these are concentrat-
ed in my constituency. Dandeli was 
just a small forest; it was not even 
a village. Nobody even dared to enter 
it 30 years ago. But it has already 
three of largest industries of South 
India congregated there. 

But what is the position of the 
railway from Dandeli to Alnaver, 
where in thl'y have to move goods 
less than 17 miles? They cannot 
spend half a crore of rupees and 
make the track strong, not only the 
track strong but also the rail 'tron" 
with the result that the /loods cannot 
be moved and the people are put to 
great inconvenience, in going from 
Dandeli to Haliya-Haliyal is an-
other important Centre-and to 
Alnav('r. The Railway Board asked 
them to guarantee that th(' goodq 
would not be moved by molar 
but only by rail. How ean one 
rationally give a guarantee like that? 
Certainly the industries will move 
their goods as qukkly as they can by 
rail, failing which they will move 
them by motor. But the Railway 
Board says, 'No, do not move the goods 
by motor'. This is making an Jmpo.-
sible demand. Everything must be 
judged by natural limits and by rul_ 
of proper end 'air justice. 

All regards Karwar, it it also a 
great tlshing centre. Almort all the 
fish that goes to Bombay ,oes from 
Karwar. Karwar b one of the 
wealthiest .pots of nature In India. 
A.1 I told you on the last (){'Calion, It 
hal one of the best harbours ot the 
world. PMt Ta.ore writ" admiringly 
about it in hi' autobiography It we 
spend less than RI. , CI'01?l, we can 
make the port ot Karwar perhaPi 
one ot the bert DOrta In the world. 
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Wc just need two or three crores of 
rupees. On the other hand, on the 
Mangalore port they want to spend 
Rs. 11 crores, to build it into an a11-
weaUwr port. 

Shrl Acbar (Mangalore): He may 
ask for the development of Karwar, 
but not at the expense of Manga-
lore. 

Shri Jaochlm Alva: We are going 
going to spend Rs. II crores there 
where the problem of sand and silt 
will be thcre. Then again there is 
the question of the Mangalore-Has-
san railway. Here is a booklet 
issued by the Mysore Government 
supporting the casc of Mangalorc as 
a major port written by Shri Radha-
krishna under thc auspices of Gov-
ernment of Mysore. It contains a 
verv revealing fact. I want to 
know why the Planning Commission 
and thf' Railway Board do not take 
note of these things. It says: 

"Next to Bihar. Orissa and 
Madhva Pradesh, Mysore contains 
the I~rgest reserves of iron are of 
the richest quality". 

hi~ has about 66 pel' cent Iron 
content. Of thi~. Bellary alone has 
got an estimated reserve of over 
1,000 million tons. Seven other dis-
b'ids in Mysore State have gOt less 
than 254 million tons. Bellary has 
t" convey that iron are either 
through Mangalore or through Kar-
war. It is stated: 

"About ): 5 million tons be-
Ing presently mined and moved 
to various ports. Of this. the 
share of Karwar is about 1 lakh 
tons. If rail link between Kot-
tur·Harihar nnd Hassan.MaT\Ra. 
lore Is provided, deposits will 
be within 320 miles of Manp-
lore port. Provision at Hubli-
Karwar 1 rail link will make 
the!!e deposits come within a 
c!lstance of 200 miles of Kar-
war port", 

Here are people who are planninl 
for a railway of 320 miles, but will 
not think of planning for a railway 
of 200 miles. I want to know by 
what stretch of mathernaLcs they 
want to tilt the balance in favour of 
Mangalore. The Hubli-Karwar line 
will involve only 200 miles of rail-
way wherE~as the Hassan-Mangalort! 
line will have to go 320 miles. Even 
stretching the Rail link from Talguppa 
to Sirsi will be thirty five miles. 1 
do not know how they are going to 
find the money for the extra 120 
miles. 

We are grateful to the present 
Railway Minister for giving us tele-
phones when he was Minister of 
Transport and Communications. I 
hope ht· will find time in his busy 
rounds to visit Karwar and the places 
from Hubli to Karwar. The railway 
officials, of couse, have no time; they 
nrc very  very bus'y with planning-
they have no time. But I would like 
them to go along the route and be 
stranded at 2 O'clock in the morning 
as we, popular representatives are, 
with tigers in the forest. with the 
car~ out of battery, trying to cross a 
river where they may be drowned, 
and going to another place where 
they may})(' eaten up by pythons. 
'Mwse are the difficulties of the peo-
Ple ther£'. They do not complain; 
they· have no mouths to protest. 

Mr. Deputy-Speaker: But the han 
Member has encountered all that. 

Shrl Jaochlm Alva: Yes, Sir. I 
have encountered more than that. I 
have escaped death thrice. On one 
occasion, when we were about to 
cross a river in the rainy season m 
early mornIng in July, we said: 'Does 
not matter if we are drowned; at 
least there will l>E> a bridge over the 
river'. 

These are our dit8culties. I would 
like-to ask the Railway Board om-
clats it any ot them have ever ,one 
across ~t area. 
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They go as far as is possible wher-
('vcr the saloons are provided. They 
do not know the difficulties. They do 
not have even a file on Karwar in the 
Railway Board. (Interru.ption). They 
are all 18th century and 19th cen-
tury files and not even 20th century 
files. These arc ~he difficulties. 

We want a railway line. They say 
there is no port. And, if we want a 
port they say there is no railway line. 
It is a very VICIOUS circle and this 
vicious circle has got to be broken up 
. '·omewhere at one point. 

It is high time that the Railway 
Minister, who has been very sympa-
thetic to our claims-he has got a 
large heart and will surely over-step 
all these consideration-should see 
that justice is done and that we get 
a railway line. 

Shrl Ja,jh'an Ram: I am thankful 
to the hon. Members who have taken 
part in the debate on the Railway 
Budget. Nearly 50 hon. Members or 
the House have participated in the 
debate; and from all sid('~ there has 
been general appreciation of the work_ 
mg of the Railways. I may assure the 
House and the han. Members who have 
been so kind to say encouraging 
words about the Railway Ministry 
that those praises and bouquets will 
not make Us complacent; but they 
will encourage us to devote ourselves 
with redoubled enery to the task as-
signed to the Railways. There has been 
criticism here and there and it should 
be in a big organisation like the Rail-
ways and when the task assigned ill 
colossal. There are bound to be 
lapses here and there; and objective 
cnticism will only help us to rectify 
the defed., and try to perform all the 
tasks to the satufaetion of all the 
patrons of the Railways. 

The debate can be broadly divided 
into financial, operational, staJl' 
matters. amenities and demands for 
new linea. These are the ........... . 

Shri Bra, Raj Slap (Feroubad): 
And the transport bottleneeb. 

~Ir. J)epilty-Speaker: That IS op<'ra-
llOnal sphere. 

Shri Jarjlvan Ram: Perhaps opera-
tion will includ~ bottlenecks and the 
other necks as the case may be. (In-
terruption) . 

I will first deal with financial 
matters. Shri Bimal Ghose suggested 
that there should not have been an 
increase in the rate of dividend pay-
able to the General Revenues from 
4 per cent. to 46 per cent. I am 
,rateful to him ......... . 

Shri BJmal Gh08e (Barackpore): 
The House has voted it and accepted 
it. 

Shri Ja,jlvan Ram: But the Rail-
ways have in the national interests, to 
assist the General Revenues as well, 
apart from anything else. But, all 
the merits and demerits of this were 
discussed in the Railway Convention 
Committee, and I do not propose to 
go into these details. I mention thil 
only to express my thanks to him for 
the kindly interest that h(' ha~ been 
taking in Railway financl'. 

Sometimes casual statements are 
made that for all the increase in capi-
tal there will be only a small increase 
in the dividend from .. per cent. to 
4J per cent. This l~ not a corrt"Ct 
appreciation. When the capital in-
crea!!e1!I from Rs. 1559 cron's at the 
end of the Second Plan to Rs. 2301 
cron~s at the end 01 the Third Plan 
then' will be an Increase in the divi-
dend on two count~. firstly, pm 
rata to the increaSe in cepital and 
sccundly a further increuc bl!CauJe of 
the increase in the rate of dividend. 
Thus, the dividend will incre8!le from 
Rs. Stl· 66 ("roTt"!I in the 18st year of 
the ("LlTTent Plan to about Rs. to 
cror",. in the last year of th.. Third 
Plan. 

Shri A. C. Guha referred to tht' 
ste.ady fall in the net SUTJ)IUII from 
Rs. 20 crore! in 1959-60 to an t!lltI-
matt"i R.!I. If crorell In 1160-61 and 
lind e~timated RI. 8'6 croces In 1881-
62. He ha~, proMbly. DOt studW 
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paragraph 2 of my Budget speech in 
which I have explained that the sur-
plus in 1959-60 should strictly be 
taken as being about Rs. 12 crores as 
the Pay Commission arrears of about 
Rs. S' 5 crores pertaining to 1959-60, 
are being paid in 1960-61. In other 
words, the actual surplus pertaining 
to 1\:169-60 should correctly be taken 
as Rs. 12 crores; and for the current 
yeul' as Rs. 22 crores. The surplus 
for 1960-61, would have been better 
still hut for the loss of goods earnings 
for a variety of reasons. In 1961-62, as 
I haVe explained in paragraph 36 of the 
Budget speech, the reduced surplus 
should be appreciated in the .context 
of the increase in appropriation to 
the Depreciation Reserve Fund by as 
much as Rs. 20 crores. In spite of 
this increase in the provision for de-
preciation, the surplus would still 
have been Rs. 12·5 ('fon'S if dividend 
continupd to be r!'ckoned at 4 pel' 
cent as in 1960-61. 

Shri Guha appreciated that the 
Rai1way\.~ hllvP paid their way and 
met all their maintenance, op<'rnting 
and depreciation expenditure and 
mad!' Ii sma\] element of contribution 
to th(' General Revenues over and 
above the interest charges. In fact, 
th(' Railways have contributed about 
one-third of the l'esources towards 
thl' Second Plan provision of Rs. 1,125 
crores. Actually, thl' contribution 
would be slightly more than the 
amount of Rs. 375 crores which origi-
nally was fix('d for the Railways' ('on-
tributi{lofl towards the resour('('~ of 
thl' St>cond Plan. 

I havt' to refer also to Shri Guha's 
niticism about the mounting opera-
tiona I t'xpenditur!'. A ft'w other mem-
bt-rs have also rt'ferred to this. He 
agrt'('d that th., pi'T ('apita pay of the 
staff cannot be reduced at present. 
But h~ suggested economy in the we 
of stores and in the number of staff. 
I would only draw his attention on('e 
apin to pagl' 51 of the Review in 
where it has been indicated how the 
Jncrt'aSE' from year to y~ar in the 

overall sta« strenith has more or less 
kept pace with and even has re-
mained scmewhat less than, the in-
crease in the total train miles. It is 
also obvioui that increase in our 
operating expenses cannot be prevent-
ed when there is an increase in traftic 
requirini! incurrence of additional ex-
penditure. What has been explained 
in detail in the Review is that the 
increase in staff and in o:ht'I' expen-
ses has reasonably kept pace with 
the increase in the quantum of work 
which the Railways have been called 
upon to perform. 

While a good d",1l has been done 
by way of e(,onomy both in respect of 
staff and on ston,s. I do not say that 
then' is no further scope for economy 
either lInd!'r fuel or under adminis-
trative !'xpl'nditurl' 01' stores, as sug-
gested by Shri Guha and b.y othl'fS. 

I shall devote some time to deal 
with cl'rtaill points raised by Shn 
Naushir Bhal'ucha who is generally 
w('11 :nformed but who surprisingly 
seems to who have either mis-
understood or mis-interpreted cer-
t ain figu r('s. He has referred to 
the dl'preciation provided during 
the Sl'cond Five Year Plan, which he 
eonslders inadequate. I would like to 
makl' one or two points on this sub-
jtod. On the Indian Railways we 
provid(' something more than just the 
depreciation appropriate to the origi-
nal purchasl' value of the assets. 
We makl' actually a provision which 
is adequah' in practice to replace the 
depreciat(>(\ assets at current price!! 
which are otten 3 to 4 times the origi-
nal book value. More than this, on 
the recommendation of the 1949 Con-
vention Committee We have there-
after been covering from the depre-
dation fund itself even the improve-
ment el('lnent included in the assets, In 
other word.~. the depreciation fund 
finances the improved assets which 
are acquired in replacement and that 
at current price!!. For 20 yean and 
more, a1\ replacements wbich have 
been made includin,. as e.zplained, tn-
"aUon element and th~ improvement 
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element, have been financed wholly 
from the depreciation fund which has 
proved adequate over such a long 
period. It has not had to borrow or 
find fund" from any other source. 
Th:s proves the adequacy of the fund. 
Further, looking at the matter from 
another angle, we shall be appropriat-
ing towards depreciation fund during 
the Third Five Year Plan period, !I 
figure which is on the everage about 
3' 5 pel' cent. of the capital at charge 
during the five year period. There i~ 

nothing incorrect or illusory about 
provisIOn for depreciation. Conse-
quently, the surpluses ta~en over a 
number of years are not as illusory 
as Shri Bharucha makes them out to 
l)p. HI' appeal'~ somehow to have 
got ~ome impression or at any rat!!' 
he has sought to convey the impres-
sion thlt the surplus during the last 
five years was a total of Rs. 20 crores. 
From para 7 of my Budget speech it 
would have been clear on the other 
hand that the total surplus during the 
last five years amounted to Rs. 76 
('rores. I need not deal with the 
argument whieh appears to have hfoen 
a~ed on this error. 

Shri NaWihlr Bharucba (East 
Khandesh) : I stand cor~ted. 

Sllrl Jqjlvan Ram: He has rcf('rrt'd 
to the ineome from the first clas.~ 

passenger fares and has pointed out 
that th(' l"('ceipts have not increased 
more than about Rs. 2 crores. The-
actual increa.~e in receipts from drst 
class non-suburban passenger has 
been 34 per cent. between 1955-56, 
and 1957 -6G-that is, in four yean. 
It should not be forgotten that there 
has been no cbenge in the rate!! of 
pa1l!lenger fares since 1955-56. 

I do not know why he says he is 
puzzled by the flgul'e!l in the IHl-82 
Budget for expected receipts from 
thin! class passengers. He has him-
self referred to the fact that the bud-
,etary ~eiptR include results of the 
merler of the pauenler tax from 
which collections Ra. 12' 5 crOTeS are 
to be made available to the State 
Governments. This fact then of the 
merger of the pa .. n,.r tax is the 

explanation for the expected lar,e in-
crease of the 13 crores in the coming 
year in the passenger receipts, 

13,.S hn, 

[SHRI MULCHAND DUBE ill the Chair] 

He has also eommented that the ex-
penditure on salaries and wages has 
gone up in the last 4-5 years by only 
22 per cent but the expenditure on 
fuel has gone up very much more. He 
has himself referred to the fact that 
('oal prices have been put up a num-
ber of times. Perhaps he has not had 
time to study the very detailed ana-
lysis that has been made of the fn-
creasl.' in the expenditure on fuel in 
the last 5 year~ which is to be found 
at pagl's 38-43 d thE' Revil>w that bas 
been l'irculated to the hon. Members 
on thl> performance of the Indian Gov-
ernment Railways. 

I am briefly mentioning these point. 
l>l'cause tlte question of economy haa 
lIe('n raised by several hon. Members. 
There has been a large increase 
in the quantum of Traffic and as the 
Hevie ..... brings out. the quantum or 
coal ('on!lumed increased by about 53 
per cent in 1959-60 over 1950-51 
where'sse the gross ton miles have in-
crease by 63 per cent. The improve-
ment could have b(."Cn more but for 
one factor which the Review brin,s 
out precillely-that ill the decreue 
that thl'rt., has been in the last few 
Yl'81"l1 in the supply of 1l1~le(~ted grades 
of coal to th(' Railways and the in-
erease that then· ha~ been in the 
liupply of lower grades of coal. Thi8 
is a factor whi('h naturally Increuc. 
the quantity conRumed and further,-
such i8. the preS4llt price structure 
of ('oal alllo th(' total COlt of thl' coal 
COr1J1umed. 

I want to clear another milunder-
standing which has arisen out ot the 
rccommPfldations of the Railway Con-
vention Committee reprdln, the 
dividend payable on new line. which 
have been deferred for dve' yean, 
Perhaps it is felt in 80JJIe quarWn 
that so lon, .. the line wUl not pay 
Ita W8!-, d.Jvidend will not become 
pa,ablt!. That i. not the potltion.. The 
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clarification made by the recent Con-
vention Committee does not at all 
mean this. The PO'lition is that from 
the 6th year onwards the railway must 
pay the full dividend on all new lines, 
('ven on unrl'munerative new lines. 
II, however, a line turns out to be 
remunerative and further it makes 
:something more in profit than is ade_ 
quate to cover the current dividend. 
the railways must go further and pay 
not only current dividend on the capi-
tal assets of this line but pay also 
the dividend that would have been 
due in the ir~t five years of the work-
ing of the new line but for the 
divi'l"nd deferred. 

Shrl Naushlr Bharucha: The ex-
planatory note does not say that, Even 
.on the first page you say: 

"It has also been clarified by 
the 1960 Committee that the Divi-
dend on new lines. deferred for a 
period of five years, whieh is to 
be calculated at the ratc of inter-
est chargcd to Commercial Depart_ 
ments under the recommE'ndations 
of the 1954 Committee, would be-
come payable only if th(' net in-
come of thesf' tines leaves a sur_ 
plu~ ...... " It may not leave a 
~urplus at all. 

8hrl Jagjivan Ram: wnntl'd to 
darlfy the position. I think I hav(' 
made the int('ntion clear. 

The qUl'stion has also beclI 1'1.1.' I' . 

whether the incrl'ase in the traffic has 
been commensurate with the increase 
in the capital investment of the Rail-
ways and I would like to give some 
figlIr!'s, which may be of interest to 
the House. I have recently had a 
study made of the physical assets 
utilised today for carrying each mil-
lion net tons miles of good~ per day 
as compared with thl' position just 
bf.fort' thr war and on the eve of the 
First Plan and of the Second Plan. In 
1938-39. 66 broad-gauge locomotives 
were used for hauling one million net 
ton miles of good!l per day. Today 
only 43 ~team locomotives arl' requir-
-ed by about 87 per cent but the In_ 

improvement is mainly due to the 
better utilisation of locomotives and 
ment that there has been in the trac-
tive effort. As for wagons, 2849 wa-
gons in terms of broad-gauge four 
wheelers u~ed to be for movini one 
million net ton miles of goods per day 
in 1938-39. In 1950-51 the figure was 
2304 and it came down further to 1848 
at the end of 1955-56. It diminished 
further to 1686 broad-gauge four 
whel'1ers in 1959_60. Similar impro-
\ ,'ment in the utilisation of the metre-
gauge wagons has also taken place, 
notwithstanding the great increase in 
the haulage of coal and ores with its 
significant effect on the increase of 
empty haulage in the I'e er~t' direc-
tion. 

As for running track, the traffic now 
put through, say 1000 running track 
miles of broad-g·auge. is almost 70 per 
cent more than it was on the eve of 
the First Plan and almost three times 
t.hat of 1938-39. In other words. there 
is incrcesingly better uSe of our phylli-
".I il.·:"e., of thl' lo{'omotives, wagol1:: 
tracks etc. 

Thus it is that thl' increase in capi-
tal in the 10 years of the two Plans 
proportionately less than the increase 
in traffic notwithstanding thl' great 
and inherent disadvantagl' that clfpitai 
today fdches only one third or 
(mdourth of the physical assets that it 
would OrOCIITp. bf'fnrf' til.. W:lT. A 

great proportion of the capital at 
charge of R.~. 834'.1 Crores in 1950-51 
refkcted the capital assets acquired at 
prewar prices whereas the subsquent 
addition of capital in the two Plans 
has been Rs. 727'7 crores. Neverthe-
less. as I said, the increase in tramc 
carried is more than the increase in 
capital. The railways are striving to 
improve further even on the current 
efficient utilisation of physical assebl. 
This is the correct explanation of para 
31 of my budget speech which Shri 
Nallshir Bharucha ha~ either mis-
understood or misinterpreted. 

In t~period of two Plans, the capi-
tal at charge as PN books has increee-
f'd for carrying the same trame. 'nle 
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increase in capital as adjusted for 
1938-39 cos~s come up to 33 peT cent. 
The actual increaSt' in gOOGS traffic car-
t jed by the railways is 100 per cent 
which exceeds even the increase III 
bookf'ci capital. The gross traffic recei-
pts whi.:h depend on the rates in foref' 
from time to time and are also aft'ect-
~d by an incrE'ase in the quantum of 
low-rat~·d t:'1ffir, and more so if they 
are carriE'd over long distances at a 
~t('eply telescopi(' rates, canl1lOt be the 
corrE'c! criterion to judge the utilisa-
tion of additional capital. It should 
rather be thE' incrpase in physical per-
formance whirh. as I have !>tated al-
ready, exceeds the increase in capital. 

The write-back of the cost of cer_ 
tain new lines from the development 
fund to the capital, to which also at_ 
t01ltion was drawn, has to be under-
stood in the background that this is in 
kt'Cping with the principle:; adopted 
on the 1954 Convl'ntion Committee's 
l'l'comml,ndatio:1s, tha: j" t,ha: the coSt 
of all npw lint's should be charged tn 
capital from the very beginning. It 
i, also in line with the Auditor_ 
General's suggestion for wiping off 
thi' loan by charging it to capital ac-
('aunt to thl' extent justifiable. From 
the point of view of the railways, the 
write_back ml'ans that the develop-
ment fund will save the loss of interest 
on the fund balances corresponding-
ly at the average rate of Government 
borrowings, but, on the other hand, 
the railway will pay dividend at 8 
highel' rate of 41 per cent on the 
amount transferred to capital. Certain_ 
ly, the general finances stand to gain 
by thi~ arrangement. 

Shrl Nall8hlr Bbarueha: Not Vf'ry 
sa tisfactory. 

ShrJ Jarjivan Bam: There are ont! 
or two special aspects of the financial 
results to which attention has been 
drawn. Shri Asoka Mehta suggested 
that the results of the working of 
i!'ldividual zonal railways might be in-
corporated in the budget speech. An 
attl"mpt has been made in the conctucL 
inl{ paragraph of the Rt-view which hh 
been clttulaled with the budget docu-

ments to indicate the special features 
of certain railways like the North_ 
Eastern and the Northeast Frontier 
Railway,;. The financial results of all 
the railways are givell in the ex-
planatory memorandum on their rail_ 
way budget. In particular, the han, 
Member asked why the net loss whicb 
was about Rs. 9, crores in 19157-58 011 
the ('ombined North-eastern railway 
should have practically doubled in 
1959-60 after the bifurcation of this 
railway. This llet loss is computed 
with reference to the earnings and 
expenses. The earnings of the two 
bifurcated railways together amount-
ed to about Hs. 29',5 crores in ]959-60 
against about Rs. 32.5 crores of fonner 
North eastern Railway in 1957.58. 
This difference is not due to any faU 
in traffic, but due to the fact that the 
work of apportionment ot the earninp 
attributable to other railways on 
through traffic, which was in alTl'8rs in 
1957-58 has been over taken and the 
inflation in the figure ot the North 
eastern Railway's earnings in 1957-158, 
by a corresponding reduction in other 
railway ('arnings was adjusted. Th .. 
in itself accounts tOIl' Hs. 3 crort'R au 
of th(' Hs. 10 crores. 

As regards working e pen~es, the 
expensCl'i at the two bifurcated rail-
ways, as compared to the combined 
railway, increased in this period by 
about 18 per cent: i.e. Rs. 5' 8 ('roreR by 
as against a ten per cent increa;e on 
tht' Indian railways as a whole. There 
was no a.ppreciable increase in admi-
nistrative expendlture on account of 
thlt bifurcation. but thf. special fea-
tures of repairs and maintenance ec-
coun t tor a large portion of the in-
crease in expensCli. The rea . .;()ns for 
the work 'ng expenses Increasing in 
thO' r.ase of these railways at a futer 
ra~ than on other Indian railways 
art' given in some detail In the con-
cluding paragraph or the Rrvlew to 
which J have alN'ady rrlt"lTed to. In 
particular, the mellul'e!l for .!rMlgth-
f'nin,l! certain lIectkma on the 
A.am rail-link which h.avt" been un-
dertaken since 1957-58 are re!lUltln. 
In 8Ubmntial addition to the u-
tete involvlne In tum an appreciable 
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additional expenditure on repairs and 
maiatenance. I want to add hawever, 
that I am not contenting myself with 
this broad analysis of the matter and 
I shall arrange for a special study be-
ing made on these two railways 
to S(.'e if thl're is scope for bringing 
down their working expenses. 

These are the main financial aspects 
that were raised here. Apart from 
them, the han. Members, when they 
BPoke raised the question about the 
various local requiremt"nts l,ike shed,; 
on platforms, expansion of goods sheds, 
amenities at the stations, whether in 
the south or in the north, etc. In the 
climate of our country-somewhere it 
i!: h(,!lvy monsoon or somewhere else 
there is scorching heat during sum-
mer-one can understand the neces-
!lity of providing sheds on platforms, 
or even providing covered accommo-
dation for the goods sheds. It may not 
be possible to provide these sheds in 
all the station:; during a short period. 
But what I propose to do is to providc 
on a programmed basis. tht, sht"d ac-
commodation at the stations, and also 
to provide the minimum am('nitil~ for 
the passenger". 

Some han. Members mentioned 
about the difficulty of drinking water 
on certain sections. Orders were issu-
ed last year to thl' rllilways--and these 
have lx-en renew<>d-that before the 
summl'r ,ets in adequate arrangemnts 
should be made at all stations for the 
supply of wholesom,f! drinking water 
and that where necessary, tube-wells 
should be sunk Or small hand-pumps 
should be provided. 

Then there is the question of provl-
.Ion of overbrldg(>S at level cross-
Ings. This ue~ion as otten raised. 
and I want to intorm the HOWle that 
ItO far as the railways are concerned. 
we are prepared to provide over-
bridges at level crossings if the State 
Govemmenbl or the local authorities 
concemed are prepared to contribute 
their share or Incur the ezpenctiture 
1leCPS!I8ry for raisin, the level of the 

road Or depressing it as the case may 
be As a matter of fact, We have ad-
dressed alI the State Governments to 
prepare a list of all the overbridge.i or 
underbridges that they will require 
on the level crossings in their States, 
to determine the priorities of those 
overbridges and to prov.ide the re-
quisite sum of money in their plans. 

Shri Rajendra Singh (Chapra): 
What would be the share of the States 
in this matter? 

Shri Jagjlvan Ram: It the hon. 
Member will try to understand what 
I am saying, he will find that it js 
very difficult to fix any percentage. 
What thi' railways are to do 
IS, to provide th'~ bridge, while 
what the State Governments or 
the local authorities are to do is that 
tht"y should provide the approach 
roads. Therefore, there is no fixed 
contribution. In rural areas, the cost 
may lx' a nominal one, in urban areas 
or in big cities. their cost may be 
perhaps several times more t,han what 
it would cost the railways. 

But the proposition is vt.'ry simple. 
Some friend,.; raised a specific ques-
lion about overbridges whether in 
Punjab, Madras or elsewhere. But 
this is thp one principle. As soon as 
the Stale Government or the local 
authority approach the railway, they 
have to fix the location of the over-
bridge to be constructed ... 

ShrlmaU ParvaUU Krishnan (Coim-
batore): Where the overbridge is at a 
point where it has to croS3 a national 
highway. would it be thp responsibi-
lity of the State Government or the 
Central Minist.'y? 

Sbrl Jacj1VaD Ram: Where a national 
tiona I highway crosses, it will be the 
Trilnsport Ministry. Thf' hon. Membel" 
i!l ortunat~ in that. 

SIui Cblataaoal PaIlIrrahi (Puri) : 
What about others? 
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Shri "a&'jivlUl Bam: Others also 
may approach the Transport Minis-
try as well. 

Then, there were requests for stop-
page of trains at certain stations. 
There the railways are in a very un-
enviable position. People want faster 
trains and at the same time they want 
trains to stop at short distances. Both 
cannot happen. The other day some 
hon. Member was saying that he was 
not able to tour his constituency be-
cause a certain mail or express train 
does not stop at a particular station. It 
bf.>comes dift1cult at times to accede to 
all the requests for stopping a mail or 
express train, because if all the re-
quests are acceded to, the train ceases 
to be an express train. (Interruption). 
Where it is possible, the time of stop-
pages should be reduced and if within 
tha.t period, we can provide some halts 
.at some stations, we can do that. 
Again, the question is, if a request is 
made for stopping an express or mail 
train at a particular station and if WE' 
find that the traffic at another station 
is much larger, than at that station. 
then justifiably We cannot stop th(' 
train at that station and not at the 
station wh('re the traffic is larger. If 
we stop it at both place3, the train 
ceases to b{, an express or mail train. 
How('ver, I would ask the Railway 
Board to examine whatever sugges-
tions have been made and do what-
ever is possible. 

Suggestion' haVe been made for the 
introduction of additional trains as 
well. As hon. Members are aware. 
every yeQr we are Introducing new 
trains or strengthening the existing 
ones by adding more cOllches to them 
or by extt-nding their runs. AI) these 
suggestions will be considered and 
wherever it is possible commensurate 
with the availability of rolling stock 
and track capacity. additional train!! 
wil) be introduced. 

The mOlrt important aspect from the 
Members point of view was the de-
mand tor the con!l1.ruction of new ail-
way lines. I asked the Railway Board 
to prepare a list of all the railway 

lines, demands for Whlch havc b('cn 
made dn this session, It does not in-
clude the various demands that have 
come to us from the State Govern-
ments and the demands made by hon. 
Members in the past. This list relate. 
only to those new lines which have 
been proposed during the current 
discussion and it comes to 1190 
miles of metre gallie which will 
cost lUi. 108' 6 crores and 777 miles of 
broad gauge, which will ro~hly cost 
Rs. 89' 8 crores. The total comes to 
1975 miles costing Rs. 198' 4 crores. 
Roughly the demand.:; for the construc-
tion of new railway lines during the 
present discussion only come to 
nearly 2000 milps costing nearly 
Rs. 200 cron·s. 

An HOD. Member: That is not much. 

Shri JarJlvan Ram: I wish I eould 
get this amount from the Planning 
Commission. I wish that the resour-
ces available with the Planning Com-
mission will peMl1it thl'm to makE' this 
allocation. I have already said in my 
budget speech that we are consiru'ring 
undert.aking a few additional lines 
duning the third Plan period, and we 
have already approached the PJanmng 
Commission. As I have statt.'Ci. I am 
more Or les.> confident that some ad-
ditional allocation will be made to the 
Railway Ministry for undertaking 
new railway lines not yet included in 
the third Plan. More than that, it will 
be difficult to !l8Y at this stage. 

Shrt T. B, Ylttal Kao (Khammam): 
You wlll get the sanction in the Alta 
year of the third Plan? 

Shri J ... Jlvaa Ram: I am expectin" 
it to be made in the tlnrt year Uselt. 

Then, the question has been raised, 
where roads are fully developed, why 
railways should be constructed.. My 
hon. friend. Shri Alva. who has con-
veniently disappeared, was uylng 
that the railways !lilY that they 
will undertake the new metre 
gauge line from Dandeli. it tMn! 
is an ulurance trom the State 
Government that permitll tor ~d 
transport will not be 1Ibet'.lIy 
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issued. I do not think there j,; any-
thing in that to which objection could 
be taken. There is a line which at 
present belongs to the Mysort' State 
Government and which, if taken over 
by us, will require immediate rehabi-
litation. Unless we are sure of the 
profit that will be available to the 
railways, the f'ailways could not be 
expected to go and invest money in 
that. The traftk available will be 
mainly from one or two industries in 
that area. If the railways are only to 
transport the raw material for the 
industries and if the finished products 
are to be transported by motor trans-
port, surely the railways will have 
to consider whether to take over that 
line or not. I do not think there is 
anything in it to which objection can 
bw taken. 

When undertaking construct;on oC 
new railway lines, naturally the eco-
nomics of that line will have to be 
studied. What we mean by trame sur-
vey of a proposed new line is a sur-
vey to find out the traffic potential in 
that nrt'R, whether it will give 
adequate return on thE' cost of 
ihe railway line or not, whe-
ther the railway line will be remWle-
rative or not. These are preliminary 
factors which any prudent business-
man will consider and I am surprised 
that at timPs objection is taken to it 
by some Members, They want to have 
one set of ethic!; for themselves and 
another SE't of ethics for thE' railways. 
They plead for freedom 10 transport 
th(';r traffic bv any mode of transport 
they like, C~rtai~IY, you have your 
fr('edom, But, will you give the ran-
wavs the samf' freedom to some ex-
t!'n't? No. So, there ar!, two standards. 

8hrl P'raftk A.nthemy (Nominated-
Anglo-Indians) Double !!4andards, 

Sui JalJlvan Ram: YI'; double 
mndards, I was making a mention 
of this In connection with the cons-
truction of new railway lines, I have 
felt at tim~ that the railways not 
being a purely commercial or,anisa-
tion but aI!IO a utility concern, at 
tlmMl railway lines whll'h may not be 

justified purely on e::onomic conside-
rations may have to be undertaken by 
the railway. But that is another 
matter. 

In this connection, while talking of 
railway development and road deve-
lopment one comes to the question at 
coordinat;on between different modes 
of transport. Shri Asoka Mehta and 
Dr Krishnaswami made a brief· refe-
ren.ce to the interim report of the 
Npogy Committee. The Neogy Com-
mittee has made no recommendation. 
In the report what they have done is 
to pose various questions before the 
nation. 

Shri Bimal Ghose: That will come 
in the fin a I report, 

Shri Jagjlvan Ram: The final report 
wi1! come. But this i~ only an interim 
report in which they have made no 
recomm['ndations. They have only 
analysed the problem and put a num-
ber of questions so that the country 
may engage itself in thinkin.g of those 
questions. I am not gOing into the de-
tails of the inter.im report. What I alii 
saying is that in our country at prc-
,'elll there is fuII SCOPe for the deve-
lopment of all modes of transport and 
if at times the question of coordina-
tion is brought up, I feel perhaps it is 
for the co-existence of the most pri-
mitive and the most modem modes of 
transport. Because, there ,is scope for 
them. Starting from the bullock-cart 
and even the he:ldload of men and 
women and ending with aircraft trans-
port. thl"re is scope for all modes of 
transport in our country at present. I 
do not see any reason why one should 
be app:-ehensive of any competition 
betwecn different modes of tran '.poM 
if they are developed sensibly and 
rationallv. So. there is scope for 
de elop~ent of all modes of trans-
port. As I have said. in the present 
stat .. of development of our country. 
there-is !lCOpe for the bullock-cart, for 
motor transport inland transport. 
l~outal shipping. railways. everythi .... 
But one has to very objedively study 
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the question and see that every area 
is provided with one or more than one 
mode of transport in order that trans-
port difficulty does not lead to bottle-
neck in the economic development of 
the country. 

Connected with the construction of 
new railway lines is the question of 
conversion of some of the narrow 
gauge or metre-gauge railway lines 
into broad-gauge or metre-gauge 
lines, as the case may be. Thait que.,;-
tion is also constantly studied and 
wherev·er for creating more line 
capacity conversion is neceSlSary, that 
is undertaken. 

On track renewal, there is &orne 
time lag in fulfillin.g the target of 
track rent.>wals. But I am ILSsured 
that by the end of this year we will be 
able to do about 8,000 miles of track 
renewal. 

Then the question of the strength 
of the railway lines was raised, espe-
cially that from Poona to Bangalore. 
I have got all the details with me. The 
programme to strengthen or re-lay the 
line is being done on a programme 
basis. Certain sections have been re-
laid and certain sections have been 
strengthened; other sections are to bE' 
taken up during the Third Plan tor 
re-Iaying and strengthening. That ap-
plies to all other section also. As 
I said, broadly where it is felt neces-
sary that the work has to be done, it 
is undertaken. 

Some friends have raiSt>d the ques-
tion of nationalisation of narrow 
gauge railway lines and in that con-
nection one or two speciftc railway 
lines were memi ,ned. Shri Elias made 
mention of one line. 

SbrlmatJ PuvathJ KrlshaaD: Yes, he 
is noddint his head also. 

Sbri Jadina 8am: I may in10nn 
him that there are two or three typea 
of railway lines. In one cue, 1he type 
which he reft'rred to, the agreement 

is not with the Government; it is with 
the district board. At the expJry of a 
cer~in periOd tb.e di:rtrict board will 
have the option to purchase tha.t rail-
way line. The .ten-year period will 
lapse after two or three yeaTS. I am 
sure that Shri Elias will be particu-
lar to see that at the expiry of that 
period the district board gives notice 
to take over the railway. 

Shrl Muhammed Elias 
The district. board cannot 
railway.>. 

(Howra·h) : 
buy the 

Shrl Jadlvan Ram: They have to 
extend the time. Either the district 
board gives notice one year earlier 
before the date of expiry of tha 
agreement or they extend the period. 

Sbri T. B. "Utal Rao: Wherl' there 
is no district board? 

Slul J ... Jlvan Ram: Then there are 
certain railways who have agree-
ments whh us. I was looking into that 
matter and I found there are 10 or 11, 
in all, 01 such linea throughout the 
country. The period of expiry of agree-
ments start from 1962, and go on TO 

1963, 1964 like that tor different 
mil ways. So. there is timl' to 
consider whether to give notice 
to take them over or not. At preeent 
the policy has been not to waste our 
good money in taking over railways 
which are badly in need ot rehabilita-
tion. Because, I know that accordm. 
to our railway standards most of the!' 
railways we will not be able to run. 
Therefore, it is not worth spendine 
our money in taklng over thoec rail-
ways, lx-cau.>e that money can betwr 
be utiHzed in construction ot new rail-
way lioc'S, But, as and whC'n the tim_ 
comes. if on examination it ill found 
tat it may be necessary to maintain 
the railways in the intereru of the 
arca concemed---1)t>rbapll thf'J'e may 
not be other means ot tranlq)Ort in 
that al'ea-in that case, tht' Govf"M1-
ment will consider the advisability of 
takinc OVe1' the rultTOW gauge railway-
lines. 

The proposed agreement tor througb 
tral'l\c from PakiBtan to PaldJtan 
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.through India and from India to India 
through Pakistan has agitated the 
House very much. At this stage I will 
not say much about that except that in 
~on8idering the question of ratifying 
that agreement Government will natu-
rally take the feelings of the members 
of this House into consideration and 
will see that the interests of the nation 
Bre not j.copardised in any way. 

Dr. M. S. Alley (Nagpur): May 
.ask of the hon. Minister whether the 
agreement has taken place and only 
ratification remains? 

8hrl Jarjivan Ram: I am afraid, the 
bon. Member has not followed me. 
I have said "before the Government 
ratifies the agreement. So, it means 
that the agreement has not been rati-
fied by the Government. It has been 
stated several times in this House. 
more than once that delegations from 
tnc two governments met. discussed, 
t'ithcr in India or in Pakistan and 
thl'y dN'W up ('crt.ain proposals and 
unless thosl' proposals are accepted 
by the Government, therf' is no agree-
ment (InterTuptirms). 

That is what I say. It ~s a propo.>al 
by the omcia ~ which has not been ac-
cepted by the Govcrnment as such. 
So then' h; no agrccment. That is 
what I have stated in reply to a ques-
tion in tht, Hous£'. Ev('ry aspect of the 
question will bc taken into considera-
tion when either today or tomorrow 
or after S(lme time we consider the 
question of ratification of that agree-
m(V)1lt. More than that I will not say 
at this stagt', ex('ept, that the country, 
interests will always be kept 
~upreme. 

One aspe('t of the railways' respon-
!dbility in a planned economy will 
have to be apprecialro. Ordinarly peo-
plE' think that the railway!! should 
moVE' all th~ traffic that ofters. Shri 
Bharu('ha aOO thinks 90. When thE' 
country is proceeding on the basis of 
a planned ('('onomy and development. 
when WE' are having successive Five-
Year Plans it means that by and larg~ 

our production is planned--l am not 
speaking of any particular commo-
dity; but generally our production is 
planned-our distribution is planned 
and ,the means of distribution, that is, 
transport. are also planned. Our re-
sources are limited and therefore prio-
ritie; have to be fixed. We have to see 
what the size of the Plan should be 
and wha t the resources available for 
thf' Plan are. With the conflicting de-
mandg of the various interests, like, 
industry. mines, agriculture, or trans-
port viz. coastal shipping, railways, 
motor transport etc. resources being 
limited priorities have to be fixed. That 
one important aspect should not be for-
gotten while suggesting that the rail-
ways should prepare themselve...; to 
lift all the traffic that offers in the 
country. 

Shri Naushir Bharucha: Do you 
suggest that planning is faulty'? 

Shrl Jaejlvan Bam: No, I am not 
suug£'sting that planning i!l faulty. 

Shrl Nausblr Bharucha: Morf' pro-
duction and less capacity to ('arry 
m£'ans that planning is faulty. 

Sbrl JarJivan Ram: I do not know 
whether planning is faulty or under-
standing is faulty. 

An HOD. Member: Who;;e under-
standing-this side's or that side's? 

8brl JarJIVAn Ram: Of course. that 
side's. 

When resources are limited, you 
have to fix priorities. The railways 
are not in a position to lift all the 
traffic that offers in the country. 

Shrl Braj Raj SID«b: I do not think 
anybody demands that. Nobody 
demands that. But under the system 
of priorities fixed by them they must 
fulfil their target. That is the point. 
I think tbis is a matter which is agita-
ting the mind of the country. 
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Shri J&J'jlvan Ram: No, that is not 
the point. Shri Bharucha said that 
the railways should lift all the tramc. 
I say that we are not in a position to 
lift all that traffic becaUSe we do not 
haVe the resources to create the capa-
city. 

[MR DEPUTY-SPEAKER in the Chair] 

Shrl Naushlr Bharucha: All the 
traffic offered as a result of the Plan 
must be carried by you. You cannot 
deny that. If you say that it is more 
than what your capacity permits, it 
means that planning is faulty. 

Shri JarJlvan Ram: What I am 
bringing home to Shri Bharucha is 
that the first principle will be ..... . 

Mr. Deputy-Speaker: All that is said 
should be addressed to the Chair. 

Sbrl Jagjivan Ram: Yes, Sir. That is 
why I have not said 'You'; I have said 
'Shri Bharucha'. 

I was trying to explain so that the 
House may appreciate that when we 
are proceeding on the basis of SUCCel-
sive Plans, when a task is assigned to 
the railways saying that the railways 
will have to move so much of trafBc 
and when even the different commodi-
ties and their quantities are decided 
roughly, it is very difBcult for the 
railways to move all the traffic that Js 
offered. 

Now, a shortage of coal has been 
felt in different areas of the country. I 
would like to explain what the posi-
tion is without apportioning blame. 
The position is that according to the 
Second Five-Year Plan the target fixed 
for the production of coal in the la.t 
year of the Plan was 60 million tons. 
Based on a production of 60 million 
tons, the railways were to move 55 
million tons of coal. The HOUle 11 
aware that In 1958 there wu an ec»-
nemic recession. At that time a re-
appraisal of the Plan was done by the 
Planning Commilslon. Durin, the 
reappraisal of the Plan the Plannlng 
Commission felt that the production 
of coal wiD be three to four m1Won 
2089(AI) LSD-8 
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tons less than the target fixed for the 
industry. It was decided then that the 
production will be 56 million tooa. 
Based on an anticipated production of 
56 million tons of coal in the last year 
of the Second Five-Year Plan, the 
target for the railways to move coal 
was fixed at 51 million tons. ThJa 51 
million tons comprised of 9 million 
tons for the steel factories and 42 mIl-
lion tons for the consumers other than 
the steel factories but includin, the 
railways. The railways were assign-
ed the task of moving 51 million tons 
in the last year of the Second Five-
Year Plan and what I was goin, to 
inform the House is that we have mov-
ed this. 

An Hon. Member: Have you? 

Shrl J&J'Jlvan' Ram: Yes. 9 million 
tons was for the steel factories, but 
the steel factories did not require 9 
million tons. They required only 7' Ii 
million tons. 

Shrl Naushlr Bhanacha: You have 
now come to saying that the imple-
mentation of the Plan is faulty. 

Shrl JarJlvan Ram: We have moved 
42 million tons for consumers other 
than the steel factories. So far as the 
steel factories are concerned, at pre-
sent their demand is 7' 5 million tons, 
but even if it comes to 9 million tons 
we are prepared to move that much. 
That is the position. But it does Dot 
give me satisfaction to say that we 
have fulfilled OUr task when I find 
that shortages are bein, felt in 
different areas of the country. 

Then the question was raised about 
moving coal to Kanpur. I would like 
10 say that for moving coal to Kanpur 
It has to be mov.ed above Mupal 
Sarai. The capacity of Mugbal Sara! 
was tlxed. at 1900 wa,olW a day and 
we have reached that tar,et by and 
'arge. But the requirement of 1900 
wagons is not only for UP, Punjab and 
Rajasthan but it is allO fOr Central 
and Western India. What I IUD_ted 
in the other House was that 11 the 
requirements of Watern India are 
switched over from Kampn) and 
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Jharia coal-fields in Bihar and Bengal 
to Chanda and Pench Valley coal-fields 
In Central India, perhaps the railways 
will be in a better position to move 
more coal to Western India. 

Shrt Blmal Gh08e: Has the diffi-
culty arisen because what was origin-
ally suggested in the Plan for meeting 
the requirements from Bengal and 
Orissa coal fields has not materialised? 
Is that so? 

8hri Jar,lvan Ram: Shri Bimal 
Ghose got the report of the National 
Coal Development Corporation. He 
will look up as to what the planned 
production in the different coal-fields 
was and what the production in the 
different coal-fields has been. But the 
capacity of the railways was fixed at 
1900 wagons per day and We have by 
and large reached that target. But 
all the same demand has increased 
in different areas. Let us appre-
ciate that important factor name-
ly, that demand for coal has in-
creased in every area for industries. 
It is to the rood of the country that 
a number of small-scale and cottage 
industries have come up. They re-
quire more coal. Prosperity has in-
creased in the rural areas. People 
want to construct pucca houses instead 
of kutcha houses. Therefore they re-
quire more coal. But, as I have stat-
ed, with the allocation made to the 
railways and the targets fixed for them 
today, I am not in a position to move 
more than that. I am very frank with 
the House. We have to create addi-
tional capacity for movln, additional 
quantity of traffic and certain actions 
are being taken. ~ I stated in the 
other House, above Mughalsarai I 
will be In a position to do 150 to 
200 wagons more If a new line 
which Is letting ready, eeom~ 
avalla·ble, and by July I will be able 
to do more. 

The condItion in U.P., Rajasthan and 
Punjab will very much Improve if the 
.uppli61 for Western India are met 
from the Central India coalftelds. 
AgaIn, there is the difftculty In the 
IOUth. If the south could be catered 

from Singareni coalfields Instead of 
from the Bengal-Bihar coalftelds, per-
haps the Railways will be in a better 
position ... 

Shri Sinhasan Slnrb (Gorakhpur) : 
Who is responsible for the allotment of 
these coals. Instead of from Madhya 
Pradesh to Rajasthan they allot from 
Madhya Pradesh to Uttar Pradesh, and 
from Singareni to Bengal. Who is 
responsible for this? 

Shri Jagjivan Ram: '1'~c allotment is 
made by the Coal Commissioner and 
not by the Railways. I am just giving 
the factual position. Perhaps we will 
be able to do better .  .  . 

Shrl Braj Raj Singh: Sir, On a point 
of order. Do we take it that the Coal 
Commissioner is coming in the way? 
The hon. Minister has said like this 
in the Rajya Sabha, and he has been 
saying this in answer to questions and 
now also. This means that there is 
some sort of s'umbling block put by 
the Coal Commissioner and he is not 
allowing the Minister to do the right 
thing. Within one Government these 
things cannot be allowed. The country 
is not interested as to who is at fault, 
whether it is the Coal Commissioner, 
the Railway Minister or the S eel 
Minister. We are entitled to know 
why it is not being done. 

Mr. Deputy-Speaker: I would have 
allowed this interruption even if the 
hon. Member had not raised it by way 
of a point of order. 

Shrl BraJ Raj Singh: Sir, I wanted 
to know ... 

Mr. Depaty-Speaker: I do feel as 
much as the hon. Member does. Surely, 
I sympathise with him. Yes, the hon. 
Minister. 

Shrt JacJlvaD Ram: I am not blam-
Ing anybody. That is the farthest 
from my intention. 'nle on. Mem-
ber wanted to know who makes the 
allotment. I am only giving the 
faetual information that the allotment 
of wagons from the collieries to the 
consumen is made by the Coal Com-
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missioner and that the Railways have 
nothing to do in the matter. That is 
the factual position. 

Shri T. B. VUtal Rao: Only one clari-
fication. The Railways have been 
asked to move during the Second Plan 
period 162 million tons. But they are 
going to move, at the end of the 
Second Plan period, only 154 million 
tons. There is a shortfall. Where was 
it? After the reappraisal of the Plan, 
the target allotted to the Railways waS 
never brought down. 

Mr. Deputy-Speaker: He has said 
that from 60 million tons it was 
brought down to 56 million tons, and 
the share allotted to Railways was ... 

Shri T. B. Vlttal Rao: When the 
reappraisal took place the target for 
coal was lowered, but the target for 
Railways was never touched. 162 
million tons of originating traffic they 
have to move. 

Shri JarJlvan Ram: I was talking of 
coal. So far as the other traflic is 
concerned, with regard to the short-
raIl in regard to other goods traffic, 
some explanation has been given in 
my speech and in the review as well. 
Sa I am not going into that. There 
has been some shortfall and the 
reasons for that have been given. 

Shrl Blmal Gbose: Wohe!"e is it? 

8ui JaeJlftD Ram: I may inform 
the House that this question Is being 
examined at present at the highest 
level-how we can incerue te trans-
port capacity and how coal could be 
transported by all possible methods, 
whether by rail Or to short distances 
by road or by coastal shipping. This 
question i.a beln, examined at the 
highest level. 

Shri Asoka Mehta raised a qU8lt101l 
about the short-fall in the expenditure 
on the Railway workshops. There bas 
not been much shortfall, becauae up 
till now We will be apendin, nearly 
RI. 50 crores. What he referred to wu 
perhaps only the worb side. But the 
expenditure includea plants and 
machinery as well. There will be a 

shortfall of Rs. 15 crorea. That is 
deliberete. I took certain actiON in 
order to increase efficiency and greater 
utilisation in the workshop of plants 
and machinery. As a result of that it 
may not be necessary to spend the 
entire amount allocated for that pur-
pose. 

A Question was raised about the 
maintenance of rolling stock. I will 
refer the hon. Members to the Review 
that has been given and if they will 
look to the figures they will find that 
the maintenance has been quite sa'is-
factory, becaUSe the cases of failures 
have been much less. 

About research, Standard and 
Designs Organisation, I may aasure 
the House that I will see that th& 
work ot research does not .utler for 
want of funds. 

Again, some Member raised the 
point that a provision was made for 
the Railways partlclpatlng in the Road 
Transport Corporations ... 

Shrlmati Parvathl Krishnan: Before 
the hon. Minister ,oes on to that, with 
regard to this question of the Research 
and Designs Organisation we would 
like to know more about what actual 
action is taken on the work that Is 
carried out by that Department; 
because we are told only generally 'hat 
work Is being done lIomething Is being 
taken up. We want to know specifi-
cally what is the work heln, taken up 
110 that we are able to make use of 
that, because otherwise We will be lett 
In the dark. 

Slui JRI'Jlvan Bam: I will I18tlaty 
the hon. Member's curiosity. What I 
am proposin, to do Is that from next 
year, alon&' with the bud,et papen I 
will circula'e a brief note about the 
activities and achievements of these. 

81ufmat1 Parva&bJ KdIIuIM: Not 
too bi,. 

Mr. Deputy-Speaker: "Brief" does 
not mean bl'..... .. .... ...... . .. . 

Shrl D. C. Sharma (GurdaJ1)'Jr): 
She may not be there. 

Mr. Deputy-Speaker: I hope to 
those who are not here It would be 
poated. 
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Shrt JarJlvan Ram: About our parti-
cipating in the Road Transport Cor-
poration, the amount was only Rs. 6 
crores and we have up till now spent 
nearly Rs. 5' 73 crores in the Road 
Transport Corporations of the various 
State Governments. 

Shrimati Parvathi Krishnan raised 
the question of speed of goods trains. 
Without quoting figures I will refer 
her again to the Review. Perhaps she 
looked only into the figures of speed 
of goods train, and she did not look 
into the figures of train miles per run-
ning track miles. If she reads both 
the figures together, perhaps she will 
find a reply to her own question, and 
there will be no caUSe for any bewil-
derment for her. Because, it is well 
known that speed suflers when density 
increases, and if she relates both the 
figures she will find that the speed 
has not suffered to that extent to which 
ncnsity has increased. There has 
been much more increase in density 
and the fall in speed has been much 
less. Therefore, I do not want to 
quote the figures. But again I may 
assure her that it will be our constanl 
endeavour to Ree that the speed further 
increases. 

Shri Frank Anthony complained that 
there was shortage of running stal!. I 
think he is misinformed. We have put 
a ban on recruitment, no doubt. But, 
no ban has been put on the recruit-
ment of opera tin, staff. Ban is put 
only on the offtce or clerical stalf, 
peons, orderlies, and things like that. 
There has been no ban on operating 
staff. Nobody can think of putting a 
ban on the recruitment of operating 
staff because the Railways cannot 
function. He is misinformed. 

He and some other Members perhaps 
mentioned that in my Budget speech, 
no reference was made to the strike. I 
did not feel any necessity for that. 
After the strike, the matter was dis-
cussed in this House in great detail. 
After that, I thoUlht, let normalcy 
come In the Railway why should we '0 into history. Shri A80ka Mehta 
mentioned, quoting flgures of man-day 
lost in the Railways In 1958-59 that If 

DiBcullicm 
the conditions were so good how is it 
that the railwaymen did go on strike. 
It is well known that the strike call 
did not come from the railwaymen 
themselves alone. It was a concerted 
action of all government employees. 

An HOD. Member: 
strike. 

Sympailhetic 

Shri Jagjivan Ram: The railwaymen 
also joined it. As a mattter of fact, 
I have several times put this frank 
question to some of the railwaymen 
themselves. But for this Pay Com-
mission question, perhaps, there was 
nothing outstanding in the Railways 
which might have affected the relations 
on the Railways to such an eX'ent that 
the railwaymen may have been com-
pelled to go on strike. I have been 
always analysing it. Because, I have 
got, on the whole, to maintain good 
relations with railwaymen. I know 
they have fa carry the entire bur<!en 
and unless they are satisfied nothing 
could be done. I will only implore 
Members of the House not to talk too 
much of dh;satisfaction and discontent. 
In a huge organisation like the Rail-
ways, were we have more than a mil-
lion workers, some people may have 
some grievance here and there. That 
cannot be ruled out. I cannot envis-
age any stage where any man in charge 
of Railways can say that there is no-
body in the Railways who has any 
grievance. That will be impossible. 
That would be thin king of somethin, 
utopian. By and large, the relation in 
the Railways have been quite satis-
factory. 

Then, again, some of my trlends 
raised the question of victimisation of 
the strikers. I wish this word victi-
misation ... 

Shri S. M. BanerJee (Kanpur): I 
said harassment. Please read my 
speech. 

Mr. Depaty-Speaker: If that is 
objeeted. to? 

8hrt 8. M. BaDerjee: That is a vet"Y 
mild word. 



3301 Railwall PHALGUNA 15, 1882 (SAKA) Budget--General 3302 
Diacuuion 

Shri Jagjlvan Bam: This one word 
'victimisation' is one on which some 
of the trade union leaders and workers 
have to thrive. I will not say that it 
should be banned. But, I think it is 
the farthest from our intention to vic-
timise a railwayruan merely on account 
of the fact that he went on strike or 
joined the general strike. There were 
cases and the House is aware because 
a statement was laid on the Table of 
the House giving details of the objec-
tionable activities of some of the rail-
way workers who went on strike. Ac-
tion will haVe to be taken in those 
cases. Exaggerated figures are being 
given that so many people have been 
dismissed or discharged or suspended 
Out of 746 persons who were initially 
removed or dismissed as a result of 
conviction and other causes 628 have 
already been reinstated. That leaves 
a balance of 118 employees only. 

So far as staff under suspension Is 
concerned. some friends gave very 
large figures. At present. the number 
of staff under suspension is only 195. 
Out of these, 37 are those against 
whom police cases are pending in the 
courts. We have already asked the 
Railway administrations concerned to 
contact the State Governments and 
to see that these cases are ex-
pedited. Even in these 195 cases, 
we have asked the Railway adminis-
trations to expedite final action in all 
matters. It is a matter of great satis-
faction, no doubt to me and to the 
country, that during the strike a very 
large number of railway s~a  worked 
and were not infiuenced or persuaded 
or coerced to absent themselves from 
duty. 

SbrI RaJendra SIDP: No, Sir, they 
were intimidated, coerced not to go to 
duty. 

Sbrt ladlvan Bam: The hon. Mem-
ber was perhaps trying to persuade 
them not to go to their work. Let 
him admit failure. I am not ,oiDe Into 
that. I was ,oing to say that a very 
large percenta,e Of railwaymen 
attended to their duty. Their work 
hu been appreciated 1D vartou. waya. 

Shri Frank Anthony wu makin. a 
complaint. I say, it has been appre-
ciated in various ways. Perhaps, he 
is aware of that. 

Shri Frank Anthony, perhaps, sug-
gested that there should be some 
independent impartial appelate autho-
rity. Perhaps, he is not aware that 
one such authority exists in the Rail-
ways. It already exists. Where a 
Class III employee does not feel satis-
fied with the decision taken his 
appeal, he can write to the General 
Manager that his case should be re-
ferred to the Railway Rates Tribunal, 
which is an independent impartial 
authority with a High Court Judge 
on it. We have that facility already. ... 
I am afraid, I am exceeding my time. 

Shri Muhammed Elias: What about 
recognition of unions and the Federa-
tion. 

Shri Ja,JlvaD Ram: They will have 
to wait for some time more, before the 
question could be considered by the 
Government whether to give them 
recognition or not. 

ShrJ S. M. Banerjee: Speaking 
about recognition, it ia admitted by 
the Railway Minister that there is no 
forum at present by which the em-
ployees can possibly represent their 
grievances. I only wanted to know 
whether the negotiating machinery or 
monhly meetings should not be allow-
ed tiIl recognition is restored. 

Sbrt J~Jl aD Bam: The employee. 
are always free to represent their 
grievances to the proper authoriUs 
and they are free to write to me u 
well. 

Mr. Depat1-Speaker: Now, tbe 
general dilCussion 11 over. 

Sbrt Muhammed EUu: No, Sir; be 
has not yet ftnilbed. 

Mr. DeputJ-Speaker: I thoulbt he 
said that he bad tnnlll'eued the tJ.me. 

Slart IqJtr.. _: I am c:ooalu.ci. 
iD8, Blr. 
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8brlmatt MaIda Ahmed. (Jorhat): 
We are disappointed that the han. 
Minister has not said anything about 
the Diversion line which I suggested. 

Mr. Deputy-Speaker: That may 
perhaps come later. Sometimes, we 
have to faCe disappointments. 

8bri 1.,Jlvan Bam: I have covered 
line trains. 

8hrlmatl Maida A.hmed.: Apart 
from the Naga troubles, that line i~ 

necessary from the point of view of 
linking more towns in Assam. As my 
hon. collealUe 8hri Liladhar Kotoki 
pointed out that except Gauhati, not a 
single town is touched by the main 
line trains. 

Shrl JqJlvan Ram: That will not 
be possible in the Third Five Year 
Plan. I have broadly touched all the 
important points. 

8brIJDatl lIIaIda Ahmed.: There are 
many more pointa to be replied to. 

Mr. Deputy-Speaker: If the han. 
Member had not raised it, perhapi the 
disappointment would not have been 
so ,reat. 

8brl laliivan Bam: I may assure 
the House that in the mat,er of the 
staff, there is no question of victimisa-
tion. The han. Members have them-
selves felt that the Govemment haa 
been quite lenient in this matter. Then, 
to talk of victimisation iA not justified 
in the context of what the hon. Mem-
bers have themselves IBid about the 
Government taking a very lenient 
attitude in this matter. I will see that 
the few cases that still remain are 
finalised very IOOD. 

8brl T. B. Vltta! Rao: Favourably. 

8hrI Iqjlvan Bam: Jwtly. 

..... De~-SpeUer: The record 
should be correct. Whatever is said by 
tbb Iide and that aide, both .oWe! be 
taken downl 

8hri larJlvan Bam: I mUlt express 
my gratitude to the Members of the 
House for all the good words that they 
have said about the achievement and 
work of the railways. This is again 
due to the hard work, efficient work, 
seMe of duty, discipline and patrioUml 
of more than a million railwaymen on 
the Indian railways. I have no doubt 
that this appreciatWn by this august 
House will encourage them to under-
take the task ahead of them with rene-
wed courage, discipline and efftciency. 

Shri Bra' Raj Singh: Could I seek 
a clarification? 

Mr. Deputy-Speaker: He wanted 
five minutes. He has already taken 
three, he can take the remaining two. 

Sbrl Braj Raj SIDl'h: The picture 
about the movement of coal is not 
clear after his long speech. 

Mr. Deputy-Speaker: Could the 
speech have accelerated the move-
ment? 

Shri BraJ Raj SIDP: He said that 
only in July perhaps in the "Above 
Moghalsarai" direction the railways 
may be able to move 150 to 200 
wagons per day. Till then, what 
arrangements do the railways propose 
to make about the running of induI-
tries in North India and about the 
movement of soft coke for consump-
tion in homes? 

Sbri lqJtvan Bam: So tar as the 
running of the industries is concern-
ed, no industry has been adversely 
affected. The Coal Controller baa 
seen to It that their requirement. are 
met. 

Mr. Deputy-8peaker: The hon. 
Member mipt be referrin, to the 
Firozabad ,lau iDdustry. 

The pneral dbcusskm I. ewer. 'lbe 
Howe will take up l.watift buII-
DeIR. 



PHALGUNA 15, 1882 (SAKA) U.P. SU(I4f'cane 
Cea •. 

14.55 hrs. 

U.P. SUGARCANE CESS (VALIDA-
TION) BILL 

The MiDlster of Revenue aDd CIvil 
Expenditure (Dr. B. Gopala ReddJ): 
On behalf Of Shri Morarji Desai, I 
beg to move: 

''That the Bill to validate the 
imposition and collection of cesses 
on sugarcane under certain .Acta 
of Uttar Pradesh, be taken into 
consideration." 

As the hon. Members may be aware, 
the U.P. Sugarcane Cess Act, 1956 was 
declared uLtra vires and beyond the 
competence of the State Legislature 
by a majority judgment of the Sup-
reme Court delivered on the 13th 
December, 1960, in the case of 
Diamond Sugar Mills Limited and 
another vs. the State of Uttar Pra-
desh. The State Government had 
been levying a cess of 19 nalle pa\Se 
on the entry of sugarcane within the 
premises of a factory. Prior to thIS, 
the State Government had been levy-
ing a similar cess under the U.P. 
Sugar Factories Control Act, 1938 and 
subsequently under the U.P. Sugar-
cane (Regulation of Supply and Pur-
chase) Act, 1953. Section 9 of the 
impugned Act of 1956 provided that 
any cess imposed and act or thing 
done or omitted between the 26th day 
of January, 1950 and the publication 
of the 1956 Act in the State Gazette, 
viz., 23rd June, 1956, under the Act 
of 1938 or of 1953 would be deemed 
to have been validly imposed, done or 
omitted under the 1956 Act. The 
invalidation Of the U.P. Sugarcane 
Ceu Act, 1956, thus invalidated all 
the levies and collection of sugarcane 
cess under any of these Acts, since 
26th January, 1960. 

It would appear from the judgment 
of the Supreme Court that the levy 
of ceu W&I invalidated u the entry 
Of sugarcane within the p~ of 

(Validation) Bin 
a factory could not be described as 
entry of goods into a 'local area' 
within the meaning of Entry 52 of 
List II of the Seventh Schedule. The 
State Government was thus faced with 
a very difficult problem of haviOl to 
refund the total cess eollectecl ainee 
January, 1950 which was of the order 
of as. 45 croreil. The judgment of the 
Supreme Court made it clear that 
there was no other power available 
with the State Government under 
which it could levy tax on entry of 
sugarcane into a factory and the State 
Government could not, therefore, re-
tain the cess already collected by 
them by any other legislative measure. 
The plea of limitation was also of no 
avail to the State Government as 
there was authority for the proposI-
tion that the period of limitation runs 
from the date when the mistake is 
discovered, which, in this case, was 
13th Decembcr, 1960 when the judi-
ment of the Supreme Court was 
delivered. 

The Government of U.P., therefore, 
approached the Central Government 
for intervening in the matter. After 
taking into account all the above 
points as also the fact that the amount 
involved was very large and that if 
its refund had been allowed, the 
benefit of refund would have gone to 
the sugarcane factory own en and not 
to the consumers Of lu,ar from whom 
the cess had already been recovered, 
the Central Government decided to 
take steps to validate the past levies 
and collections of cease. by them. A. 
interested parties were likely to file 
suits immediately for refund of the 
cess collected by the State Govern-
ment, it wu necessary to take 
immediate action for .afeguardln, the 
revenuel and .ince Parliament was 
not in seasion at that time. the Prell-
dent was pleased to promul,ate an 
Ordinance, namely the U.P. Sup!'-
cane Ceu (Validation) Ord!nance, 
1961. The Ordinance, whIch was en-
forced from 3rd February. 1181 .. eka 
to vaUdate the levy and collection of 
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cess on sugarcane by UP. Govern-
ment from 26th January, 1960 up to 
the date of the commencement of the 
Ordinance. 

The present Bill seeks to replace the 
above Ordinance by an Act of Parlia-
ment I trust that the House would 
be one with me if I say that urgent 
intervention by the Centre was neces-
sary in this case, and I trust the 
House will unanimously accept the 
Bill. 

Sir, I move. 

Mr. Deputy-Speaker: Motior movc-
ed: 

"That the Bill to validate thc 
imposition and collection of Cf'SSCS 
on sugarcane under certain ct.~ 

of Uttar Pradesh, be taken into 
('onsideration. " 

.t\' P mI ~ (m~~) : 
~ ~~,li·", ~~ If,T mrm 
~ W I ~ "Ttffi rn ~~ tf·;;rr;;.rr 
.... ~ ~ fl{. ~ ~~ <l''Pl ~ ~ ~ 
~- ~ it I!ftt!f'flf ~~ ~ ! il:i  ~  

1fT ~ -fWr it ~ 'liTlJ 'liT rn it f.:rJ 
~ IfiT ~ ~ ~ ~ t, !flit 
~~ n t~ l i~~~ 

~ ~ If'flf!fiT ~ ;;rnf? rit ~ 

~ ~ ;l ~ ~ ~~ ~, 

ifil ~ ~ ~~ ~~ ~ "'~ 

IfiT Q W 'iT rn ~ lfiT m ~ 
tT1f1 'iT flfi ~ ~ ~'l l  m ~ rro 
~ mit q 'T1fT ~ -~ ~ ~ 

~ 'If ~~ Ifir-!-tt ~ t rof tT1l ~, 
m .,qr ;1ft\' ~ ;l ~~ w.~~ it 
.rt IfiflJif (~ ~ it ~ ~  

;nAi ~ 1ft' l 1t~iii" ~ ~ 

rn ~ IJl qm 1ft' "" mrr 'fT 

fifi ~ ~ fOfW If.Tiif ~ if; I'm \3~ 
m it ~ if'SfT 'a1l ~ ~~ flfi1fT ~ 
~, th ~i"l t !Jim" ~ fGzi ~ ~ MiA 

j~ OfT 'lilt 'fiTo\. if ~ l ~ ~ ~ it; 

~ l i -~ ~  fllfill'i I ('f+iT l'" ~~ it 
lIff ~~ \3'i5Tl1T '11n ~  <fiT11-"\f<t;r ~ 

if; [m ('fqr Wl:f ~ ~ ~ oq-P; ~r 

tflI"T qT f'fo r i~ l~ ifl =t it If!fT Ifi<: ~ 
~ I ~ if; \3~ it ~.~ <tt ~ ~ ' i~r 

'11n qr flfi ~l  ~'I t ~~ i ~ Ifi<: "'~ ~ 

W lP1 'fot "3rf<: ~~~ mIfiT<: ~ l~ crr1': 
it ~(1r  l ~ .p  ~ ~ Ilfo.r ~~ ~ fer. 
~~ ~~  ~~ lfft ~7.:lt- r 'fot : ~ 

~ <tt ~~ <: 'fot If\) oq-r"lfm ~lJ  fer.lI11: 
'IX i iU~ qTllT ~  fCfi ~~ ~rm 
Rll ~ lJ' : ~ r'titi r ~ itlflf<:rcr. 
~ Cfi<:ifT m~ q, 'aif 'tit ~ it ~"'1 <f 
ro ~ ~~ ~r (~ if; .ni-it \3'Rrn 
~r !fi<: ~ ~  I (fIT 'i')~ it 
~ri ih:~~'a~ l ': ~~~ iI 1n I 

~ 'q"qjffi;{ ;tT OfRf ('ft lI11: ~ fit; ~ ~ 

~ if; orR '1ft ~ ~~, <m mm 
~ ~lIl qr m:'f.1"<:" l ~ ~~ if;{Y ~~nn 

f'ti <ti1i 'tirJ. ~ OR ilIT ~ I wn:"3 ~  mr 

~ 'tirJ." lI11:T qft?rn f.t;tn ~ ~  

~ r o -r 1"~~ ,n-~~ if q:fi I 

1m ~ {('!"iff if{l' t fit; tf ~ (fR 
~ ~ ~ nr;lf if; m it {j:!' 'firot if it 1m q 
o~l ih ~~ ~ ~~"it,,"otj" t l  

~, ~ 1firJ.-ft ~  'lf11i. I ~ ~ 
~~~~it- t, ~~~~ lIr 

~ ~ it ~ I~ \3r ~ m ~ ~\I i~ 

1fT ~ ~ IfiT ~ 'flit '«fT ~ 
~ IfI'IIT fIfi m ~~ ~ ~ ~ ~ 

~ ~ ~, <Ill W ~ ~1 R  ~~ 

1 i ~1 ~~ I ~"i tR lft¢r 
IJli ~ m~ lift" '114441,('11 qft 
~ f1t; ~ rn ~ 1fP{If ~r t f1F 1ft 
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~~lti1mtr' (t~ 1m 
~ltn~~~~~~~ 

if ~1:~~ ~: 

"Taxes on the entry of goods 
into a local area for consumption, 
use or sale therein.". 

1{' ~ j flfi.nt '¥ft' ~ rn ~ 
If,11['f <tiT ~ ' ~~ ~ ~ ~ lfi) 

~~ 'fT f.l; ~~:~~l:' 

~ ~ 'til ,.;ft <r.q'f ~ lfft' w.f.t qT 

C 'i'7::~l i ~""'~~ I ~ \jfif 

~ ~ 11ft ml{tl ~~~ ~ I 

15 hn. 

~~ ~ ~ ~h, it; ,.;ror;ft ~ if.l 

~~l"  ~ ll' ~ ~ ~ : if; m'f ~ q't. 

~ 'tV, ~~ ~it  ~tnl'mm  ~ 

~ ~ ~ ~ it; 1 1~ ~ ;nfWf, ~ 
1rl" ~ l t'i~it Jit ~ .m-~ I 

~ 1{fi ~mr ~ f", ~ ~ if.l1'f iR 
\iI'T1f ~) ~ ~ lfiT ~ ~ ~  ~ it 

~ i{m ~ m ~~ en ~ 
~ qfui ~ ~ <r.T ,.;r( lfir-{'f iRr 

~ ~~~t~~! l :~ .·1 ~ 

~ .l ~m~~~ 

~ ~m 'fT m If') ~ III1i ol 
~'- 'r-t t ~ f.l:ilfr ~ m ~ 
tRrr ~ ~, Fit m !fl<: ~~ n it 
~~~~~J t I ~l , 

{AT Ai ~ ,," ~~) ~ntP t I ~ 

m t Ai ~ ~ ~ 'fnr ~1 '1fT 
~ ~~ t ~ r~rs 1I" it m ~ 
'" f1A; ~ t. "3~ it qN it 1ft' 
1Ii1 ~ "'~~tl~~ 

~ If') ~ it; a~ ~ 1Ii1f 

U'f '" t;f it; ~ lIfiTt ~ ~ ~ 
'"~tlm~ ~ ~lt'iJ1'  
m:,no"({T t m ~i : IIIi ~ ~ 
~ 111; .Tt ~ .-rw fIT wf,adt If 

it" lfT1i flf; m ~ ~ ~ '3~ qT 

~ !tiff ~ ~rr ~ f"P{ it ~~ 
~~~~~~I 

1:~ m it li ~ ifrn r;W 'fiV\l 
~~j q'tt ~ m~ If.T 

~1  J;fTlfofu 'T ~ : ~ ~ I 

~> t 3ft ;yi ~ ~ \ -I'i~ rrr~  'IT 

~~ ifiT lfm 'fT ~ ~ 'fiT ~ ~), 

"3~ ",r lim 'fT f'fi ~~!II' it lTi it. 
~\'IlJ~ it. "l'T'f ~ If.'rolfrft ~~-i  

or;mfT ~ I ~ ~ll r ~ qT <=!tT'fT 

~ 'iT I ~ - ~m t ~ ~thr ~~
!fiR" ~ lft..-;fT ~' r f1r ~ 1'IflfT ~ 
~~ it. fl"Tlf C ~ !, ~  ~I ~1 ~ ~r r 

~ m 51'f.T it. '3'1'm-*m-~ "3~ ~i~ it. 
~~ ~t lI  flllT ~ lIT ~ I lfr. Of'T 

~'l l  f!jl -;pf ~~ ~ ,,"'I' et-!II' it fJlf 
i . ~ ! i l ill l ~ Ilfh:-a~ ~ ~ir 

~ ~!h lf7ff lfT ifiT I ~ ~~ 

~ flf> {Jf ~ .. ~~ ~ ~rn " 'f(\' 
f1t;trr rm I ~ ~~) ~ o ~ 

Ifr ~ 'it rm '1T ~ <=!mIT t ~1i i  

~(  ~ ~~ 5Tlffl ~~ ~ t 
lfT Oftl' I ~ Q  it (~ lIT.,. lfiT \.<fI''f -nlfT 
~ Ai ~ ~ 1:~ ~ lfiT ~ l ~ it 
~ flti1.IT ;;fT1t' ~ ~ '3"flff1r ~ ~ 
it. f"f¢ ~) ~ iF ~ ~ ~ {PIT t, 
11 q. ~ ~ if; fCf<f.TJ{ if> m, ~1 l1 if; 

f.fzrivr ir. ~ lIT rm if; f>:fir ttrt fm 
~n1~" if; ~ I l ~ ~J  ~ 

if; rrn iFtn:r ~ ~ If>T n. ~ ~ 
m ~ ~ ~ ~ lfo'1l ~ f,.; q ttn:ll 
~ ~ m qT tri ;If f'fi1fT :JrT 'ft, 
~ 1l ~~ I flfi lJ{ ~ 1fiT (~ 

'IU {) 1I1ll1rT , 

lJ~ it q-~ JI'~! ~ 1rT 
T.(t ~ fiI; ~ f'I"H if; ~ t~"~ 

~ m 1IIlli'r ftr; ~ if; "tt*"." 
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~ ~ ~  "f'iT ~ , ~ ~ ~~ ~ 

r i ~ ~ ~ t ~ r 1t 5r'f <fiVfT ~ 
vl rn ~~ if; ~ . 'fi{ " n~ ~~ ~ 

~ ~ I ~ 'Ji., ~m ~ f'Ji "<fro'f <t't ~~ 
it 'SI'HT if; '3oT.l iJ ~~ 1t 'SI'1lP-f ~ I 

~  ' ~h " 1t 'SI'~ ~ q. ~'h: ~1' ~ 

':3'~ ~~ <t't ~ :: oft ~~  I 

~ '<AT r!;ii 1'flflT ~~~) ;r{ ~  f'fi 
~!'  ¥'J.. 'fi\T? ~'l . 'fit ~1:l' :: ~ n: C i~ 

f'fi4't u:;'!-;f'rfrrr. 'lTtf ~ "l: "ITq qo;-s 1t 
9'm' ~ :jf1'<f ~ C i'l ~~  ~ f<r. ~ 
~ ~n ., ~) !'ffl I ;:,rflJi'l ~r ~ "  

l ~ ~!'  if; f<ilf mfl':t q <t't ~ ., ~  I 

~l '( ~ 'fiT ~ ' r ~~ 1fi) ~~ ;r"IT"" 

~ ~ ~ 'fit ~"I'  <IT('\" CfiT urr;; ~-l  

" ~ f<r. ip'f 'fit 'f.'lf ~ 'Jill mif"l'f;r;;A 
~ ~ ~  I ~ 'fitfmr ~ : t " r~ 

f'fi ;; mT it ~ '1 ~ ~ ~ ~ !'fIlA' 

~ m :3frii I lI1l' ~iI 'l " f'f.'lrT mq. f'Ji 
~"I' " lJiT 9 ~~., "i\:T ~  ::~ ~  ~1i ~ 

~ m ~1'  r-l ~ 'fiT ~ ~ I .q' 
qrm ~1'  ~ f.ro f{foru.r ij ~ tl'f <rrn 
CfiT ~., <::"i'TT f'fi ~., fqq'q'f Ill:: j ~ 

~  ~., 'fiT ~ 1"<\ if; ~~ ~ 9 o: ~~ 

'If"" ~ ~  ('\"T "fTlrT :jf1'<f q'R lJiT.,..., ~.,orrlr  

:jf1'<f I lfQ ., ~ "" "i ~1  f<r. ;jfCf ~~ ., 
~ ~~  ~  (fT ~~ 9 r ~  ~  crl I 

'fiiIT m"fT ~ f,. itiJ lfmtl ~ ~ 
rn ~ ~ ~ iti'T mrlT " l ~ I 
If' ~ ~ ~ fiti' ~l '( ~ ~ 

~I  ~ ~ 311 ~ ~ flrirfw 
t ':3'''~ ~ ~ ~ ~-l  ~ ~ 

lJi ~'  it ~~ CfiqJ ~  ' ~  t fit; ~ ~h
lti ~ r '-t r -~ ~  ~ I qh: ~ ~ 

~.". ~ ~ ~ ~ ~ ~~ ~ 

mlr.l "«If-lT ~ I 1l ~ ~ I 
~ it~ ~ {l'fT ~ f1t, ~ .~~ 

~~~t :r~ I ~l il ' 

~ ~~ 1t lffif it ~ ~ 'IT 
~~ .t ~~ m~..rr~ 

rn <it rt~ ~ " ~ I 1l mm 
~ ~ f'fi ~ 1t ifiT1f « 'filf 11 I Ihl ~ ~~ 
w f<t;li ~ 1Ih: ~~ ~ 11ft ~ 
<it ~  f'fi 1II c~~ Iffif rn 11ft 
~ ~ or~) I ;jfCf ~ ~~~ .. ~  

~ mm~i ~~~ 

~'h: m ifi'T1,if ~ ~ ~ 11ft 
1J1.f ~ ~ ififT ~ ~ I 

15ft' ~o ~o ~ (i i ~) : 

':3"1Te<re ~~, IT ~l'  ~ 'fiT rntm 

ltimT ~ I t~ ~ 'fit ~ lfiTi ;l 
~~~ .t ~ X\ i i t~ 

~ m if mr f.t; ~ ~ ~ 'fT, 
':3'ij' ~ "m rn lJiT ~ ~ 'I m~ 

~ 'fit ~ ij;m rn 'fiT ~ t 1Ih: ~ 
~l'  ~ !fiT ifiT'lif mr ~ ~ t m 
~~ ~ lJiT ~ <rWf ~ ~ t I ;jfCf 
"'I '1 ('l~l ~ fro lI'~ ~ ~ '4' if 
l~ ~ ' i~ ~ ~ ltiTt 
itm ifiTiJif 9 ~ IliVIT ~ fit; ~ ~ 

~~hlti ~~m ~ 

it ~ ... ifiTzf it (:flf ~ l ~ ~
~1I t~i )iti ~~ , m y ~ 

~ if, ~ ~ ifIRf ~wl, qr 'fT : 

"Shri S. K. PaW: Now, the 
point is that the juclement wu 
delivered only yesterday. We are 
in connection with the State Gov-
ernment u to what are ,om, to 
be the repercussions. The c ea 
comes to somewbere about Ib. • 
crores per year. TheretOl'e, tor 
the lut two or three yean over 
which thiI Act bas been operatlq, 
it mipt have come to Ra. 10 eror. 
or RI. 15 crores. 

Sbri Bn.I Raj S .... : Rs. .15 U01'8L 

Shri S. K. PaUl: Kay be' 
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~l ~, ~~~~~(  

(Tit 'H m:1~~it~tm'I  I 

~ ~ ~~~ 'IT : 

"Will the Minister of Food and 
Agriculture be pleased to state: 

(a) whether any step haa been 
taken by the Centre to get 
the cane cess amount in U.P. 
realised after the U.P. Cane 
Cess Act has been declared 
invalid by the Supreme 
Court; 

(b) the amount due from the 
mill-owners in U.P.; and 

(c) whether any leg~lation is 
likely to be introduced?". 

"(a) The Central Government 
promulgated on 30th January, 
1961 an Ordinance validatinc the 
imposition and collection of cane 
cess by the U.P. Government from 
26th January, 1950 to the 3rd 
February, 1961. As regards the 
future, the State Government has 
taken necessary steps within the 
powers available to it. 

(b) According to information 
received from the U.P. Govern-
ment, the arrears of cane cess on 
31st December, 1960 were 
Rs 367' 86 lakhs.". 

~ if; lff'fr q ~~ f.t; ~~ 

~ ~ ~ ~ ~ iR~ ~"' rp!  ~lR  

~~h  ifi '1~ m ~ \ t ~m 

'"~~~tl1:~ ~i  

l..a~~ it q ~ IJlIl t :-

"This decision at the Supreme 
Court invaUdatee the leY)' and 
coUecticm of cesse. on wpn:ane 
by the U.P. Government under 
that Act. The total ces .. collect-
ed by the U.P. Government OIl 

sugarcane since 1950 runs to about 
45 crores of rupees". 

~ if;;:r mr ltiT q.m ~('R  ~~r t I 
q ~~ ~ ltiT ~ lfi«fT ~ ~1 1 . 

~~ it m-cn roifi ~ ~ l'JC4T ~ flf. ~) 

!~ ~ ~ ~ ~, ~ ~ €.X 0 ~ W171: 
~ ~r, t t q ~ ~ ~Q ~1 q.m 
if'tiTlIT t ~ it; m it ~ it ~ ~ l'JC4T 
t:-

"No suit or other proceedin, 
shal) be maintained or continued 
In any court for the refund of any 
cess paid under any State Act; 

"No court shall enforce a decree 
or order directinc the refund of 
any cess paid under any State 
Act". 

mr~~~mt it ~ 

~~ t it ~cttiir~ 

it 'Iiit~~p1 tt ~~ 

mrit~~~iir~~ 

~ ~ 1ft ~t fit; 'J5fi1r ~ iir w 
miirm ctm~~~ 

~mwmm~wmtm 

t ir ~~( it ~t I ~ 

Wf'I q iiri'f h ~ -tm t ~ ? 
~ m iir '"'" ~ tit IJT'Pf (m t 
fit; 2ft WIn tim qt iir N ... "f.,ifi 
~.rl ~~~"I.w 

~~ pr iJ~~it 

c '! ~~tl~~ m 

" fit; fiRft ~ it ~ 11ft" ~ 
~ 1Jl"¥.n 111 r. ~ t tv., it IfTW fif;1n 
~ lIfT ~ ~ '" mY IFI1l I  • 
~~~"~.it' 

~ fiJ ~ ., -.r ~ ~ lit 'If 
~,".I.~~~  

'""'" ~ , fir; ~ f1RAr -n)f 
11m 'IT1r 1fi QI1n t ? .n q ~ 
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"Provided further that the Pro-
vincial Government may by noti-
fication remit in whole or in part 
such cess in respect of .ugarcane 
used or intended to be used in a 
factory for any purpose speclfted 
in such notification." 

.. ~ ~ IfAi Ifi1: ~ t 
m~~it~~~ .~ 

t I 
Mr. ChalrmaD: If the tlOn. Member 

does not Yield, 1 think he will be 
much less interruptt."<i. But he con-
tinues to yield. 

AD HOB. Member: He CRnnot reply 
to the facts . '. (interruptionl.) 

11ft ~~ '(TQ' : ~ .1IAr ~ 
t ~~i. itt~,.. ~ 
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Sbri Cbintamoni PaDilrahl iPuri): 
The Statement of Objects and Reasons 
says: 

''The total ceSS collected by the 
U.P. Government on sugarcane 
since 1950 runs to about 45 crores 
of rupees. Unless the cess levied 
and collected under the impugned 
Act is validated, the U.P. Govern-
ment would have to refund the 
entire amount of the cess JO 
levied and collected." 

All the State Governments need more 
money at this stage and so we should 
welcome a measure like this. But we 
need certain clarification from the 
hon, Minister. Of course the hon. 
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Minister, Mr. Gopala Reddi, will not 
be in a position to live figures about 
collection of party funds, which can 
be given by Shri Bishwanatha Roy or 
other hon. Members from Uttar Pra-
desh exacUy. But that is not the 
point of contention. 

The Deputy MlDJster 01 ~ aDd 
Acrlcu1ture (SbrJ A. M. nolDU): 
When it becomes part of the General 
Revenues, I do not know how it can 
be said that it goes to party funds. 

Sbrl Chlntamoni Panivnhi: I am 
not going into that point-it is to be 
debated between members of U.P. 
(lntel'TUptions.) 

Sbri BraJ Raj Slnrh: I quoted the 
law. 

Mr. Chairman: The matter has 
.been clearly stated by both sides and 
So the conclusions can be drawn by 
others. Let him continue. 

Sbri CbJntamoni Panigrabi: I read 
an article written by Shri S. K. Patil 
on yield of cane; it is the lowest in 
U.P. He says that in 1958-59 the cane 
)'1.eld per acre in Andhra Pradesh is 
8,180 Ibs., in Mysore 6,227 lbs.; in 
Madras, 5,973 lbs.; in Bombay, ',934 
lbs.; in U.P., 2,580 lbs. Shri Biswa-
natha Roy was kind enough to give 
8cures and say that the U.P. Govern-
ment was going to get Rs. 80 crores. 

Shrl Biahwanath Roy: That is for 
the whole ot India. 

Sbri Cblntamoni Pa.DlcrahJ: They 
have collected Rs. 45 crores. Have 
they spent this amount on improviDC 
the quality Of the cane or in the 
research for increaaine the cane yield? 
How have they !!pent this? The 
recovery of sugar from Cane is also 
the lowest in U.P. We are ,lad that 
the Central Government bas ,one to 
the help of the Uttar Pradesh Gov-
ernment tor the recovery ~ this 
money, and it is ,ood. The Uttar 
Pradesh Government should feel 

BiU 

obliged that the Central Government 
are coming to their help in this 
matter, to realise this sum of Rs. 45 
crores. But we would like to know 
how tar it has helped in increasing 
the recovery of sugar in the State 
and how far the Centre has helped 
them in increasing the production 01. 
sugarcane in that State. We are 
entitled to know that, and I hope Mr. 
Gopala Reddi, though he may not be 
able to supply this information by 
himself, may refer this to the Deputy 
Minister of Food and Agriculture who 
may like to speak on this, becauae he 
is more concerned with the yield per 
acre of sugar. 

I want a clarification on one more 
point. Recently we read that the 
State Government of Uttar Pradesh 
haVe effected a remission in cane cess 
rate at the rate of six naye paise per 
maund of cane crushed in excess. We 
would like to know whether this Bill, 
which we are going to make into an 
Act, will apply to this remission. We 
would like to know whether this six 
naye paise will apply to that also. I 
think this point should be clarifted by 
the hon. Minister. 

Then, there is a clamour, a8 Shri 
Braj Raj Singh also pointed out, as 
to whether the cess on cane, charged 
as three annas per maund, is ,oing 
to increase the cost ot production ot 
lIugar. It it adds to the cost 01. pro-
duction, that is 8 process by which 
the con!lumers in this country are not 
going to be beneftted in the matter 
of a reasonably Jow price for lugar. 
Somebody trom the Congress side 
stated that this is 80methilll which 
cannot be entertained, because people 
want to have more sugar and that 
naturally there mUlt be a creater 
production of sugarcane, while, at the 
same time, they sa~ that the people 
want to have sugar at a lale!' coat. 
This, they .. Id. wu contradictory. 
But really there is no contradiction in 
it. The Tariff Commillion also went 
into thr question of this ceo on 
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sugarcane. We would like to know 
to what extent this cess on sugarcane 
in Uttar Pradesh goes into the cost of 
production of sugar and whether the 
State Government is in a position to 
reduce this cess to give impetus to 
the millowners or the fectory owners 
to increase sugar production in the 
State. It seems that perhaps this cess 
on sugarcane is adding to the cost of 
sugar as a whole in the country. 

So, when allowing the Uttar Pra-
desh Government to collect all these 
)('vies and revenues which are due to 
the State, with a view to increase the 
yield per acre of sugar in the country 
and especially in Uttar Pradesh, we 
would like to know from the Minister 
as to how this amount is going to be 
utilised in the best possible way. So 
far as this Bill is concerned, I think 
that is the only major point that 
net'Cis consideration. I hope the hon. 
Minister will give us u detailed 
answer to this question. 

From a reading of the relevant 
clause on page 8 of the Bill, it seems 
thllt there was enough power given 
to the State Government so far as the 
collection of the cess is concerned. 
Th('re is also a fine. All powers were 
thert' in the Uttar Pradesh Act itself. 
But even in spite of all these things, 
tht' money was not collected. If we 
refer to clause (6) on page 8 of the 
Bill, we find the following provision: 

''The officer or authority em-
powered to collect the cess may 
forward to the Collector a certi-
fkate under his sllnature specify-
ing the amount of arrears Includ-
ing Interest due from any person, 
and on receipt of such certificate 
t1w Collector shall proceed to 
recover the amount specified from 
such person as if it were an arrear 
of land revl'nue." 

Naturally, the Uttar Pradesh Govern-
ment was, I think, all serious of col-
lE!cting the cess. But even then, how 
was it that the cess could not be 
collected and there was a balance of 
about Rs. 4 crores? What was the 
reason for the Uttar Pradesh Govern-
ment not being able to collect, or to 
exercise its power to collect the cess 
from the sugar millowners? Was it 
because of any political considera-
tion? Here is the question as to why 
the State Government was not able 
to exercise its own power over the 
sugar millowners who reside in the 
State of Uttar Pradesh and who make 
profit. That is naturally a question 
which will arise from every side, from 
any honest gentleman, and it is a 
u~tion which naturally everybody 
would ask of the Government and 
demand an answer. 

At page 8 we find the followinr 
provision: 

"Any sum imposed by way of 
penalty under sub-section (15) 

shall be recoverable in the manner 
provided in sub-section (6) for 
the recovery of the arrears of 
cess." 

All powers are there. But still, the 
Uttar Pradesh Government could not 
collect it. So, we want to know from 
the Government what were the dlfft-
culties which came in the way of the 
sugar millowners who were not able 
to pay the arrears. As my hon. 
friend, Shri S. M. Banerjee pointed 
out we would like to know what ill 
the' exact amount of arrears at this 
stage and how the situation is goin, 
to improve. 

We would also vote for this BUl, 
because it tries to get the money 
which was due to the Government, 
and naturally it will be spent for the 
Slate. There is no doubt about it. 
But it must be spent only for deve-
loping research on sugarcane and also 
for welfare of labourers or others who 
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are engaged in producing sugarcane. 
1 think the cess is meant for that 
purpose. One hon. Member seemed to 
suggest that the State was in need 
of money and it may spend it in any 
other way. I thinlt the Union Gov-
ernment cannot sanction anything like 
that. It cannot be that the sugarcane 
cess, which is collected and which is 
to be spent for development and 
research in 8ugarcan-e, will be spent 
in any other way by tke Uttar Pra-
desh Government. Therefore, we 
would like to know in which way this 
money is going to be spent. With 
these words, I commend this Bill. 
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Dr. B. GopaIa Bedd1: Mr. Ch&'r-
man, I am very happy that all politi-
cal parties in the Parliament have 
welcomed this measure. There is not 
one dissentient voice againlt the 
principles of either the ordinance or 
the present Bill. On the basic princi-
ples Of the Bill, there is no ditlereD4e 
of opinion at all between the Govern-
ment anc! the opposition partie. and 
the Conerea Party. They have all 
welcomed K Only, whlle IiviDc th_ 
approval to thia BUl, they have intro-
duced eertaln atnmeoWl elementa, 
and they diJcuIBed about donatiou 

received trom the sugar indWltry and 
things like thal Whether the output 
of sugar in U.P. is low or high, whe-
ther the recovery is low or high, what 
should -be done with regard to the 
priCe structure, whether sugar should 
be exported or should be given at 
lower prices to the local consmen, 
etc. are extraneous matters which are 
not germane to the Bill under con-
sideration. 

We are not imposing any new taz; 
we are not enabling them to taz any-
thing new from 3rd February. What 
we are trying to dO is to validate what 
was done previously from 26th Jan-
uary, 1950 to 3rd February, 1981. 
That is all. After 3rd February, 19«11, 
it is the U.P. Government's responsi-
bility. They !iave already issued an 
ordinance and perhaps they will aaa 
convert it into an enactment that it 
should be converted into a purchaae 
tax, etc. We are concerned only with 
what hapPened between 26th January, 
1950 and 3rd February, 1961. We are 
only trying to validate what wu 
undone by the Supreme Court 
majority judrment. 

From the 3rd February, of coune, 
they have converted it into a purchase 
tax. Shri Braj Raj Singh asked, how 
is it that it has escaped the notice of 
the U.P. Government and the Central 
Government all these year.? He auo 
saiel, when We enact a law, it mUit be 
fool-proof, Supreme Court-proof and 
all that. After all, we take an the 
necelWlry steps to see that our Act 
does not become ultra "ires of the 
Constitution and the Supreme Court 
and the Hiib Court do not ftnd any 
mistakes in the enactment. But In 
spite of all that, in,enioUi arl\lDlenb 
are advanced before the Judges, cer-
tain thin,. are discovered and the 
Judges also perhaps agree with one 
line of al'J'ument. of the advocat". 
and theY do ftnd certain ~. 

'ibis part1cular enaetmerJt !II DOt 
there merely from tHO. It wu ill 
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existence even from 1938 under the 
Government of India Act and the 
same section was transplanted into 
the Constitution of India in 1950. All 
these days nobody discovered any 
r..iitake. But suddenly some Diamond 
14iJl or somebody went to the 
Supreme Court and said that premises 
of a factory is not a local area like 
panchayats, that this is not octroi duty 
but sugarcane cess and so on. It was 
discovered long after the enactment 
was made in 1938. Again in 1950 and 
1953, so many enactments were made 
in U.P. Suddenly It was discovered 
by the Supreme Court. We are thank-
ful that the Supreme Court has dis-
covered it and we are trying to make 
amends for our mistake in the legisla-
tion and things like that. Again, it is 
not peculiar to U.P. alone. There are 
so many States which are levying this 
cess-Andhra Pradesh, Bihar, Gujerat, 
Madhya Pradesh, Madras, Maharash-
tra, Mysore and Orissa. Only Punjab, 
1 think, in their legal wisdom or 
whatever it is, termed it as purchase 
tax. All other State Governments 
had it under some separate sugarcane 
cess Act. In Andhra in 1952 or so 
th .'y passed the State legislation. 
Anyway. we have to consider what 
should be done with regard to other 
States. We are in consultation with 
the st've-ral State Governments and 
whenl'ver thE'Y come with their 
request. perhaps we will have to come 
forward with another legislation 
validating all the collections made by 
t"e State Governments like Madhya 
Pradesh, Bihar etc., and perhaps that 
will have tb be done very soon. 

II Ian. 

We are always reluctant to illue 
Ordinance. It 11 not as if with a 
feelin, of joy and deUcht we ilBue 
Ordinances. We always try to avoid 
Ordinances. U.P. asked us to ilS~ 
the Ordinance on 22nd Decemb«. The 

judgment was delivered on the 13th. 
They had to get a copy of the judg-
ment and then their Legal Depart-
ment and their Cabinet have to con-
sider that judgment. Then they 
addressed the Central Government 
"we do ndt have powers to dO any-
thing; we cannot issue Ordinance; we 
cannot undertake legislation; it is 
entirely in the residuary powers of 
the Central Government; you can do 
something; therefore, try to help us". 
When this letter came on the 22nd 
December, then we had to consider it 
and all its implications. Therefore, it 
is not right to say that we couIa have 
undertaken legislation between 13th 
and 21st December. Someone has to 
ask us to undertake legislation. It is 
for the U.P. Government to ask the 
Central Government to undertake 
Ipgisiation. We cannot do it entirely 
of our own. They have to consider it, 
because they are the affected party. 
And when they come before the Cen-
tral Gove·rnment it is not as if we 
could have done something without 
the Ordinance. It was an imperative 
necessity under those circumstances 
and there is nothing wrong in it. 
This is One of the very good occasions 
where the Ordinance could be legiti-
mately justified. With regard to the 
other criticism that the cess should 
be spent for the improvement Of the 
sugarcane industry, it is true that in 
1938 when it was originally under-
taken the intention was that. But, 
subsequently, the cess was increased 
from time to time. I know that It 
was very much lower in U.P. and 
other places. In Madras it was only 
4 annas; then it became 8 annBS and 
it is now Re. 1. In Andhra Pradesh 
it was 4 annas, then 8 annas, then 
Re. 1, then Rs. 3 and 1hen Rs. 5. Very 
soon it may ,0 up to Re. 6 to be on 
par with the Mpore Government 
MY'Ore charles Re. e per ton. There-
fore, from time to time it 11 increue~ 
and the State Governments are eer-
tainly spendi~ certain sums-I do not 
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say the entire amount or the whole 
amount but a lood deal of it---()l'l 
communication round about the sugar 
factories for the irrigation facilities, 
for the sugarcane fields and also on 
research. I think in Kanpur you have 
got a first class research station. They 
are all beinl financed out of the 
sugar cess. 

Shri S. M. Banerjee: It was done 
long before that. At that time the 
cane cess was not there. 

Dr. B. Gopala Reddi: Every Statl", 
out of its meagre fund, is financing 
sugarcane in the matter of irrigatior. 
facilities for the sugar fields and also 
in the matter of communication. Com· 
munication is a very important thing 
for the agriculturists to bring thl'ir 
sugarcane to the factories. When we 
do not have proper communication 
they cannot be brought to the 
factories. The State Governments !lre 
trying to spend this cess money on 
these various matters. 

Shri Chlntamoni Panirrahl: Are 
you satisfied that they have spent it 
fully? 

Dr. B. Gopala Reddl: I ranl10t ~ay 
that they are spending the entir", 
money or a gOOd portion of it. But, 
as far as Madras is concerned, because 
their area is small, they are spending 
95 per cent of the ceas collection for 
improved irrigation facilities. 

Shri Braj Raj Slnch: The U.P. Act 
specifically provides that all the Cet'l 
collected shall be spent tor tJ'I,. 
improvement of. the sugar cane indw-
try. That hal not been done. 

Dr. B. G.paJa &eddi: Tlwt act hu 
now gone. The Supreme Court has 
repealed it. '!bat Act does not exist 
now. It will now come under Alet-
ta: or ~ tax. So, let US talk 
about the future. There ia no UM of 
ta1k:inI what hu beftl dODe in IHO 
or 1151. That Act haa been killed by 

the Suureme Court. It has killed and 
buried it, and that is the end of it. 

Shri Jal'dish Awasthi: Why don't 
you appoint a committee to go into it? 

Dr. B. Gopala Reddi: With regard to 
the collection many points have been 
raised and many insinuations and 
imputations were made, because the 
U.P. Government have certain power 
under the dead Act and they could, 
if they wanted it, waive the recovery. 
I think in all the revenue codes you 
have that power. The executive 
government always have got the power 
to do that. Suppo-se there is famine 
condition. Then in the whole district 
the land revenue is remitted. Sup-
pOse there is larg,·.,(·ail' disease or 
some pest attack and things like that. 
That taluk or that area mu.~t be 
exempt from tax and the State Gov-
ernmnt must have that right to remit 
what they could collect. Therefore, 
and they did not use it tor any poli-
tical considerations. All far as the 
cess is concerned, it is being collected, 
will have to be collected and the 
State Government is very keen that 
no party should escape trom giving 
the cess which is due to the Govern-
ment. Even the party that has suc-
ceeded in the Sureme Court must 
also pay what is due to the State Gov_ 
ernment. 

I can say that trom 1950 they have 
actually collected roughly about lb. 45 
crores. The arrears are only about 
Rs ... crores. I do not think it is a 
very high percenta,e. As far u 
income-tax i. concerned, we IOme-
times say it is Ra. 273 crores and then 
the tax arrears are Ra. lU crores. 
Hon. Members have asked: "'hy do 
you not coUect it? We have our own 
difllculties. It is likewise in the matter 
III Central ezdae. In Rajuthan you 
have a luwe amount of arrears, &. 10 
Jakhs or 10, and that too tor the Jut 
IorIO years. We ere tryin, our bat 
but we are unable to collect It. 'nlat 
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is so even with reprd to Taccavi 
loans. In every State, whether it is 
Madras, U.P. or Bihar, there are large 
arrears of taccavi loans. Land revenue 
arrears are also there. . It is not 8S if 
arrears are only in this particular 
.case. 

Shri Chintamonl Panl,rahi: But the 
Governmen t is very serious in collect-
ing taccavi loans. They are very 
severe so far as peasants are concern-
ed, but not so with mill-owners. 

Dr. B. Gopaia Reddl: Every Gove-
ment, including Orissa Government, is 
serious of collecting its arrears. It is 
not a question before the U.P. or Bihar 
Government alone. The question of 
arrears is there before the Central 
Government before the income-tax 
department, before the customs de-
partment, before the central excise, 
sales-tax, le.nd revenue, taccavi, irri-
gation, almost everywhere. After all, 
there will be some amount of arrears 
in the case of all collections. I am not 
denying that the State Governments 
and the Central Government should 
put all the necessary pressure to col-
lect whatever is due to us. But there 
are other considerations. Somebody 
must have gone to Pakistan and even 
then the cess Is being collected. Some-
times the sugar is not released im-
mediately. There is another point. 
The sugar cess has, of course, become 
due. But sugar Is not released for 10 
or 15 days. Now, unless it is released 
they do not get the money. But the 
Central excise has to be paid on the 
spot. They cannot tet the stock until 
they pay. But the cess becomes arrear 
because they have to sell it, realise 
the money and then the State Govern-
ment have to collect it Then there are 
some administrative dlfftculties. 

An hon. Member contended that It 
is beln, done for political reuonl. 
The U.P. Government will certainly 
collect those Rs. " crores and if they 
.cannot caUter. it, they will wrIte it 

off. After all, there will be a certaiD 
amount of writing of! in these mattei'll. 
Suppose a party has lone insolvent, 
they have to write it of! instead of 
merely carrying it on account. 

Anyhow, we are not concerned with 
it. It is certainly within the legiti-
mate sphere of the U.P. State Govern-
ment, whether they have done it right-
ly or wrongly. They will naturally do 
what is in their interests. I do not 
think we should go on saying to the 
State Government "You have not done 
your duty; you have not collected the 
arrears of Rs. 4 crores". Then they 
will turn round and say "Why do you 
not collect Rs. 273 crores of arrears of 
income-tax?" What is my answer to 
that? So, we cannot go on ftnding 
fault with each other. They have their 
responsibilities and they are responsi-
ble to their own people as We are res-
ponsible to Parliament here. There-
fore, it is no use my suggesting to the 
U.p. Government what they should do. 
They know their job very well and 
they will take all the necessary steps 
to collect whatever is due to them. 

With regard to donations also, I do 
not think it is a relevant point-poli-
tical considerations on payment of 
subscriptions, donations and all that. 

Some sugarcane people are also Con-
gressmen. If they are Congressmen 
and if they are gIving money to the 
Congress fund, I suppOSe nobody can 
find fault with it. If they belong to 
the PSP and give contributions to the 
PSP, nobdy can ftnd fault with it. But 
the contribution is not from the 
amount that is due to the Government 
That Is extra. So that is a dift'ereDt 
matter. You have to ftpt out that 
under the Companies Act, not under 
this. It has no relevance to thJa Act. 

As far as the ct!Ia ia conc:erned, the 
U.P. Government have never waived 
it on political considerations or an,.-
thin, of that sort. They will not 
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waive it. They are a responsible gov-
ernment. We can trust them, certain-
ly. 

Madam, I am very happy that the 
BilI has received the approval of all 
sections of the House. 

Mr. Cbalrman: The question is: 

"That the Bill to validate the im-
position and collection of. cesses on 
sugarcane under certain Acts of 
Uttar Pradesh, be tsken into con-
sideration." 

The motion was adopted.. 

Mr. Chairman: I do not think there 
are any amendments to it. So I shall 
put all the clauses to the vote of the 
House together. 

The question is: 

"That clauses 1, 2, 3 and 4 the 
Enacting Fonnuls and the long 
Title stand part of the Bill." 

The motion was adopted. 

Clauses 1, 2, 3 and 4 the En4Cting 
Formula and the Long Title were add-
ed to the Bill. 

Dr. B. Gopala RedIl1: I move: 
"That the Bill be passed." 

Mr. Cbalrman: The question Is:. 
~at the Bill be passed." 

The motion WIU adopted.. 

IU! hi'll. 

BANKING COMPANIES (AMEND-
MENT) BILL 

TIle Mialster 01 Bev._e.... Chi! 
EQIeDd1tare (Dr. B. Oopala .... 1): 
Madam, I move: 

'"'Ibat the Bill further to amend 
the Bankiq Companies Act, 1", 
be taken into con.ideration." 

The House is aware that in Septem-
ber, 1960, the Banking Companiee 
(Second Amendment) Act was enact-
ed in order to facilitate the grant of 
expeditious relief to the depositors of 
banks in liquidation and the recons-
truction and amalgamation of banb, 
wherever such a reconstruction 
appears to be necessary or desirable, 
in the interests of the depositors or 
the general public. 

We have so far granted a morator-
ium under these new powers to twelve 
smaIl and medium-sized banks with 
deposit liabilities estimated at a little 
more than Rs. 10 crores. It has heeD 
necessary to freeze the assets of these 
institutions, pending the examination 
of proposals fOr the readjustment of 
their assets end liabilities, as a suit-
able atmosphere for a readjustment or 
an amalgamation cannot be created, if 
normal withdrawals at the option of 
the depositors ere also permitted. A. 
the total period for which a morator-
ium can be granted is limited to six 
months and as it is also desirable that 
the reconstruction and amalgamation 
should be completed earlier, if possi-
ble, we beve had to frame the rele-
vant scheme expeditiously and with a 
considerable sense of urgency, com-
pressing within a few weeks a praceu 
which normally takes several monthJ 
and sometimes even a few years. 

We have already sanctioned the 
8Chemes finally in the case of Prabbat 
Bank, the Indo-Commercial Bank and 
the Bank of Nagpur, after conlulting 
the transferor end tranlferee !naUtu-
tions, in accordance with the provi-
sions of the statute, and after takJ.na 
into consideration the other sugees-
tions which were made by the parti" 
or interestl concerned. It Ja neceaaary 
on practical consideration. to allow 
for the lapse of one full month after 
the IIUlctlonlne of the IChemes before 
the moratorium orders can be Ufted; 
and after allcnnn. for this time la£ 
We hope to be able to withdraw the 
moratorium orden In thNe three c ... 
some time duriq this month. 
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Copies of the schemes as sanctioned 
by the Government have already been 
placed On the Table of the House, in 
accordance with the provision of sub-
section (11) of section 45 of the Bank-
ing Companies Act, but for the infor-
mation of the House, I might perhaps 
capitulate briefly the salient features 
of the proposals for reconstruction. 

The first point that I would like to 
emphasise in this connection is that 
the schemes haVe been conceived 
mainly in the depositors' interests. 
There is no question therefore, of the 
depositors being put to any loss as a 
result of any reconstruction or amal-
gamation. On the other hand, the de-
positors are expected to beneflt in 
several ways. The transferee institu-
tion will credit their accounts imme-
diately upto the value of the assets 
which can be regarded as goor or rea-
lisable, thus providing a valuable ways 
and means facility. The depositors will 
not have to wait for the caUing up or 
the realisation of loans or advances, 
the constituents of the banks will not 
be inconvenienced by being called 
upon to repay the loans before the due 
dates and the normal business of the 
banks will not be affected to a greater 
extent than may be necessary. 

In the C'aSe of one scheme which hu 
already been sanctioned, namely, that 
for the amalgamation of the Bank of 
Nagpur with the Bank of Maharashtra, 
the transferee institution, I under-
stand, has expressed its willingness to 
pay the depositors in full, as soon as 
the D\()ratorium order is lilted. The 
position of the other banks which are 
bein, reconstituted is not unfortunate-
ly equally satisfactory. But the 
amounts due to the depositon which 
a~ not credited to their accounts im-
mediately will be payable in these 
cuee over a period of twelve years, as 
and when realisations are maele. 

16.15 hI"II. 

lMR. DEPURy-SPEAKR in the Chair] 

As we are making adequate provi-
sion in the schemes for preserving 
every right which the depositors might 
have had, and as the expenses of 
liquidation will be avoided, while the 
recurring losses of transferor institu-
tions will be either eliminated or mini-
mised, we are hoping that thc payment 
in instalments from out of the assets 
which are not treated as good or reali-
sable will 'also be substantial. Madam, 
thl' schemes which we have sanctioned 
so far .... <Interruption). I am sorry. 

Mr. Deputy-Speaker: It rioes not 
make any difference at all. 

Dr. B. Gopala Reddi: Sir, the 
schemes which we have sanctioned so 
far have been issued under the provi-
sions of the recent Ordinance which, 
as the House is aware, has amplified in 
certain directions the powers original-
ly conferred on the Central Govern-
ment by the amending Act of Septem-
ber, 1960. As the present Bill merely 
replaces the Ordinance, the House will 
expect me to say a few words about 
the need for supplementing or modi-
fying the amendments which were 
introduced into the principal Act only 
'8 few months ago. 

I would like to remind the House in 
this connection that the powers con-
ferred on the Central Governnl1mt by 
section 45 of the Banking Companies 
Act, 1949, as it was amended by the 
House about six months ago, were 
somewhat unusual. We did not want 
to seek, or to obtain, authority at that 
time to override the ordin1lrY rilhts of 
any institution or any penons except 
to the extent to which this might be 
absolutely necessary. We also felt that 
without elaborati.ne the provisions 01 
the new section 45 in much I1'88ter 
detail, it might be possible to achieve 
the objects which we had in view. 

On a closer examination of the im-
plications of the lChemes, .. they were 
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formulated soon after the amending 
legislation of September, 1960, how-
ever, it became clear that there ~re 
certain risks in implementing the 
schemes without amplifying the 
powers of the Central Government. 

This difficulty was particularly re-
levant in dealing with the staft' of the 
institutions which were proposed to be 
reconstructed. The schemes provide 
that all the workmen sta1! of the 
transferor banks will be retained in 
the service of the new institutions and 
that the existing terms and conditions 
of service appliceble to such staff will 
be continued for a period of three 
years, aftler which the transferee insti-
tutions are expected, and even com-
pelled, to grant the staft' in question 
the S3m(' terms as are admissible to 
their other employees. These provi-
sions were inserted in the schemes in 
the interests of the employees them-
selves; and we were advised that in 
the circumstances they could be re-
ganled as being extremely reasonable 
and fair and might be sustainable on 
that ground in the event of the 
schemes. or any portions then-of, being 
challenged. 

If Government were the only party 
roncerned with the schemes, it might 
have been possible to rely on the pro-
i~ions of the section as it originally 
stood and to defend the schemes, it it 
became necessary to do so. The tran.-
er~ banks. for understandable 
reasons, did not, however, desire to be 
saddled with the expenses and un-
certainties of any possible lltiptioa, 
fo])owing a demand for the grant of 
othEor or more liberal terms to the 
staff of the transferor banks who were 
being taken over. While the transferee 
institutions were prepared to atler 
employment to .11 the workmen with-
out exceptwn and to practically ai1 the 
non-workmen. in spite of thf" tact that 
~ losses, if any, of the branches at 
""hich they ~re takine over could not 
bt-immediately eliminated. it w .. 
pointed out that it would not be talr 

(Amendment) Bill 

to the depositors of either the trans-
feror or the transferee institution, if 
the additional cost of granting the 
higher emoluments straightway were 
also debit':>d to the assets of any of 
these banks. 

The House, I believe, will agree with 
me that in cases of this type a reason-
able transition period will have to be 
provided for. The employees of a bank 
are entitled to be paid from out of the 
bank's current income or profits, but 
not from out ot the capital assets at its 
disposal. These capital assets belong 
to the depositors; and we will not be 
justified in di~rting them for the pur-
pose of financing the higher cost of in-
creast'd scales of pay and amenities, 
merely because such increased scales 
may be held, on certain technical 
grounds, to be due to the emplo'yeM 
who are asking or agitating for them. 

We have agret:'d, on 8 review of 
the entire position, that the law should 
be so changed as to eliminate entirely 
any uncertainty regarding the legal 
validity of a solution, which haa been 
widely accepted and welcomed as the 
best and the most reasonable In the 
circumstances from the point of vieW' 
of the t'mploYf'e5, the depositors and 
the general public. The Ordinance, 
which we have issued and which we 
are now replacing, accordingly re-
moves the riskB, 1t any, in Implement-
Ing the relevant provisions, and the 
~mooth working of the schemes is 
now likely to be facilitated. 

We have taken advantaee of the 
oppoMunity provided by the amend-
ment of the provisions relating to the 
staff of the transferor banks to ampli-
fy !lection 45 in certain other direc-
tions. We are making it clear that the 
aSllets and liabilities will be automati-
cally vested in the new Institution. 
without any further forrnaliUes, and 
that the schemes wl11 be operatiVf", In 
spik! of anytbinr to the contrary whJcl1 
may be contained in any other law. 
Thl. wall implicit in the lan,uap 
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used in section 45 as it was originally 
enacted. But the banks concerned 
have suggested, and we have also 
agreed, that the position should be eX-
plicitly stated in the interests of avoid-
ing any litigation by aggrieved or 
interested parties. 

When the Bill was passed in Sept-
ember last year, we did not include 
the State Bank of India and its sub-
sidiaries within the provisions of the 
section, as the question of reconstruct-
ing or amalgamating these banks did 
not obviously arise, and as we 6laO 
thought that the provisions of section 
35 of the State Bank of India Act or 
section 38 of the State Bank of India 
(Subsidiary Banks) Act might be 
availed of, in a case in which it was 
considered necessary to transfer the 
assets of any other institution to a 
statutory banking corporation in the 
public sector. It has since been re-
presented to us that the procedure 
under the relevant sections of the sta-
tutes govering the State Banks is need-
lessly elaborate; and that while these 
provisions might be adequate and mtis-
factorY in a normal situation, or in a 
case in which the institution seeking 
the amalgamation is itself prepared to 
take the initiative, the simpler proce-
dure, according to which the consent 
of the Boord of Directors of the two 
institutions will not be necessary, 
should be available as an alternative 
or additional method, in relation to a 
bank which may have to be amalgam-
ated compulsorily with a State-aaso-
cia ted bank. We have decided. after 
careful consideration, to accept this 
suggestion, and the Bill, like the Ordi. 
nance which It replaces, gives effect to 
this modification. 

I would like to say a few words 
~ ore I ('onclude rea-rdin, the man-
ner in whil'h the powers already con· 
ferred on the Central Government, or 
the amplified powers now proposed to 
Be conferred have been or are propoeeci 
to be used. I referred at the belbminJ 

of this speech to the fact that morator-
ium orders have already been passed 
in relation to twelve banks. I am glad 
to say that on the whole, this has not 
had any particularly disturbing effect 
on the banking system. This has been 
partly due to the fact that certain 
essential payments have been permit-
ted even during the period of the 
moratorium, but the circumstances in 
which banks are being reconstructed 
or amalgamated are also well-knowR 
and widely appreciated, and the pub· 
lie are by now aware that there is no 
need to take an alarmist or pessimis· 
tic view of the future of commercial 
banking. 

Our approach to this entire ques-
tion has been practical and not dog-
matic. We propose to utilise the new 
powers not for the purpose of en-
forcing any preconceived idea or plan, 
but only to strengthen the banks in-
dividually and the banking system as 
a whole. With the experience which 
we have recently gained, we expect 
this operation to be as smooth in the 
future as it has been in the recent 
past. 

The weaker section of the banking 
system accounts only for about 3 to 4 
per cent of the deposits of all the 
commercial banks put together, but 
we have considered it necessary to 
ensure that the measure of safety 
which is now available to the deposit-
ors even in these comparatively 
weaker banks should be enhanced to 
the maximum extent possible. The 
object which we have in view U 
modest and not difflcult of achJeve-
ment; and after it has been attained, 
the commercial banks, which inciden-
tally have become much stronger and 
much more viable during the twelve 
years or so, since the Banking Com-
panies Act was brought into foree, 
will ~ able to serve the depositors 
and the public much more satisfacto-
rily than at any other time in their 
history. The prsent Bill is intended 
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to assist this process, and I commend 
it for the consideration of the House. 

Sir, I move. 

Mr. Deputy-Speaker: Motirn mov-
.d: 

"That the Bill further to amend 
the Banking Companies Act, 
1949, be taken into consideration." 

Sbri Prabhat Kar (Hooghly): Mr. 
Deputy-Speaker, I welcome this Bill. 
So far as the scheme provided in this 
Bill is concerned, this was the stand 
taken by the employees, and for the 
last five or six years we on behalf of 
the All-India Bank Employees Asso-
ciation have been requesting the 
Government to take these powers, sO 
that the weaker units in the bankin, 
industry could be properly stabilised. 
At that time the Government felt 
that the power entrusted with the 
Reserve Bank was sufficient to help 
amalgamation and theretore it was 
not necessary to give more powers to 
the Reserve Bank. But it was sub-
sequently found that the Reserve 
Bank was teeling helpless in the sense 
that no single institution was desir-
ous of amalgamation itself with a 
view to str~en the banking indus-
try and the banking system. There-
fore, in September 1960 the Govern-
ment brought the amend! "'lent to the 
Banking Companies Act, kid at tnat 
time entrusted power to the Reserve 
Bank with a view to somewhat torce 
amalgamation in public interest, in 
the interests ot the depositors and in 
the interests ot the banking system. 

But cven then it was tound that 
the power that was given at that 
time was not sufticient, because al-
though the Reserve Bank could pre-
pare schemes for reconstruction, there 
were ditBculties in enforcing them. 
And that is why subsequently an or-
dinance was promulgated, and in re-
placement of the ordinance a Bill bal 
now been brought in. 

I weleome the Ordinance itself, be-
cause it was necessary. Before the 

Ordinance was promulgated, roughly 
ten to twelve banks were already 
granted moratorium under the Act. 
But the schemes to reconstruct these 
banks could not be finalised, and as a 
result thereof, although the first time-
limit was granted, three months, in 
many cases this time-limit was ex-
tended to six months. 

It was therefore essential that, in 
order to finalise the scheme and en-
force it, something should be done, 
and as Parliament was not sitting the 
Ordinance was promulgated. I there-
fore welcome that Ordinance, because 
it has eased the situation to a certain 
extent. 

As I say, I welcome the scheme as 
it is. But I want to draw the atten-
tion of the hon. Minister to cerl.ain 
details. So tar as the period ot mo-
ratorium is concerned, the maximum 
period that can be granted now is six 
months. It can be given tor tbree 
months. and then extended to another 
three months. My 8uggestion about this 
is that so far as the three months period 
is concerned it is quite all right lor 
banks in a region where there I1'C a 
number of banks tunctioning. It the 
small banks are granted a moratorium 
to the extent of three months, the 
banking public will not be put to 
diftlculties therc; for three months 
they will be able to get the bencfit 
of the banking system through other 
banks. But in places where the par-
ticular bank is the only bank fUflC-
tioning, it a moratorium is declared 
by that bank, the business people, the 
depositors and the public there will 
be completely deprived ot all bllllk-
ing facilities, as has happened in the 
State ot Kerala. In the State of 
Kerala four or ftve banks are already 
under moratorium. Out of this num-
ber tour banks were opcratine in 
dUferent region. where there are no 
other banking companiea functioning. 
A. a result of the declaration ot t"e 
moratorium of these banJu, the pub-
lic there, the small people, Industrial-
iIIts or aFfculturists or even, I am 
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told, contractors who have been do-
ing government work, are deprived 
of the banking facilities. As a result 
of that, they could not perform the 
normal functions which they zhould 
have done if these branches had been 
working there. 

At the same time, I would also 
draw his attention to this that the 
period three months, which has been 
extended to six months, is causing 
hardship to the public, Government 
and co-operative societies. Under the 
Co-operative Societies Act. some 
amount of the co-operative societies 
has to be deposited with a Scheduled 
Bank. The co-operative societie6 have 
already deposited certain amounts 
with these banks. These banks being 
under moratorium, the co-operative 
~ocieties are also being deprived of 
th(' facilities which they were enjoy-
ing. It is not that I am suggesting 
that the moratorium should be imme-
diately removed. Not that I am sug-
gesting that the scheme of amalgama-
tion should not be proceeded 'Wilh. 
My suggestion in respect of these 
banks is that th(> period of morato-
rium should be as short as possible. 
1 would put it this way. Before 
granting moratorium, the Govern-
ment should, if not completely, al-
most finalise the scheme so that, a.fter 
the scheme is finalised and moratorium 
granted, the period of moratorium 
may be the minimum, and dwinl 
that period, the reconstruction schpme 
is finally implemented. Otherwise, 
thprp i~ hardship caused in the cue 
of small banks. You are aware that 
in the State of Kerala, there are more 
number of banks and their branches 
than perhaps the number of barber 
shops in Delhi. There are roughly 
about 200 banks and each and every 
bank hall bE'tween 50 branches and 10 
branchE'S Rnd they arE' working and 
operating in plRces wherp even no 
barber shops are WOrking. It is for 
these banks that thesp amal.amation 
schemes will work Rs it has done. 

Already, four banks have been grant-
ed moratorium with a view to amal-
gamating themselves so that they can 
become stronger units. In their case, 
if the same time limit is consideT'ed 
as in the case of big banks operating 
in a big area, people will find it diftl-
cult. Whether good, bad or indifter-
ent, these people were getting some 
sort of banking facility. It is true that 
it is not proper banking. That is a 
different thing. They were gettin. 
C'ertain facilities. If you declare a 
moratorium and continue the period 
for six months, naturally, depositors, 
share-ohlders the banking public in-
cluding the Government are in diftl-
culties. I do not know whether the 
han Minister is aware--he must be-
the~e has been an agitation. They have 
already started a campaign of agita-
tion. Save-Kerala-Agitation. The 
Reserve Bank, without understanding 
the problem and the economy of the 
State of Kerala, is creating complica-
tions bv which the banking system and 
the whole economy of Kerala will be 
in jeopardy. The Save-Kerala-agita-
tion has been started by all the politi-
cal parties, including the ruling party. 
There has been a meeting of the 
Cabinet and representation has been 
made to the Government that there 
must be something done to the State 
of Kerala. I want the han. Minister 
to consider this aspect. It may be 
that it is not with the intention of 
crushing the economy of the State of 
Kerala that the Finance Minilltry 11 
trying to create a good atmosphere in 
the Statl' of Kerala so that the bank-
ing system there is strengthened. But, 
unless it is properly understood by 
the people there and unless it gets 
the sympathy and co-operation of the 
depositors there, it will create 8 
different atmosphere and it will 
antagonise the whole banking public 
against the Reserve Bank. That 
would not be helpful. That is why I 
am suggesting that in the case of these 
banks. the period of moratorium 
should be as short as possible. I 
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would request that before moratorium 
is granted, the scheme should be 
finalised so that, once the moratorium 
is granted, the scheme is completely 
finalised and all the formalities are 
over and immediately the bank will 
start working. 

Another thing that r would sug-
gest to the Finance Ministry is this. 
The Finance Ministry is aware that 
there are a number of banks which 
are not functioning well in the sense 
that there Rre various lapses on their 
part, some due to partition, some due 
to bad management or mismanage-
ment. These are the banks which 
require a complete study, so that 
amalgamation and merger with bigger 
units may be completed and the 
interests of the depositers could be 
saft'gual'ded. As a result of the 
moratorium, yOu will appreciate that 
there are certain repercussions on 
weaker units. People do not know 
what is the' meaning, what is the pur-
pose of this type of moratorium. 
People feel that once moratorium is 
granted. it means that the bank will 
go into liquidation. Once moratorium 
is granted. there is repercussion on 
the other weaker units of the bank-
ing system. The banking system 
receives a jolt. I would, therefore, 
suggest that this whole procedure 
about amalgamation and merger ot 
the bank should be completed with-
in the shortest possible time and a 
thorough enquiry be made by the 
R· 'serve Bank of India about the 
assets and liabilities of the bank 110 
that the interests of the depositors 
may h:· safeguarded and there may 
not b(' any trouble with closure of the 
bank as it happened in the caSe of 
the Palai Central Bank. 

16.3'7 br.t. 

rMR. SPEAltEII in the Chair] 

If these schemes, perhaps. had been 
comidel'1'd earlier. banks like the Luk-
mi Bank or the Palai Central Bank 
could haVe been saved. When I say 
Ihat they could have been saved, I do 
not mean to say that the intE'!'eSts of 
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the Board of directors could have been 
~at ed. What I mean to say is, the 
In erests of the depositors who ha 
if . ve 
su ere~ l~ensely, who will be the 
losers m thIS failure, could be safe-
g~a~ded, ~  the steps that the Finance 
MInister IS now proposing had be 
t k .. en 
~ en eraller as we were at that 
tIme requesting that some forcible 
amalgamation of the weaker units. 
Any way that has not been done, and 
as a result, the depositors of the Palai 
Central Bank along with the em-
ployees have suffered. The same 
thing happened in the case of the 
Luxmi Bank. What r suggest is, let 
then' not be a repetition of the Palai 
Central Bank and Luxmi Bank. I 
do not want to name any bank in 
Parliament to CRuse some harm to 
th~se banks. What I Rm suggesting is 
UllS. The Reserve Bank is com-
pletely aware of those banks which 
are not of a regional type, but which 
are of an all-Indio type, but whose 
functioning is sO defectiVe that one 
day or the other, they may cause a 
great harm not only to the banking 
industry, but to the country's economy. 
Therefore, before such a calamity 
takes place as in the case of the Palai 
Centrlll Bank, the Reserve Bank, after 
a thorough examination should take 
steps and that would be' quite in tune 
with the policy that has been accept-
ed under this Bill. 

Coming to the question of the 
schemes. I would like to lIuggest 
another thing. ThE'se four banks wlll 
be mergl'd and amalgamated. There 
are quite a largl' number at banks 
which have been functioning 1n 
different regions. In those regions 
they were important banks Take o~ 
instance, the Bank of Nagpur about 
whirh just now it haR been It.ted 
that it hilS been lnalil~d and It is 
being merged with the Bank ot Maha-
ra!lhtra. The Bank of Nagpur and the 
Bank of Mahar8llhtra will begin to 
function after merger. What I would 
lik(' to !!ugg~t h that th(' Finance 
Mini~try should 1If!t' that thellf' bran-
ches rf'gion-wisf' Rre continued 110 that 
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these are not closed. That is because 
the main purpose now, as the 
Finance Minister will agree, is to see 
t~at the public in ever locality .is 
gIven some banking facility. 

So far as OUr banking system is 
concerned, it is centralised in the big 
cities. The small banks had their 
branches in smaller places. Once you 
amalgamate them with bigger banks, 
and the bigger banks decide to close 
those branches, the purpose of the 
amalgamation will be defeated. 
Therefore, the branches of the trans-
feror and transferee banks should 
continue, so that the people in the 
region continue to get the banking 
facility, a better banking facility, in 
fact, as a result of the amalgamation, 
as the unit will be solvent and there 
will be no difficulty for the deposi-
tors or the banking public. I would' 
like the Minister to see that this is 
donC'. I have mentioned the instance 
of Kerala where the public feel that 
this is against the interests of the 
State as such. So, I request the 
Finance Minister to see that the 
branches are kept alive, and that, in 
preparing the scheme, region-wise 
banking facilities are not completely 
crushed. 

So far as the employees' interests 
are concerned, We made represen-
tations earlier to the Reserve Bank, 
and I am glad to say that the parti-
cular clause in the Bill generally 
agrC'es with our demand. OnlY two 
points I have to make in this ('~nnec
Uon. 

It is said here that the banking 
company taking over shall, within 
three years, pay the new employees 
thE' same remuneration as its own 
employees. That means it can be 
before three years. but not later than 
three years. I would suggest that th18 
should be done within the shortest 
possible time. It is not my suggestion 
that it should be done immediately. 
I quite agree th:lt the bank that is 
taking over will not agree irnmediate-

ly to take full Lability of the increased 
wages, but we have to consider that 
at this moment the wage question of 
the bank Norkers is pending before 
the National Tribunal. If these em-
ployees had been parties to the dis-
pute before the National Tribunal, 
they would get some increaSe in em-
oluments as a result of the Tribunal's 
Aaward, but as a result of the amalga-
mation. for about three years they 
will not get any increase that might 
be awarded by the National Tribunal 
to I'mployees of their own cjass. 

Take for instance, the Indo-Com-
mercial Bank which is being merged 
with the Punjab National Bank. It 
is a class C-2 bank. They might not 
have got the benefit available to A 
class bank employees, but they would 
have got the benefit available to em-
ployc('s of C-2 banks. But as a result 
of this merge, they will not get even 
that benefit, they will continue in the 
present scale for another three years. 
So, I suggest that if it is possible, 
the period of three years should be 
reduced as much as possible. 

Alterr,dtively, I suggest that these 
employees be paid what they would 
be entitled to according to the Award 
to be made by the National Tribunal 
in their own class. That means that 
thC' Indo-Commercial Bank employees 
get the benefit of the Indo-Commercial 
Bank Award, and not that of the Pun-
jab National Bank award, and like-
wise, the Bank of Nagpur employees 
will get the benefit of the Bank of 
Nagpur Award and not that of the 
Bank of Maharashtra. Let them at 
least get that benefit. Let them not 
be deprived of the benefit which they 
would have got if the merger had 
not take place. That is the only sug-
gestion that I would like to make in 
thi~ connection. After discussion with 
the Reserve Bank authorities on this 
matter, we have said that we have 
welcomed this. because we are in-
terested in seing that the banking in-
dustry becomes solvent and allO 
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stronger. That is why we have 
agreed even to the suggestion that 
the present thing can continue. But, 
as we have suggested, instead of three 
years, let it be one year; in the alter-
native, let it be three years only in 
the scale which would be applicable 
to the employees belonging to the 
particular class of the respective 
banks. I think that at least will not 
be unreasonable, and I hope this will 
be agreed to. 

Another suggestion that I would 
like to make is in regard to the de-
positors' interests. I am glad to learn 
that the depositors of thp Bank of 
Nagpur will be paid in full On the 
very day of the change-over. I am 
glad that the necessary steps have 
been taken by the Bank of Mahara-
shira. I wish that in ordf'r to create 
confidencp in the minds ot thp de-
positors, the other banks also will do 
like wise; of course, aftC'r assessina 
th£' assets and liabilities. they may do 
it, but I would like to point out that 
if aftl'r the moratorium and after 
the amalgamation, the dcpositors are 
not paid in full after all this assess-
ment, then there will be a tendency 
on the part of the depositors of the 
small banks to withdraw their money, 
because in spite of the best efforts on 
the part of the Government to help 
the depositors with full payment, as 
has been done in the case of the Nag-
pur Bank, the depositors of the banks 
which are under moratorium will not 
know what their future will be, and, 
therefore, they may start withdraw-
ing their money. I am ilad that tuIl 
payment is being made in the case of 
the Bank of Nagpur depositors, and 
perhaps, the same thing may happen 
in the case of the Indo-Commercial 
Bank and New Citizen Bank deposi-
tors, though I know that it will not 
be so; but that i~ a different thing 
altogether. 

I have seen in the papers that the 
bankers are meeting here in DeIhl 
somewhere about the 11th or the 12th 
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of this month to consider the deposit 
insurance scheme. I know also that 
the small banks are interested in it, 
and they want this deposit insurance 
scheme, but it is their big brothers 
who are against it, because, today, 
:n the fight for the delJo'lts. the big 
brothers are at an advantagt'ous posi-
tion, and their directors have earned 
a better name, and, therefore, they 
are in a better position to compete 
and draw more deposits, and conse-
quently, they are not interested in 
the deposit insurance scheme; but 
the small banks are quite agreeable, 
I do not know what wiII transpire at 
the meeting, and I would like the 
hon. Minister to consider this namely 
that this deposit insurance scheme is 
very important if We want that the 
small banks should continue, and it 
we feel that they are necessary, be-
cause, at this moment, immediately, 
nationalisation of the banking indus-
try is not taking place From what I 
can see today of the various steps 
that are being taken, I am quite sure 
that nationalisation will come, no 
doubt, in a few yC'ars. There ill a 
change in the tone of the Finance Mi-
nistry also on this aspect, but that 
apart, my point here ill that these 
small banks should function, because 
they cater to the needs of the small 
businessmen and the small industrial-
ists. It is very difftcult far these 
small Industriali!lts and small busi-
nessmen to iet any advantage from 
the bigger banks; it Is true that the 
rate of interest chorllpd by the bll-
ger banks Is, no doubt, smaIl but 
the re!!1:rictions imp()!;('d by them on 
thP.!!£' people makes it lIO dlmcult for 
these small people to get any loans. 
That is why I fpel that the small 
an ~ should contlnuf', and if they 
are to continue, then it is vl'ry im-
portant that the dl'posit inlurance 
scheme ill implemented. Otherwise, 
the small bankll will go out of exist-
ence, and the bigger banks alone will 
remain and they would not be able 
to serve the lnteTest. of the mt.1I 
buaineSlmen. the small tndustrlalitltl 
and the small middle-"Ias. people. 
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That is why in the interest of small 
depositors, the deposit insurance 
scheme should be accepted and imple-
mented. I hope that with that scheme 
the banking industry can be stabilis-
ed. 

With these words, while agreeing 
completely with the objects of the 
Bill, I hOPe the Finance Minister will 
accept certain Buggestions in regard 
to details which I have made with a 
view to improve the working of the 
banks. 

Mr. Speaker: There is no one else 
to speak. The hon. Minister. 

Shri Prabhat Kar: There was no 
one elSl' to speak, when I rose to 
speak. 

Mr. Speaker: He will continue 
then! 

Dr. 8. Gopala Reddl: The other day 
the hon. Member wanted three hours 
insh'ad of two hours for this Bill and 
then you in your generosity said that 
if need be, you yould give another 
hour. Now we see that only the hon. 
Member is interested in the Bill and 
not others. 

Mr. Speaker: The hon. Minister 
need not provoke them. Some Mem-
bel' may come and say, 'Yes, I want 
to sJ)f'ak'. 

Dr. B. Gopala Reddl: Even if they 
are provoked, now I am on my legs. 
They cannot speak at this stage. 

Mr. Speaker: All that was said was 
that such an innocuous and inoften-
siv(' Bill would not tak(' much time. 

Dr. B. Gopala Reddl: Even the two 
hours allottrd are perhaps too much. 

Mr. Speaker: Yes. 

Dr. B. Gopals Reddl: Anyway. I 
am really happy that the only Mem-
ber who has SPOkf'n on thi~ Bill wel-
come!: Ihe main provilrion4 of the Bill 

It is good so far as it goes. He made 
certain suggestions which will cer-
tainly be considered with great sym-
pathy to see how far we could accept 
them. 

After all, he admits that there are 
admini3trative difficulties with regard 
to moratorium also. But he feels that 
the moratorium should be of as short 
a p~riod as possible. Certainly. it is 
not in our interest to keep the whole 
thing in an uncertain atmosphere for 
any length of time which is not ne-
cessary. But there are certain diffi-
culties. We have to get the other 
banks to agree. Then the reconstruc-
tion s.ch.!me has also 10 be put into 
op€ration, the opinions of all concern-
ed part it,S ll:tv(' to be taken and things 
likLo that. W (' shall certainly try to 
s('(' that the moratorium is of a; short 
a period as possible. But the hon. 
Member must rf,alise that the"e are 
certain administrative difficulties and 
it is no use hustling or hurrying them 
unneces;oari Iy. 

Then the R('scrve Bank must also 
undertake a survey of the defective 
banks. They know which are the 
banks which are defective. Steps 
should be taken to stabilise them also. 
I am SlUre the Reserve Bank is cer-
tainly putting all the pressure neces-
sary to improve their system of 
management. their finances and so on. 
I am sure the Reserve Bank i; alive 
to its respons:bilities in that direction. 
If it thinks that a bank is beyond re-
pair, then only the situation arises 
when it has to declare a moratorium 
or think in terms of merger with a 
bigger bank. I am ,ure the Reserve 
Bank is certainly looking into all these 
upects and very soon I hope the 
survey of the Reserve Bank will yield 
very good results and the defective 
banks al~ ","iI\ b(' rectified to a large 
extent. But even here, it cannot be 
don£' overnight. Even in the case· ot 
Bank. the Re>erve Bank was giving it 
admonitions from timp to time. But 
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it could not rectify it in the course of 
a few years; it took a lonier perJod. 
Anyway, the Reserve Bank will cer-
tainly see that these defective banks 
also are put on their feet proprly. 

The hon. Member wants all the 
branches of the merged banks to be 
retained as far as po~i le so that the 
ltanking facilities available to the vil-
lages just now on the rural side 
would continue to be available. While 
it is a good suggestion-as far as pos-
sible, we will certainly see that the 
branches are conI in ued-in some 
cases, a particular branch may perhaps 
become redundant. Suppose the Punjab 
National Bank has its own branches 
and the Indo-Commercial Bank also 
has its own branche.; in some places, 
it cannot be sRid that all the branches 
should be retained even when there 
is duplication. 

Even jf then' is duplication jf really 
the society is being served an{i if it 
is in the best interest,. of the banking 
system and if it is profitable also that 
branch will be continupd. But, if it 
is gomg mto loss hopelessly then, 
perhaps, they may have to think in 
tenn~ of closing that branch. Even 
otherwise, we are trying to see that 
the staff is retained as far as possible. 
The question of retrenchment also 
does not arise. We are trying to see 
that the entire staff is retained by the 
taking-over bank. 

The hon. Member wanls that the 
benefit of award also should be avail-
able. We do not know what is the 
award is going to be. This bank be-
ing in distress has already gone under; 
it is a di '·'\SCdbank and. is on ib 
death-bed 11'> it were. The hon. Mem-
ber wants i I to function as though it 
is not on its deatlb-bed and it can walk 
a furlong or two. This is a question 
which has to be considered Vf!rY care-
fully. When we put 10 many condi-
tions the bigger bank may al'lO hesI-
tate to come forward. After all, we 
have to etlCOUf1l4re the bigger banks to 
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come forward and take over the 
diseased banks. 

Shri Narasimbaa (Krishnagiri): It 
wiII be at the expense of its deposi-
tors. 

Dr. B. Gopala Reddi: The Reserve 
Bank has aI.,o got to see that the bank 
that is coming forward has got the ne-
cessary strength to take over the liabi-
lities of this bank in distress. Too 
many conditions and re9trictions 
should not be .imposed so that they 
may not act as deterrants. In the in-
terests of the dt'posilors of the bigger 
banks also we have to see that we do 
not put unnecessary burdens on them. 
So, We cannol straightaway say that 
the benefit or the award to be given 
hen'after will also be borne by the 
laking-over bank-in the category of 
;he transferor bank. 

Th('s(' are suggestions which the 
hon. Member has made; and we will 
certainly consider them and see what 
could be done. I am happy that the 
Bill ha5 receivoo the approval of the 
hon. Member who is takinl[ keen in-
terest In banking mattcr~. 

Shrl Narasimhan: When are these 
banks expected to operate normally 
after being amalgamateci-t mean 
banks like the Indo-Commercial 
Bank? 

Dr. B. Gopala BedcU: A. soon u 
they are taken over. With regard to 
the Nagpur Bank and the Maharashtra 
Bank the thing hu ~ notified al-
ready and we are givinc them a 
month's notice so that the preliminary 
procesSC!l might be comnl.,ted. It u 
not so possible in every case as in the 
CUe ot the NalPur Bank. to say 
whether they will be ablp. to Day 
straightaway 16 aJUlas in the rupee. It 
all depends upon the aueta of the 
bank. The Nagpur Bank may be in a 
very good position; but we cannot IllY 
that with regard to oIIler banks. 
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Sbri Naraslmban: Will it be done 
at ·least in larger instalments? 

Dr. B. Gopala Reddi: other pay-
menl~ will also be made as soon as 
possible, say up to 10 annas or 14 
annas in some cases. The rest of it 
will be realised and the instalments 
paid. 

Mr. Speaker: The question is: 

"That the Bill further to amend 
the Banking Companies Ac,t, 1949, 
be taken into (;.Jns.JcraLolI." 

The motion was adopted 

Mr. Speaker: There are no amend-
ments to clauses. I will. therefore, 
put all the clauses together. 

The question is: 

"That clauses 2 to 6, clause 1, 
the Enacting Formula and the 
Long Title stand part of the Bill." 

The motion was adopted. 

Clauses 2 to 6, CLulLse 1, the Enacting 
Formula and the Long Title were 

added to the Bill 

Dr. B. Gopala Rood!: Sir, I move: 

"That the Bill be passed." 

Mr. Speaker: Motion moved: 

"That the Bill be passed." 

17 hn. 

Shri Prabhat Kar (Hooghly): Sir, 
these four banks in Kerala which have 
bt>en granted a moratorium will be 
amalgamated into a new bank. I have 
a suggestion to make that ,the top men 
of the banks. I do not want to say 
managers but rather the top men who 
were respon.;ible for these activities 
which led these banks 10 oome to this 
!lta,e should not be made the top men 
in the new bank. These banks are be-
Ing amalgamated in the interest of 
the depositors and the public. The 
means that it is the Government's 
opinion that the functioning of the 

present banks is not in the interest of 
the public and of the depositors; there 
is some snag .in their functioning. I 
do not want to go deeply into the mat-
ter. So, it will be in <the interest of 
the depositor~ and the public and also 
of the banking system if none of the 
top men connected with these banks 
are again at the top in the new bank, 
in control of its affairs. 

Dr. B. Gopala Reddi: But a person 
in the top may nat be reSponsible for 
the mismanagement. He might have 
come three years a,o but the mis-
management might have started ten 
years ago. 

Shrl S. M. Banerjee (Kanpur): He 
was a party then. 

Shri Prabhat ltar: The moratorium 
would not be granted i! pUiblic in-
terest was not in jeopardy. You amal-
gamate these banks with a view to 
bring about a sounder and stronger 
unit and those top people who Were in 
the old banks and who were re::lpon-
sible for malaftde act.s-I am not say-
ing all of them acted with malaftde 
intentions; t am not attributin·g any 
motive--and also mismanagemen t 
should not again be given the power 
to control the bank which you are 
setting up. Government should put 
new pel'SOns in the top of this bank 
so that it can function properly with 
the sole aim of improving this system. 

There is politics not only among the 
political parties but in the running of 
an institution also. If there are four 
different managements, there are four 
different type of politics. If you 
amalgamate these four banks and put 
one of these persons lilt the top, it will 
create complications. For these two 
reason!!, t suggest that tile Government 
should see that none of the top men of 
these institutions be glven the power 
to control the one ama1pmated bank 
whlcb would emerge as a result of 
thb amalpmatlon. 
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Shrl Narasimhan: I hope that this 
Bill, when it becomes the law, will ex-
peditiously be utilised to see that 
action is taken quickly and I hope that 
11 will not be treated as merely a mat-
terbetween these merging banks but 
is a matter which is vitally affecting 
the welfare of the depositor~. They 
should get their money back in as 
larger instalments and as qu'ckly as 
possible. 

Dr. B. Gopala Reddl: The entire 
amending legislation is undertaken to 
safeguard the interest.; of the deposi-
tors. So, there is no question of de-
laying tile measure. We shall cer-
tainly see that expeditious .steps are 
taken to safeguard the interest.i of the 
depositors in full. 

With regard to the suggestion of Shri 
Prabhat Kar, we certainly agree with 
him in this respect, namely, wherever 
they ,~a l' been responsible for the 
mismanagement, those people should 
not again be put at the helm of affairs, 
But sometimes, they may not have 
been directly responsible, and some-
times we want to utilise the experience 
of those people in realising the 
amounts that are dUe to the banks. 
Suppo . .;e We discard all of them, then 
we may not have any-body who is in 
the know of things and who may be 
in a position 1.0 help us in recovering 
the amount that is due. 

Sbrl Prabhat Kar: Not discard. I 
only suggest!"<i that such people should 
not be given any controlllng power. I 
did not say that they should all be 
discarded. 

Mr. Speaker: If those people, with-
out the aid of the Reserve Bank, had 
recourse to registration by themselves 
and have a moratorium, then, what is 
the meaning of entrusting the work to 
the same penons? 'nlat is what the 
hon. Membet- says. 

Dr. B. GopaIa Bed41: We should 
not allow them to mismana,e ap;n. 
We entirely a,ree with the hon. Mem-
ber. But in some cases we will have 

(Amendment) Bill 

to utilise their services in a subordi-
nate position-not give them the clln-
trollin'g powe;'-but put them on the 
directorate so that their experience of 
the past events could be made avail-
able to u; in the realisation of the 
assets. Therefore, We a·gree with that 
suggestion generally, but we will have 
to see from the administrative angle 
also. 

Mr. Speaker: The Question is: 

"That the Bill be passed". 

The motion was adopted 

Mr. Speaker: I would like to make 
one observation. Hon. Member.; rWlh 
to speak on easy matters like health, 
education, etc. Every man can spoak 
on such subje<.1.s. But 1 would urle 
upon hon. Members to take interest 
in vital subjects such as banking. Of 
coursl', the Bill was simple and good. 
But even on such Bills, a number of 
suggestions could be made. On the 
other hand, there is a rush of speakers 
always for some easy-going subjects 
like education, health, etc. On such 
subj<."Cts, from the nursery school on-
wards right up to the college, anybody 
can talk. In fact, they do have de-
bates. But in this case, (·xcept ome 
hon. Members from the OppOllltion 
non else spoke. I am not casting any 
aspersion, but! want to exprestl my 
own difflcuMy. There is too much of 
rush on simpler Bubjects, and lOme 
Members say sometimes, "You have no 
eyes, but you have no ears also"f As 
far as possible, I am ~ lng opportunl-
tips to all Members. Now, there is 
ample opportunity. and We can &.it till 
6 O'clock. But nobody takes advant-
age of it. rr shall note down the 
namps olhon. Members who are 
absent. (lntrrupti(»u) . 

Shri D. C. Sbarma (Gurdupur): 
Please mark us, w1lO are here, present. 

Mr. Speaker: That means the .. me 
thing. ThOile that are present will 
exclude thOSe tbat are absent! '. 
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Bbrl M. B. Tbakore (Patna): Sir, I 
rarely get time-I may be given time 
to speak. 

Mr. Speaker: Very well. 

17.08 hrs. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS*-RAILWAYS 1960-61 

Mr. Speaker: The House will now 
take up discussion and voting of sup-
plementary demands for grant, in res-
pect of the railway budget for 1960-
61. One hOUr has been allotted for 
this. Hon. Members will pass on to 
the Table the numbers of the cut mo-
tions, which they want to move. Who 
are the hon. Members who want to 
take part in this debate? 

Several lion. Members TOSC-

Mr. Speaker: There arc six Mem-
er~. Very well 

DEMAND No. 2-MISCELLANEOTJS 
EXPENDITURE 

Mr. Speaker: Motion moved: 

"That a Supplementary sum not 
exceeding Rs. 3,38,000 be granted 
1.0 the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st Day of March 1961 
in respect of D~mand No. 2 'Mis~ 
cellaneous Expenditure'''. 

DEMAND No.7-WORKING EXPENSES 
OPERATION (FUEL) 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 4,26,41,000 be grant-
£>d to the Pr£>sident to defray the 
charges which will come in course 
of payment during the year !'nd-
ing the 31st day of March, 1961, 
in respect of Demand No 7 
'Working Expenses-OperaUon 
(Fuel)' ". 

Railways 

DEMAND No. 8--WORKING EXPENSJ:S-
OPERATION OTHER THAN STAFF AND FuJ:L 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 79,68,000 be 'granted 
to the President to defray the 
charges which wiH come in course 
of payment during the year end-
ing the 315t dRY of March, 1961, 
in respect of Demand No. 8 
'Working Expenses-Operation 
other than staff and Fuel' ". 

DEMAND No. 13-0PEN LINE WORKS 
(REVENUE) -I~I\ UR WELFARE 

Mr. Speaker: Motion moved: 

"That :I supplementary ~um not 
exceeding Rs. 46,05,000 be granted 
to the President to defray the 
charges which will come in course 
Of payment during the year ending 
the 31st day of March, 1961, in 
respe('t of Demand No. 13 'Open 
Line Works (Revenue)-Labour 
Welfare' ". 

Dt:MAND No. 16-0PEN LINE WORKS-
ADDITIONS 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 33,00,18,000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year ending 
thC' 31st day of March, 1961, in 
rt'spect of Demand No. 16 'Open 
Line Works-Additions' fl. 

DEMAND No. 17-OPEN LINE WORKS--
RF.PLACEMENTS 

Mr. Speaker: Motion moved: 

''That a supplementary sum not 
('xceeding Rs. 9,09,24,000 be grant-
ed 10 the President to defray 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1961, in 
respect of Demand No. 17 'Open 
Line Works-Replacements' ft. 

·Mo ~d with the recommendation of the President. 
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DEMANB No. IB-OPEN LINE WORK&-
DEVELOPMENT FvND 

Mr. Speaker: Motion moved: 

"That a supplementaTy sum not 
exceeding Rs. 4,10,12,000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1961, in 
respect of Demand No. 18 'Open 
Line Works-Developmellt Fund'." 

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): In moving 
these supplementary demands for 
grants for the year 1960-61 for the 
consideration of the House, I may say 
by way of introduction that the sup-
plementary demands as initially fram-
ed comprised 11 demands, ot which 
two were tor charged expenditure. 
Based On latest information from the 
railways, in regard to the progress of 
works and pace of (·xpenditure, it has 
been decided to withdraw two of these 
supplementary demands wholly (un-
der Demands 9 and 14) while on the 
case of the third demand, Demand No. 
6, the supplementary demand is now 
restricted to the charged portion only. 

The withdrawal of these supple-
mentary demands has become possible 
largely due to the ~ustained measures 
of economy including the rephasin, 
of certain open line works of operating 
improvC'ment chaTgeable to revenue, 
in keeping with the r£>quirements of 
traffic as have actually accrued. 

In the result, the increased provision 
asked for under Revenue, apart trom 
a very small increase under Demand 
No. 2--Revenue Miscellaneous Expen-
diture and some increase under De-
mand No. l3-Open Line Worb Re-
venUe ''Labour Welfare", is now con-
fined chiefly to Ordinary Working Ex-
penses-Fuel (Demand NO.7) and 
Operation other than StaJf and Fuel 
(Demand No.8). In both theee 

Grants-Railwalls 
Demands Nos. 7 and 8, a substantial 
portion of the increase is due to post-
budgetary increases in the price of 
coal on two occasions in the year and 
increase in the rate of labour welfare 
cess from lst January, 1961. The other 
post-budgetary development, viz., deci-
sion to pay staff in cash, instead of 
affording credit to their provident fund 
aecounts, was earlier estimated to re-
sult in additional expenditure under 
Demand No. 6-Operating Staff-with 
a corresponding saving under Demand 
No.9. The· latter demand includes 
provident fund. Since thtm, it has 
been assess(-d that expenditure on 
Operuting Staff has been so well regu-
lated with reference to traffic require-
ments that the savings realised due to 
not engaging additional staff as expect. 
ed in the budget more than cover the 
additional expenditure on cash pay-
ment~ to staff. There will be savings, 
therefore, under Demand No.9, but no 
incrf'as(' in fun<ls is now being sought 
und!'r Demand No.6, voted. 

Shri T. B. Vlttal Rao (Khammam): 
Mr. Speaker, Sir, I wish to speak on 
a few demands-Nos. 2, 7 and 8. I 
welcome the decision of tht· Railway 
Board to take over under its control 
the Signal Engineering and Telecom-
munications School at &>cundcrabad, 
because this is an all-India railway 
training school. But I do not know 
how the workshop attached to it will 
be treated. The workshop at Secun-
derabad is manufacturing signal and 
telecommunication inlltruments. What 
would be the position of that work-
shop? Will it continue to be under 
the Central Railway or will it al.o 
come under the Railway Board a5 an 
adjunct to the Ichool? 

This workshop has been manufac-
turing certain lalest lil"sl equipment 
for the railways, but though the .taIr 
there have PUt in more than three to 
four years' service, still they are treat· 
ed as casual labour. In reply to. 
question of mine in the Jut seaton, 
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the han. Deputy Minister, Shri Rama-
swamy, stated that they are still work-
ing out the number of workers re-
u~red for this workshop. I do not 
know how long it will take. This 
workshop has been therefor several 
years and the staff there should be 
made either temporary OT permanent. 
They cannot be kept as casual labour 
for a number of years like this. They 
are all daily-rated. Even the skiJIed 
workers are daily-rated. Therefore, I 
would urge on the Minister to see 
that this job analysis or whatever it 
is, whioh they are undertaking is taken 
up and finished e~peditiously and the 
staff made either temporary or per-
manent, because this workshop is go-
ing to be a permanent workshop. That 
is one thing which I would like to say 
under this Demand No.2. 

As a result of the increase in the 
price of coal and as a result of the 
increase in the labour cess that is 
levi..:J, there is going to be additional 
expenditure on coal. But, at the same 
time, I would urge upon the Minister 
to see that the coal is eConomically 
utilized. Nowadays, because in this 
country we get very cheap coal proper 
attention is not being paid to the eco-
nomic utilisation of coal. Even now, I 
believe, if coal is properly utilized 
thcre will be a good saving whiC'h can 
very (~asily offset the rise in expendi-
ture as a re~u It of the pricE' increaSt! 
()f coal. 

I remember in some of the TailwaY£l 
in thc well-advanced countries they 
give incentive to the crew. Suppose ar:· 
engine driver or crew saves a certain 
amount of coal, 50 per cent of the cost 
of that coal is credited to the wages 
of thl' crew so that it serves as an in-
centive to them to save as much coal 
as possible. This is done in the rail-
ways Of thp Soviet Union. So, som" 
IOrt of incentive schemes may be 
thought out or evolved so that the 
drivers who actually save coal could 
Itet a certain amount of the savinp 
they makP. 

There have been very good papers 
which have been made available by 
the Fuel Research Institute about the 
economic use of coal. Even our rail-
ways had a Fuel Economy Committee 
and they published two valuable re-
ports. I do not know how far they 
have been put into force. There was 
a suggestion by that Fuel Economy 
Committee that a washery should be 
established at Kothagudiem where 
Singareni coal is available so that the 
railways could" get a proper grade of 
coal. Secondly, the shipping of Bihar 
·-Bl'ngal coal to south via Calcutta 
should be stopped. Because, we do 
not get proper graded coal. The coal 
which is brought by steamers to South, 
by ship to the south, is not gmded 
according to specifications. They are 
just dumped together in bulk wherea~ 
in wagons they are loaded or stacked 
according to the grade. ·So in the ship 
the coal gets mixed up and what is ne_ 
cessary for the goods locomotive is 
used for pa5Senger locomotivE'S with 
the result there is a failure in the caSe 
of pas~enger locomotives. 

Moreover, on account of getting coal 
by ship there is an increase in the 
working expenses in the southern rail-
way zone. For instance, a ton of coal 
costs Rs. 60 per ton in the south as 
against the average cost, including 
freight chargps, of Rs. 40 per ton. 1 
am making this point because in the 
general debate one senior Member of 
this House and a very good student of 
transport had mentioned that in the 
south there should not be any further 
railway link beCBUSe of the fact tha~ 
already in the southern railways we 
are incurring losses. The loss is main-
ly due to the subsidising of the Ahip-
ping industry. The loss ia not due to 
the workin, of the southern railways, 
not because of less traftlc returns 
either of goods or of paasencer trame, 
but because the southern railway ia 
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getting coal from Bihar-Bengal coal-
fields by Calcutta in ships. The Rail-
way Minister has made it quite clear 
on many occasions that they are doing 
it in order to support or subsidise 
coastal shipping. Anyway, this shoultt 
be stopped if the railways in the South 
have to work efficiently. So, we will 
have to stop getting coal by ship and 
we will have to get coal from Sigareni 
and see that the Southern Railways 
do not incur any further losses. 

Then I come to certain expenditure 
that is involved in these demands witt. 
regard to the supply of uniforms and 
all that. The railways appointed I 
committee called the Uniforms Com-
mittee years ago and that Committee 
gave its Teport. And when two yeal"'l 
ago I raised this in this House on a 
supplementa;-y demand, the han. Rail-
way Minister said: "I am very sorry, 
there has been delay in the examina-
tion of the report of the Uniforms Com-
mittee. However, since it has been 
brought to our notice we will expedite 
the examination." I do not know what 
decision has been arrived at by thl' 
Railway Board on that report. But 
the fact remains that in one section, 
Secunderabad to Manmad, I know 
that gangmen who get a kambal each 
yearly do not get it for the 18"t two 
or three years. I do not know who is 
responsible tor it. This has to be look-
ed into. Why has there been a lailure 
in the supply of kambals to gangmen 
which is their only protection a,ainst 
rain and sun. Why has there been 
delay in supplying them am al.~  Th.· 
supply of kambals annually u a lim-
pIe thing. It is indented annually. It 
is not an unforeseen expenditurr ,r 
any such thing, but still gangmen on 
the metre gauwe section, Secundera-
bad to Kanmad, are not supplied 
kambals even after a lapse of two or 
three years. 

Then I come \0 the Khanchra-Rin-
COli rail link. 

1882 (SAKA) Demands for 3378 
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Mr. Speaker: There is a similar 
complaint from postmen that chappa:1l 
or umbrellas and such items of uni-
form are nat given to them in time. 

Shri T. B. Vltta) Rao: They do not 
get the supply for two or three years 
and the Railway Board goes on leep-
ing over these grievances. 

Then it has been stated that there 
has been an expenditure on account 
of acceleration of the Khandwa-Hinroli 
rail link. I am very glad that th~5 old 
rail link has been opened but ''''er~ 

has not been any acceleration, as "tal-
cd in the Demand, because this Ur,k 
was sanctioned in the year 1953 and 
it took our Railway Board to complete 
this link of 186 miles eight 'on, Y"BTS 
This rate of construction is not good. 
But I dO not know why this hu bee:l 
put dawn under 'acceleration', WtJen 
we raised the question of delay it, thE: 
construction of this rail link two 
months ago, th{, hon. Railway MUII,ter 
said. "I am v£'ry sorry that the Rail-
way Board has not paid any attention 
to it. Now We will try to bestow somt' 
attention and see that the rail link 
is completed." Anyhow, the rail link 
has been opened for both passenger 
and goods traffic. I will only request 
the hon. Dt'puty Minister to see that 
there is a direct train running trom 
Secundt'rabad to Khandwa at least In 
the first stB':/!'. That will fulfil a very 
longfelt need. 

Another point I want to mentIon i. 
with regard to the supply of steel tor 
the railways. A huge amount of 
Rs. 27.49 croretl has been put down 
under the headin, 'Miscellar.eou, .. d-
vances-tluspense' mainly !u ceVeT 
proviAion for procurement of ,tHI 
Here we ret a lupplf'fllentaty ,rant 
for inrreased expenditure on account 
oC procurement of steel aDd durin. the 
whole of wt year we were told that 
for want of steet certain ",pa~ and 
other tbinp had been .'owed down 
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Even in the Budget speech, while re-
viewing the performance of the rail-
ways for the year 1960-61, it was s~a ed 

that the work of repairs and mainte-
nance carried out in the workshop has 
l'een slowed down with the r.:sult that 
there is a shOTtfall in expen:liture. I 
f'm given to understand t{la. 30me 
~teel which we procure from alJ!'oad 
is made available 'to certain firms like 
Burn and Company, Indian Stardard 
Wagon Company and so forth fo: the 
Il'anufacture of wagons. Oa thP one 
hand you say that you are abk to pro-
cure huge quantities of steel and on 
the other workshops and racl l'ie~ had 
to be closed down for want of steel. In 
wme places actually workers were 
laid off for want of ~te",l. I do not 
know how far it is true that the steel 
is supplied to these firms for the 
mal1ufactufl' of wagons. 

Then, with regard to t.he whole 
tran,;port bottleneck in the country 
today I want to say this. I am not 
talking only with regard to w&l; in 
regard to coal it has assumed a very 
huge proportion. I have been putting 
questions and getting replies in rpgard 
to the transport bottleneck. For in-
stance, from Tadepallegudem and 
Rajahmundry rice is not transported 
to Calic:ut. Similarly, from Anakapalle 
jaggcry is not transported curIC'n~ly 

and so many wagonloads are relllain-
ing there. With regard to the trans-
port of flrclll·ood and timber and char-
coal from nhadrachalam Road raIlway 
station, there are even now at the stn-
tiil;\ yard four hundred waion loads 
of timber charcoal and firewood lying 
for want' of wagon supply. They are 
r.ot able to supply transport to Vijaya-
",'ada and other places with the rl'sult 
that today firewood is sel1ing at 
Vijayawada at Rs. 65 per to.,. Only 
the other day I happened to :ltt.end a 
meeting of the f()rest contractors and 
firewood merchants and they said, "we 
llave been in this business :(or such a 
long time, u~ at no time did we get 
such a price al Rs. 65 per ton". And 

a little bettcr quality of firewood is 
sold at Rs. 75 per ton. The whole eco-
nomy of the country has been shaken 
on account of the lack of transpol·t for 
these various commodities. 

Then again, I am told some mgeni-
eus person in the Railway Board has 
placed orders for box wagons without 
making adequate provision for having 
four-wheelers. The manuhcture of 
box wagons takes a long time and re-
placements h'lvr> to take place ill the 
mean-time. For that we must have 
sufficient number of our-wheeler~. Of 
c:our~e, We have to have biggeI type of 
hox wagons and other things, I agree. 
But by the time we indent, place 
orders and get them it will take long, 
and in the mean-time what is the al-
ternative provision made for tl'f.1:Sport? 
I feel the shortage in wagon supplies 
:3 partly due to this Teason. 
Finally, I want to say this The 
l"iding efficiency of the passenger coa-
ches is deteriorating very much. We 
]lave a huge organisation for standards 
and designs on which we incur txpen-
diture. What is this departme.1t do-
ing? The man at the head of this 
department is equal in rank to a Gene-
ral Manager. But we find that. there 
has not been much improvement in 
the Tiding efficiency of these passenger 
coaches at all. Jolting and other 
things are there. A Railway Official 
Team went to foreign countri"s on a 
visit. They went to the Soviet Union 
also. And thl'Y have given a report to 
the Railway Board. How far the 
Railway Board have acted upon the 
!-uggestions made by that Team. I do 
not know. But in their report they 
make a specific pOint that in Lhe Soviet 
Union they arc not going to manu-
facture light coaches because they do 
not want to endanger the riding qUD-
lity of the coaches. 

These are the few thing:; which I 
wanted to mention and I hope the hon. 
:Minister would look into tr.em. 

SbrimaU Da Palchoudhurl CNabad-
wip): Mr. Speaker, I want to speak 
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{In three Demands of the Supplemen-
iary Demands for Grants this after-
r.oon, but I hope I shall have a chance 
()f speaking on the Railway Board 
when the Railway Budget Demands 
are discussed. 

Mr. Speaker: It largely depends up-
Qn the performance now. 

Shrlmatl Ila Palchoudhuri: Very 
well, Sir. 

1 was surprised to hear the hon. 
Member opPQsite saying that we 
:;;nould discontinue the carriage of coal 
by coastal shipping. One thing I 
would like to say, and that is that 
this kind of discussion brings about a 
feeEng as if there is some 'sort of 
{!ompetition between the different 
modes of transport. That is not so at 
all. The han. Railway Minister, while 
replying to the debate this afternoon 
said that in our country there is place 
for every kind of transport. In that 
case, to say that coastal shipping is 
mon: expt'nsive is ('ntirely wrong, 
as my friend opposite put it. Be-
cause, the Railways. when they 
work out the;r freights actually sub-
sidise the freights because they want 
to help industries, and much of the 
coal that is consumed is consumed by 
the Hailways themselves. I am not 
at all against the rates being less. 
But. the only thing is that the bottle-
necks should be removed. For that, 
I should certainly suggest that as much 
coal as the Railways can carry, let 
them carry. and let them divert as 
much as thl'Y cannot carry to coastal 
shipping which i~ also one of the 
cheapest modes of transport. Be-
cause, anything transported bv water 
is certainly cheaper than tlan~port by 
land or by air for that matter. I think, 
if we divert some of our coal to 
coastal shipping, it will keep that 
transport alive and also correct this 
bottleneck in the transPQrt of coal 
that we are experiencing now. 

Secondly, 1 would like to dnw the 
attention of the bon. Minister to 
Demand No. 14, that is about labour 
welfare, etc. I do not want to ~ into 

the details of it I have even writter. 
to the Minister. I take this opportu-
ni,ty of drawing his attention to it. 
There has been a lot of complaint that 
the lady f cket checkers in the Howrah 
division are victimised in many ways. 
They have nowhere to go. They have 
written about this. I hope their case 
wJI be looked into. Staft' welfare and 
staff contentment must be there to the 
maximum extent so that the Railways 
can work to their full effciency as we 
want them to. We are all proud of 
our Railways. This is a matter about 
whien I have writtlm to the Minister 
and I hope he will look into the cause 
why the lady ticket chl'ckers should in 
any way be victimised just because 
thl'Y arc lady ticket checkers. This is 
mOf( than I can understand. It has 
bl'('n brought to my notice that thpy 
are asked to do many things which 
they should not be asked to do. I 
think the han. Minister can look into 
it himsfClf and gd it corrected if he 
will only do it and take tht, trouble 
to do it. 

-Then, I would like to draw atten-
tion to Grant No. 18. This is for 
amenities to pa.'sengers. These ameni-
ties should be looked into. We ,;it in 
the Consultative Commitle{' and we 
re~ommcnd many things. Perhaps, the 
Minister and the Railway Board take 
them into account. But, there is some-
thing done which a/f('Cls 1he amenltle!l 
of the pa";3CngerR. The alarm 
chain in many trains have been block-
ed out. Particularly, in the Eastern 
Railway. there are trainll that run 
from Krishnanagar and Nawadwlp-
ghat up to Scaldah that arrive at 
Sealdah at 12 o'clock in the nl,ht. I 
hav(' travelled in them myself. The 
alarm chains have been blocked out. 
None of the doors could be locked. It 
is really unsafp In fart the Guard 
a~ ed mt' to come and lit in hi8 com-
partment. He !>aid, "this js most un-
safe, none of th('S(~ door!! can 1><, lock-
ed. it would be all right if you could 
come and !lit in my compartment" I 
did go into the Guard', compartment 
and !let with him. It was very nire 
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of him and I appreciate that. But, 
at the same time, I think if the alarm 
chain.. were provided and the locks 
could be worked, that would be a 
better arrangement altogether. 
Also some amenities have been 
suggested by some of u.s about Ladies' 
compartments. Some sort of a push 
button could be provided to give the 
Guard warning. 

Mr. Speaker: Are not there in some 
pJaee'l women police constables? 

Shrimati lIa Palchoudhurl: It is 
not a care of men poliCe constables 
and women police constables. 

Mr. Speaker: I am making a sug-
gestion. There may be women police 
constables in every ladies' compart-
ment during the night. This wi\l be 
u'eful. They can carry a revolver. 
Women can shoot a3 much as a man 
can shoot. 

Shrlmati Iia Palchoudhurl: I think 
you are right. I hope it will be done. 
I think there is also an easieI' way, 
that is, if a push button system could 
be introduced in all the ladies' com-
parments, particularly during the 
night, it would be helpful. This is 
because to pull a chain becomes very 
difficult. In some at the tra'ns this 
device has been tried, and I hope it 
will be put into all the trains parti-
cularly in the lad;es' compartments, 
so that by just pushing a button you 
can give some sort of a signal and 
thf' train comes to a slop, and the 
Guard also knows exactly where to 
look for trouble. Because when 
somebody enters the compartment he 
is not going to allow a lady tra ~ller 
10 gel to that chain, and very often 
it is 100 high for the average height of 
the women who is travelJing. She can_ 
not reach it. So, I think this contrap-
tion should be made availablE' to all 
trains as far as poss:ble, and as soon 
as possible. 

Lsstly, I would like to suggest one 
thing tor the consideration of the 
Minister. 1t has been brought to my 
notice that the vegetarian meals as 

Railwatls 

served in all the railwaY3 now are 
very welcome. Now that there is 
departmental catering, there is not 
sa much feeling against them as there 
was before. Further, the South 
Indian food has become very accep-
table to everY'body, and as far as the 
vegetar:an meal goes, I hope the 
dosa and idli will be made availa-
ble on all the railways, becaUSe I 
t.hink everybOdy appreciates them. 

Shri Radhelal Vyas (Ujjain): And 
cheap also. 

Shrimati Ua Palchoudhuri: 'This 
has been represented to me. It is 
very good and also made fresh. So, 
'f they can be served on the Southern 
railway, th('fe is no reason why 
there should not be enough space to 
serve them on the Northern railways 
also. -The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): It would 
be confined to only idlai and dasa, or 
sambar also? 

Shrimatl Iia Palchoudhuri: What-
ever can be given, and at a cheap 
rate I think will be acceptable, and 
I a~ sure the hon. Deputy Minister 
himself will appreciate it if we can 
get them on the Northern railways. 

These are the few suggestions I 
have to make. Particularly, I would 
plead for coal to be dIverted to coastal 
shipping wherever it is possible, so 
that not only does it prpvent conges-
tion, but gives 3 chance to this second 
line of defence to live, and the bottle-
neck in the transport of coal is alle-
viated, I would also request him to 
look into the position of the lady 
ticket checkers. because they are very 
agitatt·d. 

Shri D. C. Sharma (Gurdaspur): 
I dn not understand what kind of 
accountancy the Railway Ministry 
practises when it brings forward 
Supplementary Demands for so many 
crores. My feelinl is that if the 
Budget is framed properly, there 
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should De no room for Supplementary 
Demands. 'If we have any Supple-
mentary Demands, they should relate 
to unforessen expenlies, expenses due 
to natural calamities or thing.> of that 
kind. But here I find that the Sup-
plementary Demands relate to expen-
diture which could have been very 
easily foreseen, and very easily pro-
vided for. 

The difficulty is this, that the Rail-
way Budget which runs into many 
figures is framed not with an eye upon 
all the sectors of expenditure, and 
wmet'mes there are certain items of 
expenditure which are not taken pro-
perly into account. So. we have a 
Budget here. After some time, the 
Railway Ministry wakes up and finds 
there are certain items left out soml!'-
where, and certain items not accoun-
ted for elsewhere, and then it brings 
forward a Supplementary Bud.get. 

Again, I want to point out very 
humbly that this Supplementary 
Budget has been modified just now by 
the Deputy Minister. In other words, 
we are not considering the Supple-
mentary Demands before us in the 
printed form. We are now consI-
dering a third Budget, or a second 
Supplementary Budget put forward 
by the Deputy Minister. I want to 
know why there should be this k:nd 
of revision and modifica-tion, amend-
ment and changing, all the time. For 
instance. one supplementary budget 
was given to us a few d·ays ago, and 
the Deputy Minister now puts for-
ward another modified budget; and 
perhaps by the time he is going to 
reply to the debate. he will et an-
other paper from somewhere saying 
that Ihis particular item is not need-
ed. I would request the Railway 
M'niltry that they should be more 
circumspect when they Bre framing 
the budget. Tbey should be more 
careful in anticipating the needs of 
the railways. They should be more 
careful in providing for all those itema 
which are there. 

Grants-Railwuys 

Mr. Speaker: Are not these Sup-
plementary Demands for Grants plac-
ed before the Public Accounts Com-
mittee and the·r opinion invited before 
they are brought up here? 

Shri Radbelal Vyas: These do not 
go before the Public Accounts Com-
mittee. 

Mr. Speaker: I know. The Excess 
Dl>mands for Grants go betore them. 
'If these Supplementary Demands for 
Grant, do not go before them. then 
who else looks into them? What)5 
I he aid or the assistance which the 
Housp has in coming to a conclusion 
one way dr the other? 

Shrl S. V. Ramaswamy: The ex-
planatory noh' is there. 

Mr. Speaker: But it must be vetted 
by a committee of the House. I be-
lieve that i/. future, these Supple-
mentary Demands for Grants, how-
{!ver short the time may be, mu.~t be 
plac{'d bdore the Estimates Committee 
and thl'Y must be able to look inlo 
them. The Estimates Committee may 
go into other matters ad hoc and 
leisurely. ecau~l' thl' Auditor 
General would have looked into these 
matters In this ca~e, without the 
Auditor-General and without any of 
the financial Committees looking into 
them if five hundred odd Member. 
here 'are asked to look into them and 
then get through the whole thin, 
with'n one hour. how is it possible? 
Not a pie shall be spent without 
proper IICrutiny. Some people must 
look into them. 

Shrl T. B. VJttal Rao: Som(~ other 
committee may be appointed by you 
to go into thi~ maUer. You have 
got power!!, and you can nominate 
that committee, a small commit'ee, 
and they can ro through thelle and 
then come forward before the House 
with their report. 

Mr. S .... ker: The Houte muat 
have some kind of advice rerardin,. 
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this matter. I do not challenge the 
right of Government; Government 
',certainly come forward with all sorts 
of claims, but the person who makes 
the claim cannot be the person who 
judges whether the claim is in excess 
or no', whether it is proper or not. 
Therefore, I shall devise a method. If 
it comes only as one of first impres-
sion to the House, Members cannot 
be expected to vote on it. What is 
given to them in the explanatory 
memorandum is not sufficient to en-
able them to exercise 'a proper 
judgment. They do not have any 
assistance or aid from anybody now. 
N ci ther the financial committee such 
as the Public Accounts Committee and 
th(' Estimates Committee have had, 
no!" the Auditor-General has had any 
opportunity to look into them, Not 
one of these bodies have brought their 
mind to bear upon this. 

Shri Radhelal Vyas: TherC' is no 
Standing Finance Committee now, 

Sllrt T. B. Vittal Rao: A com-
mittee may be appointed. For 
example, Rs. 23 crores are involved, 
We do not know any detail~ about it. 
What can we do with the small 
scrappy note? 

"f Shrt D. C. Sha:ma: Sir. I thank you 
'\'tor coming to my rescue, 

Shrimatl lIa Palchoutfhuri: 
way~ does, (Laughter). 

He al-

Shri D. C. Sharma: I know that. 
The lady Member smiles and laughs 
too much What can I do? I was 
~',u milting very respectfully .... 

Mr, Speaker: If I do not 
dOl'5 not matter. The hon. 
Mi I\j~tcrs nn' herp to listen 
hon, -Member. 

hear, it 
Deputy 
to t,hE' 

Siul D. C. Sharma: The ladv Mem-
ber disturbs me by laughing t~o much. 

Mr. SJ '.alu~r: Then he mav ('orne 

\ 
to tht:' front bench and lIot iook at 
her., 

S:lri D. C. Sharma: You always 
say that, but I never come to the front 
bench. You are very kind an your 
intentions. '1 was submitting very 
respectfully that this kind of budget-
ing in a hurry is not very gOOd for 
the reputation of thi's august Minis-
try which has been receiving so 
many bouquets all these days from 
the Members of the House. 

I am glad, Sir, that you have come 
to our rescue, and you have said that 
in future, Supplementary Demands 
which run into so many crores of 
rupees should be properly scruf nised 
before they arc brought before us. 

Now, I come to Demand No.2. 
am very happy that the railways' 

School of signals and radio tele-com-
munica'ions is going to be an all-
India inst~tution, I think this will 
kad to the better and more efficient 
working of the School. But I would 
make one suggestion, There are so 
many types of 3chools run by the 
railways. There are technical schools. 
there are other types of schools and 
thpre are some which are professional. 
'1 would l:ke to know from the hon. 
Min:ster how many schools 'serve re-
gional needs, how many serve local 
needs and how many cater to a11-
India needs. My feeling is that the 
yard,tick which has been applied to 
ths School should be applied to all 
thost' 5chools which serve an all-
India need and all of them should be 
brought under the Railway Board. 
It is no use keeping them under the 
di/fprent railways because by do In, 
so we are neither mak;ng for their 
f'tficiency nor doing anything else to 
bring about better standards. At the 
same time. I ~hin  that the teachers 
in the school.; also deserve a better 
tiea\. I am sure when they are 
brought under the Railway Board, 
they will be judged by the same 
stands by which we are judging the 
Central Universities. Their salary 
scales and other things will corres-
pond to the salary scales, with proper 
m'ld flcations. as obta:n in those in-
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stitutions which are run by the 
Central Government. 

There is another point. I feel that 
something should be done to have a 
Sports Control Board. i am afraid 
that sports are not being looked after 
so weB these days by the railways, 
as they were sometimes ago. There 
are persons who think that the Rail-
way Ministry today is not so keen 
on sports as the Englishmen used to 
be. I do not attach much importan-
ce to that criticism. If the English-
men are born sportsmen, Indians are 
also born sportsmen. But I would 
submit that '50 far as the sports acti-
vities on the railways are concerned, 
they are in a very sorry state oJ 
affairs. They do not have that kind of 
pull with the staff as they used to do 
at one time. The Railway Ministry is 
appointing so many Committees and 
so many things to look into its various 
spheres of activity. I think the Minis-
try should appoint a Committee to 
see that the standard of sports in the 
railways goes up. I am not spcak'ng 
in terms of professionalism; I am 
speaking in terms of the recreational 
value of sports. I think as we have 
appointed a Committee to look into 
the sports of our country in othel' 
respects, a Sports Committee is need-
edso far as sports on the railways 
are concerned. 

An Bon. Member: Champions are 
going out. 

Sbrt D. C. Sharma: Then I ftnd a 
provision of Rs. 40,000 as subscrip-
tion to the International Union of 
Railways and Rs. 17,000 as subscrip-
tion to the Permanent Commission to 
International Railway Congress Asso-
ciation. I would like to know what 
are these institutions and what iood 
they are doing to our railways? Of 
course, I want that my country 
lIOOuld be properly affiliated to inter-
national organisations. 1 want that 
my country should have windowl OIl 
the international world. But I can-
not understand what is the corres-

Grants-Railways 
ponding advantage to be reaped by 
the Railways by paying such sums. 1 
would like to know how many men.. 
l)C1S there are in this Permanent 
Commission to the International Con-
gress Association; I would like to 
know how many members are there 
in the International Union of Rail-
ways? Do they represent all the 
countries of the world or do they re-
present only some of the countries ot 
the world? I would like to know" 
why so much money is being spent 
on the membership of these bodies? 
Is iht.' membership only a matter of 
prestige or docs it bring us some gain 
in t('c'bnical matters or professional 
and ot.her matter? 

r want to make a few observations 
on item No.8. I would be the lasl 
person to say that the Railway 
Ministry should add to its expendi-
I ure. But I cannot help saying that 
so far as stationery is concerned, so 
far as clothing is concerned, so far a8 
other extra things are concerned, the 
H tilway Ministry should not feel very 
happy. As pointed out by previous 
speakers, the uniforms of the railway 
,taff should ~ such as give them a 
sense of ~(' f -confidence, as give them 
a sense of being dignified in every 
sense of the word. I find that the 
standard of uniforms has gone down 
in the country after independence. 

I also ftnd that the forms and other 
th'ngs that they print are not worthy 
of any progressive commercial con-
cern. They are not even worthy of a 
concern which cannot be called com-
mercial. I would, therefore, lillY 
that even if they have to spend I lew 
h khs of rUpees more, they should 
print better fonns, they should havl' 
better articles of unifonn. It II nO 
Wle economising on these thin •• ; it \. 
wrong economy. And, I would lub 
mit that this kind of economy 'Ihould 
bl' done away with. 

SomE'thing h .. been aald about th .. 
catering department. I think a com· 
mittet! wa. appointed to ,0 Into trlt· 
catering neeck of the country atl.,. 
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into the economics of catering under-
taken by Government. I do nJt 
know if the report has been publish-
ed. If it has been published, I do 
not know if it has been laid on the 
Table of the House. (Interruption). 
Catering is not something dp.part-
mental. It may be called departmental 
catering. But catering is something 
which is a national problem. The 
Railways should give us a kind of 
an All-India menu. We are always 
talking about the integration of our 
country. But, I say the Railways ar~ 
in a position to give Us an All-India 
menu. 

Shrl Narasimhan (Krishnagiri): A 
national diet. 

Shrl D. C. Sharma: It should be a 
menu which will take the best from 
the south and the best from the '1orth. 
For instance, 'I would be very happy 
if sambhar becomes an item "If 
national food. I would be very happy 
if iddli becomes an item of national 
food. lam not so much in favour of 
dosa because sometimes it is over-
fried. There are certain things 
wh :ch require a national status and 
the Railway Ministry should give my 
countrymen a kind of national dipi 
so that it will be an example nol 
only for the radways but to all the 
caterers in this country. Now, 1 
shall come to Demand No. ]3, I" ,t 
one of the Demands that were with-
drawn? I do not think so. 'I come 
to Demand No. 13. 

Mr. Speaker: Has he much more 
to say? 

Shri D. C. Sharma: I shall finish in 
two or three minutes. 

Shri Narasimhan: He can continue 
tomorrow. 

Shri D. C. Sharma: Do you want 
me to continue tomorrow? I shall 
do so. 

18 hrs, 

BUSINESS OF THE HOUSE 

The Minister of Parliamentary 
Affairs (Shrl Satya Narayan Sinha): 
With your permission, Sir, I rise to 
announce that discussion and voting 
on the Supplementary Demands for 
Grants (Orissa) for 1960-61 which 
were presented to the House today 
by the Finance Minister will be held 
0:1 Wednesday, March 8, 1961, imme-
:liately after the conclusion of the 
ciiscuss!on on the Resolution regard-
ing the Proclamation issued by the 
President about the State of Orissa, 

'1 may also inform the House that 
the General Discussion on General 
Budget will commence after the HOUSe 
has concluded consideration and 
voting of Demands for Grants 
(Railways) for 1961-62. 

18.01 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Tuesday, 
March 7, 19611Phalguna ]6, 1882 
(Saka) . 
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COLUMNS 
ORAL ANSWERS TO 
QUESTIONS .  3069-3122 

S.Q. 
lVos. 

Subject 

562. Wonder paddy 'Tipakh-
ia' 

563. Yamuna Hydr()-electric 
Project 

564. Inland water transport 

565. Godown at Kulpahar 
Station 

566. Allocation of power gene-
rations to states 

567. Formation of Zonal Sche-
me for Punjab . 

568. Navigation faciIii ies in 
Rajasthan Canal 

570. Electric trains bet ween 
Moghalsarai and Cal-
cutta 

571. Complaint Box in running 
trains 

574. Shipping of imported 
goods 

576. Smoke from diesel buses 

577. Regional Director of 

3069-71 

3071--74 

3074 --76 

Food, Calcutta . 30n~R 

578. Locust invasion 

579. Utilization of 
. 3098-3100 

food 
wastage 3100-01 

580. Settlement of claims of 
retired persons on 
Railways 3101-02 

Theft of iron art icles near 
Ambika Kalna Station 
E. RJy 3102-04 

Shortage of docton in 
Laccadive, Minicoy 
and Amindivi islands 4104-07 

584. Bhogdoi 
Jorhat 

Bridge at 
3108 

585. Import of luxury cars 3108-10 

586. Cultivation of Iupn;:ane 
in Maharuhtra . 3lJO-1l 

587. Eye Banks 3112-1] 

S.N. 
Q. No. 

4. U. N. Special represen-
tative in Congo . ]11]-17 

s. Spying in India 3117-23 

• 

CoLUMNS 
WRITTEN ANSWERS TO 
QUESTIONS: ]122-3232 

572. 

573· 

575· 
581. 

588. 

Subject 

F. A. O. Expert '8 Report 
on Bombay Slaughter 
House 

Thermal Power Plant in 
Korba, Bhopal 

Pochampad Project 

Vamsadhara Project 

State Trading in food-
grains 

Strike in 
Dabara 
desh) 

Sugar Mill at 
(Madhya Pra-

Purchase of B.G. and 
M.G. diesel locomo-

312.2-23 

3113 

3123-24 

3124-25 

3US 

3125-26 

tives 3126-28 

590. Theft in Allahabad Exprcss3u8-29 

591. Suspension of night II'..Iins 
between Lumding and 
Moriani 3129-30 

592. 

593· 

594· 

595· 

Karnafuli Dam 31]0 

Food zones 

T.B. control. 

Permission to railway em-
ployee to contest ele-
ction 

Inter-Stat e Bus Service 
between Delhi and 
U.P .. 

3J3O-3I 

3131-32 

3132 

3133 
597. Praud in the Office of 

Regional Director of 
Pood 3134 

598. New Shipping Ragpge 
Rules 31]4-3!I 

S99t Locust invuion in Cal-
cutta 

600. Rural Life Insurance 

601. Manufacture of diesel 
IOCOI 

602. Mental Health Advisory 
Committee 

603. T.B. 
604. Speciaisquads for dealin, 

with began elc. on 
Railways 

U.S.Q. 
Nos. 

3136-37 

3137 

3131-38 

974· Water IUppIy ~or runl 
.~ ot~ - 3139-40 

Allotment of chemical 
fertilizers to St.res 3140--42 

97S· 

Purchatc of medicines in 
Ddhi 3141 
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WRITTEN ANSWERS TO 
QUESTIONS-contd. 

S.Q. Subjects COLUMNS 

No. 

977. Rural electrification in 
Punjlb 3141 

978. Vegetarian restaurant in 
Puri Station (S.E. 
Rly.) 3 t 42 

979. Catering arrangement al 
Mughal Sarai Railway 
Station 3142-43 

980. Railway quarters in 
Secunderabad Division 
C. Rly. 3143 

981' Over-bridge at Jangaon 
(Andhra Pradesh) 3143-44 

982. Railway schools on W. 
Railway 3144 

Tampering with Railway 
tracks 

Reclamation of land for 
cultivation. 

3144-45 

3145 ·-46 

991. 

991. 

993· 

994· 

99S· 

996· 

Delhi Milk Supply Sc-
heme 

Soil conservation in Raja-
sthlln 

Inve.tigation on locusts 
at Bikllner 

Post office buildings in 
Orissa 

S.C. & S.T. in P. & T. 

Sambalpur-Titilagarh rail 
line. 

Minor irrigation projects 
in Orissa 

Rural electrification in 
OriSS'l 

Porters at Kantahhanii 
and TitiJagarh sta-
tions 

Health and Family Plan-
ning Centres on S.E. 
Railway 

National Highways and 
bridges in Orissa 

P. O. building1 in Madhya 
Pradesh 

997. Drug Control Act . 

998. Quarter for Railway Doc-
ton on E. Rly. . 

999· Termination of services 
of Railway employ-

1000. C'.onatruction of waiting 
rooms on N. Railway. 

IOC)!. N.tion~1 Hilhways in 
Punjab 

3141 

~15S 

31S7 

3T59 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

V.S.Q. Subject COLUMNS 

No. 

1002. 'Package Programme' in 
Rajasthan. 3159 

1003. Production target of 
foodgrains for Rajas-
than 3160 

1004. Poultry Development in 
Rajasthan. 3160-61 

1005. Fertilizers for Rajasthan 3161 

1006. Development of Fisher-
ies in Rajasthan 3161-62 

1007. Post offices in rented 

1008. 

1009· 

1010. 

1011. 

1012. 

1013· 

buildings 

Water coolers at stat ions 
un W. Railway 

Health units on Western 
Railway 

Tuurists who visited Kulu 
Valley 

Urhan Water Supply 
Schemes in Punjab 

Price of Hydrogenated 
oil 

Prizes for increased food 
output 

1014. Ticketless travel 

101~. Passengers thrown out 
of train 

1016. Crop Insurance 

1017. Purchase of stores by 
Calcutta Port Commi-
ssioners 

10tR. Damage to ,\odgr in~ by 
insect~ 

1019. All India Institute of 
Medical Sciences 

1010. Cane-ltT0wers of Eastern 
Distts. of U.P. 

IOl I. Central assistance for 
Agricultural Develop-
ment in Kerala 

IOl2. Medical stipends for Post 
Graduate Medical Course 

1023. P. & T. uildin~ in Kerah 

1024. Fishing of Trout in Hima-
chal Pradesh . 

1025. Tourism in Himachal Pra-

3T6R 

3168 

3169 

3171--72 

3172-74 

3174-7S 

3175-76 

desh 3176 

I026. Canals in Mandi Distf. 
Himachal Pradqh 3176-77 
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WRITTEN ANSWERS TO 
QUESTIONS-contd. 
U.S.Q. Subject 
No. 
1027. Production and cornmmp-

tion of milk and miJlt pro-
ducts 

1028. Rural water supply schemes 
in Orissa .  .  . 

1029. Assistance to jute growers 
in Orissa 

1030. Gramdan work 

1031. Teak cultivation in Orissa 

1032. Bridges in Orissa 

1033. Electric traction on E. 
Railway 

1034. Light houses . 

1035. Quota of sugar for Tripura 

1036. Deforestation 

1037. Train derailment 

1038. New railway lines in Guja-
rat 

1039. Service Societies 

1040. Kot Kapura-Fazilka B. G. 
Line 

1041. Rural electrification in 
Delhi . 

1042. Power supply to Narda 

1043. Blood from dead bodies 

1044. Okhla Water Works in 
Delhi . 

1045. Keshopur Sewage Treat-
ment Plant in Delhi 

1046. Freedom from Hunger 
Campaign of F.A.O. 

1047. Railway bridge at Kaldar-
ghat near Tezpur . 

1048. Machinery for Hiraltud 
Project . 

1049. Delhi Dairy Farm . 

1050. Flood control schemes in 
Oris88. .  . 

105 I. Scarcity offodder . 

1052. Boycott of Goa-bound 
ships of Scindia Steam 
NlIVigation Company 

1053. Rural Univenity in Ori .. a 

1054. Pusel\lCr halt at Rajghat. 
·S.E.Rly·.. .  . 

1055. Amentiet for tourists at 
Sama Railway Station 

1~6. Price. of supr of different 
grades . 

1057. Dridge over Railway Jine 
near Market Lane. New 
Ddhi. 

[DAILY DIGEST] 

COLUMNS 

3179-80 

31Sa-81 

3181-82 

)182 

3182-83 

31H3 

3183-84 

r84 

31RS 

31117-118 

31KR-89 

31R9 

3191-<)2 

3192-93 

3193 

3197 

3197-98 

3199 

3200 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject 
No. 

IOS8. Model Plant for D.:vclop-
ment of Towns and Vill-
ages in West Bengal 

IOS9. Railway accident at Padma-
pukar Station. 

1060. Approach roads and over-
bridges at Asansol . 

1061. Payment of arrears of local 
taxes 

1062. Power projects in Orissa 

1063. Agmark Ghee 

1064. Damage to wheat crops 

1065. DumDumAirpon . 

1066. Non-availability of wagons 
for transport of rice 

1067. Disparity in the rate of elec-
tricity supplied from D.V.C. 

1068. Bridges on National High-
way No. 29 

[069. Commonwealth 
Agreement 

Sugar 

1070. Protein from leaves. 

1071. Family Planning Pro-
gramme 

1072. P. & T. employees 
1073. New railway station at 

Raxaul . 

1074. Kundah IIydro-electric 
Project . 

1075. Kundah Power House 

1076. W.H.O. Prognmrne 

1077. Mattewara Gosadan. Pun-
jab 

107S. Water Worb Scheme. 
Hospet 

1079. Central Arid Zone Re-
1iC:' rch In~titute Jodhpur 

1080. Hindi Iellen 

loS1. Training in Hindi 

1082. Houn for a.:.ceptancc of 
Hind1leler,ranu 

IOS3. P. & T. q !lnen in Gole 
Market area in N w Delhi 

lOS •. Recovery of IUrarwr free 
from certain insured ClO· 
ven 

lOSS. TelephoM CODnt'ction' 

COLUMNS 

3202-03 

3203 

3203~ 

3204-oS 

3205 

3206 

3207 

32tO-11 

3211 

3211-12 

3l!2 

32[3 

32 3- ~ 

3216-18 

321S -'19 

3219 

3119-20 

3220 
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WRITTEN ANSWERS TO 
QUES I N~contd. 

U.S.Q. Subject COLUMNS 

No. 

1086. Acquisition of land ncar 
Dhondha Dih Station 

1087. Flag Station Rt Kalyanpur 

1088. D. V. C. Canal 

1089. Wireless in Laccadive is-
lands 

1090. Telephonc operators on 
Northern Railway at Delhi 

1091. Water supply in Kh:uagpur-
Neinpura Railway Settle-
ment 

1092,. P. & T. offic.: at Bhavnagar 
1093. Special Railway Office at 

Bhavnagar 

1094. Water supply schemes from 
major Municipal Corpora-

3221-21 

3222 

3223 

3224 

3225 

3225 

3226 

tions 32,26-27 

1095. V. M. Hospital, Agartala. 322.7 

1096. Tickctless travel on N. 
Railway 3 227-2~ 

1097. Flag Station hetwcen Baz-
pur and Gularhho; Sta-
tions 3227-2& 

1091t Flag Station betwcen 
Rohtak and Makrauli Sta-
tions 

1099. Flag Station hC"l ween Safi-
don and Budhn Khcro 
Stations 

1100. NC'WhridgesinU.P. 

1101. Dredginp; of River Pagladia 
and Brllhamaputra . 

II01. Co-opcrativC' Printing 
Presses 

1103. Socia-Economic Develop-
ment of Under privileged 

4229 
3229 

3229-30 

3230 

People . 3230-31 

1104. Flood control in Jammu 
and Kashmir 3231 

1105. Centralllssistancc to States 
.  for food production 3231-32 

1106. Arrears of pay and incre-
ments in new pay scales. 3232 

PAPERS LAID ON THE 
TABLE 4233 

(1) A copy of the Annual Re-
port on the woritill(! and ad-
ministration of the Com 
panies Act, 19S6 for the year 
endN the 31St March, 1960. 
under Section 638 of the said 
Art . 

PAPERS LAID ON THE 
T ABLE-contd. 

(2) A copy of the Agricultural 
Produce (D~""I"pment and 
Warehousing) Amend-
ment Rules. 1961 published 
in Notification No. G.S.R. 
222 dated the 25th Febru-
ary, 1961. under sub-sec-
tion (3) of Section 52 of the 
Agricultural Produce (De-
velopment and Warehous-
ing) Corporations, Act, 
1956 

(3) A copy of each of the fol-
lowing Notifications issued 
under the Agricultural Pro-
duce (Development and 
Warehousing) Corpora-
tions Act, 1956 : 

(a) G.S.R. No. 223 dated 
the 1.5th February, 1961 . 

(h) G.S.R. No. 224 dated 
the 25th February, 1961 . 

CALLING ATTENTION TO 
MATTER OF URGENT 

COLUMNS 

PUBLIC IMPORTANCE 3234-37 

Shri Hem Rarua called the 
the attention of the Prime 
Minister to the reported 
decision of the Government 
to send 3000 troops to join 
the U.N. forces in the 
Congo 

The Prime Minister and 
Minister of External Affairs 
(Shri Jawaharlal Nehru ) 
made a statement in regard 
thereto 

SUPPLEMENTARY DE-
MANDS FOR GRANTS 
(ORISSA), 1960-61. 3237 

The Minister of Revenue and 
Civil  Elq)enditure (Dr. B. 
Gopala Reddi) presented a 
statement ~howing Supple-
mentary Demands for 
Grants in respect of the 
State ofOrl1Sl (or 1960-61 . 

MESSAGES FROM RAJYA 
SABHA 

Secretary reponed a message 
from Rajya Sabha that Rajya 
Sabha had ~ without 
any amendment to the 'Pwo-
Mcm~r Constituencies 

3237 
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MESSAGES FROM RAjYA 

SABHA-contd. 

(Abolition) Bill, 1961, pas-
sed by Lok Sabha on the 
20th February, 1961. 

ELECTION TO COMMITTEE 

The Ministe r of Health (Shri 
Kannarkar) moved for elec-
tion of a member from 
among the Members of Lok 
Sabha to be a m~mher of 
the Advisory Council of the 
Delhi Development Autho-
rity. The motion was adop-
ted . 

R.-.ILWAY BUDGET-
GENERAL DISCUSSION 

Further General discussion on 
the R'lilway Budget. 1961-
62 continued. The Minis-
teT of RlJilways (Shri Jagji-
van Ram) replied to the de-
bate and the discussion was 
concluded 

COLUMNS 

3239 

BILLS PASSED 33°5"71 

(i) The Minister of Revenue 
and Civil E p~ndirure (Dr. 
B. Gopala Reddi) moved for 
the consideration of the U .1'. 

GMGIPND-LS II-2~9C i S-I3-3·61-9~:). 

BILLS PASSED-contJ. 

SU(taTCane Cess (Validation) 
Bill. The motion was adop-
tcd. After c1nus~- y-clnusc 

consideration the Bill was 
passed 

(ii) The Minister of R<.'venllL· 
and Civil R p~nditure (Dr. 
B. Gopala Reddi) moved 
for the consideration of the 
Banking Companies (Am-
endment) Bill. The mn-
tion was ajopted. After 
c1ausl>hv-c1aus(' l:,ms idaa-
tion the 'Bill was passed. 

SUPPLEMENTARY DE-
MANDS FOR GRANTS 

COl.UMNS 

(RAILWAYS), I 96t>-61 3371"'92 

Discussion on the Supplemen-
tary Demands for Granh 
in respect of Budget (Rail-
ways) for 1960-61 comm-
enced. The discu8,ion was 
not concluded 

AGENDA FOR TLJESDA Y, 
MARCH 7, 1961'I'HALGU-
NA 16. 1882 (SAKA) 

Further discussion on 111(' 

Supplementary Demands fur 
Grants in respect of Budget 
(Railways) for t960-61 
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